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LOK SABHA DEBATES

L0K8ABHA

Tu0sday, February 26, 1991/Phatguna 7, 
1912 (Saka)

Th0 Lok Sabha mat atEfavan oftha Cloek 

{MR. SPEAKER M CMr]

ORAL ANSWERS 7 0  QUESTIONS 

[TranslaOoril

Rsvlsion In Prio» of Coal

*41 SHRITEJ NARAYAN SINGH: W i 
thtt Minister of ENERGY ba plaasad to ilste:

(a) whether any proposal has boon 8om 
by Government of Bihar for revising to prices 
of different grades of ooal;

(b) if so. the details thereof; and

(c) when a decision is likely to be taken 
by the Union Government in this regard?

THE MINISTER OF STATE IN THE 
MINISTRYOFENERGY(SHRIBABANRAO 
DHAKANE): (a) to (c). A statement is iM  on 
the Table the House.

STATEMENT

(a) There Is no proposal from Govern
ment of Bihar for revision of prices of coal. 
Presumably the Hon'ble Member is referring 
to the proposal of Government of Bihar to 
increase the rates of royalty on coal.

(b) The rates of royalty on ooal were last 
revised on 13.2.81 and next revisk>n couM 
havebeeneffectedon 13.2.1985. However, 
the revisk>n couW not be effected so far 
because of very heavy rates of cesses on 
coal levied by most of the coal producing 
States. The Supreme Court has since heki 
that State Govemments have no authority to 
levy such cesses. Consequently some of the 
State Governments have now approached 
the Central Government to enhance the rates 
of royalty to compensate them for the loss of 
revenue from cesses on coal.

(c) The proposal is under examinatk>n 
of the Government

SHRI TEJ NARAYAN SINGH: The main 
aouroe of income of Bihar State is coal. The 
otfier States of the country like Assam and 
Maharashtra which produce petroleum 
products are albwed inaease in royalty on 
these products, but the same is not true in 
the case of Bihar whteh produces coal. The 
Chief Minister of Bihar has written a number 
of times that the Centre owe Rs. 805 crores 
to the State as arrears whk:h shouki be 
cleared. Request was also made to revise 
the pfice of coal of different grades, but the 
Central Gove«'nment dki not pay any need to 
it. It appears that the Centre has no consid- 
eratton for the State of Bihar. Therefore, I 
wouki like to know from hon. Minister 
whether Central Govemment is con»kiering 
upward revisbn of royalty on coal produced 
In Bihar? If so. what are the detail^ thereof?

THE MINISTER OF ENERGY (SHRI 
KALYAN SINGH KALVI): Mr. Speaker, Sir, 
with regard to the questfon asked by the hon. 
Member regarding the Increase sought in 
the royalty of coal by the Government of 
Bihar, I would like jto state that the Supreme
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Court has recently given a ruling that the 
State Governnfients have no authority to levy 
cess on coal. The Bihar Government has 
gone for appeal against the verdict and the 
decisbn of the Supreme Court in this regard 
is awaited. In such a situation, a controversy 
has arisen as to how to increase the rates of 
royalty pending the Supreme Court judge
ment. That issue Is to be discussed and soon 
we shai! bring it before the House.

SHRI TEJ NARAYAN SINGH: I would 
tike to submit that the Central Govemment 
owes an amount of Rs. 805 crores as arrears 
to Bihar Government. I would like to know 
the time by which the Central Government 
propose to pay the arrears and whether it is 
conskJerlng upward revision of rates of roy
alty on coal?

SHRI KALYAN SINGH KALVl; Mr. 
Speaker, Sir, the Supreme Court has re> 
cently delivered a judgement in this regard, 
tt held that the State Governments have no 
authority to levy such cesses. Later on in 
arrother judgement delivered on 6.11.90 the 
Patna High Court held that the amount of 
cess collected by the State Governments or 
the Central Government should be refunded 
to the consumers. This is the position with 
regard to cess. The hon. Member has also 
expressed his concern over the question of 
arrears of Rs. 800 crores which the Bihar 
Government had charged on cess, we also 
do not wishthatany State Government should 
suffer financially on this account We are 
reconsidering the issue seriously and we 
propose to increase the rates of royalty on 
coal with a view to helping the States. But the 
questbn of carrying the amendment in the 
Act relates to the Department of Mines and 
it is under their consideration. The moment 
the amendment to increase the rates of 
royalty on coal is adopted, we shaii act 
accordingly. (Interruptions)

MR. SPEAKER: You take your seat. 
Now Mr. Nitish Kumar.

SHRI NITISH KUMAR: In the conclud
ing part of his reply to the supplementary 
question, the hon. Minister has expressed

his concern saying that they do not wish any 
State to sufferflnanctatly on this score. But in 
view of the judgement of the Supreme Court 
regarding levy of cess and also in view of the 
amount of arrears to the tune of Rs. 805 
crores which the Central Government owes 
to Bihar Govemment, as stated by the hon. 
Member who has asked this question, it is 
evkient that the resource mobilizatk>n of the 
State will definitely be affected by it and there 
will be shortage ^  Rs. 805 crore in its bud
get Despite the fact that the hon. Minister 
has given an assurance that financial condi
tion of the State would not suffer on this 
account, yet the plan size of the Government 
of Bihar wouki reduced proportbnately. 
Financial crisis in the State is being felt in 
February itself, and by the time March comes, 
the State Government would t>e left with no 
money to spend. In view of all these circum
stances. 1 would like to know whether Gov
ernment propose to bring forward a bill in the 
next session or issue an ordinance to repeal 
the judgement of the Supreme Court? If not, 
whether Central Government propose to 
increase the rates of royalty on coking coal 
and general coal so as to compensate the 
Bihar Government for the loss of royalty and 
cess on coal to enable them to tide over the 
financial crisis? If so, the time by which it 
would be done?

SHRI KALYAN SINGH KALVl: Mr. 
Speaker, Sir, I have already stated that so far 
as the question of amending the Mines and 
Minerals Regulation and Development Act is 
concerned, only the Department of Mines is 
competent to do so, as far as I know, and the 
department is working on those lines. So far 
as the question of increasing the rates of 
royalty on coal is concerned, the matter is 
under consideration and a decision in this 
regard would be taken very soon so as to 
compensate the State Government for the 
loss it is suffering on account of cess. 
{Interruptions)

MR. SPEAKER: The hon. Minister has 
clearly stated that they are thinking of com
pensating the loss which Bihar Government 
have suffered and very soon action will be 
taken In this regard.
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{Interruptions)

MR. SPEAKER: Please take your seat.

SHRt NITISH KUMAR: Forthe informa
tion of the hon. Minister I would like to tell him 
that there has î een a precedent In respect of 
payment of royalty to Assam on petroleum 
products. The royalty has been paid to that 
State by taking the international price level 
intoconsktoration. The same should be made 
applbable in the case of coking coal also 
because it is the second most important 
source of energy. My questbn Is, therefore, 
very specific. I want to know whether Gov
ernment propose to help the Bihar Govern* 
ment by raising the royalty on coking coal in 
the same manner as it has helped Assam in 
the case of petroleum products?

MR. SPEAKER: Mr. Speaker, his spe
cific question is whether Government pro
pose to help the Bihar State in respect of 
coking coal.

SHRI NITISH KUMAR: And (he time by 
which it would be done.

SHRI KALYAN SINGH KALVI: I have 
already said that so far as the amendment in 
M.M.R.D. Act is concerned, it is to be done 
by the Department of Mines and they are 
already on the job. The question of deciding 
royalty is the prerogative of the Department 
of coal and it is under their consideration. We 
are trying to give relief to the States by 
suitably raising the royalty on coking coal, 
etc.

SHRI NITISH KUMAR: Mr. Speaker. 
Sir. the development works in the States 
have come to a standstill. But the State 
Governments are not to be blamed for it 
because it is the Centre which is delaying the 
decision. The month of March is fast ap
proaching and it will n̂  long before the 
financial year comes to an I would like 
the hon. Minister to give an assurance in the 
House about the time by which his Ministry/ 
Department would take the decision in this 
regard.

SHRI KALYAN SINGH KALVI: Mr. 
Speaker, Sir, the polrcies of the Central 
Govemment are not to be blamed for it. This 
is judgement of the Supreme Court which is 
binding on the State Government as well as 
the Central Government. So far as the ques
tbn of extending relief is concerned, it will be 
our endeavour to extend assistance to the 
States by taking decisbn as early as possible.

SHRI ARIF BAIG: Sir, on the question of 
royalty, the hon. Minister has just now stated 
that assistance would be provided to all coal 
producing States. Madhya Pradesh In the 
largest State of the country and is quite 
backward also. There are a number of coal 
mines in the State including my constituency 
Betal. When a just person like Shri Kaivi is 
incharge of the Ministry, shouki we hope that 
the interest of Madhya Pradesh a poor and 
backward State would also be kept in mind 
while deciding the question of royalty? Since 
there is not cess on coal In Madhya Pradesh, 
we want that the Central Government would 
pay special attention to it so that the stan
dard of living of the poor and backward 
people of Madhya Pradesh could be raised.

SHRI KALYAN SINGH KALVI: Mr. 
Speaker, Sir, the rate of cess on coal varies 
from State to State. This is the reason that 
there is no uniformity in the rates of royalty on 
coal. The rate of cess on coal in some States 
was higher as compared to other States. We 
are trying to remove this disparity. When the 
rates become uniform, all States whether it is 
Bihar, Madhya Pradesh, Andhra Pradesh or 
Bengal, would get royalty at a uniform rate.

[Eng/ish]

SHRI BASUDEB ACHARIA: Mr. 
Speaker, Sir, the Supreme Court has held 
that the State Governments have no author
ity Id  levy cess on coal and the cess has not 
now bcftn levied on coal. Is there any impact 
on the pnce of coal after the Supreme Court 
has fssued this order that the State Govern
ments have no authority to levy cess on 
coal? The royalty is not the concern of only 
one State because coal is also being ex-
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tractad in other States also. The royalty has 
not been revised since 1982. It is overdue. I 
\Mould lil(e to linow whether the Gtovemment 
will consider seriously to revise the rate of 
royalty immediately as this Is affecting the 
resources of the State and also I would like 
to know from the Government whether, after 
the issue of the Supreme Court orders, there 
is any impact on the price of coal or not

[TmnsMon]

SHRI KALYAN SINGH KALVI: Mr. 
Speaker, Sir, the rrtes of royalty on coal are 
same for all the states but the rate of cess 
varies from State to state.

A proposal to bring uniformity in the 
rales of oess being levied by varbus states 
Is under the conskieratton of the Ministry. 
After bringing uniformity on the cess rate the 
rate of royaty will be revised and increased 
so that all the States coukl receive financial 
assistance ad royalty at a uniform rate. The 
system will be got regularised in this manner. 
{Int0nyption$) So far as the questbn of 
prices in concerned, prices are being af
fected due to this. But we want to revise the 
rate of royalty and regularise the system so 
that there is minimum fiuctuatk>n in coal 
prices. We are going to move in this directk>n.

SHRI SURYA NARAYAN YAOAV: Mr. 
Speaker, Sir, the coal mines are located in 
Bihar and the Central Government is paying 
less royalty to the State. Wfth regard to 
payment of arrears of Rs. 8.5 crores, the 
Hon. Minister has stated just now that the 
Govemment is bound by the verdict of the 
High Court and the Supreme Court. If the 
Central Govemment fail to make early pay
ment of Its dues to Bihar, It is feared that even 
the employees of the State Government will 
to get their salaries. The Chief Minister of 
Bihar requested the Hon. Minister in this 
regard several times. I would like to know 
whethef* the Government propose to make 
payment of the balance amount within two to 
three days.

SHRI KALYAN SINGH KALVI: So far as 
the questk>n of payment of the balance

amount Is conoemed, the Central Govern
ment as wen as the State Govemment is 
bound the verdkK of the Supreme Court. 
Now. as far as Its affecting the prices Is 
concerned. It affects the prices of all the 
commodities.

MR. SPEAKER: Please take your seat. 
The Hon. Minister is replying.

{fnt0mjplion8)

SHRI KALYAN SINGH KALVI: As a 
consequence of it, Bihar will face a serious 
economic crisis and we will also reach a 
stage where we will not be able to make 
payment of salaries to our employees. This 
a matter which wonies us also. As I have 
already staled, we want to benefit all the 
States by equalising the rate of royalty and 
also by increasing the rate of royalty

SHRI SURYA NARAYAN YADAV: The 
emptoyees of the State Government may 
not get their salaries, (/nrem^p/ions) Please 
at least arrange some interim relief. 
{fntwruphons)

MR. SPEAKER: I will call only when you 
all sit down. (Int0mjptions)

[English]

MR. SPEAKER: Surya Narainji, will you 
please go to your seat? That is not fair.

{Interruptions)

[TransMorii

SHRI KALYAN SINGH KALVI: I also 
share his concern for the payment of salaries 
to Govemment emptoyees. But, it is the 
responsibility of the State Government and 
not ours. The Supreme Court verdict has 
since come. Both the State Governments 
and the Central Govemment are bound by 
the Court's verdict and are required to act 
accordingly. If we violate that verdict, both of 
us shouki its consequences. I also 
know that the rate of royalty will have to l>e
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wvimd and tt wn hav* tw mad* uniform for 
• I  th* SMm . W* hav* to tak* a daoWon in 
tM» maltar. Wa sliaH taka an aarly dadston 
In IMa ragard.

SHRI BANWARILAL PUROHIT: Mr. 
Spaakar. Sir, ao tar aa tha quaatkm of tha 
piteaa of ooal and the rala of royalty Is 
conoarnad, I would Hka to stata that tha 
paopla or industriaa which raquira ooal do 
not 0attha same. Onthaoontrary, more than 
50parcantof ooalof tha Waatam Coalfields 
is available In the black market at a premium 
of Ra. 200—Rs. 300 per ton. Not only that, 
the empkyyees of your department are alao 
in oollusk>n with the black marketeers. Are 
you thinking of taking some measurea to 
eKminate this practice?

SHRI KALYAN SINGH KALVI: Mr. 
Speaker, Sir, I do not agree with his state* 
ment that 50 per cent of ooal is k>eing aoM in 
black or being diverted to other areaa. Out of 
the total coal productton, 6S per cent of It is 
t>eing supplkKi to Department of power arKi 
the Always. Hence there is no truth in the 
Hon. Member's statement So far as his 
statement that some other activltiea are also 
being carried out in this field Is concerned, I 
wouU lice to requestthe Hon. Memiiertocite 
some specific instances so that lean consider 
them and take actbn in the matter in the light 
of the suggestton made by the member in 
this regard.

[EngHsh]

SHRI AMAL DATTA: Sir. the Minister 
has told us that because of a Supreme Court 
judgement, the States are not able to colled 
cess. I believe that this judgment has come 
about two years ago and I also believe that 
the States have been persuaded about a 
year ago to stop collecting cess: that is why, 
their precarious economic position, financial 
position. What has the Govemment been 
doing? They have not given any reduction in 
the price of coal when the States stopped 
collecting cess. So, they have enriched 
themselves, at the expense of the Statea. 
Why cannot they not give some concession 
to the Statee. Why cannot they not give

eome conoeeabn to the States oonoerned, 
in some form or the other, it the States have 
got into this difficulty? The Government has 
contested the dalm of the States that they 
have got the power to collect cess; but the 
Supreme Court has hM  othen^se. In that 
case, why M  the Govemment not come to 
help and assist the States to get out of this 
financial predicament that happened two 
years ago?

MR. SPEAKER: He says that the Gov
emment is going to do that soon.

[TmnsMorU

SHRI KALYAN SINGH KALVI: Mr. 
Speaker, Sir, as soon as I assumed the 
charge of this Ministry and the matter of cess 
was put up before me, I constituted a study 
group for that purpoae. We are about to 
receive the report of the study group. We 
hope to implement the recommendatbns of 
the group during the current financial year 
itself.

SHRIJANAROAN YAOAV: Mr. Speaker. 
Sir, through you, I would like to knowf rom the 
Hon. Minister as to the date from which the 
Central Govemment propose to payed vato- 
ram royalty to Bihar State for the minerals 
being produced there keeping in view the 
deplorable economic condition of the State 
ao that its economic conditton could be 
atrengthened. If this is not done, it will be an 
injustice to the State.

SHRI KALYAN SINGH KALVI: Mr. 
Speaker, Sir, since the day the coalmines 
were natk>nalised. the States where coal is 
being extracted are receiving profits due to 
them. But alter the verdict of the 
Court they have ceased to receive the 
We are thinking about the ways and meanft 
to provide them the k>enefits of their produc* 
tk>n in some other way. We propose to 
increase the rate of royalty In order to make 
up for the profit they used to get earlier. As 1 
have already stated, we will take a decision 
in this regard during the current financial 
year Itself and implement the same so that 
the States receive their due benefits.
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SHRI DEVENDRA PRASAD YADAV: 
Mr. Speaker, Sir, with regard to royalty the 
OovGrnment has given as assurance to the 
effect that it would take action to increase the 
rate of royalty and wouki make it uniform for 
all the States. This is only an assurance. I 
would like to know whether Ihe Government 
propose to take any action for providing 
immediate interim reliertothe State of Bihar 
in view of the economk; crisis it Is passing 
through.

(Interruptions)

SHRI KALYAN SINGH KALVIiThe eco- 
nomk: condition of Bihar aione is not that 
serious which calls for providing interim relief 
to meet the situation. So far as Central 
assistance is concerned, it would be pro- 
vided by the l̂in̂ stly of Finance. So far as 
the question providing assistance to the De- 
partmentof coal is concerned, I have already 
given the assurance that. We shall increase 
the rate of royalty and make it uniform for all 
the States and implement the decision at the 
earliest.

SHRI DEVENDRA PRASAD YADAV: 
Mr. Speaker, Sir, I have asked for Interim 
relief.

SHRI KALYAN SINGH KALVI: So far as 
the question of providing interim relief is 
concerned, how can the department of coal 
provide the same? It is not with in my power 
to grant interim relief. I can provide relief 
within the ambit of the law and accordingly I 
have stated that we will increase the rate of 
royalty and provide relief. I have said this 
much only that we are prepared to provide 
them benefits on uniform basis buy increas> 
••'»g the rate of royalty. (Interruptions)

Old Exploration in Eighth Five Year 
Plan

*43. SHRICHHAVIRAMARGAL: Will 
the Minister of PETROLEUM AND CHEMI
CALS be pleased to state:

(a) whether the Oil and. Natural Gas 
Commission have submitted any oil explora

tion scheme for incorporatbn in the Eighth 
Five Year Plan;

(b) if so, the details thereof;

(c) whether any concrete steps are 
being taken by the Government for uninter
rupted oil supply; and

(d) if so. the details thereof?

THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) and (b). Yes. 
Sir. ONGC has submitted oil expbration 
schemes comprising surveys and explor
atory drilling with a view to establish geo
logical reserves of hydrocarbons of about 
1232 million tonnes.

(c) and (d). It is expected that Indig
enous production of crude oil will increase 
from about 34 million tonnes in 1989-90 to 
about 50 million tonnes by the terminal year 
of the VIII Plan. In order to achieve this, the 
projects that are expected to be implemented 
during this period include the development 
of Neelam, Mukta and Panna fields in the 
Western offshore, Ravva oilfield in the 
Krishna-Godavari offshore, the Gandhar field 
in the Western onshore, and the additional 
development of L-ll and L-lll reservoirs in 
Bombay High oilfield. The shortfall between 
demand and indigenous production of crude 
would continue to have to be imported, as at 
present.

[Translation]

SHRI CHHAVIRAM ARGAL: Mr. 
Speaker. Sir, as has been stated by the hon. 
Minister in his reply that with a view to 
establish hydrocarbons’ reserves of 1232 
million tonnes, Oil and Natural Gas Commis
sion has proposed some schemes and the 
productk>n of crude oil is likely to increase 
from 34 million tonnes in 1989-90 to 50 
million tonnes. When the ONGC has submit
ted schemes to the Government so that wq 
may not requireto importoilandcountry m?y 
become self-suffteient in the field of oil and
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natural ga$, I would like to ask as to what 
steps the Government is taking in this direc
tion? Secondly....

MR. SPEAKER: You know that only two 
supplementaries can be asked.

SHRI CHHAVIRAM ARGAL: Mr. 
Speaker, Sir, I would ask the hon Minister 
that besides development of Rawa oil field 
in the Krishna*Godavari offshore, Neelam, 
Mukta and Panna fiekis in offshore and 
additional development of L-ll and L>lll res
ervoirs in Bombay High, have any other 
schemes been presented by the Oil and 
Natural Gas Commission which are being 
considered by the Government?

SHRI SATYA PRAKASH MALAVIYA: 
Mr. Speaker, Sir, as I have stated that we are 
trying to become self>sufficient by develop- 
ing Neelam, Mukta, Panna and Gandhar 
fields, but other schemes are under consid
eration of the Government and have not yet 
been finalised.

SHRI CHHAVIRAM ARGAL: Sir, the 
hon. Minister has not replied to my question.
I would like to know about the schemes other 
than these schemes?

SHRI SATYA PRAKASH MALAVIYA: I 
have just stated that other schemes have not 
yet been ima\\se6..{lnterruptions)... It would 
not be appropriate to disclose them unless 
these are finalised....(Interruptions) ....

SHRI KALKA DAS: Mr. Speaker, Sir, 
the Hon. Minister is saying that It is not 
appropriate to disclose these schemes which 
is not justified.

SHRI CHHAVIRAM ARGAL: Sir, the 
gulf crisis has very adversely affected the oil 
supply. There is shortage of oil and natural 
gas in the country and there is not proper 
distribution of oil products which has caused 
difficulties to the people. I would like to know 
from the hon. Minister as to what steps they 
are going to take to nullify the effects caused 
hy the gulf crisis.

SHRI SATYA PRAKASH MAUVIYA: 
Mr. Speaker, Sir, the Gulf crisis has caused 
shortage of imported oil and to make up this 
shortage we had sent our officers to 
Malayasia, Moscow and other countries to 
explore the possibilities of getting supply of 
petroleum products. As a result of which we 
hope that we would have more import of 
crude oil during the period from August. 
1990 to March 1991, because gulf crisis had 
started in August 1990. We have imported 
1.66 million metric tonnes of extra crude oil 
from Iran, 2.74 million metric tonnes from 
Saudi Arabia 1.38 million metric tonnes from 
United Arab Emirates and 0.5 million metric 
tonnes from Malayasia.

[English]

SHRI SONTOSH MOHAN DEV: Most 
unfortunately, the Government of India has 
taken a step-motherly attitude towards the 
whole of eastern India. I myself met the hon. 
Petroleum Minister and gave him a letter in 
this regard. The proposed allocation of funds 
for the 8th Plan for West Bengal, Assam, 
Tripura and other areas in eastern India has 
been drastically reduced. Orders were is
sued for the withdrawal of rigs from West 
Bengal, Tripura, my area and other areas. 
Very interestingly, this did not happen in 
respect of those areas of Assam where 
agitation has been going on and work in not 
allowed to proceed. That shows that they 
have given premium to such areas. What 
message does it give? If you start agitation, 
resort to bandhs and hartals, then only your 
demands will be met. If you follow peaceful 
methods, your demands will not be fulfilled. 
In view of this and the facts which I have 
brought before the hon. Petroleum Minister,
I would like to know whetherthe Government 
of India is going to change its attitude and 
look after the eastern India by giving enough 
money for the exploration of oil, as also by 
deciding about the recommendations of the 
Kacker Committee for the sale of gas to 
Tripura and Assam at Rs. 600.00. But about 
one thousand rupee is being charged and 
both the Governments are saying that they 
cannot afford it. Gas is being wasted. So. I 
want a specific answer from the Minister.
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SHRI SATYA PRAKASH MAUVIYA: 
Mr. 8 p#ak«r, Sir, no ttep-moth«rly treat- 
m nt is being mated out to the eastern 
Statae by the Centre. We do not have any 
euch policy.

So far a t Eighth Five Year Plan is oon- 
oemed. it has not yet been finaiised and Us 
economic aspects are being discussed.

So far as the report of Keikar Committee 
is concerned, its recommendations are be
ing examined. I would ilw to assure the hon. 
Member that the eastern States would also 
be treated Hce other Statee of the country.

[£ii0W i]

SHRI BIPLAB DASGUPTA: Sir. I find 
that in the anewer given by the Ministerthere 
Is a b l of emphasis for the right reasons on 
the short term measures but what about the 
long term measures. Every year we are 
facing the same prot>lem tiecause our do
mestic production of crude is veiy inad
equate. I understand that the scientific and 
technological studies have proved that the 
prospective oil bearing areas are enormous 
In India but out of these areas mors empt^- 
sis has been given to Assam and Gujarr«lor 
the purpose of off-shore drilling and other 
areas of India have been virtually neglected. 
So. we have not t>een at>le to produce enough 
crude. I also understand that the Bombay 
High productbn has now reached the peak 
level and unless more new oilfields are dis
covered we wHi face severe crisis in coming 
years. For this reason the question I am 
asking is this. Take the case of China whbh 
is now producing a potential of something 
about 13.000 MT orude. Why canni the 
same thing be done here? I would like to 
know what efforts are being made to defuse 
the exploratbn programme to other parts 
where thepfo^pectlve oil bearing areas exist 
and also what are the measures taken to 
ensure that a haavy invastment is made on 
oil exploration work.

SHRI SATYA PRAKASH MALAVIYA: 
The Hon. Member's Suggestton depends on 
the economic viability but I have taken note 
of his suggestton and we will take care of it.

ITnmslaihn]

PROF. MAHADEO SHIWANKAR: Mr. 
Speaker, Sir. large quantity of natural gas Is 
burnt at Bombay High. Havethe Maharashtra 
Government sent a proposal to the Centre to 
tape this gas and cany It to some other 
ptaces through pipe lirm. In this regard. I 
woub like to know whether the Government 
have such schemes particularly laying of 
piplkie to Bubhana, Nagpur, AmarawaH eto. 
and setting up of industiy of Bio-gaa prod
ucts or other such industries under ^ t t h  
five year Plan?

SHRI SATYA PRAKASH MALAVIYA: 
Mr. Speaker. Sir, it is a new questton so 
separate notice should be given for

PROF. MAHADEO SHIWANKAR: Mr. 
Speaker, Sir, I am on a point of order. My 
queetion has not been replied.

MR. SPEAKER: The Minister has saki 
that he requires separate notice lor H.

SHRI K. S. RAO: Sir, Andhra Pradesh is 
one of the unfortunate States which is being 
neglected In boating a themnai plant and 
major industries. Krishna-Godavarl kmsin 
contains a bt of hydrocarbons whbh have 
already been explored. It has also been 
found from experience thdt lot of oil and gas 
is also available here. Now. power is the key 
for economic activities of any natbn or State. 
Keeping in view the availability of oil and gas 
in abundance in Krishna-Godavari basin, 
will the Hon. Minister think In terms of fixing 
a reasonable prbe and giving permission to 
the State Govemment to bcate some ther
mal plant. If possible by NTPC. I would like to 
know whether the Hon. Minister will fix a 
reasonable prbe for the gas whbh is avail
able In Krishna-Godavari basin and bcate a 
gas-t>ased plant immediately.
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SHRI SATYA PRAKASH MALAVIYA: 
Sir, r«oomm«ndations of th« K l̂kar 
Committee about pricing of gas ara baing 
axaminad by the Govarnmant. Tha Qovam- 
mant has not taken any dadsion about H. But 
wa will taka daciston on it vary soon.

ITmnskthn]

PROF. VUAYKUMAR MALHOTRA: Mr. 
Spaakar, Sir, H Is a question of great natk>nai 
irnportanca and the hon. Minister Is taking it 
vary casually and is not replying to tha ques- 
tk>n. I seek your protectbn. Long queues are 
there to get diesel. People have applied for 
LPQ connections many years back, but they 
oouki not get connections. There Is shortage 
of patrol. Kerosene is not available in villages. 
Farmers are not getting diesel for agrtoulture. 
When It was asked as to what steps the 
Government is taking to make these things 
available, the hon. Minister has sak) that he 
cannot discbse the scheme, because there 
is something secret. I fail to unden$tand as to 
what secret Is there. You have to expbre 
natural gas and crude oil, so what Is secret in 
It. It has to be explored within the country. We 
have t>een hearing it for the last ten years 
that wHhln next two years, India will be^me 
self-sufficient In this f ieb. But the condition is 
worsening since then. What steps is the 
Govamment going to take in this regard? 
Has the Government given priority to it in the 
Eighth Five Year Plan? China, Malayasia 
and Indonesia have not only become self 
sufficient In this flekJ, but these countries are 
supplying crude oil to us. Why has the 
Government not taken steps in this direction 
under auchdrcumstanoas?The hon. Minister 
shouki state as to what steps theGovemment 
have proposed to take in future. Please do 
not ss  ̂that It is sarbus or something secret 
Either the hon. Minister has no Informatbn 
about Horthey have not yet decided about it.

So far as LPG connections are con
cerned, there was ban on registratbn of new 
oonnecttons, but now ban has been lifted. So 
far as the question of self-suffidency is con
cerned, I have stated it in my reply that the 
Govemment is concemed about it. As the 
hon. Minister has stated that efforts are 
going on for the last ten years and I would 
say that we woub seriously make more 
efforts to achieve self suffidency and it is 
possik>le that we may have its results very 
soon.

[English]

SHRI CHITTA BASU: I think the hon. 
Minister is aware of the fact that in West 
Bengal there has been a shortage with re
gard to drilling of wells for the last 40 years. 
About 500 crores of rupees have been spent 
but there has been no reliable indicatbn of 
either hydrocarbons or oil. In this case, the 
unbn of which I am also an office bearer had 
made elaborate representatbns atx)ut the 
defects in the working of the drilling of the 
wells and also the method of calculatbn and 
the method of coHecting the date. It has been 
suggested by the Unbn that there should be 
a proper review of the entire adivities and 
performance of the ONGC in West Bengal 
so that the indicatbnsof oil and hydrocarbons 
can be made available by the applicatbn of 
the most sophistbated technology. May I 
know from the hon. Minister whether he Is 
prepared to set up an expert committee to go 
into the entire functbning of the ONGC op- 
aratbns in West Bengal and aibcate proper 
funds In the Eighth Five Year Plan?

SHRI SATYA PRAKASH MAUVIYA: 
Regarding the Expert Committee, the hon. 
Member has met me and also the Chairman, 
O f^C . Hehasgivensomesuggestbnsand 
we are boking into them.

SHRI SATYA PRAKASH MALAVIYA: 
Mr. Speaker, air, it la true that with the Gulf 
erisis, problem of diesel shortage has also 
•tarted In tha country. But the Govemment 
baa made sufficient efforts to maintain diesel 
•upply for agricultural sector.

Harnessing of Alternative Sourcea of 
Energy

*46. SHRI VASANT SATHE: Will the 
Minister of ENERGY be pleased to state:
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(a) whdthdr the Government have 
decided to swKch over to alternative sources 
of energy in a big way in view of the Gulf 
crisis;

(b) if so, the measures taken or pro
posed to be tal̂ en and the estimated quan
tum of energy proposed to be saved/con- 
served/̂ roduced by switching on to alter- 
native sources of energy and the total amount 
allocated in the Eighth Five Year Plan for the 
purpose;

(c) whether adequate funds have been 
provided to tap these sources of energy 
during the current year;

(d) whether the Government would 
resort to use of compressed natural gas 
cylinders wherever possible; and

(e) the scope of using compressed 
natural gas in South-Eastern Coal fields 
Limited, Western Coalfields Limited and other 
subsidiaries of Coal India Limited and the 
measures taken/proposed to be taken for 
utilisation of natural gas in Coal Sector?

[11 ̂ nsiation]

THE MINISTER STATE IN THE MINIS
TRY OF ENERGY (SHRI BABANRAO 
DH AKANE): (a) The Government have taken 
measures for the devebpment and utilisatbn 
of alternative sources of energy to the extent 
possible.

(b) The measures taken include imple
mentation of the National Programmes on 
Biogas Development and Improved Chulhas, 
utilisation of solar and wind every, devek̂ p- 
ment of mini/micro hydel power, and devel
opment of alternative fuels. Measures to 
concern energy have also been taken. As a 
result, an estimated equivalent of over 100 
lakh tonnes of fuel wood is being saved per 
year. In additbn, over 65 million units of 
electricfty have been fed to the State Grki 
under the Wind Energy programme.

The 8th Plan not yet been finalised.

(c) Adequate funds have been provkied 
keeping In view the availability of resources 
and the requirements of other sectors of 
economy.

(d) measures are being taken to de- 
vebp the use of compressed natural gas in 
the transport sector.

(e) Coal India Limited have not-found 
the proposal to use liquified natural gas for 
operation of heavy earth moving machinery 
to be economk âlly viable.

[English]

SHRI VASANT SATHE: Sir. I would like 
to know from the Government the folbwing:

In view of the crisis, now one thing has 
come out and that is unless we go in for 
alternate sources of energy, we will not be
come self-reliant as for as energy is con
cerned. There is also paudity of resource. 
What is the polk:y of the Government to 
invest in major alternate sources of energy? 
The top-most being solar energy, nestoomes 
wind energy and noŵ  it is solar energy like 
bk>-gas, molasses. Even for petrol in the 
country like Brazil, it has been seen that it 
can be used as a substitute for petrol and 
diesel.

So, I would like to know as to what are 
the plans which the Government has and 
what Is the investment which they are going 
to do in the Eighth Five Year Plan to encour
age the use of alternate perennial sources of 
energy...

[Translation]

THE MINISTER OF ENERGY (SHRI 
KALYAN SINGH KALVI): MR. Speaker, Sir, 
so far as the questbn of the Honourable 
Member is concerned, I am giving the requi
site lnformatk>n. In view of the oil shortage 
created by the Gulf aisis, we wouki like to 
exploit all the available sources of energy 
and to make the optimum utilisation thereof 
to meet the increasing energy requirements 
of the country. I would like to give you an
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important information. The first wind anorgy 
plant with a generating capacity of 10 MWP 
lias been instaiied at Mawa. This is the 
biggest wind operated power plant in Asia. 
As regards the availability of solar heat in this 
country to meet internal shortage of eiectric- 
ity» we stand at number two whereas Israel 
tops the list. Government of India is seriously 
thinking of making use of the solar energy. 
The Government proposes to make the op
timum utilization of solar energy to meet the 
increasing power requirements of the coun
try.

SHRI VASANT SATHE; Mr. Speaker. 
Sir, A solar energy project with a generatbn 
capacity of 30 megawatt had been sanc
tioned for Rajasthan during my tenure as a 
Minister. It was proposed to be set up with 
German and Japanese coilaboratk>n. I wouM 
like to know the* latest position in respect of 
this project and the action proposed to be 
taken by the Government. As soon as the 
first solar energy prdject is installed in the 
country, it will be followed by many such 
projects. I would like to know the time by 
which this project Is likely to k>e completed.

SHRI KALYAN SINGH KALVI: Mr. 
Speaker, Sir, the point is that such a solar 
energy plant is to be installed at Makania in 
Rajasthan. It was proposed when you were 
in the Cabinet. They are working on this 
project. It will be started in the near future. 
We want the Prime Minister to lay the foun- 
datbn stone of this important project and I 
wouM like to Invite all the hon'ble Members 
on the occasion. They should also try to 
identify some partk:ular project which can do 
maximum goc  ̂to the natbn.

[English]

PROF. RAM GANESH KAPSE: While 
replying to part (c) of the questbn, the Min
ister has replied: "Adequate funds have been 
provided keeping In view the avallablRty of 
resources and the requirements of other 
sectors of economy.” I wouki like to know 
how much amount are you going to spend 
this year? The part (d) of my question is what 
are the measures being taken todevelop the 
use of compressed natural gas In the trans

port sector? So, I would like to know about 
the exact measures being taken by the Min
istry in this regard. Then I woub also like to 
know the exact amount you are going to 
spend this year.

[Trans/af/on]

SHRI KALYAN SINGH KALVI: The ex
act amount to be provided for this project 
wouki be known to you when the budget is 
presented here, {interruptions)

[English]

PROF. RAM GANESH KAPSE: It is 
at)Out the annual plan; it has nothing to do 
with the annual Budget. We have a right to 
know about the measures which are being 
adopted. These replies are vague. I have 
asked a specifk: question and I want a spe
cific reply from the Minister.

[Translation]

SHRI KALYAN SINGH KALVI: So far as 
the annual plan is concerned, it has nothing 
to do with it. I will send my reply to the 
Honourable Member. (Intenuptions)

So far as the development conventional 
sources of gas is concerned, the financial 
allocation likely to be made for the same 
would be indicated at the time of the budget 
for the coming year.

{Interruptions)

[English]

PROF. RAM GANESH KAPSE: Hehas 
not replied to part (d) of the questton-what 
specific measures are being taken to de
velop the use of compressed natural gas m 
the transport sector?”

[Translation]

SHRI KALYAN SINGH KALVI: As re
gards the question of the sources of natural 
gas, we have both types of gases, i.e. assis
tance gas and the free gas and we are trying 
to make use of both the gases.
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(Interrufiihfis)

MR. SPEAKER: He has come to under
stand it but he has not been able to say 
anything about the specific?

[Interruptions)

PROF.VIJAY KUMAR MALHOTRA: 
Why has he not able to say anything about 
the specific?

{tnterrupitlons)

SHRI KALYAN SINGH KALVI: If he 
wants to icnow aibout the 'Chutha and solar 
gas and bio-gas, I can tell him about it and 
the point of natural gas has no concern with 
D.N.E.S. {Interruptions)

[Enghsh]

PROF. RAM GANESH KAPSE: About 
part (d) of the question, it was asKod by Mr. 
Vasant Sathe. whether the Government 
would resort to use of compressed natural 
gas cylinders wherever possible. And the 
reply Is: "Measures are teing taken to de
velop the use of compressed natural gas In 
the transport sector.”

[Translation]

MR. SPEAKER: He wants to have Infor
mation regarding the specific measures. But 
the hon*ble Minister shall have to find out the 
facts before he comes out with his reply.

[English]

You have right to extract answer from 
the Minister. Let him also find it out.

[Translation]

H you are insisting on it, he will come 
fully prepar^for K afterthe necessary home- 
woik. So please be seated.

PROF. RAM GANESH KAPSE: Mr. 
Speaker, Sir« I seek your protectbn. Please 
albw to hold-on the question.

SHRI KALYAN SINGH KALVI: There is 
no point to hold on the question.

{Interruptions)

MR. SPEAKER: The Hon'ble Minister 
may give the specific informatton to the 
Hon1>le Member later on.

SHRI KALYAN SINGH KALVI: First the 
Hon*ble Member shall have to know the 
difference between the natural gas and th > 
bk>-gas. So far as the natural gas is con- 
cemed, we can utilise it and convert It into an 
other form of energy. How can it be devel
oped as a substitute for petroleum products 
and diesel....(/nferr^pfA^ns)

SHRI RAM GANESH KAPSE: Sir. I am 
not getting the specific information with re
gard to the reply to the main question

MR SPEAKER: Hon’ble member wants 
to have specific reply with regard to the 
information given with reply for the main 
question. The Hon'ble Minister may give It 
later on (Interruptions)

SHRI RAM GANESH KAPSE: Please 
ask the Minister to hoM on the question and 
to oome out with a proper reply later on.

SHRI KALYAN SINGH KALVI: I would 
like to tell the Hon'ble Member that this 
question pertains to gas and nottotheD.M.S. 
We are utilising the entire gas available with 
us. {Intenuptions)

MR. SPEAKER: He shoukf give the 
specific reply to indicate as to what were the 
reasons.

SHRI KALYAN SINGH KALVI: I have 
already said that this question does not 
pertain to D.M.S. {Interruptions)

[EngM ]

PROF. RAM GANESH KAPSE: iwouM 
like to refer to aK the replies given by the 
Minister in today’s Ouestton Hour. For many 
questknm, the replies are vague and the
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Ministers are not coming prepared and so 
we have a right. You please protect us.

[Translation]

SHRIKALYAN SINGH KALVIrThe hon. 
Member has no right to make such com
ments. 1 just want to tell him that my answers 
to the first two questions have satisfied all 
Hon. Members. Everyone is satisfied also 
f  ith the questions which the Hon. Members 
«̂ ve asked now. (Interruptions) You are 

confusing gas with bio-gas.

[English]

SHRI HARIN PATHAK: Did you take 
adequate measures? The Hon. Member 
wants to know.

SHRI RAM NAIK: You hold on the ques
tion.

[Translation]

SHRI KALYAN SINGH KALVI; It is not a 
matter of holding on the questk>n.

MR. SPEAKER; Yes» it is not a questk>n 
relating to bb-gas, but you may give a spe
cific reply to the Hon. Member's question 
later on.

[English]

SHRIMATI SUBHASHINI ALI: Since 
the question relatesto alternative sources of 
energy, I woukJ like to knowfrom the Minister 
what his Government proposes to do about 
a specific proposal that has been submitted 
to the Government several years ago to set 
up sea solar power stationsonthe sea coast, 
especially I think Tamil Nadu sea coast was 
found very sutable. (Interruptions)

[Translatiori[

I know that he Is an expert on the Sati 
energy.

[EngHsh]

Even In his department experts and 
scientists say that this power station is not 
being set up due to lack of political will and 
due to the vested interests that are prevent* 
ing this kind of alternative sources of energy 
from being developed within our country, i 
would like the Minister to say whether he has 
got the necessary poiiticai wiH to follow 
through such projects and whether they are 
thinking of taking steps to set up such sea 
solar energy projects or not. He has experts 
on Sati energy, I know. But I hope he will 
consider this and will give a proper reply.

(Intenuptions)

[ Translation]

MR. SPEAKER: He wants to know if 
there is any vested interest which is creating 
an obstacle.

(Interruptions)

SHRI KALYAN SINGH KALVI: There is 
no such thing as vested interest in this mat
ter. I would request the Hon. Member to 
refrain from jumping to imaginary conclu- 
sk>ns. The Government will definitely take 
steps so that natbnal interests are safe
guarded. (Interruptions)

MR. SPEAKER: Shrimatl Subhashini, it 
wouM be better if you ask your question 
again. (Interruptions)

MR. SPEAKER: Shri Yadav. please sit 
down. You too, Shri Lodha.

[Eng»sh\

SHRI BASUDEB ACHARIA: He has not 
understood the question.

(Intenruptions)

[Translation]

SHRIMATI SUBHASHINI ALI: Sir, per
haps the Hon. Minister's concentration is 
broken because 1 mentk>ned the issue of 
Sati.
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My question is very specific. A proposal 
had b^n sent to the Government several 
years ago that the Tamil Nadu coastline has 
been found mostsurtableforsetting up power- 
stations to produce energy from tidal waves 
and sunlight. Has the proposal to set up a 
solar-plant there been sent to the Central 
Qovemment? Are our scientists of the opin
ion that some vested interests are creating 
Impediments In the implementation of this 
project? May I know from the Hon. Minister 
as to what is the Government's stand in this 
matter?

SHRIKALYAN SINGH KALVI: Sir, such 
proposals have been received in respect of 
producing electricity from tidal wavers. Sci
entists have done research work in this area 
but it is proving to be very costly. Therefore 
our Department is conskiering it and study
ing methods to reduce costs. We are k>oking 
into the matter.

WRITTEN ANSWERS TO QUESTIONS

THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASHMALAVIYA): (a) Import of petro
leum products is done tx>th under term 
contracts with varbus natbnal oilcompanies 
as well as through spot purchases. Sfx>t 
purchases are not always done from specific 
countries. Therefore It is not possible to give 
country-wise imports of products. Total im
port of products during 1987-80, 1988-89 
and 1989-90 was 3.95 MMT, 6.26 MMT and 
6.54 MMT respectively.

(b) About 6.68 MMT of petroleum 
products have been imported during April 
1990-January 1991.

(c) and (d). The supplies from Kuwait 
and Iraq stopped due to the Gulf crisis on 2nd 
August. 1990. However, arrangements for 
additional supplies from alternative sources 
were made to cover the shortfall from Kuwait 
and Iraq.

[English]

Import of Petroleum and Petroleum 
Products from Gulf Countries

*42. SHRIUTTAMRATHOD: Will the 
Minister of PETROLEUM AND CHEMICALS 
be pleased to state:

(a) the quantity of annual imports of 
petroleum products from Kuwait, Iraq and 
other Gulf countries during the last three 
years;

(b) the quantity received during 1990-
91;

(c) whetherlmportshavebeen adversely 
affected due to the Gulf war; and

(d) the steps t^ken by the Government 
to make good the shortage caused due to 
the Gulf war?

Requirement of Petroleum Products

*44. SHRI SHRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will the
Minister of PETROLEUM AND CHEMICALS 
be pleased to state:

(a) the annul requirement of petrol, 
diesel and kerosene in the country;

(b) the annual domestk: production of 
these commodities and the quantity imported 
item-wise;

(c) whether the Government have any 
proposal to enhance their productk>n so as 
to reduce the import bill;

(d) If so, the steps taken In that directbn 
in the Seventh Five Year Plan; and

(e) the results achieved thereby?
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THEMINISTEROFPETROLEUMAND PRAKASH MALAVIYA): (a) Theconsump-
CHEMICALS AND MINISTER OF PARLIA- tionof Petrol, Diesel and Kerosene in the last
MENTARY AFFAIRS (SHRI SATYA three years is as under:-

(Fig. in TMT)

MS SKO HSD

1 2 3 4

1988-89 3052 7731 18795

1989*90 3491 8239 20706

1990-91
(Estimated)

3664 8420 2143

(b) The annual Domestic production and quantities imported are given below:-

Indigenous Production

(Fig. in TMT)

A/fS SKO HSD

1 2 3 4

1988-89 3066 5201 16656

1989-90 3460 5700 17749

1990-91
(Estimated)

3732 5350 17203

Imports

MS SKO HSD

1 2 3 4

1988*89 Nil 2747 2448

1989-90 Nil 2596 3048

1990-91
(Estimated)

Nil 3483 4383



31 Written Answers FEBRUARY 26, 1991 Written Answers 32

(c) to (G). The installed capacity of 
Indian Refineries has been increased by 6,3 
million tonnes per annum during the 7tn Plan 
raising the total refining capacity from 45 55 
million tonnes at the beginning of the 7th 
Plan to 51.85 million tonnes by the end of the 
7th Plan. Thefoltowing proposals are under 
implementation/ consideration for inclusion 
in the 8th Five Year Plan.

(i) Expansion of Madras. Digboi and 
Ghwahati Refineries (under 
implementation).

(ii) Expansion of Koyali, Cohin and 
Bongaigaon Refineries.

(iit) Setting up to three new refineries
in Assam, Kama! and Mangalore.

(iv) Settin up of 0.5 million tonnes
refinery at Narimanam.

A number of projects relating to Oil 
Evoloration and production were taken up 
du f)g the Vllth Five Year Plan, resulting in 
in<ease of crude oil production in the country 
f ru* II 28.99 million tonnes in 1984-85 to 34.09 
million tonnes in 1989-90.

tt is expected that indigenous production 
of crude oil will increase to about 50 million 
tonnes per annum by the terminal year of the 
VIII Plan.

A number of discovered oil fields are 
slated for development during the Vlllth Five 
Year Plan period.

Revision in Power Tarrif by DESU
*45. DR. C. SILVERA:

SHRI P. M. SAYEED:

Will the Minister of ENERGY î e pleased 
to state:

(a) whether the Delhi Electric Supply 
Undertaking (DESU) proposes to revise Its 
power tariff during the next financial year;

(b) if so, the details thereof;

(c) the reasons for increase and its 
percentage as compared to pre<revised tar
iff;

(d) whether the DESU also proposes to 
take steps to check power breakdowns dur> 
ing he ensuing summer season by installing 
latest equipments with its increased rev
enues; and

(e) if so. the details thereof and if not, 
the reasons therefor?

THE MINISTER OF ENERGY (SHRI 
KALYAN SINGH KALVI). (a) The Delhi 
Electric Supply Undertaking has decided to 
revise its power tariff with effect from 1st 
March, 1991.

(b) The requisite information is given in 
the statement below.

(c) The increase in the power tariff of 
DESU has been necessitated due to the 
alround increase in the cost of in-puts includ
ing the cost of generation/purchase of power 
wKhout any corresponding increase in the 
rates of electrkrity. The last revision of tariff 
took place only in April, 1985.

(d) and (e). DESU is taking steps to 
provide reliable power supply in the Capital 
during the ensuing summer. The steps taken 
in this regard are listed as (i) extensive 
maintenance (ii) augmentation of the trans- 
misston & distribution system (lii) round the 
clock operation of the Control Rooms (Iv) 
Installation of shut capacitors to maintain the 
proper voltage profile and (v) speedy resto
ration of the power breakdowns. The overall 
power supply in the natbnal capital is also 
monitored by a Task Force set up by the 
Government.
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Conversion of Dah«j-Samnl Railway 
Lin#

M7. SHRICHAN0UBHA1DESHMUKH: 
Witt the Minister of RAILWAYS be pleased 
to state:

(a) whether the Government propose to 
convert the Oahe]>Samni metro-gauge rail
way line In Gujarat into broad-gauge; and

(b) whether keeping in view the oil-field 
of Gandhar, the Government propose of 
provide train service three times a day on this 
route by making use of diesei tocomotlves?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) Dahej-Samni 
is only a narrow gauge line and there is no 
proposal to convert the same into Broad 
Guage.

(b) No, Sir.

Cancellatton of Trains

*48. DR. CHINTA MOHAN:
SHRI DILEEP SINGH 

BHURIA:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether several trains have been 
cancelled in view of the scarcity of diesel and 
other petroleum products in the country due 
to the Gulf war;

(b) if so, the names of trains cancelled 
in various zones;

(c) thecriteria for cancelling these trains;

(d) the details of alternative arrange

ments made for the convenience of regular 
passengers on those routes;

(e) whether any goods train has also 
been cancelled;

(f) If not, the reasons therefor;

(g) the extent of petroleum products 
being saved by the cancellation of these 
trains;

(h) the revenue loss to railways due to 
cancellation of these trains; and

(i) the time by which all the cancelled 
trains will be restarted?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) to (f). The 
passenger services were withdrawn selec
tively, as per the statement given below, to 
increase movement of the freight traffic. No 
goods train was cancelled. While withdraw- 
ing the passenger services the traffic offer
ing on the affected routes was kept in view. 
However, due care was taken to ensure that 
the alternative services are available and the 
hardship caused is minimal.

fg) The engines and paths thus saved 
are being utilised to increase freight move
ment. Therefore, there is likely to be no 
saving in consumption of diesei in the area 
of traction,

(h) No significant loss is anticipated as 
alternative services are available on the af
fected routes.

(i) A gradual process of restoration 
will be initiated as soon as the po-
sition starts improving.
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1 .

2.

3.

4.

5.

7.

8. 

9.

10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

3133/3134

4047/4048

8631/8632

4265/4266

7339/7340

1269/1270

2853/2854

9809/9810

5717/5718

9903/9904

3049/3050

3039-3040

3283/3284

3213-3214

1057-1058

4309-4310

2473-2474

2449/2450

7489-7490

7491/7492

Seaidah-Mughalsarai Express

Delhi-Balamu Express

Hatla-Varanasi Express

Dehradun-Varanasi Express

Dadar-Nagpur Express (on Nagpur- 
Badnera section)

Bhopat-Rajkot Express

Durg-Bhopal Amarkantak Express

Ahmadabad-Bhavnagar Express

Katihar-Guwahati Express

Ahmadabad-Delhi Express

Amritsar-Howarh Express

Howrah-Delhi Express (on Howrah 
Mughalsarai section)

Bhiwani-Danapur Ganga-Yamuna 
Express

Bhiwani-Danapur Ganga-Yamuna 
Express

Dadar-Amritsar Express

Dehradun-Ujjain Ujjaini Express

Delhi-Muzaffarpur Shaheed 
Express

Delhi-Muzaffarpur Saryu-Yamuna 
Express

Cochin-Varanasi Express 

Tirupati-Varanasi Express



21. 6089-8090

22. 6093/6094

23. 6017/6018

24. 6687/6688

25. 5045/5046

26. 5011/5012

27. 7081/7082

28. 5089/5090

29. 6365/6366

30. 3025/3026

31. 2159/2160

32. 2181/2182

33. 2161/2162

34. 1171/1172

35. 2557/2558

36. 4245/4246

37. 47/48

38. 4647/4648

39. 6063/6064

40. 6179/6180

41. 6799/6800

41 Wrltt0n Answ&n

Tirupati-Howrah Exp. (on Howrah- 
Vijayawada section)

Madras-Lucknow Express

Kanniya Kumarî ammu Tawi 
HImsagar Express

Jammu Tawi-Mangabre Navyug 
Express

Ahamadabad-Gorakhpur Express

Cochin-Gorakhpur Express

Cochin-indore Express

Gorakhpur-Hyderabad Express

Tirchy-Cochin Express

Howrah-Muzaffarpur Express

Howrah-Gwalbr Chambal Express

Howrah>Agra Express

Dadar-Agra Lashkar Express

Howrah-lndore Shipra Express

Guwahati-Howrah Kanchengunga

Surat-Varanasi Tapti-Ganga 
Express

Vadodara-Okha Fast Passenger

Delhi-Amritsar Flying Mail

Dadar-Madras Chennai Express

MadraS'Tirunelveli Janata Express

Tirupti-Rameswaram Express (on 
Madurai' Rameswaram section)

PHAL6UNA 7,1912 {SAKA) WrHten Answers 42
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[English]

Cancatlation of Uneconomic Flights

•49. SHRIY.S.SEKHAR REDDY: Will 
the Minister of CIVIL AVlATiON be pleased 
to state:

(a) whetherthe Government propose to 
cancel uneconomical flights in view of the 
Gulf War; and

(b) if so, the number of flights identified 
for the purpose and the routes that will be 
affected?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a)and(b). It will 
be the constant endeavour of all our airlines 
that uneconomical flights are kept to the 
minimum because there is hardly any scope 
for subsidising air services in the country.

[Transiation]

Allotment of LPG Agencies in Madhya 
Pradesh

•50. SHRI SATY NARAYAN JATIYA: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) the number of LPG agencies func
tioning at present in Madhya Pradesh, 
districtwise;

(b) whetherthe Government propose to

FEBRUARY 26.1991

provide more cooliing has agencies in 
Madhya Pradesh for the supply of cooidng 
gas in the State;

(c) if so, the names of the places, 
districtwise, where such gas agencies are 
proposed to be provided and the latest posi
tion thereof;

(d) the percentage of gas agencies 
allotted to Scheduled Castes and Scheduled 
Tribes;

(e) whetherthe Government propose to 
fill up the quota of gas agencies reserved for 
SC/SI persons; and

(f) If so, the details thereof?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) The Information 
is given below in statement -L

(b) Yes, Sir.

(c) The information is given below in 
statement >11.

(d) Out of the total 211 LPG distribu
torships in Madhya Pradesh, 16% have been 
awarded to persons belonging to the 
Scheduled Castes/Scheduled Tribes.

(e) and (f). Yes, Sir. They are proposed 
to be filled up by selection of candidates as 
per the norms.

STATEMENT I

S. No. District Number

1 2 3

1. BILASPUR 9

2 WEST NIMAR 4
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1 2 3

3. GUNA 3

4. KHARGONE 1

5. SEHORE 2

6. DURG 6

7. BHIND 1

8. BHOPAL 20

9. EAST NIMAR 4

10. CHHATARPUR 1

11. SURGUJA 5

12. GWALIOR 11

13. DAMOH 1

14. DATIA 1

15. DEWAS 3

16. RAIPUR 16

17. RAJNANDGAON 4

18. VIDHISHA 4

19. HOSHANGABAD 9

20. INDORE 21

21. JABALPUR 19

22. BASTAR 4

23. UJJAIN 9

24. SAGAR 7
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1 2 3

25. SATNA 4

26. MANDSAUR 3

27. PANNA 1

28. RAIGARH 2

29. RATLAM 5

30. REWA 2

31. MORENA 2

32. SHIVPURI 1

33. SIDHI 4

34. RAJGARH 2

35. BETUL 3

36. BALAQHAT 2

37. CHINDWARA 3

38. DHAR 2

39. JHABUA 1

40. MANDU 1

41. SEONI 2

42. SHAHDOL 2

43. NARStNGHPUR 1

44. RAISEN 1

45. SHAJAPUR 1

46. TIKAMGARH 1

211
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Use of LPQ in Transport Sector

*51. SHRISURYANARAYANYADAV: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the Government propose to 
run the transport system on LPG;

(b) if so. the progress made so far in this 
regard; and

(c) if the reply to part (a) above be in the 
negative, the reasons therefor?

THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) No, Sir.

(b) Does not arise.

(c) The use of LPG as a fuel in the 
transport sector is not being considered as 
Its indigenous production is not even ad
equate to meet the demand of the existing 
consumers, predominantly In the household 
sector.

[English]

Electrification of Railway lines In 
Karnataka

*52. SHRI V. KRISHNA RAO: Will the 
Minister of RAILWAYS be pleased to state:

(a) The percentage of passenger traffic 
and freight traffic being hauled by electric 
traction;

(b) The percentage of passenger traffic 
being hauled by electric traction in Karnataka; 
and

(c) The steps taken to complete pend
ing railway electrification projects in 
Karnataka?

THE MINISTER OF RAILWAYS (SHRi 
JANESHWAR MtSHRA): (a) The percent
age of traffk: hauled by electric tractk>n on 
Indian Railways during the year 1989-90 is:

Freight traffic: 38.8% in terms of gross 
tonne kilometres.

Passenger traffk;: 35.1% in terms of 
passenger train kibmetres.

(b) Statistbs of passenger traffic are 
maintained Railway-wise and not State-wise.

(c) Bisanattam-Bangak)re 92 kibmetres 
bng section bcated In Karnataka forms a 
part of Jolarpettai-Bangabre (144 route 
kms.) electrifbatbn project whbh is sched
uled for completbn by March, 1992.

Capacity Utilisation of Indian Airlines

*53. SHRI ABDUL SAMAD: Will the 
Minister of CIVIL AVIATION be pleased to 
state:

(a) the overall capacity utilisation of the 
domestb servbes of the Indian Airlines as 
well as the capacity utlllsatbn the trunk routes/ 
servbes originating from the metropolitan 
cities, during 1990, route/servbe-wise;

(b) whether the fare structure of the 
Indian Airlines is uniform for ali distances;

(c) whether the fare mileage is based on 
direct distance or point-to-point distance 
according to the servbe route; and

(d) thepartbularsofthe varbuscharges 
imposed on the basis fare as at present?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) The overall 
capacity utillsatbn by indian Airlines achieved 
during the year 1990 is about 81% on do- 
mestb routes/servbes and 83% on trunk
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routes/services originating from matro* 
poiitan cities.

(b) No, Sir.

(c) Tlie fares are fixed on the basis of 
pre-determined route mileage.

(d) Ttie following charges are Imposed 
on the basic fare of Indian Airlines:-

A. Fuel surcharge;

6. The following tax/surcharge is im
posed on the total fare consisting of basic 
fare and fuel surcharge:-

(I) Inland Air Travel Tax at 15%: 
This, however, is a tax levied by 
the Government which accrues 
to the Gk)vt. and not to the Indian 
Airlines.

(II) Gulf Evacuation surcharge at 
10%,

In addition to the above, Indian Airlines 
collects a Passenger Service Fee at the rate 
of Rs. 10/* per passenger sector on behalf of 
international Airports Authority of India and 
National Airports Authority.

Purchase of Oil

*64. PROF. P. J. KURIEN: Will the
Minister of PETROLEUM AND CHEMICALS 
be pleased to state:

(a) whether the Government have 
contracted for the purchase of additional oil 
from new sources;

(b) if so, whether India will get adequate 
and uninterrupted supply of petroleum 
products;

(c) whether the Government have ef
fected economy in the use of oil; and

(d) if so, the details thereof and whether 
the impact of the same has been realised by 
now?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) As a result of 
Gulf crisis supplies of crude oil and products 
from Iraq and Kuwait were disrupted. To 
meet this shortfall supplies were arranged 
from alternate sources.

(b) Import of petroleum products has 
been taking place without any interruption 
within the ceiling of quantities approved for 
import.

(c) and (d). Government has introduced 
several demand management measures to 
contain the demand for petroleum products 
in various sectors of the economy. As a 
result of these measures, the consumption 
of petroleum products during 1990-91 is 
expected to be about 55.26 MMT repre
senting a growth rate of only 2.2% over the 
consumption in 1969-90, as compared with 
the growth rates during 1989-90, 1988>89 
and 1987-88 which were 8% 7.9% and 6.3% 
over the respective previous year.

[Translation]

Power Position in Palamau and Chota 
Nagpur Districts

*55. SHRIJORAWAR RAM: Will the 
Minister of ENERGY be pleased to state:

(a) whether there is acute shortage of 
power in Bihar, particularly in Palamau and 
Chota Nagapur districts;

(b) whetherthe Government propose to 
supply power to those districts through na
tional grid; and
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(c) If so, when this proposal is likely to 
be imptemented and rf not. the reasons 
therefor?

THE MINISTER OF ENERGY (SHRI 
KALYAN SINGH KALVI): (a) and (b). During 
the period April. 1990-January. 1991 the 
energy deficit in Bihar (including Palamau 
and Chota Nagpur) was 27.9%. Bihar power 
system is a part of the Eastern Regional 
Power Grid. The installed Thermal capacity 
of Bihar State Electricity Board is about 1300 
MW. The Plant Load Factor of the BSEB 
Stations during April. 1990^anuary. 1991 
has been low at 24.3%. BSEB has been 
receiving its full share of power from Central 
generating stations in the Eastern Region, 
Against an entitlement of 874.4 MUs during 
April. 1990-January. 1991. BSEB actually 
received 1127 Million Units. Power is also 
being supplied, as a special case, to Bihar 
(including Palamau and Chota Nagpur) from 
the Northern Region.

(c) Inter connectbns between the re
gional grids, which will evolve the structure 
of the National Grid, will be provided in the 
Eighth and Ninth Plan.

Conversion of Sawai Madhopur-Jalpur 
Medata Road Rail Line

*56. SHRI BEGA RAM: Will the Minis
ter of RAILWAYS be pleased to state:

(a) the average of rail track per 1000 sq. 
km In Rajasthan and the natk>nal average;

(b) whether there is any plan to convert 
Sawai Madhopur-Jaipur-Medata Road metre 
gauge rail line into broad gauge and to 
extend it from Jodhpur to Jaisalmer; and

(c) if so, when sanctk>n therefor woukl 
be accorded?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARANDAS): (a) Average route km per 
1000 sq. km as on 31.3.90 is

National
Rajasthan

18.92
16.86

(b) Yes. Sir.

(c) Work on Phase I of the direct BG link 
from Agra to Barmer/Jatsalmer whjch, in
volves the following, was included in 1990- 
91 Budget:

(i) Sawai Madhopur-Jaipur Gauge Converston

(ii) Jaipur-Phulera Parallel BG

(i«) Phulera-Merta Road Gauge Conversbn

(iv) Merta Road-Jodhpur Gauge Conversbn

(V) Bikaner (Lalgarh)- 
Merta Road

Gauge Conversion

Phase II of this project, which includee 
conversk>n of Jodhpur*Samdarl, Samdari- 
Banner and Jodhpur-Jaisalmer sectk>ne has 
also been approved In principal. It would be 
taken up after work on Phase I has been 
sufficiently progressed keeping In view the 
availability of resources In the coming years.

[B n o m

Malntemanoe of RaHway Tradce

*57. SHRI MANDHATA SINGH: Will 
the Minister of RAILWAYS be pleased to 
state:
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(a) whether certain categories of track 
maintenance works are being given by the 
Railways to private contractors; and

(b) if so. the rationale thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRIBHAKTA 
CHARAN DAS): (a) and (b). As a matter of 
policy, items of regular track maintenance 
are not being got done through private con
tractors. Only works of project type, for which 
regular railway labour is not provkled for. are 
got done through private contractors.

Location of Oil and Gaa at New Places

*58. SHRI RAJAMOHAN REDDY: 
SHRI GOPI NATH 

GAJAPATHI:

Vyrill the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the Oil and Natural Gas 
Commission has struck oil and gas at new 
plaô is during 1990-91;

(b) if so. the details thereof; and

(c) the steps taken for commercial 
exploitation of these reserves?

THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) and (b). Yes. 
Sir. During 1990-91 new oil and gas discov
eries have been made in Sanganpur in 
Cambay Basin. Kharatar & Bankia in 
Rajasthan. Ellamanchllli. Mori and Manepalli 
In Krishna-Godavari Onshore; GS-38 in KG 
Offshoreand WO-3, B-163. B-188. B-149, 
B-157, BS-13. R-15A. B-126&B-192 in 
Bombay Offshore.

(c) Dellneatk>n drilling to assess the full 
potential of the discoveries has been under
taken.

[Translation]

Reservation Facllltles at Ajmer 
Railway Station

*59. PROF. RASA SINGH RAWAT: 
Will the Minister of RAILWAYS be pleased to 
state:

(a) the names of the trains alongwith 
the number of seats per train for which 
reservation facilities have bean provided at 
Ajmer railway station;

(b) whether any changes have recently 
been made therein by the Government and 
if so, the details thereof;

(c) whether the Govemment have re
ceived any represent ations regarding diffi- 
cuKies being faced due to these changes;

(d) if so, the steps being taken by the 
Government to restore the earlier facilities; 
and

(e) the reasons for not starting double 
shift for railway reservatk>ns?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) A statement is given 
betow.

(b) The changes made tn the recent 
past are.

(i) A return journey quota of six sec
ond class berths from Kacheguda 
to Ajmer has been provkled by 
7570 Kacheguda -Jaipur Express.

(ii) The reservatbn quota of 4 A, C. 
Sleeper berths by 9616 Udaipur- 
r)t»lhi Chetak Express was re
duced to 2 A.C. Sleeper berths.

(c) No 6uch representation appears to 
have been received.

(d) There is no proposal to restore the
quota.

(e) The work-load does not justify it.
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[E n g m

Shutting Down of Oil W«llo

*60. SHRI LOKANATH
CHOUDHARY:

SHRI KAMAL NATH;

Will th« Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whetî er attention of the Govern
ment has been drawn to the news Hem 
captioned "One fourth of oil wells to t>e shut* 
appearing in the Times of India* dated 
January 30,1991;

(b) whether it is afactthat as many as 90 
of the 340 wells in the oil rich Bombay High 
and 40 strings (Oil sources) in Gandhar field 
will go out of production in the next three 
years severely curtailing the country’s total 
crude ou^ut;

(c) if so. the details thereof and the 
reasons therefor;

(d) whetherthe recommendation of the 
institute of Reservoir Studies for shutting 
down the Bombay High wells has been 
prompted by the report of the Das Gupta 
Committee which was critical of the manner 
in which ONGC managed the Bombay High 
field;

(e) the reaction of the Government with 
regard thereto; and

(f) the likely shortfall in production as a 
result of shutting of the wells?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) Yes, Sir.

(b)and(c). Government had appointed 
a committee of technical experts headed by

Shri A.B. Dasgupta, former Chairman, OH 
India Limited to review the development and 
management of the Bombay High Reser
voirs (Bombay High South and Bombay High 
North). The Committee has submitted its 
report which is presently under examination 
by Govemment in consultation with ONGC.

(d) and (e). The regulatbn of production 
of oil and gas from reservoirs is a dynamic 
and normal resen^ir management practice 
to attain reservoir withdrawal balance, with 
pressure maintenance to optimisms oil re
covery. Closure of wells/strings Is an integral 
part of such reservoir management practices. 
The Institute of Reservoir Studies 
(Ahmedabad) independently studies the 
parameters of reservoir management for the 
reservoirs in ONGC’s fields and reports at 
regular periods.

(f) The extent by which oil production 
would be affected as result of the shutting 
down of wells would depend on the particular 
wells that are shut down.

Completion of Calcutta Metro

433. SHRI INDRAJITGUPTA: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether the rate progress of the 
Metro-rail project. Calcutta has retarded 
substamially during the past six months;

(b) if so. the reasons therefor;

(c) the facts thereof and the deiail̂  'jI 
section-wise progress made in the project: 
far;

(d) the estimated cost of completion of 
the entire project as on date;

(e) the details of expenditure incurred 
annually during the last three years; and
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(f) the further efforts proposed to be
made to expeditethecompletion of the project
with expected date thereof?

THE MINISTER OF RAILWAYS (SHRI
JANESHWAR MISHRA): (a) Yes, Sir.

(b) and (c). Labour problems culminat-
ing in a strike by labourers and subsequent

lockout by the main civil engineering con-
tractor.

Two sections, viz. Dum Dum-Belgachia
and Tollyganj-Esplanade have, since been
completed and commissioned for traffic.

Progress achieved on the balance Es-
planade-Balgachia section is 50%.

(e) 1987-88 Rs. 89.21 crores

(d) Rs. 1330.84 crores.

Rs. 82.10 crores1988-89

Rs. 82.33 crores1989-90

(f) Assistance of the State Government
has been sought for

(i) Immediate settlement of labour
problems; and

(ii) Expediting acquisition of the re-
maining plots of land required for
construction of the project.

Date of comoletlon will depend upon the
withdra_wal of the strike/lockout & acquisition
of the remaining plots of land.

Requirement Supply and
Import of Crude Oil

434. DR. A. K. PATEL:
SHRI SHANKERSINH_
VAGHELA:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the total requirement of crude oil in
the country at present;

(b) the details of requirement met from
the domestic supply;

(c) the estimated imports of crude oil

country-wise proposed to be made during
the current year to meet the requirement;
and

(d) the estimated foreign exchange to
be spent?

THE MINISTER OF PETROLEUM AND
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA
PRAKASH MALAVIYA): (a) The total re-
quirement of net crude oil in the country for
processing for the year 1990-91 is estimated
at 51.69 MMT.

(b) The estimated availability of net
indigenous crude for processing for the year
1990791 is 31.51 MMT.

(c) Crude oil imports are effected both
under ten"!! contracts and through spot pur-
chases - ·t purchases are not always re-
latable _ ....cific countries. Therefore, it is
not pos». d to give country-wise details of
imports.

(d) The total foreign exchange to be
spent during the year 1990-91 for the import
of crude oil and petroleum products is'ex-
pected to be more than Rs. 10,000 crores.
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Stmlnar on Non-Canv«ntional Energy 
Sources

435. SHRI PRAKASH V. PATIL: Will 
the Minister of ENERGY be pleased to state:

(a) the details of the deliberations of the 
Seminar held at Madurai on non«conventional 
sources of energy; and

(b) whether stress has been given at 
this seminar for harnessing more wind en
ergy in the country, especially in Tamil Nadu?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI BABANRAO 
DHAKANE): (a) and (b). The Symposium on 
Wind power Develofwnent held recently at 
Madurai reviewed the status of wind power 
development and came to the conclusion 
that it is viable and can supplement con
ventional power in a short time. It called for 
a major programme and policy thrust for 
harnessing the vast potential of wind energy 
in the country. It suggested the formulation 
of a wind power development plan, and 
continuation of the existing promotional and 
fiscal incentives during the Eighth Plan. The 
Symposium stressed the need for accelera- 
tton of indigenous production of wind power 
equipment.

Goods Train missing

436. SHRI MADAN LAL KHURANA: 
Will the Minister of RAILWAYS be pleased 
to state:

(a) whether attention of the Govern
ment has been drawn to the news item 
captioned ''Goods Train Missing** appearing 
in the Hindustan Times of 26th July, 1990; 
and

(b) if so, the detaHs thereof and the 
action taken to trace the missing goods train 
with circumstances under which it was 
missed?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) Yes. Sir.

(b) A Goods loaded with steel material 
was booked from Rourkela Steel Plant for 
Dewas on 10.7.1990. The train reached 
Oewas on 28.7.1990. It suffered extra deten
tion enroute due to congestion.

Setting up of Thermal Power Project In 
Rajasthan

437. SHRIKAILASHMEGHWAL: Will 
the Minister of ENERGY be pleased to state:

(a) whether a llgnite-cum-thermal power 
plant at Barsinghsar in the Bikaner district of 
Rajasthan is pending for clearance with the 
Unk>n Government;

(b) if so, the details thereof;

(c) the name of the agency which is 
going to execute this project and when its 
execution will commence and by when it is 
likely to be completed;

(d) the quantum of expenditure esti> 
mated to t>e incurred on the establishment of 
this plant and the details of the plans to meet 
it;

(e) the quantum of deposits of lignites 
found in this area; and

(f) the annual capacity of power likely to 
be generated by this plant?

THE MINISTER OF ENERGY (SHRI 
KALYAN SINGH KALVI): (a) Yes, Sir.

(b), (d) and (f): The capacity of the 
lignite mine is 1.7 million tonnes per annum 
and that of linked TPS is 2x120 MW (in
stalled). The estimated cost of lignite mine 
cum linked Thermal Power Station is about 
Rs. 828.00 crores which will be met from the 
Plan proviston for Neyveli Lignite Corpora
tion.
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(c) Th0 project will be executed by 
Neyvell Lignite Corporation Ud. The execu
tion of the projects will commence as soon 
as they are sanctbned. The mine is expected 
to start production from the 48th month from 
the project sanction and the first power unit 
of 120 MW is expected to be commissioned 
in the 56th month from project sanction.

(e) The mineable reserves of lignite in 
Barsingsar area Is estimated at about 63 
million tonnes.

Increase in Air Fares

438. SHRI PRAKASH KOKO 
BF^HMBHATT: Will the Minister of CIVIL 
AVIATION be pleased to state:

(a) whether Government propose to 
increase the air fares further to meet the 
bsses;

(b) if so, the details thereof; and

(c) what are the losses suffered by the 
Indian Airlines so far?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) Presently 
Government has no proposal to Increase 
basic air fares.

(b) Does not arise.

(c) From April, 1990 to January 1991 
Indian Airlines has suffered a loss of Rs. 
65.20 crores.

ITrans/ation]

Express Train on Barellly-Aligarh Route

439. SHRI SANTOSH KUMAR 
QANGWAR: Will the Minister of RAILWAYS 
be pleased to state;

(a) whether a demand for running an 
express tcain on Bareilly-Allgarh route 
(Northern Railway) has been made;

(b) if so, the time by which the said 
express train is proposed to be started on the 
said route in view of the public demand?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) Yes. Sir.

(b) Presently notfeasibleduetoresouroe 
constraints.

lEng/ish]

Corruption In Railways

440. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there is large scale cor* 
ruptbn in his Ministry and complaints have 
been forwarded to him by some Members of 
Parliament and other bodies in this regard; 
and

(b) if so, the details of such complaints 
and action taken thereon?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) and (b). Con
sidering Its immense size and volume of 
operations, corruption on the Railways is not 
of a large scale. Complaints of malpractices 
in various areas of working are no doubt 
recoived from the Memî ers of Parliament 
and other bodies. These are investigated 
and appropriate action (like prosecutbn, 
disciplinary proceedings and administrative 
action), Is taken against delinquent staff In 
provencases. InthecaseofOffbers.actbn 
is taken in consultatbn with the Central 
Vigilance Commission.
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Oil Tankers on way to India

441. SHRI B. DEVARAJAN: Wilt the 
Minister of PETROLEUM ANDCHEMICALS 
be pleased to state:

(a) the quantity of crude oil Imported 
from the United Arab Emirates, Saudi Arbia 
and Iran recently and during the last three 
years;

(b) whether the Quif War has affected 
the supply route of oil from the Gulf to India; 
and

(c) if so, the details regarding the Indian 
oil tankers in various Gulf countries being 
loaded or which are on their way with crude 
oil?

THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) Import of crude 
oil and petroleum products is done both 
under term contracts with the National oil 
companies of the oil producing countries as 
well as through spot purchases. Spot pur
chases are not always relatable to specific 
countries. Therefore, it Is not possible to give 
oountry-wise details of the imports.

(b) No, Sir.

(c) Does not arise.

Overbridges In Khandwa

442. SHRI MADHAVRAO SCINDIA: 
Witt the Minister of RAILWAYS be pleased 
to state:

(a) whether representatbns have been 
reoeiv^from peopleof Khandwa in Madhya 
Pradesh or their representatives for the 
construction of railway over-brldges in 
KhandwacHy and near Nimbolaon Khandwa- 
Burhanpur ̂ ate load;

(b) if so, the steps taken by the Govern
ment in that regard so far; and

(c) the progress made in regard thereto?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) Yes, Sir.

(b) and (c). Construction of Road 
Overbridge at Khandwa was included in the 
Railways’ Works Programme of 1989-90. 
The State PWD has, only recently, taken a 
final view regarding the alignment and the 
width of the proposed over brkige. The plans 
and estimate for the work are being drawn up 
accordingly jointly by the Railway and the 
State Government.

As regards the proposed Road 
overbridge at Nimbola, the State Government 
has not yet furnished the plans and estimate 
for the bridge approaches necessary for 
signalizing the scheme for the work.

Clearance to Puyankutty Hydel Project

443. SHRI MULLAPALLY 
RAMACHANDRAN: Will the Minister of
ENERGY be pleased to state:

(a) whether clearance has been ac
corded to Puy ankutty Hydel Project in Kerala;

(b) if not, the reasons therefor; and

(c) the suggestbn/recommendation of 
Kerala on this project?

THE MINISTER OF STATE IN THE 
MINISTRYOFENERGY(SHRIBABANRAO 
DHAKANE): (a) to (c). Puyankutty Hydro
electric Project, Stage-1 (2x120 MW) in Kerala 
was sanctioned by the Planning Commission 
In August. 1986 at an estimated cost of Rs. 
250 crores subject to the State Government 
obtaining the forest clearance from Ministry 
of Envimment and Forests. The Ministry of 
Environment and Forests have Informed that
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the proposal of State Government of Kerala 
for diversion of 3001.8 ha. forest land for the 
project is under process for a decision.

Cancellation of I.A. Fllghta

444. SHRI VAMANRAO MAHADIK: 
Will the Minister of CIVIL AVIATION be 
pleased to state:

(a) the name and number of Indian 
Airlines and Air India flights cancelled to the 
Gulf countries due to outbreak of war in the 
Gulf; and

(b) the total loss due to stoppage of Air 
India and Indian Airlines flights?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) 46 flights 
being operated by Air India per week to Gulf 
countries were suspended w.e.f. 16th 
January, 1991. Flights to Abu Dhabi, Muscat 
and Dubai were partly resumed w.e.f. 23rd 
January, 1991. Indian Airlines does not op> 
erate to Gulf Countries.

(b) It is estimated that the cancellation 
flights to the Gulf regbn would result in 
revenue loss of about Rs. 20 crores to Air< 
India for the month of January. 1991.

SIngraull Super Thermal Power Station

445. SHRIMATi VASUNDHARARAJE: 
Will the Minister of ENERGY be pleased to 
state:

(a) the capacity of each unit set up by 
the Singrauli Super Thermal Power Station 
of NTPC:

(b) the names of the States which will be 
albcated power fro:n each of these units;

(c) whether Government have any 
proposal to enhance the allocation to

Rajasthan out of the northern grW of NTPC; 
and

(d) if so. the details thereof and actbn 
taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY(SHRI BABANRAO 
DHAKANE): (a) Singrauli Super Thermal 
Power Statbn comprises of the following 
units:

UnitI 200 MW

Unit II 200 MW

Unit III 200 MW

Unit IV 200 MW

Unitv 200 MW

Unit VI 500 MW

UnH VII 500 MW

2000 MW

(b) Power from the Singrauli STPS has
been allocated to the States in the Northern
Region, as under:

Uttar Pradesh 850 MW

Rajasthan 300 MW

Punjab 200 MW

Haryana 200 MW

Delhi 150 MW

Unallocated 300 MW

(c) No. Sir.

(d) Does not arise.
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Import of PttrokKim Products {Translator)]

446. PROF. VIJAY KUMAR 
MALHOTRA: Will the Minister of PETRO> 
LEUM AND CHEMICALS t>e pleased to 
state:

(a) the cost of petroleum products im
ported in February, 1991 and how does the 
same compare*with the imported cost during 
the preceding twelve months; and

(b) the measures taken to optimise in 
the import bill?

THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) The weighted 
average price for import of SKO and HSD for 
the period 1 st February 1991 to 13th Febru
ary 1991 is $376.10 per MT and 347.98 per 
MT respectively. The weighted average price 
of these two products forthe period February 
1990 to January 1991 was #301.92 per MT 
and 251.03 per MT respectively.

(b) The measures taken to optimise the 
import bill include:-

(i) Several demand management 
measures undertaken to restrict 
the demand;

(ii) Maximum utilisation of indig
enous refining capacity by in
creasing the throughput and de
ferring the shut-downs;

Measures taken for conserva
tion of Petroleum products in
cluding awareness campaigns.

Supply of LPG Refills

447. SHRI GOVIND CHANDRA 
MUNDA: Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether LPG dealers in the country 
refuse to entertain consumers’ request for 
replacing the cylinder before the expiry of 21 
days of the last supply resulting in heavy 
resentment among the citizens all over the 
country;

(b) if so, the reasons therefor;

(c) whether the cylinders are being 
supplied to consumers after several days of 
the booking which is even being done after 
the expiry of 21 days of the last supply;

(d) whether Government propose to 
remove this delay in supply and would sup
ply the cylinder within reasonable time and 
whether any irregularity has come into the 
notice of Government; and

(e) if so, the details thereof?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) and (b). The 
period between booking a refill and last 
supply has now been reduced to 10 days. 
This regulatton of a minimum inten̂ al of 10 
days has been prescribed with a view to 
ensure that supplies to consumers In genu
ine need not suffer by fictitious advance 
bookings often resorted to during backlogs.

(c) to (e). The LPG distributors are un
der instructtons from the LPG marketing oil 
companies to supply refllles promptly on 
demand on a first come first serve basis. 
However, due to backlogs which had de-



vr wVnUmt FEBRUARY 26.1991 IMf(i9n4iwwi9f9 38

vaiopod in th« lat»r half of 1990 thare had 
baen soma dalays in LPG supplies in certain 
locations. Action has t>aan taken to augment 
availability of LPG, increase bottling, expe
dite movement and step up delivery so as to 
restore normalcy. In order to prevent mal
practices, including black marketing, regular 
and surprise inspectk>ns are carried out by 
thefleki staff of the oil marketing companies. 
All complaints against the LPG distributors 
are investigated and wherever established, 
acUon is taken in accordance with the Mar
keting Discipline GukieiineSi and Dealership 
Agreements.

lEngUsh]

Criteria for Allotting Petrol/Diesel 
Pumpa and LPG Agenciea

448. PROF. GOPALRAO MAYEKAR: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased 10 state:

(a) thepolk^yandprocedureforalbtment 
of petrol/diesel outlets and LPG agencies to 
co-operative societies and freedom fighters;

(b) the number of such applicatbns 
received from Goa State;

(c) the actbn taken in this regard; and

(d) the ratb of such agencies to the total 
number, category-wise?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) The poltey 
guidelines for selectbnofdealers/distribulors 
provbe inter-alia a reservation of 5% for 
freedom Fighters. There is no separate 
reservation for cooperative societies. How
ever, otherthings being equal, preference is 
given to such societies in the open category. 
The oil companies invite applications for 
appointment of dealers/distributors through 
advertisements in prominent local news
papers. From amongst the applicants 
meeting the prescribed eligibirtty criteria, 
suitable candkiates are selected as per the 
procedure laid down from time to time.

(b) to (d). The details to the retail outlet 
(Petrol/Diesel) dealerships and Lf’G dis- 
tributomhips operating in Goa are asfolkms:-

LPG Run By

Total number of Cooperative Freedom
distrfeutorships Societies Fighters

18 1 1
1

Retail Outlet
dealerships

35 2 1

At present no appHcatk>n of a coopera- 
th^ s o c ^  or a Freedom Fighter for award 
of dealership of petroi/dlesel retail outlet or

an LPG distribuloiehip In Goa is under oon- 
skleratton.
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Black Marketing in Reservation Tickets

449. SHRI P.C. THOMAS; Will the 
Minister of RAILWAYS be pleased to state.

(a) whether instances of "Black Mar
keting’ in railway reservation tickets at Delhi 
and other important railway stations have 
come to the notice of the Union Government;

(b) if so. whether Government pr0p)0se 
to conduct an enquiry Into the matter; and

(c) the other steps taken/proposed to 
be taken by the Government to check this 
trend?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) Yes, Sir.

(b) and (c). To curb such nefarious 
practices, the following steps are being 
taken:-

(i) Surprise checks/rakis are con
ducted by the Railways in co
ordination with the local Police, 
wherever necessary, to nab the 
touts and their principals, who 
corner the reserved accommo
dation in fictitious names, and 
later sell the same illegally to the 
needy passengers, in black 
market. They are sent for trial/ 
conviction by the Court.

(ii) Under the Railways Act, 1989, 
the punishment for touts has been 
increased from 3 months im
prisonment and /or fine upto Rs. 
250/-, to 3 months imprisonment 
and/or fine upto Rs. 500/-. Simi
larly, the punishment for 
unauthorised travel agents, has 
been increased from 3 years 
imprisonment and/or fine upto 
Rs. 1000/-. to 3 years 
imprisonment and/or fine upto 
Rs 10,000/-.

(iii) The penalty (fine) for passen
gers, who travel on tickets pur- 
chased in fictitious names (or in 
the name of other persons), has, 
likewise, been increased from 
Rs 250/- to Rs 600/-

(IV) Public are educated/exhorted
through Press, T V , Posters, etc 
not to buy tickets from touts/ 
unauthorised sources, which is 
illegal. The risk Involved in pur
chasing tickets from such sources 
is explained to them

(v) Checks are conducted to detect
passengers travelling on tickets 
purchased in fictitious names (or 
on other names) They are 
treated as ticketless passengers.

(vi) The result of raids conducted on 
touts/unauthorised travel agen
cies, and detection of persons 
travelling on tickets not in their 
names, are given publicity 
through press, to discourage 
public from getting reservation 
from unauthorised sources, who 
indulge in black marketting.

Railway Crossings In Andhra Pradesh

450. SHRI J.CHOKKA RAO: Will the 
Minister of RAILWAYS be pleased to state:

(a) the number of railway level crossings 
across the railway lines in Andhra Pradesh 
manned and unmanned, and

(b) the numk>er of unmanned level 
crossings to be converted in to manned 
during the Eighth Five Year Plan period in 
Andhra Pradesh?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) Manned level 
crossings: 1095 Nos.
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Unmanned level crossings: 1655 Nos.

(b) Manning of level crossings is planned 
annually, based on their traffic density, as 
revealed from the periodical traffic census, 
and visibility considerations. Accordingly, six 
level crossings in Andhra Pradesh have been 
programmed for manning during 1990-91.

Vayudoot Servioeto IdukkI, Kerala

451. SHRIPALAIK.M. MATHEW; Will 
the Minister of CIVIL AVIATION be pleased 
to state:

(a) whether the Gk>vernment propose to 
link Idukki district in Kerala with Vayudoot 
sen/ice considering the fact that Thekkadi is 
one of the best tourist centres in South India;

(b) whether a study and survey for a 
small airport in Idukki has been conducted;

(c) if not, when; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) and (b). No. 
Sir.

(c) Does not arise.

(d) Availability of resources as well as 
the economics of operations do not permit 
airlinks to be provkied to such places. There 
is no scope for subsidising air services in the 
country.

Chengannour-Trlvandrunfi Railway Line

452. SHRI SURESH KODIKKUNNIL: 
Will the Minister of RAILWAYS be pleased 
to state:

(a) whethertheGovernmentproposeto 
construct a new railway line In Kerala during 
1991*92;

(b) whether there is pubik: demand in 
South Kerala to start a new railway line to 
connect Chengannour-Adoor-Kottarakkawa- 
Nedumangad-Trivandrum line; and

(c) if so, the details thereof and the 
actbn Government propose to take in this 
regard?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA); (a) Two railway 
lines, namely-Trlchur-Guruvayoor and 
Alleppey-Kayankulam which are already 
under construction, are scheduled for 
completion during 1991-92.

(b) Yes, Sir.

(c) State Government of Kerala and 
others have requested for construction of 
this line. Due to constraint of resources, 
there is no proposal for construction of this 
railway line for the present.

Allocation of Paraffin Wax to Gujarat

453. SHRIRATILALKALIDASVARMA: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the Unk>n Government 
have received a proposal from the Govern- 
ment of Gujarat for increasing the allocation 
of paraffin wax to 4600 MT per annum; and

(b) if so, the adk>n taken thereon?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) Yes, Sir.

(b) Paraffin wax Is a deficit product and 
allocation to States depends upon the avail
ability of the product. Presently, the avail
ability of paraffin wax is far less than the total 
requirement of various States/Union Territo- 
ries including Gujarat and, therefore it has 
not been possible to increase the albcation.
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Pilferage of Railway Passbooks

454. SHRI K.S. RAO: Will the Minister 
of RAILWAYS be pleased to state:

(a) whether it is a fact that railway 
passt)ooks worth several crores are being 
pilferaged and sold by a racket of railway 
employees;

(b) whether persons involved have been 
arrested and the passbooks recovered from 
them; and

(c) if so, the details of the loss and the 
action being taken against the persons in
volved in the racket?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a)to(c). No. Sir. 
Only one incident of major theft of Railway 
pass books has been reported from North 
Eastern Railway during 1990-91. On 
24 10.1990, the Chief Works Manager, 
Gorakhpur reported regarding theft of railway 
Pass books of first Class 'A* and IInd Class 
passes from the officer of Divisional Personal 
Officer, Workshop, Gorakhpur. During 
wnquiries, the RPF arrested three persins at 
Gorakhpur, while they were travelling oh one 
of the stolen Second Class Pass on 
14.11.1990. Their arrest led to the un-earthing 
of the whole racket and one railway employee 
alongwih another person was arrested. Later 
on, 58 stolen blank pass books were recov
ered which could have been utilized for any 
journey. In all, five, persons involved in this 
theft, have been arrested and a case has 
been registered against them u/s SRP (UP) 
Act.

Customs Duty on Import of Potassium 
Penicillin G-Flrst Crystals

455. SHRI DALPATSINGHPARASTE: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether there are huge unsold 
stocks of Potassium Penicillin G-First Crys
tals with the public sector units;

(b) if so, the reasons for nil rate of 
Customs duty on import of Potassium Peni
cillin G-First crystals;

(c) whether this concession has ad
versely affected the growth of small scale 
units; and

(d) if so, the action the Government 
proposed to take in this regard?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MAUVIYA): (a) No, Sir.

(b)to(d). Do not arise.

Rail Accidents

456. SHRI BHABANISHANKAR HOTA: 
Will the Minister of RAILWAYS be pleased 
to state:

(a) whether the Rail accidents are on 
the increase of late; and

(b) if so, the reasons therefor and the 
corrective steps taken to ensure rail safety?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) No, Sir.

(b) Some of the important steps taken 
to control accidents and ensure rail safety 
are:

(i) Induction of technical devices to 
aid the human element.

(ii) Improvement in quality of out
turn from the workshops.
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(iii) Intensive and frequent inspec
tions of sensitive instatlatbns.

(iv) Monitoring tl̂ e performance of 
the staff of critical safety cat
egories such as drivers, guards, 
station masters etc.

(v) Intensive training including psy
chological checks of staff in op
erational categories.

(vi) Surprise checks against carriage 
of inflammable/expk)sive mate
rial in passenger trains.

(vii) Provision of whistle boards/ 
speed breakers and road signs 
at the approaches of unmanned 
level crossings and improving 
visibility for road users and train 
drivers.

[Translation]

Emieslon of Pollution by Bokaro 
Thermal Power Station

457. SHRIRAMDAS SINGH: Will the 
Minister of ENERGY be pleased to state:

(a) whether the anti-pollution 
enqulpment to prevent smoke and ash from 
the chimneys of B.T.P.S. (Bokaro Thermal 
Power Station) and Chandrapura Thermal 
Power Station of Damodar Valley Corpora
tion has not been installed;

(b) whether the standing crops of the 
farmers get damaged due to the smoke, 
other poisonous gases and ash coming out 
of the chimneys and the effluents from the 
factories;

(c) whether no compensation is paid to 
the farmers for the damages by the Bokaro 
Thermal Power Station and the Chabdrapura 
Thermal Power Station;

(d) the steps taken or proposed to be 
taken to protect the standing crops from the 
ash and polluted water and to provide com- 
pensatk>n for the damaged crops;

(e) if so. the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRYOF ENERGY (SHRIBABANRAO 
DHAKANE): (a) The Bokaro thermal power 
station and Chandrapura Thermal power 
station, both have anti-pollution equipments 
to limit stack emissions. Forthe Chandrapura 
thermal power station, new electrostatic 
precipitators are being created to maintain 
the pollution levels within the limits as 
stipulated for old thermal power stations. All 
the six units of Chandrapura power station 
are expected to have such new electrostatic 
precipitators, commissioned by Soptember. 
1992. The Bokaro 'A' Station with four 
numbers of 50/56 MW units (derated), has 
been in service for more than 37 years and 
have mechanical precipitators. Installation 
of electrostatic precipitators in these units at 
this stage. Is nottechno-economically viable. 
Ail the three 210 MW units of Bokaro *B* one 
of which is already in operation, have elec
trostatic precipitators for limiting stack 
emissbns.

(b) to (f). Damodar Valley Corporation 
has received no report of damage to stand
ing crops due to smoke and ash coming out 
of the chimneys of the Bokaro and 
Chandrapura thermal power stations.

[Engiish]

Overbridge at Arakkonam

458. SHRI R. JEEVARATHINAM: Will 
the Minister of RAILWAYS l̂ e pleased to 
state:
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(a) the fund allocated for the construc' 
tion of overbridge near Arakkonam railway 
station in Tamil Nadu for the year 1986-89;

(b) the contribution of the Union Gov
ernment and the State Government in this 
project separately; and

(c) when the overbridge is likely to be 
constructed?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWARMISHRA): (a) No funds were 
allotted during 1988-89 as the work was 
included tn Railway’s subsequent Works 
Programme of 1989-90.

(b) Contribution of the Railways and the 
State Government is estimated to be Rs. 
411.53 lakhs and Rs. 513.72 lakhs respec
tively.

(c) The Railway will commence work on 
bridge proper during 1991-92. subject to 
Stale Government’s readiness to start the 
work concurrently on the brkige approaches, 
and complete it as per time schedule to be 
drawn up jointly with the State Government.

Additional Railway Lines on 
Santragachi-Panskura and 

Panskura^Kharagpur 
Sections

459. SHRISATYAGOPALI^ISRA: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) the steps taken or proposed to be 
taken for the construction of 4th railway line 
from SantragachI to Panskura and third 
railway line from Panskura to Kharagpur In 
Howrah-Kharagpur section of the South- 
Eastern Railway; and

(b) the details of the progress made so 
far In this matter?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) and (b). Sur
vey for constructbn of 4th railway line from 
Santragachi to Panskura and 3rd railway 
line from Panskura to Kharagpur has been 
completed.

Interviews by Oil Selection Board 
(South)

460. SHRI BALVANT MANVAR: Will 
the Minister of PETROLEUM AND CHEMI
CALS be pleased to refer to the reply given 
on 10th January, 1991 to Unstarred Ques
tion No. 717 and state:

(a) the details of the LPG agencies 
allotted by the Oil Selection Board (South) 
for Hindustan Petroleum Corporation Limited;

(b) the details regarding the unempbyed 
engineers selected by the Board for allotment 
of LPG agencies; and

(c) the names of places In and around 
Tirupati where the Government propose to 
appoint LPG distributorships during the next 
six months with the names of petroleum 
companies?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) and (b). No 
LPG distributor was selected by the Oil Se
lection Board (South) during the last one 
year, for Hindustan Petroleum Corporation 
Ltd.

(c) Adequate potential has been estab
lished for opening another LPG distributor
ship at Tirupati. In view of the various steps 
involved prior to setting up of a distributor
ship, it is not possible to indicate a time 
frame for its actual commissioning.
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Cancellation of Express Train Servics 
Connecting Cannanore and Ernakulam

461. SHRIK.R. NARAYANAN: Will the 
Minister of RAILWAYS be pleased to state:

(a) whethertheGovernment havetaken 
a decision to cancel the Express Train ser
vice between Cannanore and Ernakulam;

(b) whether the Government are aware 
that the Express Train is being used exclu
sively by people from North Kerala for at
tending High Court, visiting Government of
fice and dealing with business houses at 
Ernakulam; and

(c) if so, whether the Government pro
pose to reconsider their decisions and restart 
this train?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) No. Sir.

(b) Yes, Sir.

(c) The train is not being cancelled.

Re-structuring of Vayudoot

462. SHRIYASWANTRAOPATIL: Will 
the Minister of CIVIL AVIATION be pleased 
to state:

(a) whether there Is any proposal to 
restructure the Vayudoot; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) and (b). The 
Government is considering various options 
regarding the future set up of Vayudoot 
Limited. No final decision has yet been taken 
in this matter.

Losses of Coal India Linnlted

463. SHRI SANAT KUMAR MANDAL: 
Will the Minister of ENERGY be pleased to 
state:

(a) the losses suffered by the Coal India 
Ltd. (CIL) and its subsidiaries in the Eastern 
region and the reasons therefor;

(b) whether it is proposed to convert 
these losses into equity; and

(c) the various measures being taken to 
increase production and streamline the dis
tribution of coal and also to restructure the 
CIL organisationally and financially'?

THE MINISTER FOR ENERGY (SHRI 
KALYAN SINGH KALVI): (a) As per audited 
accounts of Coal India Limited profits earned/ 
loss suffered by Coal India Limited and Its 
subsidiaries during the last three years are 
as under:-
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The main reasons for losses are in> 
crease in the oost of production of coal due 
to increase in the wages and escalatbn in 
thecostof other Inputs. Thesalepriceof coal 
is administered by the Central Government 
and is revised keeping in view the impact of 
increase on the consumers and over-all 
economy of the country.

(b) No. Sir.

(c) Steps tal̂ en to increase further the 
coal production, inter-alia, include opening 
of new mines, modernisation of existing 
mines, application of new technologies to 
achieve maximum results and making 
available required inputs and infrastmctural 
facilities on time to optimise ,productk>n of 
coal.

For Steamlining the distributbn, 100 
more coal stockyards are proposed to be 
opened through out the country in additton to 
the existing ones under the aegis of State 
Qovemments/their agencies and Coal India 
Limited; for that purpose State Governments 
are being involved to indicate the demand 
centres/organising stock-yards etc. AddI* 
ttonal 2million tonnes of coal has been set 
asUe under Liberalised Sale Scheme for 
SSF Units. Briquetting Plants, house-hoki 
sectors. In addition 6 million tonnes of coal 
has been offered under 'Liberalised Sale 
Scheme* on notified collieries stockyards.

Coal India Limited has been given more 
financial and Administrative powers under 
Memorandum of Understanding.

Doubling of Emakulam-Trhrandrum 
Railway Line

464. SHRIRAMESH CHENNITHAU: 
Will the Minister of RAILWAYS be pleased 
to state:

(a) whether there Is any proposal for 
doubling of Emakulan-Trivandrum railway 
line;

(b) If so. the details of progress made so 
far In this regard; and

(c) if not. the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) to (c). On 
Emakulam-Kaynkulam-Trivandrum section 
of Southern Railway, an alternative BG line 
has been proposed for construction between 
Emakulam and Kayankulam via Aliepey. Of 
this, Ernakulam-Alleppey (57 kms) has al
ready been corhmissbned on 15.10.89. Work 
on Alleppey-Kayankuiam (43 kms) is in 
progress and Is targetted for opening in 
1991 -92. When completed, it will provide two 
single lines between Ernakuiam and 
Kayankulam-one viq Kottayam-the existing 
one and the other via Alieppey. instead of 
Doubling. Doubling between Kayankulam 
and Quibn (41 kms) was approved in the 
Budget for 1989-90 and the work is in 
progress. Double between Ouilon- 
Trivandrum (65 kms) has been included in 
the Budget for 1990-91.

Completion of doubling on Kayankulam- 
Quibn-Trivandrum will depend upon the 
availability of resources in the coming years.

Commission Agents of I.D.P.L.

465. DR. ASIM BALA: Will the Minister 
of PETROLEUM AND CHEMICALS be 
pleased to refer to the the reply given to 
Unstarred Question No. 8673 on May 15,
1990 and state:

(a) whether the sales promotion work 
was done by the Marketing Division of the 
Indian Drugs and Pharmaceutical Ltd.;

(b) if so, the reasons for appointing the 
agents;

(c) whetherthe I.D.P.L. is still employing 
agents; and

(d) if not, how the responsib;iity given to 
is them being managed?
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THE DEPUTY MINISTER IN THE MIN- 
ISTRYOF PETROLEUM AND CHEMICALS 
AND DEPUTY MINISTER IN THE MINISTRY 
OF COMMUINICATIONS (SHRI JAI 
PARKASH): (a) and (b). IDPL has stated 
that in view of keen competition In the mar
ket, it is unable to effectiveiy obtain and 
retain business as well as service the orders 
in the InstHutbnal Sector with the existing 
manpower in the marketing division. There
fore. the sales promotion activities of the 
organisation have been supplemented by 
appointment of agents as well.

(b) Yes. Sir.

(c) Does not arise.

Exploitation of Labour by Railway 
Officials

466. SHRI TARIF SINGH: Will the
Minister of RAILWAYS be pleased to state:

(a) whotherthe Government are aware 
of the malpractice, in the various railway 
wings, practised by the railway officials in the 
railway engineering and commercial wings 
by misusing the railway manpower for their 
domestic work;

(b) if so. whether the Government have 
made any attempt to collect informatk>n about 
this anti-iaix>ur practice;

(c) if so, the details thereof; and

(d) the corrective steps taken to put an 
end to these malpractices besides taking 
administrative action against the defaulting 
officials?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) to (c). By and 
large, there is no misuse of railway man
power for domestic work, though a few such 
isolated cases have come to notice.

(d) Informatbnandcomplaintsreceived 
relating to the misuse of labour, are investi
gated promptly, and deterrent actton is taken 
in established cases against those who in
dulge in such mal-practices.

Impact of Gulf War on Availability of 
Petroleum Products

467. SHRIJANARDHANAPOOJARY: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) the Impact of the Gulf War on the 
availability of petroleum products in the 
country;

(b) whether the Government have been 
able to obtain the oil already contracted for 
with foreign countries;

(c) if so. the details thereof; and

(d) if not. the reasons therefor?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) No impact has 
been felt so far on availability of petroleum 
products in the country on account of the 
Gulf War.

(b) to (d). Yes, Sir. The quantities of 
crude oil and petroleum products lifted after 
the outbreak of Gulf War for the period 15th 
January to 13th February, 1991 are as un
der:

Item Quantity in MMTS

2

Crude Oil 2.151

SKO 0.444

HSD 0.556

3.161
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Lo8S in Purchaso of Oil from Spot 
Market

468. SHRI L.K. ADVANl:
SHRI SHANKERSINH 
VAGHELA:

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether our country has suffered a 
loss of nearly Rs. 140 crores by not entering 
into the spot market for purchase of crude oil 
and petroleum products In the second week 
of June, 1990;

(b) If so, the action taken against those 
responsible for the huge k>ss; and

(c) the policy and guidelines of the 
Government issued in this regard?

THE MIN ISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) to (c). We have 
been purchasing and keeping the imported 
crude inventory at the maximum containable 
level right from 1st May 1990 through 1st 
August, 1990. Therefore, there was no scope

for additk>nal spot purchases. Hence rK> less 
was suffered. Major Increase in price was 
due to Iraq invasion of Kuwait on 2nd Au
gust, 1990 which could not be antk)ipated.

Production of Crude Oil and Naturai 
Gas

469. SHRI ASHOK ANANDRAO 
DESHMUKH: Will the Minister of PETRO
LEUM AND CHEMICALS be pleased to 
state:

(a) the quantum of naturai gas and 
crude oil produced in the country during the 
last three years, year-wise;

(b) whether there has been steady 
decrease in production; and

(c) if so, the reasons therefor and the 
steps Government propose to take to improve 
the situatbn?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) The quantity of 
natural gas and crude oil produced in the 
country during last three years is below:

Year Natural 
(Million Cubic Metres)

Crude oil 
(Milibn Tonnes)

1 2 3

1987-88 11467 30.36

1988-89 13217 32.04

1989-90 16989 34.09

(b) No, Sir.

(c) Does not arise.

Increase In hopping flights

470. SHRI N. TOMBI SINGH: Will the 
Minister of CIVIL AVIATION be pleased to 
state:
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(a) whether Government are coneider- 
ing to increase the number of hopping flights 
from Delhi to Imphal and back In view of the 
hardship faced by the people due to limited 
number of flights available at present;

(b) if so, when the revised schedule will 
come Into force; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) No. Sir.

(b) Does not arise.

(c) Due to continuing shortage of aircraft 
capacity Indian Airlines is not In position to 
increase services on Delhi-Imphal Sector.

Aronrtatlc Plant In Tamil Nadu

471. SHRI M. SELVARASU: Will the 
Minister of PETROLEUM AND CHEMICALS 
be pleased to state:

(a) whether a proposal for setting up an 
aromatic plant In Tamil Nadu was approved 
by the Union Government;

(b) If so, the details of the project and 
when it was approved; and

(c) the action talcen |or setting up of the 
project so far?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA- 
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) to (c). A letter 
of intent was given to Madras Refineries 
Limited on 6th February, 1987 for setting up 
an aromatic complex at Madras. Since then 
a new company in the name of M/s National 
Aromatics and Petrochemicals Corporation 
Ltd. has been incorporated to Implement the 
project in the joint sector. The company has

obtained necessary pollutbn control and 
environmental clearance from the State 
Government. Foreign collaborator has also 
been identified. The estimated project cost 
given by the company, as revised, is Rs. 
1433-crores.

Derailment of 4007 Up-Allahabad- 
Bareillty Passenger Train

472. SHRI R.M. BHOYE: 
SHRI R.N. RAKESH: 
SHRI MANIKRAO 
HODLYAGAVIT:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether some bogies of 4007 Up* 
Allahabad • Bareilly passenger train were 
derailed in Lucknow on 3 January, 1991;

(b) If so, the details thereof and the 
causes of the acckient;

(c) the details of loss of life and property;

(d) whether any Inquiry has since fc>een 
conduced in this regard by the Government;

(e) the findings thereof;

(f) whether any compensatk>n has since 
been paki; and

(g) If so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) to (e). On 
3.1.91,7 coaches of 4007 Up Mughalsarai- 
Lukhnow-Bareilly passenger derailed be
tween Allahabad-Prayag station near road 
over bridge No. 174. As a consoquonce, 12 
passengers sustained Injuries.

Loss to railway property has been esti
mated at Rs. 80,000/-.
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A ddpartmenta) iniquiry has been held 
into this accident. As per Hs findings, the 
derailment occurred due to girder of bridge 
No. 174 getting displaced when it was hit by 
an over-dimensionai consignment loaded 
on a road vehicle which passed under the 
bridge.

(f) and (g). No claim for compensation 
has been received However, an ex-gratia 
payment of Rs. 4,250A has been made to the 
injured passengers.

[Translation]

Getting up of Petrochemicals Complex 
in Maharashtra

473. SHRI HARI BHAUSHANKAR 
MAHALE; Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state;

(a) whether there is any proposal to set 
up a Petrochemicals complex in Maharashtra;

(b) if so, the details thereof; and

(c) the location of the proposed project?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA); (a) to (c). IPCL has 
set up a 300 000 tpa ethylene capacity gas 
cracl̂ er complex at Nagothane District 
Raigad In the State of Maharashtra. The 
main products from this complex will be 
LDPE. LLDPE/HDPE. Polypropylene and 
MEG. The project is expected to go into 
commercial production soon.

The gas cracker capacity is proposed to 
be subsequently increased to 400,000tpa of 
ethylene, with corresponding increase in the 
capacity of down stream units.

Supply of Petrol and Diesel to States

474. PROF. YADU NATH PANDEY: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether petrol and diesel supply 
has been curtailed from January, 1991 to 
various States due to which small scale 
industries are in crisi?;;

(b) if so, the names of States where 
petrol and diesel supply has been curtailed; 
and

(c) the measures adopted by Govern
ment for supplying diesel regularly and as 
per the nt«^ of the industries affected by the 
said curtailment and the time by which the 
normal supply of petrol and diesel will be 
restored?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA- 
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) No, Sir.

(b) Does not arise In view of (a) above.

(c) A 10% cut has been imposed on 
direct supplies of HSD and MS to bulk con
sumers, including industrial units from 1st 
July. 1990. Based on feedback received 
from different sectors restrictions have been 
relaxed for;

(I) Export oriented units;

(ii) Continuous Process Industries;

(iii) Sick industrial units under reha- 
bllitation by Govt./Financial insti
tutions.

(Iv) Agro-based industries, and 
Fisheries, and Diary Sectors.
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In respect of the MS & HSD supplies to 
various oonsumers through retail outlets, a 
4% growth is presently being provided tor 
MS releases to retail outlets over the corre
sponding period of the previous year. HSD 
releases are being maintained at the same 
level as in the corresponding period of the 
prevbus year. Sales of petrol and diesel at 
retail outlets are regulated by State Gov
ernments in accordance with local needs 
and priorities. The position is under constant 
review and all efforts are being made to 
minimise the adverse Impact of the oil crisis 
on industrial production.

Renovation of Sheogan Station 
(Maharashtra)

475. SHRI BHACX) SAHEB PUNDLIK 
PHUNDKAR: Willthe Ministerof RAILWAYS 
be pleased to state:

(a) whether the Government propose 
to renovate the Sheogan railway station in 
Maharashtra; and

(b) if so, the details thereof and the 
extent of expenditure likely to be incurred 
thereon?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) Yes. Sir.

(b) As a part of the renovation scheme, 
work of extension of foot over bridge at 
Shegaon has already been sanctioned at an 
estimated cost of Rs. 12.24 lac. Till 31.3.1991, 
a sum of Rs. 1.00 lac is likely to be spent on 
this scheme.

New Rail Bridge over Narmada River at 
Hoshangabad

476. SHRI RAMESHWAR PATIDAR; 
Will the Minister of RAILWAYS be pleased 
to state:

(a) whether one hundred and fifty years 
old railway bridge on Narmada River at 
Hoshangabad has been declared unsafe;

(b) If so, whether any scheme has been 
prepared to construct a new bridge there; 
and

(c) if so. the details thereof?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) to (c). No, Sir. 
However, a new bridge is being constructed, 
close to the existing one, as a part of Dou* 
bling Project.

Power Supply to Bundelkhand In Uttar 
Pradesh

477. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of ENERGY be pleased to
state:

(a) whether Government have any 
scheme to streamline the power supply in 
Bundelkhand region of Uttar Pradesh;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OFENERGY(SHRIBABANRAO 
DHAKNE): (a) to (c). The responsibility for 
the coordinated development of supply and 
distribution of power within the State of Uttar 
Pradesh is that of the Uttar Pradesh State 
Eleci !city Board.

[English]

Harnessing of Alternative Sources of 
Energy

478. SHRI BALASAHEB VIKHE
PATIL:

SHRI VAMANRAO MAHADIK;

WilltheMinisterof ENERGY be pleased 
to state:
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(a) whether suitable technologies havo 
been developed for generation of energy 
from non-conventional sources by proper 
treatment of distillery and paper industry and 
whether the Government have received any 
proposal for grant of subsidy in this regard;

(b) if so, the details thereof;

(c) whether in view of the present Gulf 
crisis the Government will view serious 
consideration to such proposals; and

(d) if so, the steps taken or proposed to 
be taken by the Government to encourage 
generation of energy through non-conven- 
tionai sources?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRIBABANRAO 
DHAKNE): (a) and (b). Technologies of 
treatment of distillery and paper industry 
effluents associated with energy recovery 
are available in the country. There is no 
subsidy, however, fiscal incentives and soft 
loans which are being provided make such 
schemes economically attractive.

(c) and (d). Since bk> gas generated 
from bio-methanation systems can replaced 
diesel and other petroleum products this 
technology is of significance in developing 
alternatives. All distilleries in the country are 
required to set up primary effluent treatment 
systems by end of 1991. To encourage en
ergy and resource recovery through bio- 
methanation of animal and human wastes, 
agro residues etc. subsidy is being provided 
under the Waste Recycling and Resource 
Recovery Systems Programme of the De
partment of Non-Conventional Energy 
Sources.

Soviet Offer for TU-204

479. SHRI ANAND SINGH: Will the 
Minister of CIVIL AVIATION be pleased to 
state:

(a) whether the Soviet Union has of
fered a new generation airliner TU-204fitted 
with the latest fly-by-wire control system 
which is comparable to A-320 aircraft to help 
India to augment its fleet with Indian Airlines 
and Air India;

(b) if so, the estimated requirement of 
such aircraft for augmentation of the fleet 
with each of the two airlines; and

(c) the Government's response to the 
Soviet offer?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) Yes, Sir.

(b) and (c). Considering the require
ments of the two airlines, there is no plan at 
this stage for the purchase of these aircraft.

Reduction In Consumption of Aviation
Turbine Fuel by National Airlines

480. SHRI M.V.
CHANDRASHEKARA
MURTHY:

SHRI V. SREENIVASA 
PRASAD:

Will the Minister of CIVIL AVIATION be 
pleased to state:

(a) whether the Indian Airlines, Air India 
and Vayudoot have reduced the consump
tion of aviation turbine fuel resulting in a cut 
in their services;

(b) if so, the details of the flights can
celled since January this year by each of the 
airlines; and

(c) how much fuel is likely to be con
served as a result thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN) (a) and (b). Air
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India discontinued 46 weelily flights to Gulf 
w.d.f. 16.1.91; 2 WMkiy fliglits to Australia 
and 2 weekly flights to U. K. w.e.f. 1.2.91. 
Flights to Muscat« Abu Dhaî i and Dubai 
have partly been resumed since 23.1.91. 
Indian Airlines had cancelled 46 flights per 
day from 22.1.91.

(c) Air India has saved 260 Kiioiiters of 
ATF, approximately, per day. Indian Airlines, 
in the period from 22.1.91 to 16.2.91, has 
saved 8330 kiioiiters of ATP approximately.

Air Service from Delhi to Jamnagar

481. SHRICHANDRESH PATEL: Will 
the Minister of CIVIL AVIATION be pleased 
to state:

(a) whether a number of demands have 
been made by the Chamber of Commerce & 
Industries of Jamnagar and other 
Organisations of Jamnagar distrkit of Gujarat 
for Operating or starting a direct air servk:e 
from Delhî jamnagar via Jaipur etc;

(b) the action taken thereon; and

(c) when it is likely to be started?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) Yes. Sir, Some 
representatbns have been received by Indian 
Airlines in this matter.

(b) and (c). At present, Indian Airlines 
has no plan to introduce a direct servk^ on 
the Delhi-Jamnagar route since the traffic 
potential does not justify It.

Guidelines for Refuelling Facllltlee

482. SHRt KUSUMA KRISHNA
MURTHY:

SHRI INDRAJIT GUPTA:

Wlllthe Minister of CIVIL AVIATION be 
pleased to state:

(a) whether the Directorate General of 
Ctvil Aviatbn (DGCA) has Issued any fresh 
guidelines to all Airports with regard to 
refuelling facilities to non-scheduled interna
tional carriers;

(b) If so, the details thereof;

(c) the reasons for issuing fresh guide
lines;

(d) in what respect the gukielines differ 
from the ones in practk̂ e earlier;

(e) whether the refuelling of U. S. Airforce 
planes in Bombay. Agra and Madras after 
the outbreak of Gulf war is being done with
out referring to DGCA or the Civil Aviation 
Ministry; and

(f) if so, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) and (b). A 
copy of the new guidelines issued by the 
Director General of Civil Aviation under AiC 
No. 03/1991 dated 28.1.91 is given below in 
the Statement.

(c) These gukielines were issued in 
order to consen/e aviation turbine fuel in the 
wake of the Gulf war.

(d) Earlier there were no such guide
lines because there were no restrictions on 
the uplift of aviatbn fuel by aircraft.

(e) and (f). These gukielines apply to 
civil aircraft only, as the Ministry of Civil 
Avlatk>n and DGCA are ooncemed with the 
dvM aircraft only.



STATEMENT

Guidelines for supply of Aviation Fuel

In order to tackle the difficutt fuel sKua- 
tion caused by the Gulf war, the following 
guidelines shall be followed for supply of 
aviation fuel at Indian airports.

SECTION A -Flights of foreign aircraft

1. Scheduled Services

1.1. Fuel will be made available to the 
scheduled flights of foreign car> 
riers cleared by OGCA in the 
Winter Schedule 1990-91.

1.2. Changes in existing schedule and 
additional scheduled flights will 
not be permitted by DGCA even 
within the bilateral entitlements, 
if extra fuel uplift is involved.

1.3. Emergency landings of overfly
ing services and diversions will 
be considered for refuelling only 
if DGCA is satisfied about the 
genuineness of the circum
stances. Instructions In each such 
case will be issued by DGCA to 
the concerned ATC unit.

2. Non-scheduled Flight

2.1. Non-scheduled/Charter/extra-
section flights already permitted 
by DGCA shall be allowed 
refuelling.

2.2 New cargo charter flights will be
allowed refuelling provided they 
are terminating in India.

2.3. New tourist charters cleared by 
DGCA wilhbe albwed to uplift 
fuel.
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Refuelling will be allowed to the 
aircraft operating flights for for
eign Missions in India.

SECTION B—~Domestic operations

1. Scheduled Services

Air India/Indian AirlinesA/ayudoot will 
follow the Government directive regarding 
fuel-cut.

2. Air Taxi Operations

Air Taxi permit holders will be allowed
fuel uplift. Existing permit holders should not 
increase the number of their aircraft.

3. Private/non-scheduled opera-
tions and State Government op- 
erations

Aircraft of non-scheduled operators, 
private operators and State Governments 
and aircraft engaged In tourist sports activi
ties shall be albwed fuel uplift to the extent 
of 75% of the previous quarter September- 
December 1990.

4. Flying Clubs/lnstitutes/Schools

Aircraft belonging to Flying Clubs/In- 
stitutes/ Schools will be allowed fuel uplift to 
meet their requirement for training purposes.

5. Pawan Hans

Pawan Hans will be permitted fuel uplift 
to meet their operational requirements.

SECTION O -  Genera!

1. Flights not covered in the above
paragraphs will not be allowed 
refuelling at Indian airports expcet 
with a special authorisation from 
DGCA.
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2. While clearing flights DGCA will 
make a specific mention as to 
whether refuelling is permitted or 
not.

3. In case of International flights 
fuel uplift will be limited to the 
minimum fuel required for op
eration of the next sector.

Fall in Oil Prices

483. SHRI SHANTARAM
POTDUKHE:

SHRI ANAND SINGH:
SHRI MADHAVRAO SCINDIA:

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether there had been a slump in 
the oil prices in the world market during the 
last month:

(b) whether India took benefit of this oil 
price crash by buying oil and petroleum 
products from the spot market and struck 
any bargain with the OPEC and non-OPEC 
countries for term contracts;

(c) if so. the spot market purchases 
made by India as a result of this slump in oil 
prices and Its impact on India’s import bill; 
and

(d) if no spot buying was done when 
there was slump in oil prrces, the reasons 
therefor?

THE MINiSTEROFPETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA- 
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) The Mean Dubai 
crude oil price as per Platts on 16.1.1991 
was $ 25.30 per barrel. This price came 
down to US $ 14.89 per barrel on 13.2.1991. 
On the basis of a comparision between the

weighted average of prce for the period from 
17.1.1991 to 13.2.1991 with the price pre
vailing on 16.1.1991, there is a fall of about 
38% in crude oil price.

(b) During the perbd 15th January,
1991 to 13th February, 1991, we have lifted 
about 2.151 million tonnes of crude oil 0.444 
million tonnes of S.K.O. and 0.566 million 
tonnes of HSD to utilise the maximum port 
capacity/containable inventory. Since w© had 
already finalised our term contracts for supply 
upto 31st March 1991 and the prices under 
term contracts are market related the benefit 
of fall in prk:e automatically accrues to us.

(c) and (d). The quantity of crude oil, 
SKO, and HSD imported on spot basis dur
ing 15.1.1991 to 13.2.1991 is 1.036 MMT,
0.380 MMT and 0.452 MMT respectively. 
The estimated decrease in India’s import bill 
wouki Ise US $ 140 millk>n due to slump in 
price as compared to Dubai crude oil price of 
$ 25.33/bbl. prevailing tsefore the Gulf war. It 
may. however, be clarified that the benefit of 
k>wer prices has also accrued on term pur
chases during this perk>d.

Cancellation of Flight Services

484. SHRI A. VUAYARAGHAVAN: Will 
the Minister of CIVIL AVIATION t>e pleased 
to state:

(a) whether the Government have 
decided to cancel flight services due to fuel 
cut;

(b) if so, the details thereof; and

(c) the total bss likely to be caused to 
the Indian Airlines as a result thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHANDHAWAN):(a)and(b). Rights 
of Air India, numbering 190 to the Gulf regk>n 
w.e.f. 16.1.91 till 21.2.91 have bean can
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celled. Indian Airlines had cancelled on an 
average 46 flights per day from 22.1.91. 
Most of these flights have been restored now 
by Indian airlines.

(c) It is not possible to estimate the 
precise less loss caused to Indian Airlines on 
this account because the passenger load 
factor on the flights operated had risen. Also, 
many of the flights discontinued had poor 
passenger load factors. There was also 
saving in the consumption of fuel.

[Translation]

Kandia and Mangalore Gas Terminals

485. SHRI HARISH PAL: Will the 
Minister of PETROLEUM AND CHEMICALS 
be pleased to state:

(a) the action taken by Government on 
the report submitted by the Indian Oil Cor
poration and the Hindustan Petroleum on 
Kandia and Mangalore Gas Temiinals; and

(b) if no action has been taken the 
reasons therefor?

THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) The reports are 
under process for a final decision.

(b) Does not arise.

[English]

Modernisation of Stations In iUladliya 
Pradesh

485. SHRI YAMUNA PRASAD 
SHASTRI: Will the Minister of RAILWAYS 
be pleased to state:

(a) whether the Madhya Pradesh 
Government have approached the Union

Government regarding modernisation of the 
railway stations in the State; and

(b) if so, the details of the plan prepared 
in this regard?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) No. Sir

(b) Does not arise.

Derailment of 229 Up Durg Waltair 
Passenger Train

487. SHRI MANIKRAO HODLYA 
GAVIT 

SHRI R. N. RAKESH.

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether a passenger train (229 Up 
Durg>Waltair) derailed in Raipur on 4 
January. 1991;

(b) if so. the causes of the accident;

<c) the details of loss of life and property;

(d) the compensation paid to the injured 
passengers and kins of the family members 
of the deceased; and

(e) whether any inquiry has since been 
conducted and if so, the findings thereof?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) to (e). No. Sir. 
However, on 3.1.91, at about 21.15 hrs. 
while train No. 229 Up Durg-Waltair pas> 
senger was on run between Arang Mahanadi 
and Belsonda stations of Waltair Division of 
South Eastern Railway, 7 coaches next to 
engine derailed. Since no passenger was 
killed or injured, the questton of payment of 
compensatton does not arise.
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Loss to railway property has been esti
mated at Rs. 90,000/-

Adepartmental inquiry Into this accident 
Is in progress.

Ban on entry of Visitors in International 
Airports

488. SHRI C. SRINIVASAN: Will the 
Minister of CIVIL AVIATION be pleased to 
state;

(a) whetherthe Government propose to 
ban entry of visitors in all the International 
Airports in the Country in view of the Gulf 
war;

(b) whether the Government propose to 
restrict operation of certain airlines in the 
International Airports in the Country for the 
purpose of economising consumption of 
aviation fuel; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) No, Sir.

(b) No, Sir.

(c) Does not arise.

[Translation]

Exploration of Oil by ONGO and Oil

489. DR.LAXMINARAYANPANDEYA: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the Oil and Natural Gas 
Commission and the Oil India Limited with 
the help of foreign oil companies are un* 
dertaking a comprehensive programme to 
explore oil in different parts of the country; 
and

(b) if so, the details thereof; and the 
expenditure to be incurred on this 
programme?

THE MINISTEROFPETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) and (b). At 
present exploration is being carried out by 
ONGC and OIL within differ#̂ nt categories of 
sedimentary basins covering various parts 
of the States of Assam. Tripura, Nagaland, 
Mizoram, West Bengal, Bihar, Uttar Pradesh, 
Himachal Pradesh, Rajasthan, Gujarat 
Madhya Pradesh, Andhra Pradesh and Tamil 
Nadu in the onland and in Eastern and 
Western offshore areas including Saurashtra 
and Andaman Offshore. ONGC are expected 
to spend Rs. 1294 crores and OIL Rs, 107 
crores on exploration during the current 
financial year.

In order to supplement the oil explora
tion efforts of ONGC/OIL, Government of 
India has invited foreign oil companies for oil 
exploration In India from time to time. The 
last such offer was made in 1986 under 
which 27 offshore blocks were offered to 
foreign oil companies. Contracts with foreign 
companies were signed with respect of 9 
blocks. The expenditure incurred in these 
blocks so far has been approximately US $ 
75 million.

lEnglish]

Overbridge in North Coimbatore

490. SHRIC.K.KUPPUSWAMY: Will 
the Minister of RAILWAYS be pleased to 
state;

(a) whether a scheme for oonstructbn 
of railway overbridge In North Coimbatore 
station is pending since long;

(b) if so, the reasons for delay in 
Implementation of the scheme; and
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(c) the time by whan it is tikaly to be 
taken up?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) Yes. Sir.

(b) The work couk) not be taken up as 
the State Government desired modificatbn 
in the sanctbned scheme. The modified 
scheme provkUng for increased road width 
of the bridge (3 lanes) and a subway for the 
pedestrian/cycle traffic was finalised by the 
State Government in September 1990.

(c) The work is likely to be taken up 
during the year 1991-92.

Drug Pricing Policy

491. SHRI MONORANJAN SUR: Will 
the Minister of PETROLEUM AND CHEMI
CALS be pleased to state:

(a) whether the Government are 
considering a change in the pricing policy of 
drugs; and

(b) if so, the details thereof?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) and (b). Since 
the drug poik:y is under review, pricing policy 
is also likely to undergo some changes ac
cordingly.

[Translation]

Coal Deposits in North-Western 
Regions

492. SHRIPYARELALKHANDELWAL: 
Will the Minister of ENERGY be pleased to 
state:

(a) whether any scheme has been 
formulated to explore coal deposits In the 
north-western regk>ns of the country; and

(b) if so. the total tonnage of coal 
deposits likely to be found in the above 
mentioned areas?

THE MINISTER OF ENERGY (SHRI 
KALYAN SINGH KALVI): (a) and (b). Geo- 
logbal Sun êy of India, who are mainly re
sponsible for carrying out the regional ex- 
pbration to bcate the coal reserves available 
in the various parts of the country, have no 
proposal of regbnal exploration programme 
for beating coal reserves in the north-western 
region. However, exploration carried out 
earlier by the State Government agency has 
established the occurrence of very small 
estimates of coal reserves in Jammu & 
Kashmir State falling in the north-western 
region of the country.

Aerodrome at Buldhana, Maharashtra

493. SHRI SUKHDEONANDAJI KALE: 
Will the Minister of CIVIL AVIATION be 
pleased to state:

(a) whetherthe Government propose to 
construct an aerodrome in Budhane district 
in Maharashtra; and

(b) if so, when and the expenditure to be 
involved thereon?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) No. Sir.

(b) Does not arise.

Amount Spent on Advertisements to 
Save Oil

494. SHRI HARISH RAWAT: Will the 
Minister of PETROLEUM AND CHEMICALS 
be pleased to state:

(a) whether various oil companies are 
giving advertisements to motivate people to 
save oil; and
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(b) if so, th0 amount spem 80 far and 
pioposad to be spamb^thwecompanwaon 
advartisamants, postars, ate, during the next 
six months?

THE MINISTEROFPETROLEUIi< AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) Yas. Sir. Tha 
Patrolaum Consan^ation Rasaarch Asso
ciation and tha four oil marfcating oompanias 
conduct mass aducation campaign through 
advartisamants ate., to sava oil.

(b) Tha total axpandltura on advartisa
mants ate., astimatad by thasa organisations 
for tha yaar 1990-91 is Rs. 232.51 iakhs,out 
of which Rs. 196.15 lakhs (aprox.) hava so 
far k)aan spant.

[Eng^h]

Financial Allocation to Wind Enargy

495. SHRI KAOAMBUR M.R. 
JANARDHANAN: Will tha Ministar of EN
ERGY ba plaaaad to stata:

(a) tha datails of financial assistance. 
Stata*wise, allotted for harnessing wind en
ergy and the criteria laid down for assis
tance;

(b) whether Government will allot more 
funds to States like Tamil Nadu which has 
targe potential of wind power; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRYOF ENERGY (SHRI BABANRAO 
DHAKNE): (a) Financial assistance under 
the Wind Energy Programme is prcvkled on 
the basis of spectfK: project proposals from 
varfous States. The total assistance extended 
to a State depends upon factors such as the 
wind energy potential in the Stata and the 
techno-economic viabtlity ol specif k; projecis. 
Accordingly, the foHowing States received 
financial assistance of over Rs. one crore 
during the Seventh Plan parkxf:

1. TamUNadu Rs. 9.08 croras

z Gujarat Rs. 8.08 croras

3. Orlsaa Rs. 2.29cioras

4. Andhra Pradeah Rs. 2.10 crorea

5. Maharashtra Rs. 1.77 croras

(b) and (c). The criteria tor extending 
financial assistance will continue to include 
the potential for wind power in various States 
and the techno-economfo viability of specific 
project proposals.

[TranaM ori

Kahalgaon Super Tharmal P^war 
Station

496. SHRIJANARDAN YAOAV: Will 
the Minister of ENERGY bepleasedtoataia:
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(a) whether the construction work of 
Kahaigaon super thermal power station was 
scheduled to be completed by 1990;

(b) if so, the progress made in this 
regard so far; and

(c) the reasons for delay in completbn 
of the project?

THE I^INISTER OF STATE IN THE 
MiNISTRYOF ENERGY (SHRIBABANRAO 
DHAKNE): (a) to (c). As per the Government 
approval, the first unit of the Kahaigaon 
Super Themnal Power Project Stage I com
prising 4 units of 210 MW is scheduled to be 
oommissbned by 1990-91 (i.e. by March 
1991) and the remaining units at intervals of 
six months thereafter. The vî rk on the first 
unit ts in advanced stage and the unit is 
expected to be commissbned by December, 
1991. The remaining units are expected to 
be commissbned at intervals of six months 
thereafter. The major reasons for the shift in 
the commissioning schedule include per
sistent Industrial Relatbns problems and 
delayed and non-sequential supplies from 
the USSR.

IBngnsh]

Coal Production

497. SHRIMANORANJANBHAKATA: 
Will the Minister of ENERGY be pleased to 
state:

(a) whether in view of the Gulf war 
Unbn Government have decided to go in for 
additional coal productbn in the country; 
and

(b) if so, the aetbn taken or proposed to 
be taken In this regard?

THE MINISTER OF ENERGY (SHRI 
KALYAN SINGH KALVI): (a) and (b). Yes 
Sir, a thrust is being given to Increase pro

ductbn of coal for meeting demand of vari
ous industrial consuming sectors as well as 
that of domestic consumers. During the pe
riod April ’90-January '91 total productbn of 
coal was 160.68 million tonnes compared to 
157.74 millbn tonnes during the same period 
last year. Total off-take during April *90- 
January '91 was 166.78 millbn tonnes 
compared to 161.86 millbn tonnes during 
the previous year. Coal companies have 
been advised to despatch more coal to all 
the consuming sectors.

Death of Lady Passenger on Flight

498. SHRIMATIGEETAMUKHERJEE; 
Will the Minister of CIVIL AVIATION be 
pleased to state:

(a) whether an old lady travelling on Air 
India Delhi-London-New York flight on 30 
December, 1990 took serbusly ill and died;

(b) whether any help was sought from 
Doctors travelling to attend to the lady p.is- 
senger;

(c) if so, the details thereof;

(d) whether any enquiry has been made 
in this regard; and

(e) If so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) to (e). An old 
lady, who was travelling to London abngwith 
her brother, expired while travelling by Air 
India flight No. 111 of 30.12.1990. The lady 
was under treatment for liver cancer in Brit
ain. The heto of a dodor on board the air
craft was offered. Thequestbnof any enquiry 
does not arise since medical assistance was 
offered on Board. The family members of the 
deceased were appreciative of the ar
rangements made t>y Air India.
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[TransJation]

Romoval of Hutments along Rail Line In 
Bombay

499, PROF.MAHADEOSHIWANKAR: 
Win the Minister ot RAILWAYS be pleased 
to state:

(a) whether the Ministry of Railways 
and the Government of Maharashtra have 
entered Into any agreement about scheme 
to remove the Jhoparpattis 30 feet away 
from Railway Line and to rehabilitate them 
30 feet away on railway land and to construct 
a wall there;

(b) if so, the difficulties in implementa> 
tion of the agreement; and

(c) if not, the objections of the Railways 
to devebp the land near the railway lines by 
transferring these Jhoparpattis to the land of 
the Railways lying unused?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) No, Sir.

(b) Does not arise.

(c) Resettlement of Jhoparpatti dwell
ers is a State subject. The State Government 
of Maharashtra have so far not agreed to 
take over the railway land beyond 30 feet 
from the centre line of the track, either at 
current m arket value of the land or on licence 
basis at 6% of the market value of land per 
annum, wherever it is surplus to Railways* 
future requirements. The State Government 
should also construct a boundary wail at the 
30 feet distance to isolate the safety Zone 
from the land to be taken ovec by them.

Bail Hill Reser )fr Scheme of D.V.C.

500. SHRI R.LP. VERMA: Will the 
Minister of ENERGY be o'eased to state:

(a) whether the Government have 
cleared any proposal sent by the Damodar 
Valley Corporation (DVC) about Bail Hill 
Reservoir and Canal Scheme on Badakar 
river; and

(b) if so, the details thereof and the 
estimated cost thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI BABANRAO 
DHAKANE): (a) and (b). In the context of the 
Balpahari Dam, the participating State 
Governments of Bihar and West Bengal, to 
whom a project feasibility report, costing Rs. 
117 crores in July 1987, was sent by the 
Damodar Valley Corporation, are yet to 
convey their concurrence to the Project 
proposal.

Renewal of Tracks and Coaches

501. SHRICHHEDIPASWAN: Will the 
Minister of RAILWAYS be pleased to sU\b :

(a) the amount likely to be spent by the 
Government to improve the railway trac ks 
and coaches during the current year;

(b) whether the damage caused due to 
riots during the last six months wouki be 
made good with this amount; and

(c) if not. the steps being taken by the 
Government to provide more funds for this 
purpose?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) Improvement 
to Railway tracks is carried out with track 
renewals. The amount likely to be spent on 
the same is Rs. 1091 crores during the 
current year.

No separate funds are allotted for im
provement of coaches. This forms a part of 
maintenance expenditure under Revenue. 
The allotment during 1990-91 for mainte
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nance of Rotting Stock in respect of coacties, 
Electric items. Electric Multiple Units (EMUs) 
and wagons is Rs. 1042.34 crores.

(b) Yes. Sir.

(c) Does not arise.

Dornler Helioopter Services to Kullu 
and Other places

502. SHRIMAHESHWAR SINGH: Will 
the Minister of CIVIL AVIATION be pleased 
to state:

(a) whethertheGovernmentproposeto 
link Kullu (Bhuntar).Gaggal (Kangra). Shimia. 
Chandigarh and Delhi Airports with air ser> 
vices by Dornler helicopters to encourage 
tourism;

(b) if so, when these air services are 
likely to be started; and

(c) if not. the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHANDHAWAN):(a)to(c). Vayudoot 
Limited is already operating scheduled ser
vices to Chandigarh. Shimia. Kullu and 
Gaggal with the Avro and Dornier-228 type 
of aircraft from Delhi.

[English]

Supply of LPG in Hoehiarpur

504. SHRI KAMAL CHAUDHRY: Will 
the Minister of PETROLEUM AND CHEMI
CALS be pleased to state:

(a) whether there has been short 
supply of LPG in Hoshlarpur and othertowns 
in Hoshiarpur district of Punjab during the 
last one year as a result of which the con

sumers have not been getting their refills/ 
cylinders even after two weeks or so of 
placing the orders; and

(b) if so. the reasons therefore and the 
steps taken to remove such shortage and 
delay in LPG supply?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA- 
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) and (b). A tem
porary shortage in the supply of LPG refills 
was reported in certain locations of 
Hoshiarpur district on account of constraints 
in the availability of bulk LPG transportation 
problems and sporadic law and order prob
lems. Actk>ns have been taken to augment 
availability of LPG through increased pro
duction and import, increase iDOttling. expe
dite movement and step up delivery of refills. 
With these measures the situation has since 
normalised.

[Translation]

Allotment of LPG Agencies and Petrol 
Pumps to SCs/STs

505. SHRI LARANG SAI: Will the 
MinisterofPETROLEUMANDCHEMICALS 
be pleased to state:

(a) whether the Government propose 
to allot LPG agencies and petrol pumps to 
Scheduled Castes and Scheduled Tribes in 
the current year and the next years; and

(b) if so, the State-wise details thereof'?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) and (b) Yes, 
Sir. The information is given in the statement 
below.
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STATEMENT

Stat^wh^ (htaSs of LPG distributorships and rslaH outlet (Patrol/DiesBf Dealorshps 
planned lor Scheduled Castes/Scheduled Tribes persons

SLNo. StateAJnhn Territory Number of Retail Outlet 
Dealerships

LPG
Distffbutorships

1 2 3 4

1. Andhra Pradesh 5 6

2. Arurtachai Pradesh 2 0

3. Assam 4 1

4. Bihar 21 8

5. Gujarat 7 8

6. Haryana 5 2

7. Himachal Pradesh 3 0

8. Jammu & Kashmir 0 2

9. Karnataka 7 3

10. Kerala 6 3

11. Madhya Pradesh 22 9

12. Maharashtra 12 23

13. Manipur 0 1

14. Meghalaya 2 0

15. Mizoram 1 0

ie. Nagaland 4 0

17. Orissa 2 1

18. Punjab 3 4

19. Rajasthan 8 5
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1 2 3 4

20 . Tamil Nadu 6 3

21 . Uttar Pradesh 27 12

22. West Bengal 

Union Tarrltoriaa

9 5

1. Andaman & Nicobar 0 0

2 . Chandigarh 1 0

3. Dadra Nagar HaveK 0 0

4. Delhi 1 0

5. Goa Daman & Diu 2 1

6 . Lal(shadwaap 0 0

7. Pondicherry 1 0

[Englbh]

Flarbio and Import ef LPQ

506. SHm PKKUW W M m SJ^lAM : 
Witt th« MinlitM' of PETRCM.EUM AND 
CHEMICALS ba plottaod to st«lo;

(a) whathar India has tM n  flaring an- 
mially natural0 asworthovarRi. IQOOcrorasr

(14 ao» Hia lotat k»88 M larad ao far;

(d) whatKor India has baan Imponing 
tPQfor domaaUe uaa;

(d) 9 so, ths amount spant so fan and

(a) whan our country is likaiy to achiava 
«aif-suffidsncy in LPG?

THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) No. Sir. At the 
cun^antprioss of natural gas (Rs. 1400/1000 
cubic matras), tha valua of the gas currently 
being flared is estimated to be approximately 
Rs. 5S0A crores per annum. However, the 
economic value of this gas is estimated to be 
Rs. 1100 crores per annum.

(b) At the cun'ent prices of natural gas 
(Rs. 1400/1000 cubic maters), the value of 
associated gas flared over the tast three 
years (1987-68 and 1989-90) Is approxi- 
matelyRs. 1750 crores.

(c) Yes, Sir.

(d) An amount of approximately Rs. 130 
crores has been spent so far in the current 
financial year on the import of LPG.
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(e) The oountiy is not likefy to achieve 
seif-sufficiency in LPG In the foreseeable 
future.

Transportation of Pan Leaves from 
Berhampur

507. SHRI A.N. SINGH DEO: Will the 
Minister of RAILWAYS be pleased to state;

(a) whether a large quantity of pan 
leaves are transported by Railways to 
Northern India from Berhampur, (Ganjam);

(b) whether there is a demand for 
providing direct goods wagon from 
Berhampur to Northern India to avoid the 
delay in loading and unloading at Howrah; 
and

(c) when does the Railways propose to 
provide this facility from Berhampur?

THE f^lNISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) Yes. Sir.

(b) and (c). Daily average demand from 
Berhampur is 0.5 tonnes. This quantum of 
traffic does not justify clearance in a full 
wagon load. Presently, the traffic is being 
cleared in the SLR of passenger and Mail/ 
Express trains passing through Berhampur.

[Translation]

Grounding of A-320 Aircraft

508. PROF. PREM KUMAR DHUMAL: 
Will the Minister of CIVIL AVIATION be 
pleased to state:

(a) whether Government entered into 
an agreement with another company for 
purchase of A-320 aircraft during the period 
the flights of the already purchased A-320 
aircrafts were suspended; and

(b) if so. the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) No. Sir.

(b) Does not arise.

[English]

Impact of Gulf War on Common Man

509. SHRI NANDU THAPA: Will the 
Minister of PETROLEUM AND CHEMI
CALS be pleased to state:

(a) the adverse effect of oil and petro> 
chemicals In the country because of Gulf 
War; and

(b) the extent of the inflationary effect 
on common man because of the shortage 
and high cost of petroleum product?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARI lA- 
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) No impact has 
been felt so far on availability of petroleum 
products in the country on account of Gulf 
War.

(b) A Gulf surcharge of 25% was im
posed on domestic prices of petroleum 
products (except domestic LPG) from mid> 
October-1990. The direct and indirect impact 
of this sur-charge on the wholesale price 
index has bEen estimated to be around 
1.5%.

Price of Petroleum Products

510. SHRI K.D.SULTANPURI: Will the 
Minister of PETROLEUM AND CHEMICALS 
be pleased to state:

(a) the difference in the price of pe
troleum products obtained from different 
countries in the past two years;
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(b) whether any systematic survey has 
been done to arrive at the reasonable in* 
crease in the price Increase of petroleum 
products obtained from different countries 
during the past two years; and

(c) if so, the details thereof?

THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA- 
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) to (c). Import of 
petroleum products is done both under term 
contracts with National Oil Companies as 
well as through spot purchases. Spot pur< 
chases are not always relatable to specific 
countries. Therefore, it is not possible to give 
country-wise details of imports and prices of 
product. It may, however, be clarified that 
while negotiating term contracts with the 
National Oil Companies it is ensured that the 
prices agreed are competitive vis-a>vis other 
term contracts. Similarly spot purchases are 
made through tenders to get the most ben- 
eficlal prices.

Allotment of Petrol and Diesel to Keraia

511. PROF. K.V. THOMAS:
SHRI A. CHARLES:

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) the allotment of the diesel and petrol 
to Kerala and other States before the Gulf 
Crisis;

(b) whether there is any cut in the 
allotment of diesel and petrol to ((erala after 
the Gulf crisis;

(c) If so, the details thereof and the 
steps being taken to meet the gap between 
demand and supply of these products; and

(d) whether there is any proposal to 
Introduce rationing system in the distribution 
of diesel and petrol?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) There were no 
restrictions on supply of petrol and diesel 
through Retail Outlets prior to the Gulf Crisis 
is August, 1990. However, in view of the 
foreign exchange constraint, certain restriC' 
tions were imposed on direct supply of petrol 
and diesel to bulk consumers effective July 
1, 1990.

(b) and (c). In view of the Gulf Crisis, 
supplies of petrol and diesel through Retail 
Outlets throughout the country had been 
restricted since October 8, 1990 onwards. 
The situation was reviewed in November,
1990, and the 10% cut in HSD supplies 
through retail outlets was removed w.e.f. 
26.11.90. Supplies of diesel are presently 
being made at the same level as in the 
corresponding period of the previous ypar 
while a 4% growth is being provided for 
supplies of petrol. There is no shortagt̂  of 
petrol at present. Some shortage of di(̂ sel 
has been reported and the position Is beî g 
monitored closely to ensure adequate 
availability of diesel in different parts of the 
country.

(d) The State Governments have been 
delegated powers under Section 3 of the 
Essential Commodities Act, 1955 to regulate 
supply and distribution of petroleum prod
ucts. Different States have introduced differ
ent methods for doing so. A permit system 
has been introduced in some States to regu
late distribution of diesel.

Re-Operatlon of Yayudoot Service from 
Delhi to Rajourl

512. SHRI JANAK RAJ GUPTA: Will 
the Minister of CIVIL AVIATION be pleased 
to state:

(a) whether Vayudoot service operat
ing from Delhi to Rajourl via Jammu has 
been cancelled;
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(b) if so, when this service is lit̂ ely to 
restart; and

(c) if not. the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) Yes. Sir.

(b) and (c). There is no scope at present 
for Vayudootto restore the service to Rajoun 
because of constraint of aircraft, paucity of 
resources, and the non-viabiiHy of the op> 
erations.

Supply of LPG in Bangalore City

513. SHRI H. C. SRIKANTAIAH: Will 
the Minister of PETROLEUM AND CHEMI
CALS be pleased to state:

(a) the number of LPG consumers of 
the Hindustan Petroleum in Bangalore city;

(b) whether it has come to the notice of 
the Government that the consumers have to 
wait more then 30 days to get their refills; and

(c) if so. the action taken to bring down 
the backlog?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MAUVIYA): (a) As on January
1. 1991 there were about 1.18 lakh LPG 
consumers of Hindustan Petroleum Corpo> 
ratk>n in Bangalore City.

(b) Hindustan Petroleum Corporation 
has been able to adequately meet the de
mand of their customers in Bangalore City as 
on February 1,1991 and refills are generally 
supplied with 48 hours of booking.

(c) Ason 1.2.1991 there was no backtog 
for HPC in Bangalore City.

ITrans/ation]

Kota Thermal Power Plant

514. SHRI GOPAL PACHERWAL: Will 
the Minister of ENERGY be pleased to state:

(a) whether two units of thermal power 
plant at Kota in Rajasthan have been closed 
down;

(b) if so, since when and the reasons 
therefor;

(c) whether the supply of electricity from 
Anta (Kota) power plant of Rajasthan fias 
since been discontinued; and

(d) if so. since when and the reasons 
therefor?

THE MINISTER OF STATE IN THE 
MINISTRYOF ENERGY(SHRI BABANRAO 
DHAKANE): (a) No. Sir.

(b) Does not arise.

(c) and (d). The details of entitlement 
vis-a-vis the actual drawal of energy by 
Rajasthan from Anta Gas based regbnal 
power statk>n are given bebw:

in MU)

January, 1991 April, 90‘January, 91

Entitlement 54 310

Actual drawal 55 297
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Setting up of Solar Plant at Jodhpur

about Rs. 1 Scrores as its share of the project 
cost, and 200 acres of land would be made 
available.

515. SHRIMANVENDRA SINGH: Will 
the Minister of ENERGY be pleased to state:

(a) whether the Department of Non> 
Conventional Energy Sources, is actively 
considering setting up of 30 M.W., Solar 
Power Plant at Jodhpur (Rajasthan);

(b) whether there is any scientific basis 
for choosing Jodhpur as a site;

(c) whether Government have con
ducted any feasibility study on this;

(d) the proposed cost and the time re> 
quired for its installatbn;

(e) whether Rajasthan will share the 
proposed cost; and

(f) the latest status with regard to 
clearance and approval of the Project?

THE MINISTER OF STATE IN THE 
MINISTRYOF ENERGY(SHRI BABANRAO 
DHAKANE): (a) Yes. Sir.

(b) Available metereological data shows 
that village Mathania near Jodhpur is a 
suitable site for the proposed 30 MW solar 
power plant.

(c) A Working Group was set up by the 
Government to examine vartous aspects of 
the proposal.

(d) The Working Group has estimated 
that the project may require two to three 
years for installation. The cost of the proposed 
project has been estimated at about Rs. 160 
to Rs. IdOcrores.

(e) The Government of Rajasthan has 
indicated that it wouki be able to contribute

(f) The project can be approved for 
implementation after its economic viability 
has t>een established and all necessary in
puts, such as the availability of requisite 
technology and financial resources, have 
been tied up.

Sablmbar Parliamentary Constituency, 
Rajasthan

516. SHRI NANDLAL MEENA:
SHRI GULAB CHAND 

KATARIA-

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) the number and location of LPG 
agencies and petrol pumps working in district 
Udaipur (Rajasthan) and in Sablmbar Par> 
liamentary Constituency;

(b) the number connectbns allotted 'o 
an L.P.G. agency:

(c) the number of villages, towns and 
cities with population over twenty thousand 
and the reasons for not allocating any 
agencies therein;

(d) the steps taken to open L.P.G. 
agencies and petrol pumps in the Sabimbar 
Parliamentary Constituency;

(e) the details of the L.P.G. agencies 
and petrol pumps likely to be albtted in 
Udaipur;

(f) whether there is acute shortage of 
diesel and petrol in the Udaipur district; and

(g) if so. the details of action taken to 
provide sufficient quantity of petroleum 
products to the district?
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THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) The information 
is given in the statement below.

(b) Gas connections are allotted to LPG 
distributors keeping in mind the monthly refill 
sales ceiling limit applicable to the town in. 
question and the overall product availability 
In the country.

(c) 33 markets of population over 20000 
have been identified in Rajasthan. Restricted 
product availability has prevented the 
opening of LPG distributorships In all of 
them.

(d) LPG distributorships are planned at 
Pratapgarh, Nathdwara and Udaipur. No

new retail outlet is planned in the Salumbar 
Parliamentary ConsVituency at present.

(e) 2 LPG distributorships are planned 
for Udaipur. No new retail outlet is planned 
for Udaipur at present.

(f) and (g). Releases of HSD through 
retail outlets throughout the country are 
presently being made at the same level as in 
the corresponding period of the previous 
year. Releases of motor sprit are, being 
made by providing a growth of 4% over the 
corresponding of the previous year. No re
ports of acute shortage of motor spirit and 
HSD in Udaipur district have been received. 
The position is being monitored closely to 
ensure adequate availability of petroleum 
products in different parts of the country in 
line with demand management guidelines.

STATEMENT

District Udaipur

Retail Outlets

SL No, Location Number

1 2 3

1. Udaipur 14

2. Valeecha 1

3. Bhunwana 1

4. Dabok 2

5. Fatehnagar 2

6. Dharivat 1

7. Bhadawar 1

8. Kharwara 1
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1 2 3

9. Kankroli 3

10. Charbhuja Road 1

11. Deogarh Madaria 1

12. Nathdwara

"13. Bhim 1

14. Defoarigat 1

15. Village Sukher 1

16. Sukhor Ambari 1

17. Khamblighat 1

18. Dabok Chihargarh Road 1

19. Rikabhdeo 1

20. Hath! Polegate 1

21. Madri 1

22. Salumbar 1

23. Railmogra 1

24. KrishI ManchI 1

25. Jalsamal 1

26. Bhindor 1

27. Tkldl 1

28. Gomtl Ka Chorucha •
1

29. Balicha 1

30. Qogunda 1

Total 49
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1 2 3

LPG Distributorships

1. Udaipur — 7

2. Dariba Mines — 1

3. Rajas Mand — 1

4. Zawar Mines — 1

Total 10

Satumbar Parliamentary Constituency 

Retail Outlets

1. Kharwara 1

2. Aspur 1

3 Salumbar 1

Total 3

LPG Distributorship

1. Rajas Mand — 1

2. Udaipur — 1

3. Dungarpur — 1

4. Rawatbhatta — 1

Total 4

[Translation] (a) whether storage facilities of Indian 
Oil Corporation have been approved for

Storage Facilitiss of Indian Oil Corpora- Aonia- Bareilly;
tion for Aonla*Bare{lly

517. SHRIRAJVEER SINGH: Will the 
Minister of PETROLEUM AND CHEMICALS 
be pleased to state:

(b) If so, the date from which the con
struction work in this regard will start; and

(c) the time by which it is proposed to be 
completed and become operational?
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THE MINISTEROFPETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) Yes, Sir.

(b) Site for constructing the Depot has 
been identified and application has been 
made to the Collector In January, 1991 for 
acquiring the identified land. The construc
tion worl( will start after the land is acquired 
by the State Gk>vernment and handed over 
to I.O.C.

(c) The depot is expected to be com> 
pleted in 36 months after taking over the land 
from the State Government.

Quota of Light Diesel Oil

518. SHRI KALPNATH SONKAR: Will 
the Minister of PETROLEUM AND CHEMI
CALS be pleased to state:

(a) whether all the four subsidiary 
companies of the Ministry have allocated 
Light Diesel Oil (LDO) to their dealers of the 
basis of the data collected in 27 months;

(b) If so, whether Keeping in view the 
present scarcity of petroleum products, the 
fixing of LDO quota on the above said basis 
is to be reviewed; and

(c) the steps being taken by the Gov
ernment to give equal qupta to the authorized 
L.D.O. dealers in Delhi?

THE MINISTER OFPETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) Yes. Sir.

(b) No. Sir.

(c) There Is no proposal to give equal 
quota to L.D.O. dealers In Delhi.

Atlotment of Petrol/Oleeel and LPG 
Agencies

519. SHRI GANGA CHARAN 
LODHI:

SHRI R. JEEVARATHINAM:

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) the number of petrol/diesel and LPG 
agencies category-wise allotted during 1989- 
90, 1990-91 and during the period from 
November, 1990 to January, 1991, sepa
rately, and the locations thereof;

(b) the criteria for the allotment of these 
agencies;

(c) whether some agencies have been 
allotted by him out of his discretionary quota; 
and

(d) if so, the details thereof?

THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) The information 
is being collected and will be laid on the 
Table of the House.

(b) In making selection of candidates 
who meet the eligibility conditions in regard 
to Income educational qualifications, resi
dence, category, age, etc. the following 
factors are taken into account:

(i) personality;

(ii) business ability/salesmanship;

(Hi) capacity to arrange finance and
capability to provide facilities;

(iv) preparedness for working full
time as a dealer; and
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( V )  general assessment and extra 
curricular activities.

(c) No. Sir.

(d) Does not arise.

[EngliBh]

Supply of Piped Gat In Surat, Qujarat

520. SHRIKASHIRAMRANA: Will the 
Minister of PETROLEUM AND CHEMICALS 
be pleased to state:

(a) whether the Union Government 
have received a proposal from the Govern
ment of Gujarat regarding commitment of 7 
lac C.M.D. natural gas to cover the entire 
Surat City under piped supply project; and

(b) if so, the decision taken thereon?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MAUVIYA); (a) and (b). Yes. 
Sir. 3 lakh cubic metres per day of gas has 
already been allocated to the Gujarat Gas 
Corporatk>n. Further alk>cation would depend 
on availability of gas In the region.

Talllcherry*MysDre Ralhiiray Line

521. SHRI K. MURALEEDHARAN: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whetherthereisanyproposalforthe 
constructk>n of railway line from Tellicherry 
railway statk>n (Kerala State) to Mysore 
railway station (Karnataka State);

(b) If so, whether any preliminary In- 
vestigatbn and survey were done In this 
regard; and

(c) if so. the detafls thereof regarding

route contemplated for the railway line and 
the action proposed to be taken thereon?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) No. Sir.

(b) and (c). Do not arise.

Bridge In Madras

522. SHRI D. PANDIAN: Wiii the 
Minister of RAILWAYS be pleased to state:

(a) whether the project for construction 
of overhead rail bridge at Royapuram in 
Madras has been approved;

(b) If so. the time by which the work is 
likely to be started; and

(c) the amount sanctioned by the Unk>n 
Government and also the amount sanctk>ned 
by the Tamil Nadu Govemment for this 
project?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) The proposal 
for the work is under oonskieratton for In- 
ckisk>n in the Railways' Works Programme 
of 1991-92. The work will be taken up for 
executbn jointly with the State Government, 
on cost sharing basis.

(b) and (c). These details will be known, 
only after the work is sanctbned and the 
State Govemment Intimates the programme 
for executton of the work.

[T n m kth rii

Extension to Runway of Jaipur Airport

523. SHRI GIRDHARI LAL 
BHARGAVA: Will the Minister of CIVIL 
AVIATION be pleased to state;

(a) whether the big aeroplanes face 
takeoff dlffloulties at Jaipur airport due to the 
smaM size of the runway;
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(b) whtther th* rMorvotion quota at 
Jalpurfor Bombay and Delhi is cxKnparaHvoly 
laas on thia account;

(o) whathar tha Govammant propoaa to 
axtand tha runway of Jaipur airport In ordar 
to ramova tha dHfIcultiaa of tha paaaangars 
thara; and

(d) if 80, whan and if not, tha reasons 
tharafor?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) Yes. Sir.

(b) Indian Airiines does not have any 
ayatam of station reservation quota.

(c) Yes. Sir.

(d) The National Airports Authority have 
plans to carry out major additions/alterations 
to the existing terminal building and toextend 
the runway for operatton of the A-320 aircraft 
during 1991*92 subject to the State Gov
ernment diverting a small road mnning across 
the airport land.

(c) Rs. 6.5 crores.

(d) Completion depends on availability 
of resources in coming years.

[Engtbh]

Brick Cutting and Carbonlaatlon Plant 
InNLC

525. DR. P. VALLAL PERUMAN: Will 
the Minister of ENERGY be pleased to state;

(a) whether the contract for bricl< cutting 
andcart)onlsation plamof the Neyvell Lignite 
Corporatbn has been awarded;

(b) if so. the details thereof;

(c) the estimated loss incuned by the 
Neyveli Lignite Corporation in the Press No. 
9; and

(d) the steps taken fc)y the Government 
to rectify the loss?

Rampur*Haldwani Railway Line

524. SHRI M. S. PAL: Will the Minister 
of RAILWAYS be pleased to state:

(a) whether the proposal for broad 
gauge tine from Rampur to New Haldwani 
has been approved;

(b) if so. when;

(c) the amount sanctioned by the Gov
ernment In the last budget for this work; and

(d) the time by which It wiU be com- 
plated?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) Yea, Sir.

THE MINISTER OF ENERGY (SHRI 
KALYAN SINGH KALVI): (a) The contract 
for furnishing a detailed project report (DPR) 
for modernisation of Briquetting and 
Cartx>nisation plant has been awarded to M/ 
s. VEB INDUSTRIE CONSULT, Berlin, Ger
many (formerly known as M/s. ICB, GDR).

(b) A letter of credit has been opened for 
the purpose.

(c) and (d). Out of the 12 presses. 4 
numbers are for stand-by purpose at present. 
Therefore, no loss can t>e attributed to the 
failure of press No. 9 in February. 1990. The 
preas has since been made readv and out 
backtosenrice.
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Increase in Air Far«s by Indian Air 
Linas

526. SHRt SHIKIHO SEIOIA: Witt the 
Minister of CIVIL AVIATION be pleased to 
state:

(a) whether the Air fares have been 
increased/proposed to be increased by the 
Indian Airlines on acoount of the Gulf crises; 
and

(b) if so, the amount of extra earning by 
the Indian Airlines on account of this rise in 
fares?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) and (b). A Gulf 
Evacuation Surcharge @ 10% on domestic 
Rupee fare has been introduced with effect 
from 26th September, 1990, Indian Airlines 
has earned about Rs. 24 crores upto 31.1.91 
on this account.

Doubling of Trlvandrum-Qullon Railway 
Line

527. SHRI S, KRISHNA KUMAR: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether feasibility survey has been 
conducted for the doubling of Trivandrum* 
Quilon line In Kerala;

(b) whether the estimate has been 
prepared, If so, the details thereof;

(c) if not, the reasons therefor; and

(d) the steps being taken to expedite the 
work?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) Yes, Sir.

(b) Yes, Sir. The work was included in

the budget for 1990^1 atacostof Rs. 76.41 
crores.

(c) Does not arise.

(d) Will depend upon the availability of 
resources In the coming year.

Impact of Curs on Petroleum Products 
on Industries

528. SHRI B. DEVARAJAN: Will the 
Minister of PETROLEUM AND CHEMICALS 
be pleased to state:

(a) whether recent curbs imposed on 
the supply of petroleum products including 
LPG and fuel oil to Industry is likely to de
celerate industrial growth and hit exports;

(b) whether any analysis has been made 
by the Federatk>n of Indian Chambers of 
Commerce and Indiistry regarding the impact 
of imposltbn of curbs on the supply of pe
troleum products; and

(c) if so, the details thereof?

THE MINliSTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) In view of the 
difTicult foreign exchange position of the 
country which has been greatly aggravated 
by the Gulf Crisis since August, 1990, the 
Government has taken a series of steps in 
the current year to contain demand for petro
leum products. While taking these steps, the 
efforts has been to minimise the adverse 
impact of the oH crisis on industrial produc
tion and exports. Special exemption has 
been granted for (I) Continuous Process 
Industries (ii) Sick industrial units for whom 
rehabilitation packages have been finalised 
by State/Central Financial institutions, (ill) 
Export units and (Iv) Agro-based industries 
Restrictions on supply of Naphtha, LPG and 
FO to industrial units have also been with
drawn.
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(b) and (c). An analysis made by Fed
eration of Indian ChambeiB of Commerce 
and Industry regarding impact of Gulf War on 
Indian economy suggests that industrial 
growth may slow down, particularly in pet
rochemicals, automobiles, phosphatic fertil
izers, tyres, synthetic textiles, electronics 
and chemicals sectors, which are consider
ably dependent on Imports. The FICCI 
analysis indicates that industrial growth may 
be in the range of 6-7% during 1990-91, 
provided the Gulf War does not get pro
longed.

Setting up of Projects by GAIL

529. SHRI SRIKANTHA DATTA 
NARASIMHA RAJA WADIYAR: Will the 
Minister of PETROLEUM AND CHEMICALS 
be pleased to state:

(a) whether the Gas Authority of India 
Ltd. (GAIL) has any proposal to set up any 
new project during the Eighth Five Year Plan 
period; and

(b) if so, the details thereof and the 
estimated cost and the installed capacity of 
the Project?

THE MINISTEROFPETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) Yes, Sir.

(b) Although the Eighth Five Year Plan 
is yet to be finalised GAIL has proposed the 
implementation of a number of new projects 
which includes the setting up of a Gas Cracker 
Complex at Auralya (U.P), a Polypropylene 
Project at Bijalpur (M.P.). upgradation of the 
HBJ pipeline, LPG extraction facilities at 
Lakwa, Hazira, Gandhar, V?nodia and Usar, 
C2/C3 extraction facilities at Hazur Gandhar 
and Uran and the project for distribution of 
natural gas to domestic, commercial and 
industrial consumers In Greater Bombay.

Coal Handling Capacity During Eighth 
Plan

530. SHRI SRIKANTHA DATTA 
NARASIMHA RAJA WADIYAR: Will the 
Minister of ENERGY be pleased to state:

(a) whether the Government have any 
proposal to raise the coal handling capacity 
during the Eighth Five Year Plan;

(b) if so, by which year 100 percent 
supply of coal to power sector would be 
ensured;

(c)the direction given by the Government 
to different coal companies in the matter; 
and

(d) the steps taken so far by the different 
coal companies In the matter?

THE MINISTER OF ENERGY (SHRI 
KALYAN SINGH KALVI): (a) Yes. Sir. CIL & 
SCCL have already taken up proposals to 
raise the coal handling capacity during the 
Eighth Plan.

(b) to (d). The existing coal handling 
capacttyfor non coking coal including supply 
to the power sector in 137.60 mty. This will 
go up to 230.27 mty. by 1994-95 with the 
commissbning of CHPs under construction 
and those planned. The installation of GHPs 
under construction and those planned will 
ensure supply of almost 100% coal to the 
power sector through CHPs. For s*j?talning 
the pace of construction of CHPs, the de
signing capacity in the Central Mine Plan
ning and Design Institute (CMPDI) is being 
strengthened. Coal companies have been 
asked to streamline the existing 'Contract 
Management’ system enabling expeditious 
tendering and construction of CHPs.
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531. SHRI SRIKANTHA DATTA 
NARAStMHA RAJA WADIYAR: Will th0 
Minister of ENERGY b« pleased to state:

(a) wtiethersomecoaloompanieshave 
taken steps to increase coal production.

(b) if so, the target set by each of these 
coal companies for coal pr^uction In the 
Seventh Five Year Plan and the actual 
achievement made during that Plan period; 
and

(c) the target set by each of these coal 
companies for the Eighth Five Year Plan?

THE MINISTER OF ENERGY (SHRi 
KALYAN SINGH KALVI): (a) Yes. Sir The 
coal companies have taken stepsto increase 
the coal production.

(b) Company-wise. year<*wise targete 
and actual coal production during the 7lh 
Plan perkxl are given In the statement bek)w.

(c) Eighth five year plan has not yet 
been finalised..However, figures of likely 
production during the terminal year of 8th 
plan (1994-95) are gĥ en below:-

Uk0fy production in 1994-95

Coal Ipdia Limited 247.00 million tortnes

SIngareni Collieries Company Limited 30.31 million tonnes

Others 5.10 Milibn tonnes

Total 282.41 million tonnes
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Setting Projects by HPCL

WrHten Answers 174

532. SHRI SRIKANTHA DATTA 
NARASIMHA RAJA WADIYAR: Will the 
Minister of PETROLEUM ANDCHEMICALS 
be pleased to state:

(a) whether the Mindustar> Petroleum 
Corporatton Limited (HPCL) has ar\y pro
posal to set up any new projects during 
Eighth Five year Plan period;

(b) If so, the names of those projects;

(c) the amount earmarl̂ ed for imple
menting those projects; and

(d) the names of the places where these 
projects are proposed to be set up?

THE MINISTEROFPETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) Yes. Sir.

(b) to (d). The Eighth Five Year Plan has 
not been finalised.

Stoppage of Delhl-Goa-Delhl Super Fast 
Express at Khandwa

533.SHRIMADHAVRAOSCINDIA: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether representations have been 
received recently from the people of Khandwa 
and their representatives requesting for 
stoppage of Delhi-Goa-Delhi Superfast Ex
press train at Khandwa in Madhya Pradesh; 
and

(b) if so, the action taken/proposed to be 
taken thereon?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) Yes, Sir,

(b) Examined but found neither opera
tionally feasible nor commercially justified.

Cancellation and Resumption of Air 
India Flights

534. SHRI MULLAPPALLY 
RAMACHANDRAN: W»l the Minister of CIVIL 
AVIATION be pleased to state:

(a) the details of flights cancelled and 
thereafter resumed by Air India after the 
commencement of the Gulf crisis;

(b) the details of total number of flights 
per day of Air India at present;

(c) whether Air India has assessed the 
total cost incurred by it in bringing in the 
Indian victims of the Gulf crisis from Kuwait 
during 1990; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) All West-Asia 
flights i.e. 46 in a week, were suspended 
w.e.f. 16.1.1991. Air India have resumed 
w.e.f. 23.1.1991, flights between India and 
Abu/Dhabi/Muscat/Dubai.

(b) In so far as the Gulf route is con
cerned, Air India presently operates five 
flights a week between India & Abu Dhabi, 
five flights week between India and Muscat 
and one daily flight between India & Dubai.

(c) and (d). The total cost incurred by Air 
India in Gulf evacuation is Rs. 227.21 crores.

Setting up of Airport In Kerala

535. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Ministerof CIVIL 
AVIATION k>e pleased to state:

(a) whether there is any proposal to set 
up fresh Airport facilities anywhere in Kerala 
and if so. the details thereof;

(b) whether representations have been 
received for setting up Airports in any other 
districts of Malabar area in Kerala; and
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(c) if 80, the action taken theraon? [EngM ii

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) No, Sir.

(b)Yas. Sir.

(c) Tha National Airpoita Authority haa 
no plana to construct any naw airport In 
Karala during tha Eighth Rva Year Plan.

[Tmnslation]

Coal Supply to Mand Tharmal Powar 
ProJacI

537. SHRICHHAVIRAM ARGAL: WiH 
tha Minlatar of ENERGY baplaa&adtostata:

(a) whether the proposal to link Mand 
thermal power project with Mand coal mines 
by 1094-95 haa not i>een approved;

(b) the time by which coal is likely to be 
alk>tt^ for this thermal power project; and

(c) whether the Union Government pro
pose to reserve the coat of Mand mines for 
this purpose?

THE MINISTER OF ENERGY (SHRI 
KALYAN SINGH KALVI): (a) to (c). The 
proposal to set up Mand Thermal Power 
Statton is based on coal availability from 
Mand-Raigarh Coalfiekl. The exploration 
carried out In this coalfield till now does not 
hoU out the prospect of establishing ad> 
equate production to meet the coal require- 
ment of the proposed Mand Thermal Power 
Statton.

Ganaration of Hydro-Electric Power In 
Kerala

538. SHRI PALAI K.M. MATHEW: Will 
the Minister of ENERGY be pleased to state:

(a) the names of the rivers of Kerala, 
which are suitable for Hydro-electrk?genera- 
tlon;

(b) the percentage utilisatbn of these 
rivers, river-wise; and

(c) the steps taken or proposed to be 
taken for optimum utilisation of hydro-etec- 
tric power In Kerala?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY(SHRIBABANRAO 
DHAKANE): (a) and (b). The names of rivers 
of Kerala which are suitable for Hydro-elec- 
trie generatton atong with the percentage of 
potential devek>ped are given in the State
ment below.

(c) Out of assessed hydro-electric po
tential of vark>us rĥ ers of Kerala nearly 
41.8.% has been devetoped and 15.8% of It 
Is under devebpment. The devetopment of 
remaining hydro-electric potential dependa 
on the statua of investigations, stale c4 readi
ness of the schemes, power requirements, 
availability of finances, clearances from en
vironmental and forestry angles, etc.

STATEMENT

5/. No, Nam0 o f th0 River Hydro-ol&GUic 
CinMW»iBQ% 
Lx>ad Factor)

P0/O0ntag0
ofpotanM
dm^Bhped

1 2 3 4

1. KuttiadI 53^ 88.7

2. Chafidcudu 235.6 32.0
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3. Perlyar

4. Pamba

5. Barapote

6. Bharat Puzha

7. Baypore

8. Kaitada

9. Kabini

1191.3

395.7

56.3

85.2

143.2 

9.8

130.2

50.9

58.6

Total 2301 41.8%

Devalopmant of Enargy Swing

539. SHRi KADAMBUR M.R. 
JANAROHANAN: Will tha Miniatar of EN
ERGY ba plaaaad to atata:

(a) whather attantion of the Govern
ment has been drawn to the news*{tem 
captbned 'Power device for villages' ap
pearing In the Hindustan Times dated 6 
February, 1991; and

(b) rf so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOFENERGY(SHRI BABANRAO 
DHAKANE): (a) Govemments attention has 
been drawn to the news item 'Power devices 
for viliages* which appeared In the Hindustan 
TImea, New Delhi dated 6th February 1991.

(b) It has been reported that a noble 
•lactriclty producing device called the 'En- 
•igy Swing* haa been developed. The ma- 
chineoomprlseaof awing, steelaxle. ablcycle 
wheel and a dyamo. The machine Is run on 
human muscle power and can generate 10 
watts of power. The utllizatbn of human 
muacle power for generation of electrldty 
Maing energy awing would depend upon fur
ther reaearch and development work and 
fMd triala to eatabliah the techno-eoonomic 
vlabWty cl this device.

ITrans/athn]

Railway Staliona In Baatar District

540. SHRI TEJNARAYAN SINGH. Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whethertheGovernment propose to 
improve condition of the railway stations In 
Bastar district;

(b) If so, the steps taken in this regard;
and

(c) if not, the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) Yes. Sir.

(b) 17 Railway Stations fall in the juris- 
dictfon of Bastar Distrkn. As per an action 
plan formulated by the Railways, deficiencies 
in basic passenger amenities at alt these 
Railway Statbns will be eliminated by 1991 - 
92.

(c) Does not arise.

Rural ElectrlfleatkNi In Bihar

541. SHRITEJNARAYANSINGH: Will 
the Minister of ENERGY be pleased to state:
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(a) the numberoftubowetls constructed 
underthe Rural Electrification Programme in 
Bihar and the number of vittages electrified 
so far;

(b) the number of electrified villages 
where connectbns have not been given so 
far; and

(c) the target fixed therefor for the year 
1990-91?

THE MINISTER OF STATE IN THE 
MINISTRYOF ENERGY (SHRIBABANRAO 
DHAKANE): (a) As per the available infor
mation upto the end of December 1990, 
2,52,836 pumpsets have been energised 
and 46,418 villages have been electrified in 
Bihar.

(b) According to the existing definitfon 
of village electrification, a village is treated 
as electrified if at least one service connec
tion has been provided within the revenue 
boundary of the village.

(c) The target for village electrification 
and pumpsets energisation in Bihar for 1990- 
91 was 2500 villages and 10,000 pumpsets 
respectively.

[English]

Consumption of Petroleum Products

542. SHRI UTTAM RATHOD:
SHRI B.N. REDDY:
SHRI PRAKASH V. PATIL:

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) the measures taken to reduce the 
consumption of petroleum and petroleum 
products; and

(b) the volume of these products saved 
during 1990-1991 so far as a result of those 
measures?

THE MINISTEROFPETROLEUM AND 
CHEMICALS AND MINISTER OF PAR
LIAMENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) Various mea
sures that have been taken to contain the 
demand for petroleum products are given In 
the Statement below.

(b) As a result of various steps taken to 
contain the demand for petroleum products, 
rate of growth in consumptbn of petroleum 
products has declined from 8.3% during 
April-December, 1989 to 2.3% during April- 
December, 1990. Against the projected free 
demand of 58.87 million tonnes, the con
sumption is now expected to be restricted to 
55.25 million tonnes in 1990-91.

STATEMENT

The restrictions presently in force include:—

1. Ban on release of new LPG con
nections and Double Bottle Con
nections, except for release of LPG 
connections to new LPG 
Dealerships.

2. Minimum time inten âl of 18 days 
for refill booking for domestic LPG 
cylinders.

3. 2 0 %  cut in consumption of petrol 
and diesel in vehicles of Central 
Government Departments and 
Public Sector Undertakings over 
the consumptbn in 1989-90.

4. 10% cut on supplies of MS and 
HSE to bulk consumers over the 
average consumption in last 3 
years.

5. Releases of MS through Retail 
Outlets restricted to 4% growth over 
the corresponding perbd of the 
prevbus year.

6 . Releases of HSD through Retail 
Outlets restricted to the same level 
as In the corresponding perbd of 
the previous year.
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7. 10% cut on supplies of HSO to 
State Road Transport Undertaking 
over consumption in the previous 
year. However, requirements of 
STUs for fleet expansion to be met 
in full.

8. Ban on supply of HSD for new 
captive DG Sets.

9. 10% cut on average of last 3 years 
offtakes for LDO supplies to direct 
consumers.

10. 10% cut on LOO supplies for do
mestic shipping including inland 
Waterways.

[Translatbn]

Extension and Convereton of Bhind 
Sheopur Railway Une

543. SHRICHHAVIRAMARGAL: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether the Government propose to 
extend the Bhind-Sheopur narrow-gauge 
railway line from Bhind to Etawah and 
Sheopur to Kota and convert it into a broad 
gauge railway line from Etawah to Bhind and 
Gwalior to Sheopur via Kota; and

(b) if so. the details thereof and the time 
by whk)h the work on this line is likely to be 
started?

THE MINISTER OF f^lLWAYS (SHRI 
JANESHWAR MISHRA): (a) and (b). 
Gwalior-Bhind NG sectbn is proposed to be 
converted to BG as part of Guna*Gwalior- 
Etawah new line project which has since 
been approved. A survey for conversion of 
Gwalior-Sheopur Kalan NG line to BG and 
its extensfon to Kota (DIgod) has been ap
proved at a cost of Rs. 20 lakhs in 1989-90. 
The work on Gwalior-Bhind-Etawah section 
has been started during 1989<90 and will be 
progressed subject to availability of re
sources.

[English]

Supply of LPQ in Delhi

644. DR.C.SILVERA: Will the Minister 
of PETROLEUM AND CHEMICALS be 
pleased to state:

(a) whether a delegatbn met the Lieu
tenant Govemor of Delhi In January, 1991 in 
connection with the LPG supplies;

(b) if so, the details of the demands 
made by the delegation;

(c) the actbn taken by the Government 
thereon; and

(d) if the reply to part (c) above be in the 
negative, the reasons therefor?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) to (d). The 
information is being collected and will be laid 
on the Table of the House.

Representation from Indian Drug 
Manufacturers Association

545. SHRI VASANTSATHE: Will the 
Minister of PETROLEUM AND CHEMICALS 
be pleased to state:

(a) whether the Government have re
ceived a representation from the Indian Drug 
Manufactures Associatk>n regarding various 
problems being faced by the drug manu
facturers urging Government to take policy 
decisbns on various issues affecting the 
industry and to provide for health cover to the 
rural and urban poot; and

(b) if so, the details of the problems 
raised and the actbn taken thereon?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) and (b). A num
ber of representations have been received 
from the Indian Drug Manufacturers Asso-
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ctation hfghliohtingthelr pioblefns and mak
ing various suogaations in ragard to list of 
prioa control drugs, raalistic pricing param- 
atars, raductbn in span of prica control, 
highar trada margin, highar margin to pro* 
ducars. duty rationalisation, ate. soma of 
thasa ara t>alng takan into consMaration In 
tha raviaw of tha Drug Policy which Is undar 
way and soma ara undar tha examination of 
tha Qovarnmarrt.

Craah Progranuna for utltiaatlon of Coal

546. SHRIVASAI^SATHE: WHItha 
Mlnlstar of ENERGY k)a plaasad to stata:

(a) whathar tha Qovammant hava for
mulated any crash programme for the 
utillsatbn of coal as a sutMtltute of oil and 
petroleum;

(b) if ao, the details thereof; and

(c) the stepa taken during the laat three 
years and plans proposed for productbn of 
smokeless coke for distributton to the rural 
poor at reasonable rate by the Coal India and 
ita subsidiaries?

THE MINISTER OF ENERGY (SHRI 
KALYAN SINGH KALVi): (a) and (b). Yes, 
Sir; a crash programme has been fonnulated 
for Increasing productbn and utilisation of 
coai as domeatic fuel In the fonn of Special 
Smokeless Fuel (SSF) and brk)uettes in 
rural and semi urban areas In place of 
Kerosene, LPG and fire wood etc. Steps 
have aiao been taken to augment supply of 
coal to varbua Industrial consumers with a 
view to reducing consumption of fuel oil by 
IrMiustries.

(c) Central Mine Planning and Design 
institute, Ranchi has developed the tech
nology of manufacturing of Special Smoke
less Fuel (SSF) from lower grades of coking 
coal. Thia tachnotogy Is being widely 
publicised and entrepreifieurs are being en
couraged to eat up such plants throughout 
the oountfy ao that this fuel la available to aa 
many as oonaumanTiM poeal>le. Nine SSF 
plania araairaMly In opmtion and (an more

ara In varkMja stages of constructbn. An
other 115 SSF proposals have been given 
coal linkage.

Craah Programnna f6r Productbn of 
Coai

547. SHRI VASANTSATHE: WHItha 
Minister of ENERGY be pleased to state;

(a) whether it is afact that as a result of 
the Gulf crisis the Coal Department has 
formulated a crash programme for produc
tion of more coai to meet the domestic re
quirement;

(b) if so, the details thereof;

(c) the productbn performance of coal 
sector, subsidiary-wise during the cun'ent 
year and the steps taken or proposed to be 
taken to augment the productbn;

(d) whether the productbn of Western 
Coalflebs Limited has received a set back 
as a result of heavy rains and if so, the 
measures taken or proposed to be taken for 
improving the productbn and efficiency of 
Western Coalfields Limited; and

(e) the name of the new projects being 
taken up for execution by Western Coalfbida 
Limited during the current year?

THE MINISTER OF ENERGY (SHRI 
KALYAN SINGH KALVI): (a) and (b). Yes, 
Sir, In order to meet the situation of difficulty 
in kerosene/LPG availability a numi>er of 
steps have been taken to make more coal 
available to small users including Special 
Smokeless Fuel plants, Brk̂ uetting units and 
houae-hokia so as to reduce the pressure on 
consumptbn of petroleum fuel and firewood. 
Some of the steps taken are as folbws;—

(I) Incraaaed despatch of coal 10. 
the themnal power stations, steel 
plants and cement industries.

(ii) 6miiibnlonnesofooalhasbeen 
offered under liberalised Sale 
Scheme* on notified colHerlea/ 
alockyarda.
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Additional 2 mrflion tonnes of 
coal has been set aside under 
liberalised Sale Schenr̂ e' for 
SSF units, Briquetting plants, 
house-hold sectors.

(iv) 100 nnore coal stockyards are 
proposed to be opened 
throughout the country In addi
tion to the existing ones under 
the aegis of State Governments/ 
their agencies and CtL; for that 
purpose State Governments are

being Involved to indicate the 
demand centres/organising 
stockyards etc.

(v) Standing Linkage Committee 
(Stockyards) has been consti
tuted to monitor among others 
coal linkage to the stockyards, 
SSF plants, Briquetting units.

(c) Figures of Company-wise coal 
production during the period April, 
1990-January, 1991 are given below:—

(iakh tonnes)

Company Coat production

Aprii^anuary 1989-90. April’January 1990-91

1 2 3

ECL 187.34 170.22

BCCL 205.12 191.08

COL 220.36 223.26

NCL 188.72 215.57

WCL 180.17 168.88

SECL 408.15 454.86

NEC 6.30 3.97

CIL 1396.16 1427.84

(d) Yes, Sir; coal productbn In the 
mines of Western CoalfieWs Limited suf
fered due to heavy rains. However, lately 
production has improved.

(e) Seven new projects have been 
sanctioned during 1990-91 In the Western 
Coalfields Ltd. These projects are:—

I) Junad Opencast.

II) Shh/puri Expn.

Hi) Vishnupuri Undergroupd-I

Iv) Damua East Ph.l

V )  Rajur R/0 Underground

vl) Vishnupuri Underground-ll

vit) Naigaon Opencast.

In addition during 1990-91, work on the 
under mentioned sanctbned projects has 
also started:—

I) WIrur Underground

II) Kawadi Opencast
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Hi) Ntliai Opencast Ahmedabad trains; and
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iv) Gajendoh Underground

Government of India have also sanctioned 
Advance Actbn Schenie for Mugoll Opencast 
Project at a capital cost of Rs. 4.63 crores.

[Transiation]

Dally Running of Rajpeepla-Ankleshwar 
Train

548. SHRI CHANDUBHAI 
DESHMUKH; Will the Minister of RAIL
WAYS be pleased to state:

(a) the number of commuters travelling 
daily by train between Rajpeepla and 
Ankleshwar in Gujarat;

(b) whetherthe Government propose to 
run Rs^peepla>Ankleshwar train thrice a day 
for the benefit of commuters; and

(c) if so, whether the Government also 
propose to provide diesel engine facility on 
this railway line?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA); (a) During the 
period from November, 1990 to January,
1991, on an average 146 commuters trav
elled daily between Rajpeepla and 
Ankleshwar by train.

(b) No, Sir.

(c) Does not arise.

Stoppage of Trains at Bharuch

549. SHRI CHANDUBHAI 
DESHMUKH; Will the Minister of RAIL
WAYS be pleased to state:

(b) If not, the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) No. Sir.

(b) Operationally not feasible.

Theft of ONGC Pipes

550. SHRI CHANDUBHAI 
DESHMUKH: Will the Minister of PETRO
LEUM AND CHEMICALS be pleased to state:

(a) whether the Russian pipes worth 
rupees two lakhs which were stolen recently 
from the Oil and Natural Gas Commission 
installatk>ns in Ankeleshwar (Gujarat) have 
been recovered;

(b) if so. the steps taken by the Govern
ment in matter; and

(c) if no steps have been taken, the 
reasons therefor?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) and (b). Re
cently there was no reported theft of Russian 
pipes from ONGC, Ankleshwar. However 30 
pieces of 2.7/8“ drill pipes worth Rs. 46,732 
were stolen on 18th July, 1990 from ONGC 
Oil well area of Adol and Hazat villages. 
These were recovered and three culprits 
involved in this theft case have been taken 
into custody.

(c) Does not arise.

Petrol/Dlesel and LPG Agencies In 
Bharuch

(a) wh«th«rth«Gov8mm«nt propose to 551 . SHRI CHANDUBHAI
providostoppagaatBharuchforHyderabad- DESHMUKH: Will the Minister of PETRO-
Rajkot, Trivandrum-Rajkot and Cochin- LEUMANDCHEMICALSbepleasedtostafe:
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(a) whether there are no agencies for 
petrol, diesel and LPG in the backward areas 
of Bharuch district of Gujarat;

(b) whetherthe Government propose to 
provide petrol and LPG in these backward 
areas by giving special concession;

(c) if so, by what time; and

(d) if not, the reasons therefor?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) There are petrol/ 
diesel Retail Outlets and LPG distributorship 
bcated in the backward areas of Bharuch 
Distrct of Gujarat.

(b) and (c). Setting up of new retail 
outlet dealerships (Petrol/diesel) and LPG 
distributorships woukJ be considered as and 
when adequate potential is established for 
opening such dealerships/distributorships at 
any location in this District in line with the 
prescribed norms. It is not possible to indi
cate a time from for this purpose.

(d) Does not arise.

Linking of Tirupatl by Air

552. DR. CHINTA MOHAN:
SHRI R.N. RAKESH:

Will the Minister of CIVIL AVIATION be 
pleased to state:

(a) whether Tirupatl is a tourist centre 
for crores of Indians and foreigners;

(b) whetherthe Govemment are formu
lating a scheme to link Tirupatl by air with 
other metropolitan cities of the country by 
provkiing an Airport there;

(c) if so, the details thereof and the time 
by which this scheme is likely to be imple* 
mented; and

(d) If not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) to (d). The 
existing aerodrome at Tirupati is suitable for 
HS-748 type of aircraft. There are plans to 
extend the runway by another 3000'to make 
it suitable for B-737 type of aircraft. The 
additional land for the extension of runway 
has since been acquired from the Govern
ment of Andhra Pradesh. M/s. RITES have 
been appointed to execute the extension 
project. They have submitted the preliminary 
estimates and feasibility study which are 
presently under the examination of the Na
tional Airports Authority.

Import of Crude OH from Venezuela

553. DR. CHINTA MOHAN:
SHRI R.N. RAKESH:

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether attention of the Govern
ment has been drawn to the news-item cap
tioned 'Deal clinched for 1.5 M.T. Venezu
elan Crude on Credit’ appearing in the ‘Times 
of India”, dated 16 January, 1991;

(b) if so, whether an agreement has 
been reached in this regard;

(c) if so, the quantity of crude oil pro
posed to be purchased under this agree
ment;

(d) whether Indian refineries do not 
have the facilities to refine Venezuelan crude 
oil; and

(e) if so, the details of the arrangements 
made by the Government to refine the said 
crude oil?
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THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) to (e). An Aide 
Memoire has been signed between India 
and Venezuela whereby India has agreed to 
purchase on conrtmerclal conditions for a 
period ot three years crude oil and products 
sub)ect to agreement on product price/qual
ity. Since the Venezuelan crude oils offered 
are not suitable for use in Indian refineries, 
Venezuela would endeavour to exchange 
the crude cil for alternative crude oil suitable 
to India Hence the price and delivery terms 
will be decided only after Venezuela finalises 
the terms of exchange.

Refueling Facilities to Foreign Aircraft

554. DR. CHINTA MOHAN;
SHRI JANARDHANA 

POOJARY:

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the facility of refueling is 
available to foreign aircraft at a number of 
airports in the country;

(b) If so, the total quantity of oil supplied 
to foreign aircraft during the last six months 
from these airports and its impact on the fuel 
supplied to the country’s aircraft;

(c) whether the prices of fuel supplied to 
the foreign aircraft differ from the pnce of fuel 
in the country; and

(d) if so. the details thereof?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) Yes. Sir.

(b) The quantity of Aviation Turbine 
Fuel supplied to foreign aircraft during July- 
December, 1990 was about 3,29,000 KL. 
The supply of fuel to foreign aircraft does not 
have any impact on the fuel supplied to 
Indian Aircraft.

(c) and d̂). Yes. Sir. Details are given 
below in the Statement.

STATEMENT

(IT  Selling Rate 1$ « Rs. 18.69) 

Ruling as on 1.2.1991)

Location Pric0$ Applicable to International 
Airlines including Air India WEF 

10.2.91 USD/KL

Posted Airfield Prices (Applicable 
to Domestic Airlines for Domestic 

Consumption) WEF 15.10.90 Rs./KL

1 2 3

Delhi 426.13 8342.37 
(Inclusive of ShakurbastI Terminal Tax Rs. 15/K1)

Calcutta 433.83
(Inclusive of Entry Tax @ 2%)

8410.11

Bombay 423.32 8328.32
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1 2 3

Madras 423.32 8224.82

Dabolim 423.32 8272.81

Amritsar 425.32 8506.53

Trivandrum 425.32 8341.59

Bangalore 425.32 8407.54

Hyderabad 425.32 8540.97

Patna 425.32 8337.26

Ahmedabad 425.32 8347.97

Trichy 425.32 8410.89

Not9: All the abovo ratas are exclusive of Salas Tax and Local Levies. IF any. 

Carriage Repair Work In Tirupatl [Engiish]

555. DR. CHINTA MOHAN: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether repair work of railway car
riages is being done by a public sector un
dertaking In Tirupatl district of Andhra 
Pradesh;

(b) if so, whether this work is not being 
done satisfactorily by this undertaking for 
sometime past;

(c) if so. the details thereof;

(d) whethertho Government have taken 
remedial measures to revitalise the function
ing of this undertaking; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
m in is tr y  o f  r a ilw a ys  (SHRI bhakta
CHARAN DAS): (a) No. Sir.

(b) to (e). Do not arise.

Requlrennent of LPG

556 SHRI Y.S. RAJA SEKHAR 
REDDY: Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether there is a proposal to in
crease the prbe of LPG cylinders;

(b) whetherthe Government propose to 
introduce rationing in the use of LPG cylin
ders: and

(c) the requirement of LPG in the coun
try, state-wise?

THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (.?) There Is no
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decision at present to revise the price of LPG 
cylinders.

(b) No, Sir.

STATEMENT

Consumption of LPG, Statewise, for 1989-90:

(c) The overall enrollment targets for 
LPG are decided based on the availability of 
LPG Including imports, in the country. A 
statement showing the consumption of LPG, 
Statewise, during 1989-90 is given below.

SL No. Sfafe Consumption Figs in MT

1 2 3 4

1. Andhra Pradesh 176396

2. Assam 34017

3. Bihar 59796

4. Goa 11626

5, Gujarat 199362

6 . Jammu & Kashmir 14911

7. Kerala 75770

8. Madhya Pradesh 117985

9. Tamil Nadu 200902

10. Maharashtra 442530

11. Karnataka 102741

12. Orissa 16669

13. Punjab 93276

14. Rajasthan 71307

15. Uttar Pradesh 230788

16. West Bengal 115848

17. Haryana 65270
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1 2 3 4

18. Himachal Pradesh 10556

19. Manipur 3623

20. Meghalaya 3043

21. Nagaland 2260

22. Sikkim 616

23. Tripura

UNION TERRITORIES

2272

1. Andaman & Nicobar 416

2 . Arunachal Pradesh 978

3. Chandigarh 14023

4. Delhi 190001

5. Dadra & Nagar Haveli 449

6. Daman & Diu 574

7. Lakshadweep 5

8. Mizoram 1689

9. Pondicherry 7498

Recommendations of Justice Bhat 
Committee

557. SHRI Y.S. RAJA SEKHAR 
REDDY: Will the Minister of CIVIL AVIA
TION be pleased to state:

(b) the reaction of the firm thereto; and

(c) whether these suggestbns will be 
incorporated in the 16 planes that are due 
from the firm?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI

(a) the details of recommendations of 
Justice Bhat Committee (A-320aircraft crash 
enquiry Committee) that necessitated refer
ence to the Air Bus Industry;

HARMOHAN DHAWAN): (a) Details of the 
recommendations requiring reference to Air
bus Industry are given In the statement be
low.
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(b) The reaction of the firm is awaited.

(c) Modification, if any, will be incorpo
rated in all aircraft to the extent possible.

STATEMENT

1. In the light of the test flight conducted 
at Toulouse in the presence of an Assessor, 
Airbus Industrie may examine the design 
aspectsof the accelerometers and the DFDR 
recording system as used on the A-320 to 
improve accuracy of recordings particularly 
after a flight at high angles of attack.

2. Some slides did nit display when door 
exits were opened from inside. It is recom
mended that slide activation mechanism 
should be evaluated for improvement.

3. Expanded indication of the value of 
the current against the lubber line In the PFD 
is recommended for better appreciation of 
current speed value.

4. Due to possibility of mistaking attitude 
and vertical speed knobs one for the other, a 
modification is recommended where vertical 
speed knob would have a wheel to be oper
ated vertically up and down instead of the 
present clockwise and anti-clockwise direc
tion of movement of the knob.

5. After gear down and below 2000 feet 
radio altitude it is recommended that idle/ 
open descent mode should be indicated in 
flashing red on the FMA associated with a 
single stroke chime.

6. It is recommended that the emer
gency exit sliding window in the cockpit 
(direct vision window) should have the op
erating handle in the fon/vard end to give a 
better leverage than at present, so that it 
could be easily opened by a comparatively 
frail lady pilot using one hand only. Indian 
Airlines may check with Airbus Industrie if a 
retrofit modification is possible for their 
present fleet and future aircraft.

7. Safety of operatbns would demand 
that Airbus Industrie execute the proposed 
modifteattons of increased approach kile by 
2.5% N2 and auto thrust mode changing to 
speed mode when aircraft speed drops to 
VLB, as top-most priority modificatbns. In
dian Airlines should pursue the matter vigor
ously with Airbus Industrie in coordination 
with DGCA.

6. Installation of a single master switch 
conveniently k>cated to switch off both FDs 
when required is recommended; slave 
switches couk) be used to switch them 'on' 
individuatly or repositioning of both switches 
centrally be considered.

9. A modification to prevent auto thrust 
mode change from speed mode to thrust 
mode during AH* just by change of altitude 
selection is highly desirable. The mode 
change shouW occur only by pulling the 
attitude knob after change of attitude selec
tion.

10. It is recommended that Airbus 
Industrie and certification authorities to care
fully re-evaluate the limit of 15"* angle of 
attack (alpha max) was both simulator ex
periment and Airbus Industrie flight test un
der direct law going to slightly higher angles 
of attack have shown better performance 
and reduced altitude loss.

11. Due to severe fire developing with 
hardly 3000 to 3300 Kgs fuel, burning com
pletely the interior furnishing, top of the fuse
lage and the floor of the cabin, DGCA should 
carefully evaluate ak>ng with other certifying 
authorities and manufacturers, the feasibil
ity of providing oxygen cylinders for crew and 
for passengers in the least fire risk areas 
(well away from the fuel tanks namely front 
and rear of the fuselage), with a provision of 
a valve cio to the cylinders which would be 
clo«cd at levels below 1000 feet. This may 
help In delaying the spread of the fire in 
comparison to the oxygen generators dis
tributed throughout the aircraft and may con
tribute to saving more lives.
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12. DFDR should record the selections 
made by the pilots in the FCU; at present it is 
not possible to infer many of the actions 
taken by the pilots during the last phases of 
the flight. Practicability of getting DFDR re
cordings of instrument displays such as speed 
display also should be considered.

[Transiation]

Allotment of LPQ Connections

558. SHRISURYANARAYANYADAV: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to stater

(a) whether LPG is available In ad
equate quantity in the country;

(b) if so, the reasons for the delay in 
aliotment of new gas connections;

(c) the number of new gas connections 
given in 1990 and the number on the waiting 
list; and

(d) the time by which persons on the 
wafting list are likely to be covered?

THE MINISTEROFPETROLEUM AND 
CHEMICALS AND MINISTER OF PAR
LIAMENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA); (a) No, Sir.

(b) Does not arise.

(c) During the year 1990 approximately 
7.17 lakh new LPG connections were re
leased by the oil marketing companies and 
as on January, 1991 there were about 67.38 
lakh persons in the country on the waiting list 
for release of new LPG connections.

(d) Release of new LPG connections Is 
done by oil Industry all over the country in a 
phased manner, under its annual programme 
for enrollment of customers, subject to avail
ability of LPG. Hence It is not possible to

indicate the time by which all the persons In 
the waiting list would be covered.

Use of Diesel Engines

559. SHRISURYANARAYANYADAV: 
Will the Minister of RAILWAYS be pleased to 
state;

(a) whether the Railways have not yet 
discontinued the use of diesel engines on 
electrified rail routes;

(b) whether the diesel engines are also 
t>eing used for shunting purposes; and

(c) if so, the reasons for making use of 
these engines in place of electric engines?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHAFtAN DAS): (a) Use of diesel engines 
on electrified mainlines is minimal.

(b) Yes, Sir.

(c) Electrification of yards is very ex
pensive and adequate return on investment 
Is not obtained. Use of diesel engines for 
such bcations is more economical.

Evacuation of Railway employees from 
Iraq

560. SHRI SURYA NARAYAIv
YADAV:

SHRIMATI VASUNDHARA 
RAJE:

Will the Minister of RAILWAv'S 
pleased to state:

(a) whether some Railway employees 
of IRCON and RITES are still stranded In 
Iraq;

(b) if so, the details and number of such 
employees and the reasons for not evacuat
ing them prk>r to the outbreak of war; and
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(c) the action taken so far to evacuate
these employees?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI BHAKTA
CHARAN DAS): (a) No, Sir.

(b) and (c). Does not arise.

[English]

Power Generation

561. SHRI ABDUL SAMAD: Will the
Minister of ENERGY be pleased to state:

(a) the average daily requirement of
petroleum, petroleum products and natural
gas for the generation of power in the coun-
try;

(b) the average daily requirement of
coal for the same purpose;

(c) the percentage share of thermal
power in the total power generated; and

(d) the installed capacity of the thermal
power as on January 1, 1991 and its capacity
utilisation during 1990?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI BABANRAO
DHAKANE): (a) The information is being
collected and will be laid on the Table of the
House.

(b) The average daily requirement of
[Cd! f"r the thermal power stations is about
tC 13700 tonnes during the current quarter.

(c) The percentage of thermal genera-
tion against total power generation was about
70% during April, 90-January, 1991.

(d) The installed capacity of thermal
power stations as on January 1, 1991 is
43223.5 MW and thermal plant load factor is

52.8% during the period April, 1990 to Janu-
ary,1991.

[Translation]

Completion of Barvadih-Vishrampur
Railway Line (Bihar)

562. SHRI JORAWAR RAM: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Government propose to
resume the incomplete work of rail line pro-
posed from Barvadih to Vishrampur (Chirmiri)
in Palamau district of Bihar;

(b) if so, by what time; and

(c) if not, the reasons therefore?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI BHAKTA
CHARAN DAS): (a) No, Sir.

(b) Does not arise.

(c) Due to acute constraint of resources
and heavy commitments for on-going
projects, there is no proposal to take up for
the present construction of new BG line from
Barwadih to Bishrampur.

[English]

Extension of Hyderabad-Nadikudi
Railway Line

563. SHRI RAJAMOHAN REDDY: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether there is any proposal to
extend the existing Hyderabad-Bilinagar-
Nadikudi railway line upto Madras via
Vinukonda-Kanigiri-Vinjamur-Atmakur and
Venkatagiri;
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(b) if so« the details thereof;

(c) ¥i^ethertheGk>vemmentproposeto 
take up this project on priority basis; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRIBHAKTA 
CHARAN DAS): (a) to (d). The Committee 
on Expansion of Railway Network consti
tuted by the Planning Commissk>n have 
suggested a new line between Nadikudi- 
Venkalagiri, as part of an alternative North- 
South corridor, but for the time being there is 
no proposal to take up this line for want of 
resources.

(c) Steps taken to meet the situatk>n 
arising due to Gulf War include (i) Attempts 
to diversity the sources of import of Oil and 
products, (ii) Contracting of products from 
non-Gulf sources, (iii) Building up of invento
ries of crude oil and products, (tv) Constant 
monitoring of imports and availability/distri- 
butk>n of products, etc.

[7rans/af/on]

Stoppage of Garlb Nawaz Express at 
Klehangarh and Naslrabad

565. PROF. RASA SINGH RAWAT: 
Will the Minister of RAILWAYS be pleased to 
state;

Availability of Petroleum and Petroleum 
Products

564. SHRI RAJAMOHAN REDDY: 
DR. LAXMINARAYAN 

PANDEYA:

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether oil and other petroleum 
products are suff k:ient to meet any untoward 
situatbn created by the Gulf War;

(b) if so, the details thereof; and

(c) the emergency arrangements Gov- 
emment have made to meet the situatbn?

(a) whether the Government have re
ceived any memorandum for providing stop
page of Garib Nawaz Express trains at 
Naslrabad and Kishangarh stations;

(b) if so, the steps being taken by the 
Government in this regard; and

(c) the reasons for not stopping this 
train at Kishangarh and Nasirabad canton
ment of district Ajmer?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) Yes, Sir.

(b) and (c). Examined but not found 
feasible for want of traffic.

THE MINISTEROFPETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MAUVIYA): (a) and (b). Within 
the overall constraints, steps were taken to 
bulkl up suffblent inventories of crude oil and 
petroleum products so that any untoward 
sHuatbn created by the Gulf War could be 
met with minimum disruptions in supplies to 
consumers.

Renovation of Ajmer Station

566. PROF. RASA SINGH RAWAT: 
Will the Minister of RAILWAYS be pleased 
to state:

(a) the amount sanctioned for the reno
vation of Ajmer station;

far;
(b) the expenditure incurred thereon so
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(c) whether this work has been en< 
trusted to the contractors or it is being ex
ecuted departmentalty;

N.F. Railway

Southern Railway

FEBRUARY 26,1991

(d) whether any complaint has been 
received in this regard: and

(e) if so, the action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRIBHAKTA 
CHARAN DAS): (a) Rs. 24.75 lakh.

(b) Rs. 5.00 lakh.

(c) Work is being executed through 
contractor.

(d) No. Sir.

(e) Does not arise.

Railway Travel Agencies In Ajmer

567. PROF. RASA SINGH RAWAT: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) the zone-wise number of railway 
travel agencies functioning in the country at 
present; and

(b) the number of travel agencies which 
were given contract in Ajmer and since when'>

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) The Zonal Railway-wise 
number of Rail Travellers' Service Agents 
functioning in the country are as under*

Central Railway 

Eastern Railway 

Northern Railway 

N.E. Railway

— 41

—  21

— 77

— 3

S.C. Railway 

S,E. Railway 

Western Railway

Written A nsars

— 31

— 42

— 18

— 19

— 32
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(b) One applicant was considered suit* 
able for appointment as a Rail Travellers* 
Servk:e Agem at Ajmer in 1985-66, but he 
expressed his inability and declined the of
fer.

[Engiish]

Outstanding Dues of NTPC and NHPC
against Stats Electricity Boards

566. SHRI TARIF SINGH:
SHRI HARI KISHORE SINGH. 
SHRI M.S.PAL:
SHRI MANJAY LAL:

Will the Minister of ENERGY be pleased 
to state:

(a) whether the World Bank has asked 
the National Thermal Power Corporation 
(NTPC) and National Hydro-electric Power 
Corporation (NHPC) to recover the dues 
from the State Electricity Boards;

(b) if so. the details thereof: and

(c) the reaction of the Government with 
regard thereto?

THE MINISTER OF STATE IN THE 
MiNISTRYOF ENERTY (SHRI DABANRAO 
DHAKANE): (a) to (c). Under existing 
covenants and agreements entered into with 
the World Bank by the National Thermal 
Power Corporation and the National Hydro- 
Electric Power Corporation for various 
projects it is obligatory for these Corpons-



m  ‘ • written Ansm rs pmalguna.7. 1912 {SAKA) Writt0n Answers 210

tions to contain the amount of recaivabies
Stata Electricity Boards within mutuatiy 

agreed limits.

Sub-Sea Pipeline from Bombay High to 
Kerala

569, SHRITARIF SINGH. Will the Mm- 
ister of PETROLEUM AND CHEMICALS be 
pleased to state;

(a) whether the Western Coast indus
tries m the country have urged the Govern
ment to lay a sub^ssa pipeline along along 
the coast for supplying natural gas from 
South-West Bombay to the Konkon-Karavali- 
Kozi-Kode regions;

(b) whether the Canara Chamber of 
Commerce has suggested that the entire 
cost of the project could be met by private 
sector user industries and the beneficiary 
States; and

(c) if so, the details of the decision taken 
in the matter?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA- 
MENTARY AFFAIRS iSHRl SATYA 
PRAKASH MAUVIYA): (a) Yes, Sir.

(b) Yes. Sir.

(c) The entire question of laying a sub
sea pipeline to the Southern States is cur
rently under examination by an Inter-Minis- 
terlal Committee set up by the Government 
to examine the techno-economic feasibility 
of laying a gas pipeline from the Western 
Offshore to the Southern States.

Payment of Incenthre Money to Air India 
Crew

570. SHRI TARIF SINGH: Will the Min
ister of CIVIL AVIATION be pleased to state:

(a) the existing practice of paying "In
centive " money to the Air India crew;

(b) the annual payment of "incentive ’ 
money made to the Air India crew in foreign 
exchange;

(c) the annual expenditure on payment 
of daily allowance (in US dollars) over and 
above their hotel accommodation and trans
port etc.;

(d) the reasons for paytng “incentive” 
money besides daily allowance etc;

(e) whether in view of the fo«eign ex
change cnsis, the Government have reviewed 
the policy of paying”!ncentive” money In for
eign exchange; and

(f) If so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) Pilots/Flight 
Engineers operating long haul direct flight 
are paid bng haui allowance.

(b) During 1989-90, Net amount of tong 
haul allowance paid was US$ 3,80.780 after 
deduction of income tax.

(c) During 1985-90, US$ 2,244,000 
was paid to the flying crew as layover allow
ance.

(d) to (f). The payment of long haul 
allowance is an incentive for the Pilots/Flight 
Engineers for operating long haul flights and 
is part of the agreement with the flying crew.

Requirement and Generation of Power

571. SHRI DILEEP SINGH BHURIA:
SHRI KALP NATH RAI:

Will the Minlsterof ENERGY be pleased 
to state:
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(a) the requrremerrtS of energy xluring 
the current financial year;

(b) the actual production and the short
fall;

(c) the details of the schemes to In
crease power production in the countty; and

(d) the outlay proposed for the energy 
sector in the Eighth Five Year Plan?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRIBABANRAO 
DHAKANE): (a) and (b). During the period 
April. 90— January, 91. the energy require
ment in the Country was 220876 Million 
Units against which the availability was 
203804 Million Units which represents a 
shortfall of 7.7%.

(c) A Capacity addition of 4371.5 MW 
comprising 1022 MW Hydro, 3114.5 MW 
Thermal and 235 MW Nuclear has been 
envisaged for commissioning during 1990- 
91.

(d) Eighth Plan has not been finalised 
so far by the Planning Commission.

Recommendations of Hussainy Com
mittee on Westland Helicopters

572. SHRI L.K. ADVANI:
SHRI M.V.

CHANDRASHEKARA 
MURTHY:

SHRI V. SREENIVASA 
PRASAD:

DR. A.K. PATEL:

Will the Minister of CIVIL AVIATION be 
pleased to state:

(a) the details of the recommendations 
of the Hussainy Committee about the 
Westland Helicopters and the shortcomings 
pointed out about the helicopters;

(b) whether these helicopters were 
made air-borne by the Pawan Hans Limited 
inspite of the knows drawbacks;

(c) what are the observations of the 
Core Group constituted to watch the working 
of these helicopters;

(d' whetherthe Comptroller and Auditor 
General has given adverse comments re
garding their purchase and if so, the details 
thereof; and

(e) the total overall losses suffered due 
to the Westland helicopters?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) A copy of the 
Report of the Hussainy Committee has been 
made available to Parliament Library vide 
Index No. 629--13252/No.

(b) These helicopters were re-inducted 
for operation subject to the restrictive condi
tions recommended in the Hussainy Com
mittee Report and also subject to strict ad
herence to the safety standards to be pre
scribed by the Director General of Civil 
Aviation.

(c) Based on the report of the Commit
tee which evaluated the performance of the 
helicopters after its reinduction, alt the 
Westland helicopters in the fleet of Pawan 
Hans have been grounded with effect from 
9th February, 1991.

(d) The Report of the Comptroller and 
Auditor General of India Union Government 
No. 12 (Commercial) of 1989 relating to 
Purchase and Operation of Helicopters by 
Pawan Hans Limited has been laid in both 
House of Parliament on 17th May, 1990.

(e) The year-wise details of estimated 
losses suffered due to Westland helicopters 
are:
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Mm t

1

Losses

2

(d) As on January. 1991 the nuffiber of 
LPG distributors In Bombay, Delhi, Madras, 
Secunderabad and Calcutta was as under.

1986-87 Rs. 3.55 crores City No. of distributors

1987-88 Rs. 3.93 crores 1 2

1988-89 Rs. 3.80 crores Bombay — 129

1989-90 Rs. 4.46 crores Delhi — 201

Supply of LPQ in Bombay Madras — 97

573. SHRI ASHOK ANANDRAO 
DESHMUKH: Will the Minister of PETRO
LEUM AND CHEMICALS be pleased to state:

(a) whether there is short supply of LPG 
in Bombay area;

(b) If so, the reasons for the shortage;

(c) the steps being taken in this regard;

(d) the number of distributors of LPG In 
Bombay, Delhi. Madras, Secunderabad and 
Calcutta; and

(e) whether the Indian Oil Corporation 
has any distributors in Pune and Goa, if not 
the reasons therefor?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) to (c). Some 
shortage in the supply of LPG refills has 
been reported in certain locations of Bombay 
on account of sporadic law and order prob
lem and transportation problems, apart from 
industrial relation problems. Action has been 
taken to augment availability of LPG, in
crease bottling, expedite movement and step 
up delivery of refills so as to restore nor- 
matey. The IR problem has since been sorted 
out.

Secunderabad

Calcutta

60

123

(e) M/s. Indian Oil Corporation have 
one LPG distributorship each in Pune and 
Goa, which are exclusively for defence 
personnel.

Supply of Petroleunn Products

574. SHRI ASHOK ANANDRAO 
DESHMUKH: Will the Minister of PETRO
LEUM AND CHEMICALS be pleased to state:

(a) the month-wise demand and supply 
position of diesel and other petroleum prod
ucts in the country during 1990;

(b) whether there has been a shortage 
since the Gulf crisis began; if so, the month- 
wise position thereof;

(c) the steps taken to meet the shortage 
and the result achieved; and

(d) what further measures are being 
envisaged and adopted in this regard?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) The months- 
wise supply and demand position of major
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petroleum products in the country during 
January—December, 1990 is given in the 
statement î elow.

(b) The Gulf-crisis which iDegan in Au
gust, 1990 aggravated the already difficult 
situation which the country was facing in the 
current year, international pries of crude oil 
and petroleum products increased steeply 
after the Gulf-crisis, making it difficult to 
import larger quantities to meet the domestic 
demand. Supplies of crude oil and petro* 
leum products from Iraq and Kuwait were 
also disrupted.

(c) Steps taken to meet the situation 
arising due to Gulf crisis include.

iii) building up of inventories of crude 
oil and products,

iv) constant monitoring of Imports and 
availability/distribution of Petroleum 
products,

v) Measures to contain th<̂  demand 
for petroleum products As a result 
of various steps taken to contain 
the demand for petroleum prod
ucts, the rate of growth in con
sumption of petroleum products has 
declined to 2.3% during April— 
December, 1990 compared to 6.3% 
during April—December, 1989.

i) Attempts to diversify the sources of 
import of Oil and products,

ii) Contracting for supplies of petro
leum products for non-Gulf sources.

(d) The position is under constant re
view and appropriate steps will be taken as 
and when required depending on the needs 
of the situation.
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575. SHRIN. TOMB! SINGH: Will the 
Minister of PETROLEUM AND CHEMICALS 
be pleased to state:

(a) whether the Government have re
ceived requests from the State Government 
of Manipur and other private agencies for the 
Increase in the number of LPG distributors In 
the State during the last two years;

(b) if so. the action tai<en thereon; and

(c) the details of the Government's plan 
of action in the near future?

THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) Yes, Sir.

(b) and (c). The marker surveys con
ducted by the Oil Industry have established 
the potential for opening an LPG distributor
ship each at Imphal, Nambol, Tamenglong, 
Senapati, Jiribam» Moirangkhom and 
Keishampet. New distributorships would be 
set up in these bcatbns in a phased man
ner, suk̂ ect to product availability.

Railway Link From Sllchar to GIrlbam

576. SHRI N. TOMBI SINGH: Will the 
Minister of RAILWAYS be pleased to state:

(a) the progress made in the extenston 
of the railway line from Sllchar to Girit>am;

(b) whether the Government propose 
extension of the railway line beyond GIrlbam 
towards Manipur valley in the near future; 
and

(c) If so, the details In this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) The Sik^har-Gtribam 
Railway line has t>een commtssionod on 
31st March, 1990.

(b) No, Sir

(c) Does not arise

Loktak Hydro-Electric Profect

577. SHRI N. TOMBI SINGH Wtll the 
Minister of ENERGY be pleased to

(a) whether the Union Government are 
considering any plan to deepen portion c* 
the Loktak lake to provkie constant water 
supply to the Loktak Hydro-Electnc Proiect; 
and

(b) if so, the details thereof^

THE MINISTER OF STATE IN THE 
MINISTRYOF ENERGY(SHRI BABANRAO 
DHAKANE): (a) and (b). Water level in 
Loktak lake is adequate for planned genera- 
tk>n of energy at Lolctak Hydro-electrk; Project 
and there is no plan to deepen portion of the 
take to supply additk>nal water to the project.

Appolntnient on Compaastonate 
Ground

578. SHRI R.M. BHOYE:
SHRI MANIKRAO HODLYA 

GAVIT:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether it is a fact that a number of 
cases of appointment on compassionate 
ground are pending with Railways for more 
than two years;

(b) if so, the reasons therefor and the 
total number of such cases;
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(c) the stdp$ taken to provide employ* 
ment to the above dependants of the de
ceased railway employees and the time by 
which such type of cases of employment are 
likely to be decided; and

(d) the number of such appointments 
made during the last three years?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRIBHAKTA 
CHARAN DAS): (a) to (d). Information is 
being collected and will be laid on the Table 
of the House.

[Translation]

Complaints Against LPG Dealers in 
Nasik, Maharashtra

579. SHRI HARIBHAU SHANKAR 
MAHALE: Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether the Indian Oil Corporation 
and the Bharat Petroleum, Nasik 
(Maharashtra) have received several com
plaints from consumers of LPG;

(b) if so, the details thereof; and

(c) the actton taken in this regard?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) and (b). Bharat 
Petroleum Corporation had received 36 
complaints from its consumers of Nasik Town 
during 1990. The complaints related to delay 
in release of new LPG connections/refill sup
plies, LPG delivery ex-godown/showroom, 
forcible sale of hotplates, etc. IOC Is not 
marketing LPG in Nasik.

(c) All these complaints were investi
gated and 12 complaints were established. 
Appropriate action was taken in accordance

with the Marketing Discipline Gukiellnas, 
and Dealership Agreement.

Stock of OH

580. PROF. K.V. THOMAS:
SHRI K. MURALEEDHARAN: 
SHRI HARIBHAU SHANKAR 

MAHALE:

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) the quantity and the number of days 
for which Government possess reserve stock 
of oil and other petroleum products, item- 
wise;

(b) whether oil is being imported from 
any other country, if so, the details thereof; 
and

(c) the measures being taken to ensure 
that transport system of the country is not 
paralysed?

THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) and (b). Ad
equate stocks of crude oil and petroleum 
products are presently available in the coun
try. Over 40% of the country’s requirements 
are met by Imports of crude oil and petroleum 
products from different countries. The major 
supplies are from USSR. Iran, Saudi Arabia, 
Malaysia and UAE.

(c) Despite the difficult oil scenario 
which the country is facing. HSD supplies to 
retail outlets throughout the country are 
presently being maintained at the same level 
as in the corresponding period of the previ
ous year. In respect of State Road Transport 
Undertakings, a 10% cut has been applied 
effective November 1, 1990 on HSD sup
plies over the consumption in the previous 
year. However, full HSD requirements on 
account of net additton to fleet are being 
catered for.
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581. SHRI HARIBHAU SHANKAR 
MAHALE:

SHRI KISANRAO BABURAO 
BANKHELE:

SHRI GOPI NATH 
GAJAPATHI:

SHRI MADAN LAL KHURANA;

Will the Minister of ENERGYbe pleased 
to state:

(a) whether the Delhi Electric Supply 
Undertaking (OESU) was running at loss in 
1989'90 as compared to the last two years;

(b) whether Government have written 
off the loan taken by DESU on account of 
loss suffered by it;

(c) if so. the extent and the reasons of 
DESU loss;

(d) whether steps have been taken to 
tmprove the performance of DESU; and

(e) if so, the present position of its 
performance?

THE MINISTER OF STATE IN THE 
MINISTRY0FENERGY(SHR1BABANRA0 
DHAKANE): (a) to (c). DESU has been 
Incurring huge revenue losses due to alround 
increase in the cost of various th'puts includ> 
ing cost of generation/purchase of electricity 
after the last revision of tariff in April, 1985. 
The extent of losses during the last three 
years are as follows:

Year Loss (Rs. in crores)

1 2

1987-88 178.62

1988-89 179.99

1989-90 233.29

With a view to restructure the capital 
base of DESU the Government has waived 
the dues outstanding against DESU for pur
chase of power from the Badarpur Thermal 
Power Station amounting to Rs. 1109.73 
crores and accumulated interest of Rs. 297.42 
crores on Government of India loans as on 
31.3.1989. The principal amount of loan due 
on 31.3.1989 amounting to Rs. 1004.10 
crores has also been converted into loan in 
perpetuity.

(d) and (e). The steps taken by DESU 
to improve its performance include revisbn 
of tariff with effect from 1.3.1991, reductton 
in transmission and distribution losses, 
checks on theft of power and proper control 
over operating expenditure. DESU expects 
to earn an additional revenue of about Rs. 
306 crores by the revision of tariff which 
would enable it to improve its overall perfor* 
mance

Import of Oil from Gulf Countries

582. PROF. YADU NATH PANDEY: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the supply of crude oil and 
petroleum products from Iran and some other 
countries has been hampered due to the 
Gulf War;

(b) if so, the names of such countries 
and the difficulties arising in this regard;

(c) the quantity of oil and other petro
leum products imported from these countries, 
since December, 1990, and the value thereof 
and the extent of additional expenditure which 
the country had to incur due to rise in prices; 
and

(d) the action taken by Government so 
far to ensure regular supply of petroleum 
products and check their prices and the 
outcome thereof?
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THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA- 
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) to (d). Supply of 
crude oil and potrolaum products from Iraq 
and Kuwait has stopped since 2nd August 1 
1990when the Gulf Crisis began. This short* 
fall has, however, been made upby arranging 
supplies from alternate sources. As a result 
of recent Gulf War. which began from 17th 
January 1991, supplies from Iran and other 
countries have not been disrupted sofar.

In the beginning of the year 1990-91 It 
was planned lo Import about 24.3 million 
tonnes of crude oil and petroleum products 
with an estimated expenditure of Rs. 6400 
crores. The total import bill for the year 1990> 
91 is now expected to be over Rs. 10,000 
crores for import of about 29.5 million tonnes 
of crude oil and petroleum pioducts.

Halt of Geetan]all Express and
Navjeevan Express st Shegson

583. SHRI BHAOO SAHEB PUNDLIK 
PHUNDKAR: Will the Ministerof RAILWAYS 
be pleased to state:

(a) whether there has been persistent 
demand for halting of Geetanjall and 
Navjeevan Express train at Shegaon of 
Bombay-Calcutta Hne in Maharashtra;

(b) K so, whether the Govemment have 
taken any decision in the matter; and

(c) if so, the details thereof?

THE MINISTER OF STATE !M THE 
MINISTRY OF RAILWAYS (SHP‘ t'HAKTA 
CHARAN DAS): (a) Yes, Sir

(b) and (c). Examined bui tiu« iuund 
feasible.

Khamgaon-Jatna Railway Line

584. SHRI BHAOO SAHEB PUNDLIK 
PHUNDKAR: WUIthe Ministerof RAILWAYS 
be pleased to state:

(a) whether survey work of Khamgaon- 
Jalna railway route In Maharashtra has been 
completed;

(b) if so. the details thereof; and

(c) the actk>n taken by the Government 
in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) Yes. Sir.

(b) The cost of 155 kms length of new 
BG lines has been estimated as Rs. 132.89 
crores with a negative rate of return.

(c) As the survey has revealed in
adequate traffic prospects there is no pro
posal to take up the work of Khamgaon- 
Jalna new BG line for the present.

lE n g r is h ]

Unauthorised Entry of Passengers into 
Reserved Coaches

585. SHRI GOPI NATH GAJAPATHI: 
Will the Ministerof RAILWAYS be pleased to 
state:

(a) whether the Government are aware 
of thegrowing unauthoris^ emry of passen
gers into Reserved 3 Tier. First Class and 
A.C. compartments in Neelachal Express. 
Super Fast Purl-New Delhi Express and In 
other trains particularly between Kharagpur 
and Kanpur;

(b) whether Government have received 
any complaints that the Railways officials do 
not take any action against such persons 
who cause inconvenience to the authorised 
passengers; and
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(c) tho action bding takan by Gk>v«m- 
mant to stop such irrsguiaiitiss?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRIBHAKTA 
CHARAN DAS): (a) and (b). Soma such 
cases hava coma to notica.

(c) ThafoUowing staps havabaantakan 
to pravant unauthorised entry in reserved 
coaches:

(I) Surprise check and drives are con
ducted from time to time with the 
help of GRP and unauthorised 
passengers found travelling in re
served coaches are detrained and 
fined under the provisions of the 
Railways Act. Wherever the prob
lem of unauthorised entry of pas
sengers in reserved coaches is 
acute, coordinatton is established 
with GRP to enlist their assistance 
to prevent the same.

(ii) Punishments are imposed on Con- 
ductors/TTEs/Coaches Attendants 
found responsit>le for derelictbn of 
duty.

(iii) Legal provisbns in the new Rail
ways Act, 1989, have been more 
stringent inasmuch as a fine upto 
Rs. 500/* has been prescribed as 
against Rs. 30/- in the present Act.

Suapenaion of Uneconomic Flights

586. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of CIVIL AVIATION be 
pleased to state:

(a) whetherthe Government have iden
tified the uneconomic routes both domestic 
as well as'jnternatbnal;

(b) whether Government have taken 
any decision to suspend such uneconomb 
flights;

(c) if so, what are the uneconomk? 
flights; and

(d) the extent of loss sustained by the 
Government by introducing flights on those 
routes in last three years?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHANDHAWAN):(a)to(d). It will be 
the constant endeavour of all our airlines to 
keep uneconomic flights to the minimum. As 

' o precise definition for such flights, 
it ib not possible to indicate the amount of 
Irif < sustained by the airlines on account of 
aii cuch flights in the last three years,

Computerlaatlon of Railway Reserva
tion on Railway Stationa under South 

Eastern Raihnraya

587. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of RAILWAYS be pleased to 
state:

(a) the names of the railway stations 
under South Eastern Railways where reser- 
vatk>n of tk:kets has been computerised;

(b) whether the Government have a 
proposal to computerise railway reservation 
on some other railway stattons during 1991 • 
92;

(c) If so, the details thereof; and

(d) the steps taken/proposed to be 
taken in this direction?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) The main reservation 
complex at Caksutta alongwith 11 City Book
ing Offices cater to the needs of South Eastern 
Railway. In addition, the reservation faciiities 
at Bhubaneswar Railway Station have been 
computerised and the reservation facilities 
at Cuttack are in the process of being com
puterised.
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(b) No, Sir.

(c) and (d). Does not arise. 

[Translation]

Prices of Petroleum Products

588. SHRI RAMESHWAR PATIDAR: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state the rea
sons for not reducts in the country while its 
prices in the international market have come 
down due to the Gulf war?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) Prices of major 
Petroleum products like HSD and SKO are 
still quite high in the international market. 
Even though the price of crude oil in the 
international market has come down after 
start of the Gulf War, the situation is still very 
volatile and there is no certainty about prices 
stability. Hence, it is not possible to bring 
down the prk:es of petroleum products in the 
country at present.

Production of Crude Oil

589. SHRI RAMESHWAR PATIDAR: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) the total quantity of crude oil being 
produced presently in the country;

(b) the production of crude oil likely to 
be increased during the next five years; and

(c) the locations where exploration of 
crude oil Is being cono\.oted in the country?

T h t MINISTER OF PETROL'EUM AND 
C HEMICALS AND MINISTER O' PARLIA
MENTARY AFFAIRS fSHR. SATYA 
PRAKASH MALAVIVm;. (a) The estimated

production of crude oil in the country in 1990- 
91 is about 33.576 million tonnes.

(b) The production of crude oil is ex-
pected to increase to about 50 million tonnes 
In the terminal year of Vlll Five Year Plan.

(c) At present exploration is being car
ried out within different categories of sedi
mentary basins covering various parts of the 
States of Assam, Tripura, Nagaland, 
Mizoram, West Bengal, Bihar, Uttar Pradesh, 
Himachal Pradesh, Rajasthan, Gujarat, 
Madhya Pradesh, Andhra Pradesh and Tamil 
Nadu in the onland and in Eastern and 
Western offshore areas including Saurashtra 
and Andaman Offshore.

Production of Gas from Coal

590. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the Government have any 
scheme to produce gas from coal to over
come the shortage of gas; and

(b) if so, the details thereof?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) and (b). The 
Government of India have sanctioned the 
DANKUNI Coal Complex Project of Coal 
India Limited, which would produce 33 mil
lion therms of 'Coal Gas* (apart from other 
products) for supply to the Calcutta Gas 
supply Corporation. ONGC has also taken 
up a pilot project for Underground Coal Gas
ification near Mehsana in Gujarat to convert 
deep un-minabie coal seams into coal gases 
insitu. Bharat Heavy Electrk:als Limited also 
has an integrated Gasification Combined 
Cycle Pilot Plant at Trichy in Tamil Nadu 
which has been in operation since 1988.
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591. SHRI RAJENDRA
AGNIHOTRI:

SHRIJ. CHOKKARAO;

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether there Is scarcity of petrol 
and diesel despite repeated claims of the 
Government;

(b) if so, the steps taken by the Govern
ment to combat the situation; and

(c) the measures taken by the Govern
ment to provide diesel to farmers for irriga
tion and cultivation purpose.

THEMINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) and (b). There 
is no shortage of petrol in the country. Petrol 
is being released to retail outlets upto 104% 
of last year's off take for the corresponding 
period whk;h is sufficient to cater to current 
demand levels. Supplies of HSD to retail 
outlets are being made at the same level as 
last year. However, some shortage of HSD 
has been felt. The position is being moni
tored closely to ensure adequate availability 
of petroleum products throughout the country.

(c) Instructions have been issued to the 
oil companies to accord priority for meeting 
the diesel requirements of the agricultural 
sector in consultations with the State Gov
ernments. State Governments have been 
given flexibility to increase diesel supplies to 
retail outlets in agricultural belts wherever 
required, but this is to be matched by re
duced supplies to non-agricultural belts. 
Some States have introduced a permit sys
tem to ensure that requirements of the ag
ricultural sector are met on priority. Special 
releases of diesel have also been made in

November 1990 and February 1991 to meet 
additional requirements arising due to agri
cultural operatbns.

[English]

Plan Outlay for Energy Sector during 
Eighth Plan

592. SHRIBAUSAHEBVIKHEPATIL: 
Will the Minister of ENERGY be pleased to 
state;

(a) whether the Union Government con
template to increase plan outlay for energy 
during the Eighth Five Year Plan period;

(b) if so, the details of the expected 
outlay for the Eighth Five Year Plan;

(c) the total outlay during the Seventh 
Five Year period and its utilisation till the end 
of December, 1990; and

(d) its break-up for generation of energy 
by coal, power, and other sources , sepa
rately during the Seventh Plan period?

THE MINISTER OF STATE IN THE 
MINISTRYOFENERGY(SHRIBABANRAO 
DHAKANE): (a) and (b). The Eighth Five 
Year Plan has not so far been finalised by the 
Planning Commission. The outlay for energy 
would be known only after its finalisation.

(c) and (d). Information Is being col
lected and will be laid on the Table of the 
House.

Joint Venture Project of Indian Petro
chemicals Corporation Ltd.

593. SHRIBALASAHEBVIKHEPATIL: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the Government are con
sidering a proposal for setting up of a joint
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vwntufft on «qual partnership between the 
Indian Petrochemicale Corpor atbn Ltd. and 
General Electric Plastics, a Dutch subsidiary 
of thd United States of America and have 
discussed the matter with concerned parties 
recently;

(b) if so. the details thereof; and

(c) the progress made so far.

THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) to (c). Yes, Sir. 
A Letter of Intent has î een granted to tPCL 
on 13.1.91 for manufacture of Advanced 
Engineering Plastics and Composites at 
Baroda and Gandhar Locations in the State 
of Gujarat. It has been decided to set up this 
Project as a joint venture with equity partici
pation of M/̂ . G.E. Plastics of Netherlands.

This joint venture project will be imple
mented in phases with an estimated capital 
cost of Rs. 91 crores for Phase—I. The 
export of these products to the Middle East 
is also envisaged.

Loan from Aslan Development Bank to 
ONQC

594. SHRIBAUSAHEBVIKHEPATIL: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state;

(a) whether a team of the Oil and 
Natural Gas Commission held discussions 
with the Asian Development Banl( in recent 
times and requested the Bank tor grant of 
substantial loan for the Gandhar Oilfield 
project;

(b) if so, the details thereof; and

(c) the outcome thereof?

FEBmiARV 26.1991

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA); (a) Yes, Sir.

(b) and (c). The discussions were held 
between 7th and 24th January. 1991 for 
procuring loan assistance and commercial 
bon'owing for co-financing through ADB to 
finance ONGCs Gandhar Field Devek)f>* 
ment Phase~ll Project in the Western Re
gion (Gujarat). The team was on a fact 
finding mission orily.

Import of Crude Oil from Gulf Countrlee

595. SHRIBALASAHEB VIKHEPATIL; 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state;

(a) whether Saudi Aabia and some 
otherGuif countries have decided to transfer 
crude oil to the Third World Countries In 
generaiandtoourcounty in particularthrough 
the tankers for which transportatbn cost is to 
be borne by the country concerned;

(b) if so, the details thereof;

(c) whether some of the tankers have 
already arrived in our country; and

(d) if so, the facts thereof and the 
burden to be borne by Government for trans
portation?

THE MINISTEROFPETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA- 
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) to (d). Saudi 
Arabia had agreed to supply off Fujairah 
crude oil on ship to ship transfer basis in 
January 1991 with addrttonal charge of $1.30/ 
bbt. Iran has agreed to supply ex-Lavan 
island. Iran Light and Iran Heavy crude oil on 
ship to ship transfer basis in February 1991
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with additional duupe of $0.50/bbl. Indian 
tankam transportad onida oil from Fujairah 
and lavan island to India. Tha total quantity 
ioadad/ to loadad through this anranga- 
mant during January-Fabniary 1991 is 
aRHind 0.69 MMT.

Black Markating of Patrolaum Producta

596. SHRIANANO SINGH:
SHRi MADHAVRA08CINDIA: 
SHRI BANWARI LAL 

PUROHIT:

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the Government's attentbn 
has been drawn to the k>ng queues on petrol- 
pumps and diesel pumps as also on kero
sene distribution centers in Delhi and on 
nattonal highways and the complaints of 
hoarding and t>lack-marking in these com
modities in the wake of Gulf war;

(b) the details of the raids conducted in 
this regard and the actk>n taken in each 
case; and

(c) the steps taken to ensure fair distri- 
butbn of these items and to prevent hoard
ing and black marketing thereof?

THE MINISTEROFPETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) Long queues 
were noticed at petrol and diesel pumps in 
Delhi between January 14-16.1991. How
ever, no queues were reported at kerosene 
distributk>n centres. Some complaints re
garding black-marketing of diesei were also 
received.

(b) Following inspections were carried 
out t>y the oil companies at petrol/diesel 
pumps and SKO/LDOdeaierships in Delhi:-—

PetroiD/ese/ Deaiie/s/)jo SKO/UX)D0at0rshfps

Month R0guiar $urpri90 Joint Rogutar Surprise Joint

January.91 124 108 31 36 — 13

Febniary,91 149 394 93 31 — 5
(Upto21at)

(c) Thefoltowing steps havebeen taken 
to ensure smooth distrilMition pf petroleum 
products:

(I) Inspecttons of retail outlets by oil 
companies and Delhi Administra- 
tk>n have been intensified to check 
hoarding, black-marketing and 
other malpractices.

(it) appeal have been made to the pub
lic to avoid panic buying and the 
people have been assured about

adequte availabitlty of petroleum 
products.

(ill) Delhi Administration has issued 
order on 15th February, 1991 fc>an- 
ning sale of HSD in jerry cans/ 
barrels or any other containers.

(iv) additionat release of HSD have 
been made in January-February 
1991 over and above the norma’ 
entitlement for Delhi.
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597. SHRI ANANO SINGH: Will the 
Minister of PETROLEUM AND CHEMICALS 
be pleased to state;

(a) whether an oil conservation week 
was observed in January this year to focus 
attention on the importance of conservation 
of petroleum products;

(b) if so, the schemes and programmes 
launched in this connection for conservation 
oil; and

(c) the estimated impact thereof during 
the quarter January-March, 1991?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) Yes, Sir. An Oil 
Conservation Week was observed from 7th 
to 13th January. 1991 to create mass aware
ness for the conservation of petroleum 
products.

(b) During the Oil Conservation Week, 
over 1600 activities of different types were 
undertaken for creating/increasing mass 
awareness aix>ut the benefits of conserving 
petroleum products. These activities related 
to transport, agricultural, industrial and 
househoki sectors of the economy. The im
portant among the activities were clinics, 
workshops, seminars, talks, truck and trac
tor sammelans, exhibitions, debates, quiz 
competitions, painting competitions, cam
paigns for promoting use of lubricating oils: 
of superior quality and fuel-efficient equip
ment, and oil conservation runs.

(c) The objective of enlarging the base 
of and increasing mass awareness for the 
conservatbn of Petroleum products has been 
achieved in a substantial measure. It is how
ever not feasible to quantify precisely the 
impact of the Oil Conservation Week sepa
rately in terms of saving of petroleum prod
ucts.

[Translation]

LPG Agencies in Uttar Pradesh

598. SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of PETRO
LEUM AND CHEMICALS be pleased to state: 
the number of municipalities in Uttar Pradesh 
having LPG agencies?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): 147 Municipal towns 
in Uttar Pradesh have LPG distributorships.

Selling of Mini Gas Cylinders

699. SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of PETRO
LEUM AND CHEMICALS be pleased to state:

(a) whether some units are selling gas 
cylinders of 250 gm. to 5 kg.;

(b) if so. whether this is being done on 
the basis of the norms fixed by the Govern
ment; and

(c) whether cases of accidents have 
come into notice as a consequence thereof?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) to (c). The infor
mation is being collected and will be laid on 
the Table of the House.

Availability of Pantry Cars on various 
routes of Northern Railways

600. SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of RAILWAYS 
be pleased to state:

(a) the names of the trains in which the
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Dlnlng/Pantry car is operating on Varanasl- 
Lucknow, Bareiiiy-Moradabad-Delhl, 
Ddhradun and Jammu-Tawi routes of 
Northern Railways;

(b) the reasons for not operating the 
Dining/Pantry car in aii the trains on these 
routes; and

(c) the time by which Dining car/Pantry 
car Is likely to be introduced on these routes?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) The names of the trains 
having Pantry car service are —2373/ 
2374—HImagiri Express, 5609/5610— 
Avadh Assam Express, 8475/8476— 
Neelachal Express and 2587/2588— 
Gorakhpur-Jammu Tawi Express.

(b) and (c). Do not arise.

New Express Trains From Lucknow

601. SHRI SANTOSH KUMAR 
GANGWAR: Willthe Minister of RAILWAYS 
be pleased to state:

(a) whether there is any scheme to 
introduce additional Express trains on 
LucknoW'Delhi; Lucknow*Dehradun and 
Lucknow-Jammu Tawi routes via Bareilly 
and Moradabad; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) No. Sir.

(b) Does not arise.

[English]

Targets of Crude Oil Production

602. SHRI KAMAL NATH:
PROF. YADUNATH PANDEY:

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the Oil and Natural Gas 
Commission has scaled down the crude oil 
production targets during the current year;

(b) if so, the reasons therefor;

(c) the production targets fixed for 1990- 
91;and

(d) the steps contemplated to increase 
the production keeping In view the fact that 
the country Is struggling to conserve foreign 
exchange to meet the import requirements?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) In the Memo
randum of Understanding between ONGC 
and Government for the financial year 1990- 
91, the target of production of crude oil was 
fixed at 33.00 Million Tonnes including 0.88 
Million Tonnes of Natural Gas Liquids (NGL). 
In November 1990. ONGC informed the 
Government that there wouki be a shortfall in 
productbn against this target and their ex
pected production in 1990-91 would be 
30.826 Millbn Tonnes including 0.84 Million 
Tonnes of NGL.

(b) The main reasons for the shortfall in 
production are as follows:

(i) Agitation. Bandhs and Barricades 
in Assam;

(ii) Reduced Absorption of North- 
Gujarat Crude by Koyali Refinery 
due to problem of evacuation of 
LSHS in April-June, 1990;

(iii) Floods and Water-logging due to 
unprecedented rains in Gujarat;

(iv) Due to the 3-day strike by ONGC 
officers;
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(V) Lo88 duo to leakage in Certain pipe
lines In Western Offshore and de* 
layed production from 2 platforms 
in the Heera Fields t>ecau8e of de
lay in fabricatbn In platforms by 
Mazagaon Dock Limited.

(vi) Need to restrict production from 
several wells in Gandhar and Katol 
in the Western Onshore due to the 
need for pressure maintenance;

(c) Crude oil production target for 1990-
01 was fixed at 35.9 Million Tonnes of which 
33 Million Tonnes was for ONGC and 2.9 
Million Tonnes for Oil India Limited;

(d) It is estimated that indigenous cnjde 
production would increase to about 50 M.T. 
by the temnlnal year of the 8th Plan (1994- 
96). In order to achieve this a number of 
discovered oil fiekis are to be developed 
duringthisperkxi. These Include the Neelam, 
Mulcta and Panna oil fiekls In the Western 
Offshore, Rawa oil field in Krishna Godavari 
offshore and Gandhar fieki in the Western 
onshore. Apart from these addKional devel
opment of L-ll and L-lll reservoirs of Bombay 
High oil fiekJ is also envisaged.

Coneervatlon of Petroleum Products

604. SHRI KUSUMA KRISHNA 
MURTHY;

SHRI HARI BHAU SHANKAR 
MAHALE:

SHRI D.M. PUTE GOWDA: 
SHRI BANWARI LAL 

PUROHIT:
SHRI K. MURALEEDHARAN:

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the Govemment have for
mulated any actk>n plan for consen^ng pe
troleum products In vartoua sectors of the 
economy in the wake of Gulf crisis;

(b) if so. the details thereof and the 
extent to which It woukl help in conservino 
the petroleum products;

(c) whether the Govemment have also 
considered the feasibility of introducing 
energy audit” in ail consuming industries of 
the core sector; and

(d) if so, the details thereof?

THE MINISTEROFPETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA- 
MENTARY AFFAIRS (SHRI SATYA 
PRAKASHMALAVIYA):(a)to(d). Inviewof 
the imperative need for restraining the growth 
in the import bill for crude and petroleum 
products, an Inter-Ministerial woricing Group 
was set up In January, 1990 under the Chair
manship of the Secretary, Petroleum & 
Natural Gas to formulate an Action Plan. The 
Working Group submitted its report In July,
1990. It had made a variety^f recommenda- 
tk>ns for the conservation of petroleum 
products in different sectors of the economy, 
namely, transport, industrial, agrbultural. 
househoki and oil sectors. Others measures 
like inter-fuel sut>stitutk>n. energy auditing of 
all large and medium size industrial units and 
reporting of actbn taken on the results of 
energy audits in their Annual Reports, ere- 
atk)n of mass awareness about conserva- 
tk>n grant of fiscal and financial incentives 
and strengthening of research and devel
opment programmes for the conservatton of 
petroleum products, have also been stressed.

The implementatbn of these reoom- 
mendattons, whteh have been submitted to 
the Government, woukJ result in the conser
vatton of petroleum products substantially.

Plan f6r utlllaatton off Coal

60S. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of ENERGY be 
pleased to state:

(a) whether the Govemment have



2MH wimnAn$mm PKAUiUNA7,i«i2(»VM) wrmmiM§wm» 246

ivork^d out any plan for tha substitution of 
kaiosana and LPG whh coal in view of tha 
poaaibia anargy crisis during and aftar tha 
Quif war;

(b) K so« tha datails tharaof;

(c) whathar tha Qovammant have fixad 
any priority for various sadors to maat coal 
requirement under present conditions; and

(d) If so. the details thereof?

THE MINISTER OF ENERGY (SHRI 
KALYAN SINGH KALVI): (a) and <b). Yes, 
S ir; a crash programme has been fo^mu' 
lated for increasing production and utiiisatbn 
of coat as domestic fuels in the form of 
Special Smokeless Fuel (SSF) and briquettes 
in rural and semi urban areas in place of 
Kerosene, LPG and fire wood etc. Some of 
the steps taken are as folbws:

i) Increased supply of coal and coal 
based fuel to househokis;

ii) 6 million tonnes of coal has been 
offered under 'Liberalised Sale 
Scheme* at notified collieries/ 
stockyards;

111) Additional 2 mUUon tonnes of ooal 
has been sat aside under* 
Liberaliaad Sale Schama’ for SSF 
units. Brkfuetting plants, housahoki 
sector;

iv) It is proposed to set up 100 more 
coal stockyards throughout tha 
country, in addition to the existing 
ones, under the aegis of State Gov- 
emment^heir agencies and Coal 
India Limited.

V) The Standing Linkage Committee 
(Stockyards) has bean constituted 
to monitor among others ooal link
age to the stockyards, SSF plants 
and Briquatting units*

(c) and (d). Nearly 80% of ooal is 
despatched to the core sectors of economy 
viz: Power, Steel, Cement and Railways. 
Another about 15% is consumed by 
organlsad Industrial units; the remainder la 
consumed by a large number of industries. 
The core sector consumers are accorded 
higher prtority In the matter of distribution of 
ooal. Depending on availability of rail trans
port a higher prtority for movement of coal for 
Stockyarda/SSF Plants/BHquetting units has 
also been proposed.

Import of on and Petroleum Producta

606. SHRI SHANTARAM
POTOUKHE:

SHRI MADAN LAI KHURANA:

Will the f înister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether any plan has t>een fomiu- 
lated k>y Government in the wake of the 
current GuH War for the import of oil arnl 
otherpetroleum products from vartouscoun* 
tries to meet the country’s requirements 
during the current financial year;

(b) if so, the broad feature thereof, the 
countries of import, the quantity likely to be 
imported in the next six month and the prob
able date by which the supplies are likely to 
reach India; and

(c) the capital outlay involved therein?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) and (b). Yes, 
Sir. Govemment has approved the import of 
29.53 MMT crude oil and petroleum prod
ucts during 1990-91. About 24.28 MMT of 
crude oil and producta has already been 
Imported during April 1990 to January 1991 
and the remaking quantities are plarmed for 
import thereafter till March 1991. Import of 
crude oil and petroleum products is dona
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both under term contracts as well as through 
spot purchases. Spot purchases are not 
relatable to specific countries. Therefore, it is 
to possible to give country-wise details of the 
import.

(c) The foreign exchange requirement 
for the approved imports is estimated to be 
more than Rs. 10,000 crores.

Gulf War and India’s Energy Problem

607. SHRI PRAKASH KOKO 
BRAHMBHATT:

SHRI PARASRAM
BHARADWAJ:

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the Gulf War and India's 
Energy problem prepared by the Tata En
ergy Research Institute has pointed out that 
huge saving of diesel is possible;

(b) if so, whether they have prepared a 
plan in this regard;

(c) whether the Government have con
sidered this plan;

(d) if so, the details of the same; and

(e) the time by which the Government 
proposed to take a final decision in this 
regard?

THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) Government 
have seen the Press Release on 'Gulf War 
and India’s Energy Problem’ issued by the 
Tata Energy Research Institute (TERI), New 
Delhi, which deals with a variety of issues for 
conserving various forms of energy includ
ing diesel.

(b) No plan supported by a detailed 
study and cost-benefit analysis of the tdtal 
package of measure mentioned in the Press 
Release has been prepared by TERI.

(c) to (e). Do not arise in view of the 
reply given to part, (b) above.

Decline in off-take of Air Cargo

608. SHRI PRAKASH KOKO 
BRAHMBHATT; Will the Minister of CIVIL 
AVIATION be pleased to state:

(a) whether there has been sharp de
cline in off'take of air cargo from ail national 
airposts in the country as well as fall in 
passenger traffic;

(b) if so, the reasons therefor; and

(c) the extent of loss incurred by Indian 
Airlines so far in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHANDHAWAN): (a) and (b). Cargo 
and passenger traffic on Indian Airlines do
mestic network, declined by 17% and 22% 
respectively during the period April-Decem- 
ber, 1990, as compared to the same period 
in 1989 because of the lowering of capacity 
due to returning of leased B-737 aircraft and 
suspension of A-320 sen îces.

(c) Indian Airlines has suffered a loss of 
Rs. 65.20 crores during the period April to 
January 1991.

Import of Oil From Iran

609. SHRI PRAKASH KOKO 
BRAHMBHATT: Will the Minister of PE
TROLEUM AND CHEMICALS be pleased 
to state:

(a) whether Iran has assured India for 
entire delivery of oil as contracted earlier;
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(b) if 80, the total oil contracted;

(c) how much oil has so far been sup
plied;

(d) whether India has not received any 
oil from Iran, Iraq and Saudi Arabia since 15 
January, 1991;

(e) the countries from which oil is being 
imported since 15 January, 1991; and

(f) the total quantity received so far from 
them?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA- 
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) to (c). During 
1990-91 there was one contract with Iran for 
supply of 1.5 MMT crude oil during April 90— 
March, 91. The total quantity under this 
contract was lifted by December 1990. The 
second contract with Iran is for supply of 1.0 
MMT crude oil during January—March 1991 
for which the lifting s are taking place as per 
plan.

(d) India has received crude oil from 
Iran and Saudi Arabia after January 15, 
1991. No crude oil has been lifted from Iraq 
since 2nd August, 1990.

(e) and (f). Import of crude oil and 
petroleum products is being done from vari
ous sources both under term contracts as 
well as through spot purchases. Spot pur
chases are not always relatable to specific 
countries. Some of the sources from which 
oil is being imported since 15.1.91 are Saudi 
Arabia, USSR, UAE, Iran, Malaysia and 
Australia.

Availability of Petrochemicals

610. SHRI PRAKASH KOKO 
BRAHMBHATT: Will th® Minister of PE
TROLEUM AND CHEMICALS b« pteassd 
to state;

(a) whether the Gulf crisis and the cut in 
naphtha supply for the domestic petro
chemical units Is likely to hit hard the avail
ability of petrochemical and result in their 
high prices this year;

(b) if so, whether the Government pro
pose to formulate a policy to check the 
petrochemical prices and to make available 
petrochemicals in the country;

(c) if so, by what time the same is likely 
to be announced;

(d) what are its main features; and

(e) the steps being taken to meet the 
crisis created by the Gulf situation?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) to (e). While the 
cut on the domestic supplies of Naphtha to 
petrochemical units has been restored, the 
prices and availability of these products have 
been adversely affected by the Gulf crisis as 
about 45% of petrochemical requirements 
are based on imports. High international 
prices and limited offerings have affected 
supplies in the domestic market.

A continuous dialogue is being held with 
the major user associations and domestic 
producers of petrochemical products in or
der to resolve, to the extent possible, the 
difficulties arising out of the above situation. 
The situation is expected to improve once 
the Gulf crisis eases, and in the long run. 
when additbnal volumes of petrochemicals 
becomes available with the commissioning 
of some of the new complexes that have 
been Ik̂ enced.
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[Translation]

Flaring of Natural Gas

611. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whetiierthe Ministry of Environment 
and Forests have expressed their resent
ment over the pollution caused due to the 
flaring of natural gas;

(b) whether natural gas can be utilised 
as an alternative of different petroleum prod
ucts and as an alternative of coal in thermal 
power statbns; and

(c) if so, the steps being taken and 
proposed to be taken by the Government in 
this regard?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA- 
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) The Ministry of 
Environment and Forests has generally 
stipulated that ONGC/OIL must undertake 
adequate measures to minimize the burning 

. of gas in flares at all their installations.

(b) Yes, Sir.

(c) Government has already albcated 
natural gas for various units in the fertilizer, 
power, sponge iron and other sectors where 
it replaces lk|uld petroleum products or coat. 
Some of these units are already using gas 
for this purpose. A project has also been 
formulated for adding additional compres- 
sbn, processing and transportation capacity 
for gas in the Bombay High field, so that the 
associated gas cun̂ ently being flared there 
can be brought onshore for utilisatbn by 
such units.

Import of Crude Oil From Malaysia and 
Australia

612. SHRI RAMASHRAY PRASAD 
SINGH:

SHRI CHHEDl PASWAN:

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether in view of the ongoing Gulf 
War, the Government have entered into an 
agreement with Malaysia and Australia for 
important crude oil;

(b) if so, the details thereof, separately;

(c) whether it would have any impact on 
the balance of payments with the both the 
countries, if so, the details thereof;

(d) the source of surplus amount mobi> 
lized from;

(e) the rates fixed by the two countries 
for crude oil;

(f) if It is not on usual rates, the reasons 
therefor; and

(g) the time by whbh this import would 
continue?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) to (g). With 
Malaysia, Indian Oil Corporation (IOC) had a 
contract for import of crude oil even before 
beginning of Gulf Crisis in August 1990. After 
the Gulf Crisis began In August 1990, an
other contract from import of crude oil was 
signed by IOC with Malaysian National Oil 
Company, thereby increasing thetotal import 
of crude oil from Malaysia during 1990-91. 
There is no term contract with Australia for 
import of crude oil. However, IOC has or
dered two cargoes of Australian crudes
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through spot purchases. This has been done 
with a view to diversify the sources of import.

Since the commencement of the ongo
ing GuK War in January 1990Government or 
too have not entered into any new agree
ment with Malaysia or Australia for importing 
additional crude oil.

Doubling of Patna-Gaya Rail Line

613. SHRI RAMASHRAY PRASAD 
SINGH; Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government have included 
the doubling of Gaya-Patna railway tine in 
the Eighth Five Year Plan;

(b) if so, the details thereof: and

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) No. Sir. No In- 
ter-Disciplinary Committee had been set up 
to specifically go into the matter of flaring of 
natural gas at Bombay High. A Committee 
headed by Shri A.B. Dasgupta was set up to 
look into the management of Bombay High 
reservoir.

(b) Does not arise.

(c) a priority project has been formu
lated to set up additional compression, pro
cessing and transportation facilities for as
sociated gas in Bombay High to bring the 
gas currently being flared onshore for use,

[Engfish]

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) to (c). The Eighth Five 
Year Plan has rwl yet been finalised. How
ever, due to constraint of resources and 
heavy commitments in hand, doubling of this 
section has not been included in the first two 
years of the Plan for which the proposal have 
been finalised.

Flaring of Natural Gas at Bombay High

614. SHRI HARISH PAL: Will the Minis- 
ter of PETROLEUM AND CHEMICALS be 
pleased to state:

(a) whether the Inter-Disciplinary Com
mittee set up to go into the matter of flaring 
of natural gas at Bombay High has submitted 
Its report to the Government;

(b) if so, the main recommendations 
thereof; and

(c) the steps being taken by the Gov- 
 ̂emment in this regard and if not, the reasons
therefor?

Shortage of LPG

615. SHRI HARISH PAL: Will the Minis
ter of PETROLEUM AND CHEMICALS be 
pleased to state:

(a) whether shortages in cooking gas 
cylinders have come to the notice of the 
Government, despite Government's assur
ances that there has been no scarcity of the 
product;

(b) whether Government have received 
complaints by several consumers about de
lays in the delivery of the LPG cylinders and 
alleged that artificial shortages have fc>een 
created by the dealers for blackmarketeering 
purposes; and

(c) if so, the action taken by Govern
ment in this regard?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) A temporary 
shortage in the supply of LPG refills was
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raportad from certain locations of tha coun* 
try on aooount of constraints in tha availability 
of baJk LPG, transportation proî lam, and 
sporadic law and ordar probiams.

(b) and (c). Ganarally during tlia period 
of LPG shortages and baddogs such com
plaints are received from customers. With 
the measures already talten, the LPG sup
plies situation has improved to a large ex
tent In orderto prevent malpractices, regular 
and surprise inspections are carried out by 
the field staff of LPG marketing companies. 
All complaints received against the LPG 
distributors are investigated and, wherever 
the charges are established, appropriate 
action is tal̂ en in accordance, with the 
Mariceting Discipline Guidelines, and 
Dealership Agreement.

[Translation]

Contract Labour of South Eaatern 
Coalflelda Limited

616. SHRI YAMUNA PRASAD SHASTRI: 
Will the Minister of ENERGY be pleased to 
state:

(a) whether labourers engaged in Tub 
Repairing in Hansdeo Area of South Eastern 
Coalfields Limited (SECL) are treated as 
contract labour;

(b) if so, whether M.P. Koyaia Mazdoor 
Sabha has refen'ed this case to the Joint 
Chief Labour Commissioner;

(c) if so, whetherthe Commissioner has 
given his award in this regard and if so, 
when; and

(d) the action being taken by the Unk>n 
Government to get the award implemented 
by SECL Management?

THE MINISTER OF ENERGY (SHRI 
KALYAN SINGH KALVt): (a) Yes, Sir.

(b) and (c). The dispute relating to the 
demand for depaitmentallsatbn of the tub 
repairing mazdoors working under the con
tractors was referred, by mutual agreement 
between the Trade Unbn and the manage
ment, for arbitratton by Joint Labour Com- 
mlsstoner (Rtd.) The arbitrator has given the 
award on 30.8.1990, and it has been notified 
on 7.9.1990.

(d) The SECL is examining the Award 
in consultatbn with their legal Department.

[English]

Good Trains ColHaion In Guwahatl

617. SHRI MANIKRAO HODLYA 
GAVIT: Will the Minister of RAILWAYS be 
pleased to state:

(a) whether two goods trains collided 
between Chautra and Guwahatl railways 
stations on 6 January, 1991;

(b) (f so, the causes of the accident;

(c) the details of loss of life and prop
erty;

(d) whether the compensation has since 
been paid; and

(e) whetherthecompensatbn has since 
been paid; and

(e) whether any Inquiry has since been 
conducted into the causes of collision?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) to (e). On 6.1.90. a 
colliston took place between two goods trains 
at Chautara statbn on the Aiipurduar Divi
sion of Northeast Frontier Railway. As a 
result, 2 railway staff were killed and another
2 grievously injured. Lx»ssto railway p>roperty 
has been estimated at Rs. 2.12 crores.
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No compensation has so far bean paid. 
An ex^ratia amount off Rs. 12.000/- has 
t)ean paid to the next of Idn of the Idlled and 
to those injured.

A departmental inquiry into this acci
dent is in progress.

Prhratleatlon of power Generation in 
Madhya Pradeah

618. DR.LAXMINARAYANPANDEYA: 
Will the Minister of ENERGY be pleased to 
state:

(a) the details of offer received from 
private patties for setting up power projects 
In the private sector in Madhya Pradesh;

(b) the number and the details of the 
parties selected and given clearance t>y the 
Government; and

(c) if not, the time by which the sanction 
is likely to be accorded and the expected 
time-frame for completing these projects?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRIBABANRAO 
DHAKANE): (a) The Madhya Pradesh 
Audyogik Vikas Nigam Ltd., a Government 
of Madhya Pradesh Undertaking, on behalf 
of MPEB have Invited offers from private 
investors for the pre-qualificatk>n in estab
lishment of 3 thermal projects and two hydel 
power projects.

Thermal power projects are Pench (2 x 
210 MW), Birslnghpur Extn. of units (2 x 210 
MW), Korba West (2 x 210 MW) and hydel 
power projects Tawa (1 x 12 MW), 
Maheshwar (10 x 40 MW) have been adver
tised In June. 1990.

7 offers ware received for Pench TPS (2 
X 210 MW) and six offers were received for 
Tawa Hydel Projects (1 x 12 MW).

The Project authorities are competerU 
to finalise these \M b and decided about tUm 
project schedules.

Rail Link From Dalll-Rajahara to 
Raughat

619. DR. LAXMINARAYAN 
PANDEYA:

SHRi PYARELAL
KHANDELWAL:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there is a proposal fro ex
tension of Dalli-Rajahara railway line to 
Raughat from transport of Iron ore from 
Raughat to Bhilai Steel plant;

(b) if so. the latest poshk>n. the pro
posed outlay, the length of this railway line 
and the time by whk̂ h it is expected to be 
completed; and

(c) the number of proposals for con
struction of railway lines in Madhya Pradesh 
pending with the Government abngwith de
tails and expected outlays?

THE MINjSTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) Yes. Sir.

(b) Since the railway line from 
Dallirajhara to Rowghat (95 km) is to be 
provided solely for transport of iron ore to 
Bhilai Steel Plant Its construction can be 
considered only after the Ministry of Environ
ment and Forests clear the project and 
necessary funds are provided by the Minis
try of Steel and Mines.

(c) No proposal for construction of new 
Railway line in Madhya Pradesh is pending 
with Government.
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Supply of Natural Gaa to Madhya 
Pradesh

620. DR, LAXMINARAYAN PANDEYA: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the Government of Madhya 
Pradesh has approached the Union Govern
ment for allocation of natural gas from HBJ 
pipeline for industries in Madhya Pradesh; 
and

(b) if so, the details thereof and by what 
time gas availability to these industries would 
be available?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) and (b). The 
Govemment of Madhya Pradesh has re
cently approached the Government of India 
for allocation of gas from the HBJ pipeline for 
some projects In that State. No decision on 
this request has been taken so far.

Save in Aviation Fuel by Air India/Indian 
Airlines

621. SHRI P.M SAYEED: Will the Min
ister of CIVIL AVIATION be pleased to state:

(a) the measures adopted by Air India 
and Indian Airlines to save aviation fuel and 
connected materials in the wake of the Gulf 
War;

(b) the amount of saving expected by 
the steps taken in the shape of money and 
material;

(c) whether there is any shortage of the 
material required by the Civil Aviation; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION {SHRI 
HARMOHAN DHAWAN): (a) Air India dis
continued 46 weekly flights of gulf w.e.f. 
16.1.91:2 weekly flights to Australia and 2 
weekly flights to U.K. w.e.f. 1.2.91. Flights to 
Muscat, Abu Dhabi and Dubai have partly 
been resumed since 23.1.91. Indian Airlines 
had cancelled on an average 46 flights per 
day from 22.1.91. Most of these flights have 
been restored now by Irxiian Airlines.

(b) Air India has saved Rs. 17.56 lakhs 
per day approximately on account of the 
reduction in the consumptbn of aviatbn 
Turbine Fuel (ATF). In the case of Indian 
Airlines, for the perk>d 22.1.91 to 16.2.91, 
the approximate value of ATF saved is Rs. 
7.88 crores.

(c) No, Sir.

(d) Does not arise.

Import of Diesel and Petroleum

622. SHRI P.M. SAYEED: Will the 
Minister of PETROLEUM AND CHEMICALS 
be pleased to state:

(a) the percentage of India’s require
ments of diesel and petroleum which is being 
imported at present;

(b) the effect of the Gulf war on import 
in this regard; and

(c) when India is likely to achieve self- 
sufficiency in diesel and petroleum?

THE MINISTEROFPETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MAUVIYA): (a) The percent
ages of country's requirements of HSD and 
crude oil, which are planned to be imported 
during 1990-91 are about 20% and 40% 
respectively.
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(b) We are getting un*interrupted sup
plies so far.

(c) India is not likely to achieve self- 
sufficiency in HSD and Crude oil in foresee
able future.

Shortage of LPG in Southern States

623. SHRI O.K. KUPPUSWAMY: Will 
the Minister of PETROLEUM AND CHEMI
CALS be pleased to state:

(a) whether the people of villages in 
Southern States are experiencing great dif
ficulty in getting their LPG refills; and

(b) if so, the reasons therefor and the 
action taken or proposed In this regard?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) and (b). As per 
the existing policy LPG facility is being pro* 
vided in a phased manner to cities/towns 
with a population of 20,000 and above which 
offer viable distributorships, subject to over
all availability of the product except in hilly 
areas, and those locations which are con
tiguous to existing markets a well as some 
villages falling within the extended area of 
operation of distributorships. A temporary 
shortage in the supply of LPG refills was 
reported In certain locations of the country 
on account of constraints in the availability of 
bulk LPG, transportation problems and 
sporadic law and order problems. Action has 
been taken to augment availability of LPG, 
increase bottling, expedite movement and 
step up delivery of refills. With these mea
sures. the supply situation has improved.

Upgrading of Landing System at 
Airports

624. SHRI MADHAVRAO SCINDIA: 
SHRI H.C. SRIKANTAIAH:

Will the Minister of CIVIL AVIATION be 
pleased to state:

(a) whether Justice Bhat Inquiry Com
mittee in its report relating to the crash of A- 
320 aircraft at Bangalore, had recommended 
upgrading of the landing system at various 
airports by installing Category-1 Instrumental 
Landing Systems;

(b) the airports at which such system 
was recommended to be installed and the 
names of airports where such system is 
already in operation; and

(c) the estimated cost to be Involved for 
providing the desired landing systems?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) Yes, Sir.

(b) Instrument Landing System Cat
egory-1 has been recommended for every 
airport where the runway is used by jet 
aircraft on scheduled services. At present. 
Instrument Landing System Category-1 ex
ists at the airports at Agartala. Ahmedabad, 
Bhopal, Bombay, Calcutta, Delhi, Dibrugarh, 
Guwahati, Hyderabad, Imphal, Jaipur, 
Jammu, Lucknow. Madras. Nagpur, Patna 
and Trivandrum.

(c) The provision of Instrument Landing 
System at all airports in the country from 
which jet aircraft are operated will require 
nearly Rs. 100 crores.

[Translation]

Rail Bridge on Nandura-Malkapur Rail 
Line (Maharashtra)

625. SHRI SUKHDEONANDAJI KALE: 
Will the Minister of RAILWAYS be pleased to 
state:

(a) whether there is any proposal for
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constructing a railway bridge (over railway 
crossings) on Nandura-Malkapur rail line in 
Maharashtra; and

(b) if so, the details thereof and when 
the construction work is likely to be started?

(b) if so, whether funds have been 
eannarked to start construction work on this 
project for the year 1990-91 and 1991-92; 
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) No. Sir.

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY(SHRIBABANRAO 
DHAKANE): (a) Yes. Sir.

(b) Does not arise.

Rail Bridges on Malkapur-Khamgaon 
Rail Line (Maharashtra)

626. SHRI SUKHDEONANDLAL KALE: 
Will the Minister of RAILWAYS be pleased to 
state:

(a) whether there is any proposal for 
constructing bridges over the railway cross
ings on Malkapur-Khamgaon rail line in 
Maharashtra; and

(b) if so. the details thereof ^nd when 
the construction work is likely to be started?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) No, Sir.

(b) and (c). A provisiort of Rs. 15 crores 
has been made in the Annual Plan allocation 
for 1991 -92to start constructbn work on this 
project after it is acx:orded investment clear- 
ance.

Hydel Projects of Uttar Pradesh

628. SHRI HARISH RAWAT: Will the 
Minister of ENERGY be pleased to state:

(a) the names of Hydel power project of 
Uttar Pradesh for which survey is being 
done;

(b) whether the survey of some of these 
hydel power projects is likely to be com
pleted in the year 1991; and

(c) if so, the details thereof?

(b) Does not arise.

Construction of Dhaull Ganga Project

627. SHRI HARISH RAWAT: Will the 
Minister of ENERGY be pleased to state:

(a) whether the State Government of 
UttPr *̂ radesh and the people’s representa
tives have been demanding inclusk>n of the 
construction of Dhauli Ganga Project in the 
current plan;

THE MINISTER OF STATE IN THE 
MINISTRY OFENERGY(SHRIBABANRAO 
DHAKANE): (a) The Names of the Hydro
electric Projects under sun̂ ey and investiga
tion in Uttar Pradesh are given in the State
ment below.

(b) and (c). Survey and investigations of 
the following Hydro-electric Projects are 
scheduled to be completed during 1991- 
92:—
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StNo. Nam& ofthQ ProjBCt Proposed Installed Capacity (MW)

1 2 3

1. Singrauli-Bhatwari 60

2 . Hanuman Chatti-Siayana Chatti 33

3. Utyasu Dam 1000

4. Goriganga St. Ill 140

STATEMENT

SI. No. Name of Scheme Proposed Installed Capacity (MW)

1 2 3

1. Lohari Nagpata 528

2 . Boaianand Prayag 132

3. Tapovan Vishnugad 360

4. Kotlibhel 1000

5. TunI Plasu 50

6. Naushera 24

7. Lata Tapovan 108

8 . Chemi Naingaon 240

9. Utyasu Dam 1000

10. Barkat Kuwa 25

11. Sainachatti Gangani 45

12. Hanoi Tuini 26

13. Hanumanchatti Siayanachatti 33

14. Arkot Tuini 96

15. Karanprayag 252
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1 2 3

16. Bhilangana 19

17. Stnghoii Bhatwari 60

18. Bagli 64

19. Pac«i 27

20. Bhairongahti 324

21. Chatra Dam 225

22. Sankri Mori 78

23. Jakhal Sankari 60

24. Tatuka Sankari 112

25. Vishnugad Pipaikoti 340

26. Rambara Gauri Kund 14

27. Gauri Kund Nyaisu 15

28. Phata Pyung 14

29. Bhaironghatl St. It 240

30. Chunni Semi 26

31. Markura Lata 45

32. Chamgad 400

33. Bhindar Ganga 20

34. Pinder Valley HEPs 112

35. Pancheshwar 1000

36. Gorlganga St. Ill 140

Total 7254
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Rail Link Batmen Dumka and Rampur 
Hat

629. SHRIJANAROANYADAV:Wilithe 
Minister of RAILWAYS be pleased to state:

(a) whether the Government propose to 
connect the railway line from Dumka 
Commlssionery Headquarter with Rampur 
Hat; and

(b) if so, by when?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRIBHAKTA 
CHARAN DAS): (a) No, Sir.

(b) Does not arise.

Extension of Bhagalpur-Mandar Hill 
Line Upto Baijnath Dham

630. SHRI JANARDAN YADAV: Wili the 
Minister of RAILWAYS be pleased to state:

(a) whether the Government have ap* 
proved the proposal to extend the Mandar 
hill Rail line from Bhagalpurto Baijnath Dham 
in the Bhagalpur district of Bihar; and

(b) if so, by when the work of its con> 
struction will be started?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) No. Sir.

(b) Does not arise.

LPQ Facltfty in Godda, Bihar

631. SHRIJANARDAN YADAV: Will the 
Minister of PETROLEUM AND CHEMICALS 
be pleased to state:

(a) the reasons for not providing the 
L.P.G. agency to the Godda district of Bihar 
so far;

(b) whether the Government propose to 
provkie the L.P.G facility there; and

(c) If so, when?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) The potential 
available in Godda distrkrt of Bihar is not 
adequate for opening an economically vi
able LPG distributorships.

(b) and (c). If any of the towns of this 
distrk:t reaches the prescribed populatbn 
limit and offer a viable market, a new LPG 
distributorship coukl be considered, subject 
to availability of the product.

[English]

Re-Induction of A-320 Aircraft

632. SHRI MULLAPPALLY 
RAMACHANDRAN: Willthe Minister of CIVIL 
AVIATION be pleased to state:

(a) whether all the A-320 aircrafts have 
been relnducted by the Indian Airlines;

(b) if not, the details of those withheld 
with reasons thereof;

(c) whether any other aircraft-boelngs 
or Airbuses of Indian Airlines had developed 
snags during January 1991 causing delays/ 
cancellations of flight; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) and (b). Out of 
a total fleet of 18 Airbus A-320 aircraft, 12 are 
available for flying and 6 are under sched
uled major checks.

(b) Yes, Sir.
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(d) Duringthomonthof January, 1991, 
out of 6686 flights operated by the Indian 
Airlines fleet(compri8ingAiilxi8A*300Boeing 
737 and Airbus A-320 aircraft), 160 flights 
were delayed and 29 were cancelled due to 
technical reasons.

Cut in Air Services by Natlofial Airlines

633. SHRt MULLAPPALLY 
RAMACHANDRAN: WllltheMinisterof CIVIL 
AVIATION be pleased to state:

(a) the details of cut in air services 
Introduced due to the Gulf war in Indian 
Airlines; Air India and Vayudoot separately; 
and

(b) whether air taxi service has been 
suspended due to the war?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) Air India dis- 
continued 46 weekly flights to Gulf w.e.f. 
18.1.91; 2 weekly flights to Australia and 2 
weekly flights to U.K. w.e.f. 1.2.91. Flights to 
Muscat, Abu Dhatx and Dubai have partly 
been resumed since 23.1.91. Indian Airlines 
had cancelled on an average 46 flights be 
day from 22.1.91. Most of the flights have 
been resumed now by the Indian Airlines.

(b) No, Sir.

Reguiarlsatlon of Services of Calcutta 
Metro Employees

634. SHRI INDRAJITGUPTA; Will the 
Minister of RAILWAYS be pleased to state;

(a) whether there are a large number of 
temporary and casual workers In Metro Rail
way, Calcutta;

(b) if so, the details thereof;

(c) whether the workers have been

agitating demanding to an'angs permanent 
jobs for them; and

(d) If so, the steps being taken In the 
matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) and (b). The strength of 
Causal workers in Metro Railway, Calcutta is 
1135. Of them 1096 causal workers have 
been granted temporary status and are 
drawing regular scales of pay.

(b) Yes, Sir.

(d) Causal labourers recruited for con- 
structbn works are being gradually absorbed 
against regular posts in the Operation and 
Maintenance side to the extent vacancies 
arise.

Allotment of Petrol Pumps and LPG 
Agencies

635. SHRIMATIVASUNDHARARAJE: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether interviews have not taken 
place for selectbn of dealers for LPG, and 
Petrol pumps at many places in the country 
for which advertisement had been issued in 
1988-90 and 1990-91;

(b) If so, the reasons therefor and the 
State-Wise details of the advertisement made 
in those years for the appointment of LPG. 
petrol pump and diesel dealers; and

(c) the steps taken to appoint those 
dealers?

THE MINISTEROFPETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) Yes, Sir.
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(b) and (c). Th« information is baing 
oollactad and will ba laid on tha Tabla of tha 
Housa.

Damand and Produetlon of LPQ

636. SHRIMATIVASUNDHARARAJE: 
Will tha Mlnistar of PETROLEUM AND 
CHEMICALS ba plaasad to stata:

(a) whathar Govarnmant hava mada 
any frash estimates on the demand, avail
ability and production of LPQ annually in the 
country;

(b) if 80, the details thereof according to 
the last estimates;

(c) whether Government have a pro- 
poaal to increase the bottling capacity as 
wall as LPG production in view of tha grow
ing damand of LPG in the country; and

(d) if so, the details thereof?

THE MINISTEROFPETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) to (d). The 
availability of LPG Is lower than the potential 
demand in the country .The availability, based 
on which the enrolment plans have been 
drawn, and the resultant demand of LPG in 
the country for next five years, as per the 
latest estimates available are as under:

(inVOOMT)
Project Avaitability Demand

1990-91 2135 2423

1991-92 2081 2527

1993-93 2274 2689

1993-94 2425 2864

1994-95 2883 3245

The bottling capacity is proposed to be 
increased by augmenting the existing plants 
and by setting up new plants. New bottling 
capacity to the extent of 144 TMT is planned 
to be set up in addition to augmentation of 
bottling capacity of existing plants, to meet 
the increase in demand.

[Translation]

Power Supply to VIdarbha Region of 
Maharaahtra

637. PROF. MAHADEO SHIWANKAR: 
Will the Minister of ENERGY ba pleased to 
stata:

(a) the total estimated requirement of 
power in the VIdarbha region of Maharashtra 
by the end of Eighth Five Year Plan and the 
arrangement made to fulfil this requirement; 
and

(b) the details of power projects of 
Vidarbha region pending for approval with 
the Union Government and the present po
sition of each of them?

THL MINISTER OF STATE IN THE 
MINISTRYOFENERGY(SHRIBABANRAO 
DHAKANE): (a) The Central Electricity Au
thority (CEA) estimates and fore casts re
quirements of power for the State as a whole
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and not for any particular region of a State. 
As per the 13th Annual Power Survey of the 
CEA the estimated requirement of power in 
Maharashtra State at the end of the Eighth 
Five Year Plan is 53640 MU.

Various measures being taken to Im
prove the availability of power Include expe>

diting commissioning of newgenerating units. 
Improving the performance of existing power 
stations, reducing T & D losses, demand 
management, energy conservation, and 
transfer of surplus power to deficit areas.

(b) The details are as unde*'

Si. No. Name of Project Installed Present Status
Capacity (MW)

1 2 3 4

1. Chandrapur STPP 2x500-1000 CEA accorded
technoeconomic approval 
to the on 10 .8.88 
subject to coal linkage and 
clearance from environ
ment angle and from State 
Poitution Control Board 
and sanction of associ
ated transmission system. 
These are not yet avail
able.

2. Umred TPS 2x210^240 The Scheme received in
Dec., 87 was examined in 
the CEA. Due to non
availability of coal linkage 
for the project the scheme 
was returned to the 
Maharashtra State Elec- 
trteity Board in May, 1988.

Clearance to UJJaini Power Project at 
Maharashtra

638. SHRI MAHADEO SHIWANKAR; 
Will the Minister of ENERGY be pleased to 
state:

Megawatt Thermal power projects under 
Ujjaini phase-1;

(b) whether this project has not been 
approved as yet; and

(a) whether the Union Government had 
received any proposal from the Maharashtra 
State in 1978 for setting up of two 500

(c) the efforts being made by the Gov
ernment to make available the coal link to 
this project at the earliest?
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THE MINISTER OF STATE IN THE 
MlNISTRYOFENERGY(SHRIBABANRAO 
DHAKANE): (a) and (b). Yes. Sir.

(c) The proposed Ujjaini site is not 
considered suitable due to non>availabiIfty of 
coal from the rational source of coal supply 
namely; Singareni/Wardha Coalfields and 
nearness to the proposed Atomic Power 
Station.

Rural Eiectrlflcatlon of Glrldlh and 
Hazarlbagh Districts of Bihar

639. SHRI R.L.P. VERMA: Will the 
Minister of ENERGY be pleased to state:

(a) the number of villages in Giridih and 
Hazaribagh districts of Bihar, electrified and 
the number of unelectrified villages in these 
districts;

(b) whether Hydel and Thermal Power 
Stations have been set up to utilise 90 per 
cent of coal outputs of these two districts;

(c) whether Government propose to 
supply electricity to all rural farmers in Bihar 
on war footing; and

(d) if so, when?

THE MINISTER OF STATE IN THE 
MINISTRYOF ENERGY (SHRI BABANRAO 
DHAKANE): (a) As per available informa
tion, by the end of December, 1990 the 
number of electrified and unelectrified vil
lages In the Hazarlbagh and Giridih districts 
of Bihar are as under:—

/Vame of the 
district

Totaf numtterof
intiabited
villages

Number of Number of 
electrified uneiectrified 
villages villages

1 2 3 4

(a) Giridih 2855 1249 1606

(b) Hazaribagh 3314 1596 1718

(b) The following thermal power stations have been linked up with the coal mines of
Hazaribagh and Giridih district:—

Within Bihar Outside Bihar

1. PATRATU 1. BADARPUR

2. BOKARO 2 . DESU IP

3. CHANDRAPURA 3. FARIDABAD

4. MUZAFFARPUR 4. BHATINDA

5. BARAUNI 5. PANKI

6 . PANIPAT

7. ROPER

8 . PARICHA

9. TANDA
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(c) and (d). Th« supply of power to 
vaiious categories of consumers is decided 
by the State autliorhies tieeping in view the 
overall demand for power and its availability. 
However, the State authorities have been 
requested from time to time to accord high
est priority to supply power to the agricultural 
sector.

Setting up of Super Therma! Power 
Station by D.V.C.

640. SHRI R.LP. VERMA: Will the 
Minister of ENERGY be pleased to state:

(a) whether a proposal to set up a Super 
Thermal Power Station Under D.V.C. on the 
land available near the MHhan Dam is pend
ing; and

(b) whetherthe Government propose to 
take early steps In this direction in order to 
solve the power crisis of Bihar and Bengal?

THE MINISTER OF STATE IN THE 
MINISTRYOF ENERGY (SHRI BABANRAO 
DHAKANE): (a) and (b). All necessary steps 
are being taken for setting up a 4x210 MW 
thermal power station by the Damodar Val
ley Corporation with Soviet assistance on 
the right bank of Maithon. to ensure in
creased availability of power in the Valley 
areas.

Halt Station at Sljuwa between Glrldih 
and Madhupur

641. SHRI R.L.P. VERMA: Will the 
Minister of RAILWAYS be pleased to state;

(a) whether there is a demand to pro- 
vkie a halt station fadiity at Sljuwa on Giridih- 
Madhupur sector of Eastern Railway for the 
convenience of rural passengers; and

(b) if so, when the halt station at Sljuwa 
will be sanctioned In the Public Interest?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) Yes, Sir.

(b) A halt station at Sugarpahari be
tween Madhupur and Jagadishpur statbns 
has already been sancttoned. This halt as 
and when opened will serve Sljuwa village 
also.

Educattonal Facilities to Rail Employ-

642. SHRI R.L.P. VERMA: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether any facilities have been 
provkled to impart higher educatbn to the 
chikiren of about 3000 Railway employees 
of Ganjahri statton located amkist forests on 
Grand-cord line of the Eastern Railway;

(b) whetherthere is no passenger train 
running on this line during the school hours, 
if so, whether the Railways propose to start 
a railway service for this school, without 
further delay; and

(c) if so, by when and if not. the reasons 
therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) There is no statbn named 
Ganjahri. However, there is a statk>n named 
Gujhandi, 10 Kms.from Koderma. on Grand- 
cord line of the Eastern Railway. Railways 
do not.generally enter into the f ieM of higher 
educatbn.

(b) No, Sir. During day time, Koderma 
and Gujhandi are served by one pair of 
Express trains and two pairs of Passenger 
trains.

(c) No, Sir. As the utilisatk>n of line 
capacity on the Grant-cord line is already 
very high, running of addHk>nal Passenger
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trains on the Section will cause repercussion 
on freight movement.

WageeofCooliea

643. SHRICHHEOIPASWAN: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether there is a proposal to in
crease the wages of coolies in Railways, if 
so, whether Government have received any 
representation tn this regard and if so, the 
details thereof; and

(b) the steps being taken by the Gov* 
ernment in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) and (b). Some represent 
tations regarding increase of porterage 
charges had been received. The porterage 
charges are so prescribed as to ensure that 
the wages of porters are. by the large, equal 
to those of the unskilled labourers of the area 
as fixed by the State Government. These 
charges are reviewed every two years and 
increased wherever found justified.

Supply and Demand of Petroleum 
Products

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) No. Sir.

(b) and (c). Does not arise in view of (a) 
above.

Potable Water Supply to Dhorl Coalfield

645. SHRI RAMDAS SINGH: Will the 
Minister of ENERGY be pleased to state:

(a) whether a scheme for supply of 
potable water to Dhori Coalfield under Cen
tral Coalfields Limited is lying suspended 
over the years;

(b) if so. the year when this scheme was 
taken up, cost incurred on it so far and the 
areas to which drinking water has been 
supplied and to which it is proposed to be 
supplied under this scheme and the rea* 
sons for delay in completing it; and

(c) the action taken or proposed to be 
taken against the authorities responsible for 
delay in non-execution of the projects?

644. SHRI RAMDAS SINGH: Will the 
Minister of PETROLEUM AND CHEMICALS 
be pleased to state:

(a) whether due to the Gulf«War, the 
difference between supply and demand of 
diesel and other petroleum products has 
considerably increased during January and 
February, 1991;

(b) if so, the month<wise details; and

(c) the steps the Government have 
taken or proposed to be taken to meet this 
gap?

THE MINISTER OF ENERGY (SHRI 
KALYAN SINGH KALVI): (a) to (c). The 
Dhori Water supply scheme was taken up in 
1980-81 and it was commissioned in 1987. 
An amount of about Rs. 50 lakhs was spent 
on this scheme. On an average about 5.5. 
lakh gallons of potable water per day is being 
supplied from this scheme to the residential 
colonies of Dhori, New Selected Dhori and 
Tarmi Collieries and New Central Colony 
k>cation in Dhori Area. Completion of this 
scheme was delayed due to the failure of the 
contractor for which suitable penalty was 
Imposed on him.
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Privatisation of Hydtl Pom r In 
Himachal Pradaah

646. SHRIMAHESHWAR SINGH: Will 
the Minister of ENERGY be pleased to state;

(a) whether Himachal Pradesh has re
quested to set up hydel power projects in the 
pnvate sectors;

(b) if so. when this proposal was re
ceived; and

(c) the action taken by the Union Gov
ernment in this regard?

THE MINISTER OF STATE IN THE 
MiNISTRYOFENERGY(SHRIBABANRAO 
DHAKANE): (a) to (c). No specific proposal 
was received from Himachal Pradesh to set 
up hydel power projects in the private sector.

KeOcar Committee Recommendations

647. SHRI SHEO SHARAN VERMA; 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether Government have taken a 
final decision regarding the recommsnda- 
tions of the Kelkar Committee for fixing the 
price of Natural Gas;

(b) If eo, the steps t>elng taken by 
Govemment in this regard; and

(c) If not, the reasons therefor?

THEMINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MAUVIYA): (a) No. Sir.

(b) Does not arls#.

(c) The matter Is under adlveconsklsr* 
atton of Govemment.

[English]

Allotment of Petrol Pumps and LPG 
Agencies to Hoshlarpur

648. SHRI KAMAL CHAUDHRY: Wilt 
the Minister of PETROLEUM AND CHEMI
CALS be pleased to state:

(a) whetherthere is any proposalto allot 
more petrol pumps and LPG agencies in 
Hoshlarpur district of Punjab; and

(b) if so, the details thereof and the 
action taken in this regard so far?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) Yes. Sir.

(b) Potential for opening Diesel/petrol 
retail outlets has been established for 4 
k)catk)ns viz. Nasrala, Bains. Talwara and 
Bangala and for LPG distributorship at 
Pofewal in District Hoshlarpur. While Bains 
is awaiting release of dealer select list. 
Talwam has been advsrtised on 15.9.90 
Nasrala, Bangala and Pojewal have been 
earmarked for lnckjsk>n in the Oil Industry’s 
Marketing Plans.

Shortage of LFQ In Delhi and NOIDA

649. SHRI KAMAL CHAUDHRY: Will 
the Minister of PETROLEUM AND CHEMI
CALS be pisased to state:

(a) whetherthere has iMenshortags of 
LPG supply in Delhi and Us surrounding 
arsas Vk& NOIDA during the last six months 
and the consumers are not getting their LPG 
refills/oylindsrs evsn aflor 15 days or so of 
booking; and

(b) if so,thersasonsthsref6rthssteps 
taken to check shortags and delay in LPG 
supply?
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THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-̂  
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MAUVIYA): (a) and (b). A tem
porary shortago In tha supply of LPQ rafllls 
was raportad from cartatn locations of Dalhl 
and its surrounding araas on account of 
constraints in tlia availability of bulk LPG, 
transportation problams and sporadic law 
and ordar problams. Action hava baan takan 
to augmant availability of LPG, Incraasa 
bottling, axpadita movamant and stap up 
daiivary of refills. With these measures, the 
situation has since improved to a targe ex
tent.

Computerlaed Railway Raaarvatkm 
Syatem at Important Stationa In Punjab

650. SHRI KAMAL CHAUDHRY: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether the Punjab Government 
have requested the Union Government to 
introduce computerised railway resarvatbn 
system at important, railway stattons in 
Punjab like Amritsar, Jalandhar, Ludhiana, 
Ferozepur Cantt. and Pathankot etc.;

(b) If so, whether the Computerised 
railway reservatbn syatem has been intro
duced at the above and other railway ata- 
tions In Punjab; and

(c) If not, the time by which thia system 
is likely to be Introduced at the above and 
other important railway stations in Punjab?

THE MINISTER OF STATE M THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARANDAS): (a) No, Sir.

(b) Doea not artaa.

(c) The ayatem has baan introduced at 
Amritsar.

Newaltem Captioned “Airport or 
Grazing Cowa**

651. SHRiVAMANRAOMAHADIK: Will 
the Minister of CIVIL AVIATION be pleased 
to state:

(a) whether attention of the Govern
ment has been drawn to the news-item 
captioned, "Airport for grazing cows" ap
pearing in the Hindustan Times dated 7 
January. 19gi;

(b) if so, the number of airpons which 
are not under use after the stoppage of 
Vayudoot;

(c) the total investment made on each 
of airport for its devebpment whch are lying 
kliefolbwing the non-operatbn of Vayudoot; 
and

(d) the steps taken by the Government 
to make use of these airports?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) Yes. Sir. How
ever, Government doe not agree with the 
observatbns made in this news item be
cause even when Vayudoot was operating 
to several of these stations Its services were 
extremely sporadic. Many of them had not 
been touch^ by Vayudoot for months or 
even years at a stretch. It should also be 
noted that Vayudoot has accumulated losses 
of the order of Rs. 120.00 crores till 31st 
December, 1990.

(b) There are 35 airports from whbh 
Vayudoot has withdrawn Its operatbn re
cently.

(c) An amount of Rs. 4.00 crores has 
been spent in devebping 13 airports for 
Vayudoot operations.

(d) The uneconomic nature of the op- 
eraitbns does not permit restoration of air 
aervbes to these statbna by Vayudoot.
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Misuse of Kerosans and LPG

652. SHRI VAMANRAO MAHADIK: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether cases of use of kerosene 
for transport purposes and the LPG for In
dustrial use have come to the notice of the 
Government:

(b) if so, the number of persons arrested 
for misusing these products; and

(c) the steps taken by the Government 
to prevent such misuse?

THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATVA 
PRAKASH MAUVIYA): (a) No use of SKO 
for Transf5ort purposes has come to the 
notice of the Government. However, com
plaint are received from time to time regard
ing adulteration of MS/HSD with SKO. Use 
of LPG is albwed for Industrial purposes 
wherever it is technically essential.

(b) No reports has been received re
garding arrest of persons for misusing SKO 
transport purposes and LPG for Industrial 
use.

(c) The following measures have been 
taken to check adulteration of MS/HSD with 
SKO —

— Filter paper test at petrol pumps.

— Recording of temperature and 
density of HSD both at supply and 
receipt points.

— Doping of Kerosene with furfural.

— Introductton of Mobile Laboratories 
for surprise check at petrol pumps.

— Regular inspectbns of petrol pumps 
and kerosene agencies by oil com
pany officers.

— State Governments/Union Territo
ries have been delegated powers 
under section 3 of the Essential 
Commodities Actto issue appropri
ate orders for regulating the supply 
and distribution, of essential com
modities and for any incidental and 
supplementary matters.

— The MS/HSD (prevention of mal
practices in supply and distribu
tion) Order 1990 has been issued 
by the Central Government in Sep
tember, 1990 to check adulteration 
of MS/HSD with SKO.

In order to prevent malpractices, includ
ing black marketing of LPG , regular and 
surprise inspections are carried out by the 
field staff of Oil Companies. All complaints 
received against the LPG distributors are 
investigated and appropriate action taken in 
accordance with the Marketing Discipline 
Guidelines and dealership agreement.

Employment of Compassionate Ground

653. SHRI MADAN LAL KHURANA: Will 
the Minister of RAILWAYS be pleased to 
refer the reply give on August 7,1990 to USQ 
No. 3 regarding employment on compas
sionate ground and state:

* (a) the total number of Class IIL IV, 
casual labour and temporary staff in the 
Railways who died due to natural death and 
accident while on duty from January. 1988to 
June, 1990;

(b) the number of SCs and STs employ
ees out of them;

(c) the number of wards employed on 
compassksnate grounds of these deceased 
families and SCs and STs out of them;
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(d) the number of cases of the de
ceased families not provided with jobs and 
the number of SCs and STs out of them; and

(e) the reasons therefor?

THE MINISTER OF STATE !N THE 
MINISTRY OF RAILWAYS (SHRIBHAKTA 
CHARAN DAS): (a) 14600.

(b) 2958

(c) 8766 and SCs/STs out of them are
1991.

(d) 5832 and SCs/STs out of them are
967.

(e) Reasons are due to various factors 
including the following:

(I) Cases where compassionate ap
pointment has not been sought.

(ii) Non-availability of suitable vacan
cies.

(iii) Wards being still minors at the time 
of death etc.

Upgradatlon of Railways with Japanese 
Assistance

654. SHRIMATIVASUNDHARA BAJE: 
Will the Minister of HAIL WAYSbe pleasedto 
state:

(a) whether the Government have 
sought the cooperation of the Japanese 
Government for the upgradatlon of the In
dian Rattways;

(b) if so, the details of the aid and 
assistance expected to be obtained from 
Japan for this purpose;

(c) whether any agreement have been 
signed thereon; and

(d) M so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) No. Sir.

(b) and (d). Do not arise.

[Translathn]

LPG Agencies under Indian Oil Corpo
ration

655. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state: the 
details of LPG agencies of Indian OH Corpo> 
ratbn at present. State-Wise?

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): The information 
given in tho statement below.

STATEMENT

Staie[A/i$& LPG Dislribtjhrsfhip o f fOC As o r  -̂ 1 12.1900

No stato ■ Total

3

' Artdhra Pradesh 119

A»‘un?achr,l 12
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1 2 3

3. Assam 107

4. Goa 1

5. Bihar 109

6. Gujarat 144

7. Haryana 62

8, Himachal Pradesh 26

9. Jammu & Kashmir 17

10. Karnataka 83

11. Kerala 109

12. Madhya Pradesh 110

13. Maharashtra 36

14. Manipur 9

15. Meghalaya 13

16. Mizoram 7

17. Nagaland 13

18. Orissa 29

19. Punjab 99

20. Rajasthan 76

21. Sikkim 2

2 2 . Tamil Nadu 195

2 d . Tripura 10

2 4 . Uttar Pradesh 292

West Bengal 141
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1 2 3

1.

UNION TERRITORIES 

Andaman & Gar Nicobar 1

2. Chandigarh 18

3. Dadra & Nagar Haveli 0

4. Delhi 126

5. Daman & Diu 0

6. I akshadweep 1

7. F'ondicherry 3

Tot'-.l 1970

Roleaso of LPQ Conntclions in O^lhl

656. SHRI GOVINOA CHANDRA 
MUNDA: Will the M.nister of P I  TROLEUM 
AND CHEMICAl S be pleasad to sta!e:

(a) whether L PG connections are baing 
released to the consumers registered in 1995- 
86 in the Union Terntory of Delhi by the LPG 
distributors;

(b) if so, whether LPG connections 
have not yet been released to the poopte of 
East Delhi, registeiod in 1983-84 and 1984- 
85;

<c) tfTe reasons for delay in releasing the 
tPG connactions to tha consumers of East 
Delhi; and

<d) (he time by which LPG connections 
are likely to be released to them'^

THE MfNISTEROFPETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA- 
MENTARY AFFAIRS (SHRI SATYA 
PRAKASHMALAVfYA): (a)to(d>. Releases 
of new LPG connections has been sur- 

t<»»T»pofanlv' a!l over the country on 
account of the product shortage except m 
thp case of releases through new Lf ’Ci dis-
tributors who have not been allotted 
connoctionr sn far. I PG typing ad««f*ctt pro<< 
uci, anofMwenrc^n^entotcustomc^Ts !»nnJr-i], 
It 1̂ .dî ficiiiito fndiciitc th*>cooncv tior
could hr. o w*>o art* > >f
Waittr.g }i't.

[iCfiijhsh]

Double Railway Line 8 i>lvvc<fn Be :-.r s; i 
and MedelMl (A.P.)

6S7. SHRIJ. CHOKKARAOVViM
Minister of RAILWAYS be pleasod lo ‘̂ t it

(a) whî thertha Governnaent propnsi) ‘c
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construct a double railway line between 
Bolaram and Medchal In South Central Rail
way in Andhra Pradesh in view of the 
industrialisation and setting up of a satellite 
township at Medchal for free movement of 
local trains between Secunderabad and 
Medchal;

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRIBHAKTA 
CHARAN DAS): (a) No, Sir.

(b) Does not arise.

Purchase of Transformere by D.E.S.U.

658. SHRI MADAN LAL KHURANA: 
Will the Minister of ENERGY be pleased to 
refer to the reply given on August 7,1990 to 
Unstarred Question Nos. 52 and 204 and 
state:

(a) the names of the damaged power/ 
distribution transformers purchases by 
D.E.S.U., the cost involved and the names of 
the supplier of these equipments;

(b) when these equipments were pur
chased and whether these were under any 
warranty/guarantee period at the time of 
their failure/burning;

(c) the reasons for overloading and 
short-circuits;

(d) the places where these transform
ers were installed^vorking; and

(e) the reasons for not taking due pre
cautions to check over-toading and circum
stances leading to short-circuits?

THE MINISTER OF STATE IN THE 
MINISTRYOF ENERGY(SHRI BABANRAO 
DHAKANE): (a) to (e). The informatton Is 
being collected and will be laid on the Table 
of the House.

Produetton of antt-leprosy Drugs

659. SHRI ABDUL SAMAD: Will the 
Minister of PETROLEUMANDCHEMICALS 
be pleased to state:

(a) whether the country is self-suff k̂ ient 
in the drugs used for the treatment of lep
rosy;

(b)  ̂ so, the total production of anti- 
leprosy drugs in the country during the year 
and the retail prk;es of one course of the 
drug;

(c) whetherthese drugs are sub-sklised 
by the Government or distributed free of cost 
to the organisation/institutions looking after 
the leprosy patients;

(d) whether any of these drugs is being 
imported;

(e) if so. the total quantity imported 
during the last three years; and

(f) whether there are any proposals to 
increase productk>n in the country?

THE MINISTEROFPETROUEUM AND 
CHEMICALS AND MINISTER OF PARLIA* 
MENTARY AFFAIRS (SH R I SATYA  
PRAKASH MALAVIYA): (a) Yes. Sir.

(b) As per available informatkm, during 
1989-90. 3.49 MT of Dapsone, 0.74 MT of 
Clofazimine and 39.07 MT of Rlfampidn 
were produced in the country. Prices are as 
under:
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1. Dapsone ceiling prices

—  do —

—  d o —•

—  do —

2. Clofazimine ceiling prices

3. Rifampicin ceiling prices

5 mg/tab. (1000 pack) 

10 mg/tab. (1000 pack)

—  R s.9.12  

— Rs. 11.46

50 mg/tab. (1000 pack) — Rs. 40.85

100 mg/tab. (1000 pack) — Rs. 69.28

100 mg. Cap. (100 Cap.) — Rs.180.92
(inc+Ed)

150 mg (100 Botie) 

300 mg. (100 Botle)

--R s . 138.60

— Rs. 259.36

(c) Anti leprosy drugs are supplied to 
leprosy patient free of cost by the Govern
ment of India through State Government and 
other Leprosy Institutes/Voluntary  
Organisations.

(d) and (e). Details of imports of indi> 
vklual drugs are not mentioned by this De> 
partment.

(f) The provision of drug policy are 
directed towards encouragement of produc
tion of bulk drugs. However, the actual pro- 
ductk)n depends on various factors like mar
ket demand, corporate plans of the oompa- 
nies» drug obsolescence etc.

ReeruHments by Railway Service 
Commission*

660. SHRI ABDUL SAMAD: Will the 
Minister of RAILWAYS be pleased to state:

(a) the seats of the Railway Service 
Commissbns in the country with their juris- 
dction;

(b) the details regarding the number of 
Chairmen and other members of the Com- 
misstons alongwHh the date of appointment 
and the terni of offica;

(c) whether there have been instances 
during 1990-91 of the panels recommended 
by the Commissions being rejected or not 
implemented within their validity period; and

(d) if so. the particulars thereof and 
reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS \SHRI BHAKTA 
CHARAN DAS): (a) At present there are 19 
Railway Recruitment Boards (previously 
known as Railway Service Commissions) ait 
over the country. Statement-1 showing loca
tions and jurisdiction of these railway recruit
ment boards is given bek>w.

(b) There is no post of member in any of 
the Railway Recuitment Board. However, 
there is ono Chairman and Member Secre
tary on each Railway Recruitment Board. 
The term of office for Chairman is six years 
or upto 62 years of age, whichever is earlier 
and for Member Secretary it is upto the age 
of superanuation i.e. 58 years. Statement-II 
showing the dates of appointment and term 
of office is given bek>w.

(c) and (d). The Information is being 
collected from the Railway Recruitment 
Boards and Zonal Railways and will be laid 
on the Table of the Sabha.
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R#crultm«nts through EnginMrlno 
SmvIomi Examination

661. 8HRI R.N. RAKESH: WH1 tha 
Minister of RAILWAYS t)a pleased to state:

(a) whether the Engineering Service 
Examinations were oonducted fortresh re* 
crultment in Railways during August, 1988;

(b) if so, whether suooessf ul candidates 
have since been selected and appointed on 
appropriate posts;

(c) if so, the total number of candidates 
appointed so far abngwith the number of 
those candidates who have not yet been 
appointed inspect of having qualified in the 
test; and

(d) when they are likely to be ap
pointed?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRIBHAKTA 
CHARAN DAS): (a) Yes, Sir. Engineering 
Services Examination was conducted by the 
Union Pubiic Service Commission in August 
1988.

(b) to (d). In conformity with the indent 
for 193 candidates placed on the Union 
Public Service Commission, offer of appoint
ment was issued to 198 medically fit candi
dates. Out of these. 173 candidates joined 
and the remaining 25 have been given ex
tension of time for joining.

Adulteration of Petrol and Diesel

662. SH R I PARASRAM
BHAROWAJ:

SHRI B, DEVARAJAN:

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether it has been brought to the 
notice of the Government that there has 
been targe scale adulteration of petrol and 
diesel and the pilferage of oil and other 
petroleum products from refineries;

(b) if so, the details thereof;

(c) whether the Government have is
sued an order under the Essential Com* 
modities Act of 1955 in this regard;

(d) if so, to what extent the adulteration 
of petrol and diesel has t>een unearthed; and

(e) to what extent it has been chedced?

THEMINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
M ENTARY AFFAIRS (SH R I SATYA  
PRAKASH MALAVIYA): (a) and (b). Fteports 
of adulteration of petrol and diesel with kero
sene are being received from time to time. 
No report have been received regarding 
large scale pilferage of dhjde oil and petro
leum products from refineries.

(c) to (e). The Government have issued 
the MS & HSD (Prevention of MALPRAC
TICES IN SUPPLY AND DISTRIBUTION ) 
ORDER. 1990 in September, 1990 under 
the Essential Commodities Act, 1955to tackle 
the problem of adulteratbn. The Order has 
t)een enforced throughout the country from 
1st October, 1990 in respect of HSD and 
from 1st January, 1991 in respect of MS.

The oil companies detected 121 cases 
of product adulteration during the period 
Aprtl-December 1990 in the course of in
spections of retail outlets. Action has been 
initiated against the defaulting persons as 
per the Marketing Discipline Guklelines.
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12.02 hrs.

[Tianslation]

MR. SPEAKER: Please sit down. 1 am 
saying to alt of you, please sK down.

(Interruptions)

[EngBsh]

MR. SPEAKER: Prof. Madhu
Dandavate.

PROF. MADHU DANDAVATE
(Rajapur): Mr. Speaker Sir, thank you for 
albwing me to make a submission under 
notices that I had given. Sir, a very serous 
Incklent has taken place. Sir, can t catch 
your ear?.......(Interruptions)

[TranstaUon]

MR. SPEAKER: You must have got the 
repty to the notice you have given.

[EngHsh]

PROF. MADHU DANDAVATE: Mr. 
Speaker. Sir, yesterday Indian Express 
cairiedaseven column miner headline saying 
that P.M. toW Mr. Saieem not to alk>w the 
C.M. i.e. Mr. Lakx) to seek trust vote. A 
fullfledged interview has appeared and It Is 
alleged by the former Gk>vernor of Bihar that 
he was toki on the telephone by the Prime 
Minister that he should not summon the 
Bihar Assembly because that will alk)w the 
C.M. to seek a vote of conf kience in the Bihar 
Assembly. Sir, this is a direct interference in 
the affairs of the State. Our Constltutk>n 
prescribes a definite posttton for Centre- 
State relationship and if the Prime Minister of 
the country, the highest executive at the 
Centre tries to utilise his power to intimidate 
the Governor and tell him on the phone that 
he should not convene the-Bihar Legislative 
Assembly which will give an opportunity to

the Chief Minister to seek a vote of oonfl- 
denoe. h is a most regrettable thing that has 
happened. Sir,, it will destroy the Centre- 
State relatk>nshlp and therefore. I had given 
two notices. I always give you a wide choice, 
Sir, I had given an Adjournment Motion. I had 
given a notice under rule 193.1 am prepared 
to give any number of notices. But 1 want that 
this issue shouki be raised in the Parliament 
and the Prime Minister shouM be answerable 
to the sovereign Parliament. I think, the 
Centre-State relationship was sought to be 
destroyed. K is the most anti>democratic act 
on the part of the Prime Minister. Therefore, 
we shoukl t>e alk>wed to censure the Gov
ernment through an Adjournment Motk>n. 
That is why t tabled the Adjournment Motion.

SHRI L  K. ADVANI (New Delhi): Mr. 
Speaker, Sir, I am sure that this House would 
have occask>ns to discuss the Centre-State 
relatbns, the role of the Governor, the atti* 
tude of the Central Government towards the 
State Government. But this very specific 
pointthat Shri Dandavateji has raised relates 
to a bngish inten îew published yesterday 
and I was expecting that some kind of clari* 
ficatk>n, if not contradiction, wouU come 
from the Government after publication of a 
report of this kind within these twenty four 
hours. But there is none. It can be presumed 
that by and large what has been alleged ie 
true. And if it is true, then it is a very serk>us 
thing. And I think that the Prfime Minister 
himself should clarify it because prima fade 
h is saki that the Governor was toU by the 
Prime Minister that he shoukl not convene 
the session of the State Assembly, a matter 
In which he has no choice whatsoever. The 
draft Constitution did provide some kind of a 
discretton with the Governor. The Sarkaria 
Commission has also gone into this matter 
and ft has emphasised that once the Gov
ernment says that the session of the As
sembly should be convened, then the Gov
ernor must convene H. And in this case, to 
suggest that the sesston should not t>e called 
so that the Government can be denied an
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opportunity of seeking a vote of oonfidenoe. 
is something that I cannot conceive. Either 
the Governor is totally misrepresenting what 
the Prime Minister has sakJ or he has mis
understood what the Prime Minister has 
said. Whatever it is. it certainly calls for a 
clarification from the Prime Minister himself 
as to what he did say and if he was rightly 
understood or not. As things stand, I think 
Mr. Dandavate has a very valki point and 
therefore, this House has every reasons to 
say that what the Prime Minister has saki is 
wrong.

SHRI SOM NATH CHATTERJEE  
(Bolpur): This raises a very fundamental 
questk>n of the working of our Constitution 
as a whole. The Governor is neither an agent 
nor a sen^ant of the Centre or of the Presi
dent or the Prime Minister. He has got con- 
stitutk>nal obligatbns to perforrfi. As the 
Presklent of India is bound by the advk:e of 
the Council of Ministers In the Centre, the 
Governor is also bound to act on the advice 
of the State Government. Now a sort of extra 
constitutional methodotogy is being adopted 
by this Government which has no legitimacy 
of its own to stop the functioning of the 
Governor, the State Government and the 
State Legislature Itself. This is a direct attack 
on the Centre-State relatk>ns. And It appears 
from the Interview that not only the Prime 
Minister but the Finance Minister had also 
tried to prevail upon the Governor not to call 
the session of the Legislature. And ultimately 
he had to refer it to the President who had 
asked him to do his constitutional duty. Is this 
the way a constitutbnat functionary in this 
country be interfered with in the discharge of 
his duties? It is not a matter just of an 
interview. This goes to the very root of the 
functioning of our constitutional set up 
whether any pretence of federalism will be 
maintained in this country or a dictation will 
be made by the Centre on the Governor. 
That is why the role of the Governor is being 
discussed today ail over the country. This ts 
not the first time. We have seen pliable

Governors. And we have become used to 
pliable Governors and issuing directk>nsf rom 
the Centre. This has to stop. I demand that 
the Government not only owes an explana
tion but it is the duty of the Prime Minister to 
come and apologise to this House and to the 
country as a whole for interfering in the 
constitutk)nal obligation of the Governor. I 
support Prof. Dandavate's demand for a 
discussion on this.

SHRI INDRAJIT GUPTA (Mldnapore): 
This matter, in my opinion, does not need to 
be argued at such length at all in this House. 
Mr. Yunus Saleem has made a very very 
grave ailegatbn and charge and he has 
quoted chapter and verse. He has told the 
press exactly what transpired in the com
munication between him and the Centre. Not 
only the Prime Minister but on two occask>ns, 
according to Mr. Saleem, the Finance Min
ister spoke to him on the telephone and 
advised him nut to summon the Assembly 
whereas the State Govemment of Bihar, the 
Chief Minister, had asked him in the normal 
course, that the Assembly session should be 
called. What Is there to argue about? If they 
have done It. they must aome here and own 
it up. They must apotoglse for the gross 
vblatlon of constitutional propriety and rights 
or they should deny it and let Mr. Saleem 
then have his say. We cannot allow this 
matter to t>e swept under the carpet. The 
sessk>n will conclude, nothing will be said 
about this, neither this way nor that way, and 
a gross violation of the Constitution in this 
sense will be permitted. This cannot be 
permitted by this House and we are going to 
pursue this matter. We hope that you being 
the custodian of this House, will prevail upon 
the Government to come and brush up the 
whole matter here. They must say something, 
yes or no.

MR. SPFtAKER: Yes, Sontosh Mohanji,

SHRI INDRAJir GUPTA; Who is 
Sontosh Mohcjn'?
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MR. SPEAKER: Have you not com
pleted?

SHRI INDRAJIT GUPTA: I know very 
well who Sontosh Kumar is. He is not here. 
I thought perhaps you were calling upon him 
to give some expert constitutional advice.

MR. SPEAKER: I thought you have 
completed.

SHRI INDRAJIT GUPTA: Anyway. Sir, 
I would like to know what Is your opinion in 
this matter. Are you going to ask the Gov
ernment to come here latest by tomorrow 
morning and tell the house exactly what has
happened?...........(Interruptions) ......... The
simple matter is can the Central Government 
order or drctate to a Governor of a State as 
to whether or not he should summon the 
Assembly whk;h has been asked for by the 
Chief Minister. Is it permissible within the 
framework of our Constitution? It is totally 
impermissible. You cannot ride rough-shod 
over the Constitution of the country also. 
Today it has happened in Bihar, tomorrow it 
can happen somewhere else...(/ntorrupffons)

SHRI VASANT SATHE (Wardha): You 
are embarrassing the Speaker by asking 
him to tell. What can he tell on this issue?

SHRI INDRAJIT GUPTA: There is no 
cause of embarrassment for the Speaker at 
all. I am not asking him to tell, I am asking him 
to ask the Government to tell the House. 
That is all. The Governor should not be 
treated as a Chaprasi. Governor is not a 
chaprasi of the Centre. Let it be quite clear.

SHRI VASANT SATHE: Do not insult 
the Chaprasi.

SHRI INDRAJIT GUPTA: Sir, he says 
do not insult the Ch?r i. This is their atti
tude towards the . ,ors...

{interruptions)

[Translation]

SHRI VASANT SATHE: Why are you 
insulting the poor chaprasi

(Interruptions)

SHRI INDRAJIT GUPTA: You want to 
treat the Governors in the way a chaprasi is 
treated.

[English]

It is an intolerable matter. Sir. 't cannot 
be albwed like this. We are not asking you to 
give any opinion or verdict in this matter, we 
are simply requesting you to get the Gov
ernment to explain the whole matter here in 
the House.

SHRI SONTOSH MOHAN DEV (Tripura 
West) Sir, while I do not dispute about the 
contention whk;h has been raised by the 
hon. Members, if the paper interview is cor
rect, the present Government owes a word 
of explanation to this House. But, at the 
same time, for refreshing the memory of the 
hon. Members of CPI (M) and BJP who have 
raised this issue, I would like to say that when 
the previous V.P. Singh Government came, 
the then Home Minister gave a statement in 
the national Press that with the change of the 
Government, Governors must go. That was
also not good..... (Interruptions) .......... Not
only that, one of the Cabinet Ministers, I 
would name, Mr. George Fernandes, went 
to Manipur and Nagaland, stayed in the 
Governor’s House and toppled the Govern
ment there. He went to Goa, he went to 
Pondicherry and dislodged the Government 
and encouraged defection. And this was 
supported by BJP, CPI(M), CPI and Mr. V P . 
Singh. They have no right to 
speak...(Interruptions) In this session we 
have been listening sermons and that too 
from the BJP, CPI(M) and CPI. They must 
first go into their heart and see what they 
have done In the last eleven months. Not
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only that, one of the Ministdrs in Arunachai 
Pradesh attended a Cabinet meeting and 
was asl<ed to join V.P Singh Government. 
When he said; “We are in the Congress”, he 
was toled: "I was also tn Congress once 
upon a time. Now you oome and join." That 
was the attitude of the Government, Let 
them not speak of virtues here.

MR. SPEAKER: Mr. Banatwalla.

PROF. MADHU DANDAVATE: I just 
want to know from our hon. friend—Mr. 
Santosh Mohan Dev, I want to know from 
you, and I would seek the darifk:ation.

(Interruptbns)

MR. SPEAKER; I have not permitted 
prof. Madhu Dandavate. He Is asking 
something in reply to Mr. Santosh Mohan 
Dev.

PROF. MADHU DANDAVATE: You 
have tried to make some allegations against 
the Communists and the B.J.P and Mr. V.P. 
Singh. I want to know, even under the pre
vious regime was any communication sent 
to the Governor to defy the Constitution and 
violate the Constitution or do anything in 
violatbn of the Constitution.

SHRISONTOSH MOHAN DEV; Sir, did 
you albw him to ask that questbn?

MR. SPEAKER: No, Mr. Banatwalla.

SHRI G.M. BANATWALLA (Ponnani); 
Mr. Speaker, Sir, a question of vital impor
tance has been raised in the House. The 
interview given by Mr. Yunus Saleem to The 
Indian Express raises several questions.

Sir. the matter that he was told not to 
convene the Legislative Assembly and was 
so told by the Prime Minister of the country 
cannot be ignored so easily. The Government

owes it to the natbn to make clear what the 
truth is. Sir, I must say that it is an 
unpardonable act on the part of the Prime 
Minister of India not to have oome forward to 
make a suo moto statement on a question of 
such vital importance.

SHRI INDRAJIT GUPTA; Why is he 
hiding, we want to know.

(interruptions)

SHRI G.M. BANATWALLA: Sir, What is 
the fate of our parliamentary democracy in 
our country? You are the custodian of par
liamentary democracy in the country. You 
must, therefore, also express your distress 
at such a situatbn that has come about. Sir, 
I must emphasise upon the Government to 
come forward and to say what the truth is to 
the natk>n, and if the truth is on the side of 
what Mr. Yunus Saleem has said, it is a 
matter of unequivocal condemnation from 
every quarter. Let there be no mistake about 
that. We must all rise above party consider
ations when the questbn of parliamentary 
democracy in our country is concerned and. 
therefore, I urge upon the Government to 
come fonÂ ard. take the entire nation into 
confidence and make a statement. The 
statement also deserves to be discussed 
fully in our House, Thank you.

SHRI NANI BHATTACHARYA  
(Berhampore): Mr. Speaker, Sir. you know 
very well that this is not the prerogative of 
any Prime Minister to stall or to oppose the 
functioning of the Constitution. Here we see 
the Prime Minister. Mr. Chandra Shekhar by 
giving direction in this regard to the Governor 
of Bihar, has disobeyed the provisions of the 
Constitution and interfered with the func
tioning of the Constitutional obligation by the 
State Governor. So, definitely this House 
can demand not only clarification, but full 
explanation as to why he has issued such 
instructions, why he has said to the Gover
nor in this fashion.
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SHRI CHITTA BASU (Barasat): Sir, I 
rise to support the contention made by Mr. 
Indrsjil Gupta. It Is the question of interfer
ence b f  the Centre in the State'*s autonomy. 
Sir, the Constitution is very clear. The Con
stitution lays down that the Governor must 
summon the Assembly on the advice of the 
Council of Ministers of the State. As it is very 
clear that the Constitution does not say that 
the Governor Is an agent of the Prime Min
ister orthe Central Government. theGovemor 
has got his own Constitutionai obligation, i^e 
takes oath to protect, defend and preserve 
the provisions of the Constitution of the 
country as the President does. Therefore, 
the Prime Minister’s interference in the matter 
of advising him not to summon the Assembly 
as the Constitution of the country requires, 
tantamounts to the vblation of the Consti
tution by an executive who is no less than the 
Prime Minister of the country. Therefore, it is 
a violation on the part of the Prime Minister 
of the country. The constitutional provision Is 
very clear and he cannot escape his re
sponsibility. He must come to the IHouse and 
explain whether it did transpire. You are also 
the custodian of the pariiamentary democ
racy. Today, it has fc)een done in respect of 
Mr. Yunus Saleem. Sir. I am afraid whether 
that kind of direction wouki be coming to you 
in regard to the discharge of your responsi
bility to the Constitutton and to this House. 
Therefore, it is not only my concem; it is not 
only the concern of Mr. Advani or anybody 
else in this House; it shouki be your concern 
also tiecause you are here also to discharge 
your constltutk)nal responsibility and dis
charge the responsibility to the people of the 
courjtry. Therefore, if you do not allow this 
House to exort its resoonsibility. I think you 
will be doing a wrong thing. So. I leave it to 
your wisdom whether to cali the Prime Min
ister to make an explanation in the House or 
otherwise.

DR. THAMBI DURAI (Karur): Mr. 
Speaker, Sir, just now the hon Member Prof. 
Madhu Dandavate raised a serious issue

based on the news item in the * Indian Ex- 
pF05S\ Sometimes we cannot accept all the 
facts whk:h are coming in the newspapers. 
(Interruptk)ns)

MR. SPEAKER: I havecalled Mr.ThambI 
Durai. Mr. Nani Bhattacharya. please take 
your seat. He dki not disturb you. He has the 
right to say what he wants to say.

{InteiTupthns)

DR. THABI DURAI: If it is true, it is a 
serious allegatbn. So. let the Government 
give a full expianatk>n whether that is correct 
or not. Before that we cannot come to any 
conclusk>n that the Prime Minister has vk>- 
lated certain things. Everybody knows how 
the National Front Government fc>ehaved and 
how Mr. Bhanu Pratap Singh behaved in 
Karnataka. Therefore, these people cannot 
give sermons like this.

PROF. MADHU DANDAVATE: The 
Prime Minister never told Mr. Bhanu Pratap 
Singh to act like that.

DR. THAMBI DURAI: Do not worry; 
truth will come out one day. When new 
Governments come to power at the Centre, 
they are appointing their own Governors. 
We are speaking so high about Governorship, 
their responsibility; but everyt>ody knows 
how the Governors are functk>ning. So. It is 
high time that we dfscuss about the role of 
Governors and the rote of the Centre. When 
new Governments come to power at the 
Centre, it isbetterfortheGovernorsto resign 
on their own. Otherwise, after bsing the 
post, they are giving interviews and ex
pressing certain things. We do not know 
whetherthose things are correct or not. That 
is not fair on the part of the Governors. If it 
had happened like that, he could have told In 
the Assembly itself in his Address. He never 
said like that. But after he bst his job, he is 
saying like this. It is indecent on the part of 
the Governor to have said like that.
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SHRIINDRAJIT QUPTA: May I piM M  
know through you. whether the total roactbn 
to this apisoda of tha Congrass Paity-thara 
ara aavaral prominant members, leading 
membarsprasanthare—̂ swhatMr.Sontoah 
Mohan Dev has said? There is no olher 
reaction to this episode, I want to know? 
They ara tha largest Party in the House. Is 
that the only raactton?

PROF. P. J. KURIEN (Mavelikara): It is 
notfor any other hon. Memberto worry about 
our reactbn. Our reaction was speciflcaKy 
and clearty conveyed by hon. Shri Sontosh 
Mohan Dev. He said, we do not contend or 
dispute what the oppositbn sab. In additbn, 
he also sab that you shoub not forget the 
p astil monthswhenMr.V.P.Singhwastha 
Prime Minister.

SHRI INDRAJnrGUPTA; Inotherwords. 
If Mr. V.P. Singh db something wrong or 
bad, then you justify this by quoting It ff it is 
so, say that.

PROF. P.J. KURIEN; I fully agree with 
the very senbr Member, Shri Indrajit Gupta 
that simply t>ecause Mr. V. P. Singh db 
certain wrong things, we shoub not do the 
same That is why, Mr. V.P. Singh is sitting on 
the other sbe.

Secondly, Sir, in the Press interview 
where an ex-Governor who is certainly not a 
chapraat...... {Interruptions)

[Translation]

MR. SPEAKER: There shoub not be 
any mention of chaprasis

(intarruptions)

[English]

[Translation]

The post of Chaprasi is permanent, but 
not that of a Governor.

(Interruptions)

MR. SPEAKER: Members referred to 
the unintentionally, but they should not 
mention them.

(Interruptions)

[English]

PROF. P. J. KURIEN: Some interview 
has been published in a newspaper where 
Constitutbnal impropriety has been attributed 
to the Prime Minister. I agree with the view 
expressed here in this House and also by Mr. 
Sontosh Mohan Dev that this House shoub 
know the truth.

SHRI VASANT SATHE: After having 
bst his job, he gives an interview. Why 
should the Prime Minister take that interview 
seriously? I do not take that ex-Govemor 
and his interview serbusiy at all. (Intenrufh 
tb/is)

PROF. PJ, KURIEN: Until and unless 
we know the truth about it. there is no point 
in harping on this issue because we do not 
know the truth all all. Simply because an ex- 
Govemor who is certainty annoyed because 
of bsing the job gives an interview, we 
cannot take it as the Bible. More than the 
Governor who is aggrieved on bsing the job,
I am prepared to believe the Prime Minister 
of the country. Let him come and say it. 
Whenever he comes and says we will agree. 
(Interruptions)

MR. SPEAKER: Don’t pay heed to them. 
Say what you want to say.

SHRI VASANT SATHE: I object to the PROF. P.J. KURIEN: Simply because
word * Chaprasl” referring to the Governor. an ex-Governor or anybody gives an Inter-
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view, the Prime Minister of a great country 
need not react.

SHRI KAMAL 
(Hoshiarpur): Absolutely.

CHAUDHRY

MR SPEAKER: Have you concluded?

PROF. P.J. KURIEN: Let me conclude.
(Interruptions)

SHRI SRIKANTA JENA (Cuttack): We 
should know the reaction of the Congress 
party, {intenvptions)

MR. SPEAKER: Prof. Kurien to speak.

PROF. P. J. KURIEN: I wouW also with 
much concern like to make it clear that if ex- 
Governors, ex>Ministers etc start divulging 
talks and official secrets like this, it is not In 
the interests of the country. (Inten'uptions)

MR. SPEAKER: Let Prof. Kurien con
clude.

(Interruptions)

SHRI SOMNATH CHATTERJEE: Is it 
the d&/acfoGovernment’s view? Let us hear 
the de jure Government’s view.

interview has not appeared today. No such 
allegation has t>een made in the Bihar press. 
Mr. Kurien said the right thing. The present 
Govemment wants to commit as many sins 
as possible for the politbal benefits of the 
Congress Party for the support it is giving to 
the Government. The immoral deed of top
pling the Governments of Tamil Nadu and 
Assam was done by this Government only 
on the behest of the Congress Party. The 
same deed and the same 
process...{lntem^tions) The Prime Minister 
not only talked to the Governor on phone, in 
meetings also the same thing was insisted 
repeatedly. Shri Jagannath Mishra met the 
Prime Minister and gave statements to that 
effect. Tamil Nadu Government promoted 
social \usX\ce...(interruptions) My submis< 
Sion is that not only the Prime Minister rang 
him, the Secretary in the Home Ministry also 
rang the Governor. The Governor’s Address 
nowhere mentions the President. He did not 
criticize him at all. The Governor has clarified 
that the President was not 
crKicised...(/nferrupf^ns) Shri Yunus Saleem 
has been in public life for the last fifty years. 
The entire country knows this. The Address
was read on behalf of the Government.....
(Interruptions)

MR. SPEAKER: Please sit down.

PROF. P.J. KURIEN: It is for the Gov
ernment to say the Government’s view. Prime 
Minister or any Minister of the Government 
will say what is Government’s view. My point 
is that we should not go by such interviews. 
(interruptions)

My only point is that we should not give 
too much importance to such interview. That 
is what I am saying.

[Translation]

SHRI SHARAD YADAV (Badaun): Mr. 
Speaker, Sir, for the Opposition, the question 
is quite serious. I would only submit that the

(Interruptions)

SHRI K .M ANVENDRA SINGH  
(Mathura): Mr. Speaker Sir, you should 
recommend to the Presidenton behalf of this 
House to dismiss the Governor of Bihar and 
impose President rule there. (Interruptions)

SHRI SHARAD YADAV: An allegation 
has been levelled that the President was 
criticised. It is a white lie. Nothing critical was 
said about the President. The Governor said 
that he was going to write a letter. The 
Government did not wait for the copy of the 
report and the Governor was asked to be a 
party to fulfil their objective. Just now, an
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hon. Member of Janta Dai (S) was speaking. 
He is in the list of candidates to be sworn In 
as Cabinet Ministers. He is speaking the 
truth for the sake of sycophancy. The intention 
of the Congress Party and the Janta Dai (S) 
there has become clear.... {interruptions).. 
What I want to say that the Government in 
Bihar is an elected one. They intend to 
dismiss it and then dissolve the assembly 
like it was done in Tamil Nadu. The new 
Governor will be appointed there on the 
condition that they wilt topple the Bihar 
Government at the right opportunity available. 
The matter raised by Shri Madhu Dandavate 
is an important matter. It is on the Censure 
Motk>n and is a very justified question....
(interruptions)........We have got everything
tape-recorded. Take up this Censure Motk>n. 
The Home Minister is visiting Bihar every 
day and is trying to dismiss the Government
there........{in te rrup tions)......Shri Yunus
Saleem has been in public life for the last 50 
years, leaving aside his tenure as Governor. 
He IS a good person and a great patriot. The 
way, he has been removed from his office is 
very insulting for any person. Therefore, it is 
a very serious issue and all the Members of 
this House has strongly felt again&t this 
intention of dismissing the Government.
I would like to say th ai the Congress Party is 
fulfilling all its politicai interests through this 
puppet Government Therefore, this question 
should be taken seiiously... {Interrupt 
tions)........

MR. SPEAKER: You will also be given 
an opportunity to speak. Please take your 
seat.

it not depk>rabte that the offceofthe Governor 
is being used for toppling the democratically 
elected Government? There is not the 
question of supporting Laloo Prasad Yadav 
or opposing him. But the present question is 
whether the Prime Minister had asked the 
Governor to not to call the meeting of the 
assembly. The present issue is not about the 
mistakes committed by the Congress Party, 
by Janta Dal or that are being done by the 
Janta Dal (S). The question before us is that 
in the 30 to 35 years of their rule, the Con
gress Party misused the office of the Gov> 
ernors in a big way and now the Janta Dal 
Government also did the same and the 
present Government of Janta Dal (S) is 
doing the same thing. Now the question is 
what we should do now. I would like to submit 
thatthe Sarkaria Commissbn was constituted 
after spending crores of rupees, it has sub
mitted its recommendations, but no discus
sion has been held in this House on the 
recommendations of the Sarkana Commis
sion which are about strengthening the fed
eral character of our Constitution and giving 
it a right direction. Once this is decided, after 
that no Government, whichever it may be will 
have the right to misuse the powers vested 
in that. This question has been raised here 
today that whether the Prime Minister's di
rection to the Governor was justified or not. 
If we concentrate on these two points, the 
whole situation will become clear. Mr. 
Speaker, Sir, you should protect it. I have to 
submit this thing on\y....(Interruptions).......

MR. SPEAKER: I have not allowed the 
adjournment motion.

PROF. VIJAY KUMAR MALHOTRA 
(Delhi Sadar); Mr. Speaker, Sir, the question 
is not whether the Bihar Government is 
working properly or not. If the question is 
only this, I would say that we do not like, 
whatever is happening in Bihar, ft is true that 
law and order situation has deteriorated there 
and the Laloo Prasad Government is doing 
nothing. How the situation is deteriorating. Is

{Interruptions)

SHRI JANAK RAJ GUPTA (Jammu): 
The question of misusing the office of the 
Governor is being discussed here. I would 
like to submit through you that I am not 
concerned with what has been said or what 
has not been said. It is for the Government to 
say what they have said. But I would like to
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bring It to your notioo that durk^ th * V.P. 
SIngh'sQovemmorit, wh«n B J.P . and C.P.i. 
m r«  supporting his Qovommsnt, it was or- 
darad a t3 o'clock in tha night tochangatha 
Qovamor of Jammu and Kashmir. A parson 
was sant thara through a spadal flight to 
convay thasa ordars! Tha National Front 
Govarnmant dismissad tha duly alaetad 
Qovammant by misusing tha offica of tha 
Qovamor. Now, thay talk of moral and mis- 
usa of tha powars of tha Qovamor. What 
thay hava to say about their own deads?

Thay hava committed so much sins that 
even a dip in the holy Ganges cannot ex
onerate them....(/nfamjpribns)....

SHRI RAf^ \f\LAS PASWAN (Hazipur): 
Mr. Speaker. Sir. just now. our friend saki 
that we had dismissed the Government by 
using the offk^ of the Governor. But to use 
the off ice of the Governor, for doing a wrong 
thing is the biggest sin. If you had to remove 
the Governor. Shri Yunus Saleem, youoouM 
do so, but the tendency to use him for a 
wrong work and through him, the 
Government...(l/)refrupf^s} ...Mr. Speaker, 
Sir, my submission is that this puppet Gov
ernment. which is running on the directbns 
of the Congress Party has stabbed them in 
the back and it is trying to destroy our federal 
structure. No other States are more properly 
governed than Bihar and Orissa, which has 
Janta Dal Government, Tamil Nadu and 
other States has also have Natonai Front 
Govamment and they worked very efficiently. 
Kerala and West Bengal which are working 
satisfactorily have left front Gcvemments. 
An other States whk:h are not governed by 
Janta Dal Government are in the grip erf 
communal riots but the situation in the States 
run by Janta Dal Govamment is very peaceful. 
I accuse the Janta Dal (S) Government that 
It is bent upon to topple the National Front 
Govemmants and left Front Governments in 
connivance with Congress Party. This will 
have a very bad result.

MR. SPEAKER: Please conckida your 
speech.

SHRI RAM V IU S  PASWAN.Therefora, 
I wouM like to submit that the federal struo* 
tureof our Constitutnn shouM be maintained. 
The Unbn Ministers who visit the Statea, 
shouM refrain from issuing such statements. 
This type of governance will not work that 
you visit a state from Delhi and say there that 
we are going to dismiss the  
Government.....(Int^rrupthns).......

[EngSsh]

SHRI T. BASHEER (Chirayinkil): Sir, 
hon. Madhu Dandavateji raised a point here 
based on a report published in the Indian 
Express. He hasgiven notice foradiscussk>n 
under Rule 193 and an Adjournment Motton 
also. I can understand this. But I wouki like to 
know what kind of a discussion is going on 
here. If you can in your wisdom consider the 
notica, under Rule 194 you can ask for the 
reactton of the Government and then deckle 
about the discusskMi. It is for you to decide. 
But already a discussbn is going on here 
and I don't know on that basis. Only you can 
decide about the discussbn. But this kind of 
a discussbn which is going on here is im
proper. {Interruptions)

[TranBtotfon]

THE MINISTER OF PETROLEUM  
AND CHEMICALS AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): Mr. Speaker. Sir, I 
have attentively read the notice of adjoum- 
ment motion moved by Prof. Madhu Dadavale 
and on which the hon. Members hava ax* 
pressed their views. I have also read the 
interview of the former Governor of Bihar, 
Shri Mohd. Yunus Saleem, which appeared 
in the Indian Express' yesterday. I call your 
attembn on three facts. The first one is that 
the Governor.....{In tw n p thn s )........
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PROF. SAIF-UD-DIN SOZ(Baramutia); 
Malviyaji, please yield for a minute. Sir, I 
want the rule of law of law in this House. 
Please allow me for a minute because you 
have allowed four members of the Janata 
Dal.

[Twjs/a//on]

The question is as to why we have been 
spending so much time of this House for 
Yunus Salim Saheb. I would like to sut>mit 
that all the Governments.....(/ntefTyptJons)

Mr Speaker, Sir, four Members of the 
Janta Dai have already spoken on this issue. 
Hadtherebeen better conditionsduring Janta 
Dal regime, the Jammu Kashmir Government 
woukj not have been dismissed that way. So 
far as Yunus Salim Saheb is concerned. I 
have seen him working as a typical admin
istrator in the capacity of Governor. He had 
organised a meeting to discuss the bcal 
problems of Lucknow. At that time I had 
asked myself as to whether he was con* 
ducting as a Governor or not because he 
was going beyond the limits of his powers 
and functbns as a Governor as laid down 
under the constitutk>n of India. In fact when 
he tried to hold a conference regarding the 
Babri Masjkl issue.

He was working practically as a Janata 
Del activist

It does not behove a Governor. (Ufter- 
ruptfontl^

SHRI RAM VILAS PASWAN: I am on a 
point of order, Sir.

MR. SPEAKER: Please let us listen to

SHRI RAM VILAS PASWAN: My point 
of order is that without any prior intimatton he 
is discussing the role of a former Governor 
and leveling aliegations against him also. 
{Interruptions)

MR. SPEAKER: But I dki not hear him 
making any allegatk>ns.

SHRI RAM VILAS PASWAN: In case he 
has levelled any allegatbn. against him, it 
should be expunged from the proceedings.

MR. SPEAKER: Yes. if any allegatk>n 
has been levelled, it shoukJ be expunged.

{Interruptbns)

[English]

MR. SPEAKER: Will you please take 
your seat?

llntenvptions)

PROF. SAIF-UD-DIN SOZ: 1 am con- 
eluding. Now, after being the Governor of 
Bihar.... {Intenrupttons ].....Now, he Is wash
ing the dirty linen in public; this does not go 
with the dignity of that Office. He shouki have 
given the statement while he was the Gov
ernor. (intenruf^hns)

SHRI PAUL R. MANTOSH (Nominated 
Anglo-Indian): Sir, the action of the Gover
nor cannot be discussed in the House, (/n-
terruptbns)

MR. SPEAKER: I am not permitting you, 
Mr. Hota. Please take your seat.

{IntBnvpttons)

PROF. SAIF-UD-DIN SOZ: As for re- 
moval of elected Governments, the previous 
Government led by Shri V.P. Singh, set an
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example in toppling the Governments such 
as Jammu & Kashmir Government {Inter* 
ruptions) (t is because of that, Kashmir came 
to the brink of disaster. It does not lie in their 
mouth to say anything about the elected 
Governments now.

SHRI BHABANI SHANKAR HOTA 
(Sambalpur): I am on a point of order. (In- 
terruptions)
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{interruptions)

MR. SPEAKER: Hota, what is this?

{intenvptions)

MR. SPEAKER: No, no, I have told you 
to take your seat.

{interruptions)

MR. SPEAKER: What is the point of MR. SPEAKER: Please take your seat, 
order? Mr. Hota.

{interruptions)

SHRI BHABANI SHANKAR HOTA: Sir, 
what we are discussing is not the rote of 
Governors; but the conduct of the Prime 
Minister in asking the Governor not to sum
mon the Bihar Legislative Assembly. {Inter-
ruptions)

MR. SPEAKER: There is no point of 
order, Mr. Hota. Under the pretext of ‘point of 
order’, you are not allowed to speak. Please 
take your seat. Shri Inder Jit.

{Interruptions)

[Translation]

MR. SPEAKER: Indrajit ji, please be 
very brief.

{interruptions)

[English]

MR. SPEAKER: Mr. Hota. I told you. 
Please resume your seat. I have not allowed 
you, please take your seat.

{interruptions)

MR. SPEAKER: I have not permitted Mr. 
Hota to speak.

{Interruptions)

SHRI INDER JIT (Darjeeling): Vir. 
Spdaker, Sir, the interview given by 
Mohammed Yunus Saleem raises a matter 
of grave importance to the future of our 
democracy and its functioning. I therefore 
support the demand made by various sec> 
tions of the House that the Prime Minister 
should come here and clarify the matter.

I happened to have broached the subject 
with him informally in the Central Hall yes
terday. He denied it. {Interruptions) He should 
come and clarify it here.

But apart from this, I feell that the time 
has come when we must discuss the office of 
the Governor in a fullfledged discussion 
because the office of the Governor has been 
reduced to be something worse than that of 
a chaprasi. 1 say this with all sense of re
sponsibility. {inten’uptbns)

[Translation]

MR. SPEAKER: No, no, do not use the 
word 'Chaprasi’. That post also has a dignity 
of its own.

{interruptions)

SHRI INDER JIT: Is that word 
unparliamentary. Sir?
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MR. SPEAKER: No, but we cannot have 
a discussion in his name.

[Engh'sh]

SHRI INQRAJIT GUPTA: The word 
'Chaprasi* is unparliamentary. {Interruptions)

[Transtation]

MR. SPEAKER: It have not permitted it.

SHRIRAMVILASPASWAN:AChaprasi 
also has a dignity of his own. And one who 
undertaî es the duty of a Chaprasi, has his 
own place of dignity. (Interruptions)

MR. SPEAKER: I is not the question of 
being unparliamentary but that of the dignity 
of the post.

[English]

No, no. it is not in a good taste.

{Interruptions)

SHRI INDER JIT: Sir, ultimately it is a 
question of character and I do wish that 
Mohammed Yunus Saleem had shown 
courage and character while he was the 
Governor and have made his remarks then 
and made them public.

What is happening today? We have 
reached a point where the Governors are 
holding office on a day-to<lay basis. They 
are being removed arbkrarity. We have now 
an altogether new philosophy brought in 
where under with the change of the Central 
Government all Governors must go.

I do think that is the light of the Sarkaria 
Commission's report, there ought to be a 
very dear discusston, a fullftedged discus
sion, and proper guidelines drawn up on the

role of the office of the Governor. Otherwise, 
we will be moving towards disaster.

[Translatk>n\

SH RI DHARM PAL SHARMA  
(Udhampur): Mr. Speaker, Sir, mostly these 
are the Bhaniya Janata Party memt>ers who 
are speaking on the recommendations of the 
Sarkaria Commission as well as the role of 
the Govemor. Yesterday Shri Jaswant Singh 
spoke on that point and today Prof. Vijay 
Kumar Malhotra has dwelt on it. But they did 
not make a mentton of the Sarkaria Com
mission at the time when the two persons of 
their own party were appointed as the Gov
ernors by the Natk>nal Front Government on 
the recommendatk>n of the Bhartiya Janata 
Party whk^» was one of the supporting par
ties of the Govemment. Out of those two 
governors, one was the person who had 
k>een defeated by our Party candidate in the 
elections of 1989.

**lt was on their recommendations that 
he was made the Governor of Orissa and the 
other Member of Parliament.....  {Interrup-
tions)

[English]

SHRI RAM NAIK (Bombay North): I am 
on a point of order. {Interruptions) The 
Governorcannotbediscussed hereby name. 
He has taken the name of the Governor. 
{Interruptions)

[Translation]

SHRI DHARM PAL SHARMA: I have 
every right to say that why cannot I?

MR. SPEAKER: The name of a person 
should not be mentioned in the House. Do 
not mention any name.

*Not recorded.
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SHRI DHARM PAL SHARMA: Thdrg 
was another Mambar of Pariiamant who had 
baan appointad as thaQovamor of Mizoram. 
And now thay ara talking of Sarkarfa Com* 
miaabn?

MR. SPEAKER: It is anough. so now 
taka your saat.

SHRI DHARM PAL SHARMA: Two of 
tham had baan appolntad as tha govarrK>rs 
than how is it today that thay ara talking of 
Shri Yunus Salim? {Int^rruptlonB)

Ona can aaa as to what la happaning 
today in Bihar? Yastarday Harijan laadar of 
Mr. Paswan's araa, Shri Ram Sundar Das 
who is tha also Prasidant of tha Janata Dal 
had ooma to Dalhi.

MR. SPEAKER: Piaasa taka your aaat 
It is anough.

SHRI DHARM PALSHARMA: Hlahouaa 
was attackad thara. Ha saM that ha had tha 
faar of Shri Laioo Prasad Yadav. Is this your 
Bihar Govarnmant that tha housas dt thosa 
who raisa thair voica against Shri Labo 
Prasad Yadav ara attackad? Evan tha houaa 
of tha Janata Dal Praskiant is not sparad. 
(Int^rrupthna)

It it Is a fact than it is somathkig vary 
paiful forus. But such things should not 
happan. {In fm p th n s )

SHRI KAPIL DEV SHASTRI (Sonapat): 
Mr. Spaakar. Sir, through you I would Nka to 
maka it daar that undar tha Gonstitutbn of 
thisoountry all tha paopla-rlght from tha laval 
of a Shudra to tha laval of Brahmin or from 
tha laval of a Chapraaito that of tha Prasidant 
hava tha right to vola and votarsonly ara tha 
aladoraoftha govarnmant. IChallanga Indra 
Jit Ji to ramova any Chapraai from Ns offica 
If ha astlmatas him so low. That way ha is

insulting tha antira Chapraai community. 
Tharafora, through you IwouMlikatoraquast 
him to withdraw his words. (Inlamiplfoiif)

[Englbh]

SHRI VISHWANATH PRATAP SINQH 
(Fatahpur): Mr. Spaakar Sir. I would ilka to 
spaak on this point. Tha cardinal issua Is 
whathar or not tha Prima Ministar did say as 
has baan mantionad. In fact, that has baan 
aUa*trackad tiy raising othar issuas. Thay 
ara vary raiavant and important issuas but 
tha point today and which is raisad is about 
tha conduct of tha Prima Mlnistar, as to 
whathar or not tha Prima Ministar dkl say as 
has baan mantionad. Tha Qovammant or 
tha Prima Ministar should coma fon̂ fard and 
clarify this point. Whatavar may hava baan 
sakl. at laast. mysalf as tha Prima Minlstar 
wouM hava navar XM  any Govarnor to do 
anything against tha Constitutk>n and all 
othar confusion is basba tha point. Tha 
quastion is whathar or not tha Prima Minister 
dW tell Mr. Yunus not to call tha Assembly. 
This is the issue before us now. {Infrruptions)

SHRI VASANTSATHE: I think we have 
spent enough time on this questbn. We 
couki have understood the credibility of the 
pokit raised by Hon. Members about a 
statement alleged to have been given by a 
diamlssed Qovemor, provWed there was 
any questbn of accepting the veracity or 
truth. Sir, we hava not yet accepted the 
varadty of the intarvlewgivenby him, whether
It Is authentic or not........{lnt0rruf>tionB)
..... Secondly, whatherthese vbws are worth
taking notk» of ie alao quaatbnable.....
(M)am|9rib/is)....Sir, )ust now the ex-Prime
Mblatar was trying to Justify onthls point........
{htwrupHona)...... Those who behaved vir
tually lice Duryodhan and Dushashan in 
their own time about tha Constltutbnal 
DraupadMhIa Is tha posltbn of the Qovemor- 
are today trying to be virtuous and trying to 
give aermons dbout a partbular Go^emor 
being told aomathing by the Prime



Minister.......... {Interruptions) I would lik i^
know as to whether or not the Prime Minister 
is In any way obliged to accept what the ex- 
Governor or the dismissed Governor has
said....... (Interruptions)..........Why should he
accept? I would like to know as to why shouki 
he accept...... (Intorruptions).......

SMRIBASUDEB ACHARIA (Bankura); 
Why not? {interruptions)

SHRI VASANT SATHE: I do not think 
so. It is entirely lor the Prime Minister to 
accept or deny it. If I were the Prime Minister 
I personally would not have given even the
least attentk>n to it............ (interruptions)
........ It IS not worth even the paper on which
that interview is printed because this Gov
ernor in his entire behavk>ur, as was just now 
pointed out, did not keep the dignity of the 
Governor while he was the Governor. We 
know he disgraced the positbn of the Gov
ernor by dabbling in the Babri Masjki matter 
which is not a business of the Governor to do 
and by trying to arouse communal pas
sions........

PROF. MADHU DANDAVATE: On a 
point of order. According to Rule 353 of the 
Rules of Procedure and Conduclof Business 
in Lok Sabha. if the conduct of a person In 
high office has to be discusses, that can only 
be done on a substantive motkm. He is trying 
to make an allegation against him when he 
was aGovemor. That is not permlsstt>leto be 
discussed here except on a substantive 
motton under Rule 353........ (fnterruptions)

SHRI VASANT SATHE: I am very glad 
that he has raised this point. R is he who 
raised this question. That also relaled to the 
conduct of the Governor.

PROF MADHU DANDAVATE: I had 
discussed the conduct of the Prime Minister, 
not of the Governor.

SHRI VASANT SATHE: Thai was in the

context of what the ex-Governor had eaki, 
othenwise the Prime Minister*soonductwouki 
not be relevant. Unless that is quoted, you 
cannot do that. He brought the ex-Governor. 
If you see the rule, it relates to persons in 
high offices, not ex-Govemor, or more per
tinently. not the dismissed Governor.

Today, he is not the Govemor. He is an 
ordinary citizen of this country. He has given 
an interview. In what capacity 7 He cannot do 
that in his capacity as Govemor. He has 
given an Interview as a dismissed Govemor 
Have we not discussed Jagmohan here? 
We have discussed so many ex-Governors 
in this House. We are also discussing ex-
Prime Ministers...............(Merruptions) If
Prof. Madhu Dandavate’s point of order is 
oonrect, then Mr. Yunus Saleem, as an ex- 
Govemor cannot be discussed forthe rest of 
his life.

PROF. MADHU DANDAVATE: I have 
noot>|ection in discussing about him after he 
resigned. (Interruptions)

[Translation]

MR. SPEAKER: You may resume your 
seat; It is a point of order.

SHRI YAMUNA PRASAD SHASTRI
(Rewa): Mr. Speaker, Sir.......... (Intenvptbns)
How do we convene a meeting of the Leg
islative Assembly. In our country, the Con- 
stltutk)n is supreme. Inthe Constitution, there 
is a provision which stipulates as to how to 
convene a sessk>n of the Legislative As
sembly and also, who Is competent to do so. 
One provisbn is that the Cabinet takes a 
decision and advises the Govemor and the 
Govemor summons the meeting of Legisla
tive Assembly accordingly. (Intem/ptions)....
The second questid̂ n relates to Rules of 
Procedure and Conduct of Business, ac
cording to which if Legistative Assembly is 
adjourned and not prorogued, the Speaker 
of Legislath^e Assembly or Lok Sabha,
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whatever may be the case, can convene the 
House, (interruptions) In the entire process 
neither the Prime Minister nor any Cabinet 
Minister comes into picture, (interruptions) If 
the Prime Minister has directed the Gover- 
nor not to convene the session of Legislative 
Assembly, he has grossly violated the pro
visions of the Constitution.

MR. SPEAKER: Shastriji, kindly take 
your seat. There is no point of order.

(interruptions)

[Transiation]

[Trertsiation]

SHRIK. C. TYAGI (Hapur): Mr. Speaker, 
Sir. I am on a point of ot6ex.,..(interrup(tions)

MR. SPEAKER: Under which rule is 
your point of order.

SHRI K. C, TYAGI: My submisston is 
that you never give an opportunity to the new 
Members to express their views, (interrup-
tions)

MR. SPEAKER: This is not a point of 
order.

MR. SPEAKER: Mr. Inder Jit, what is 
your point of order?

SHRI INDER JIT: In the course of my 
submissk>n I made a remark.

lEngiish]

SHRI INDER JIT: The point of order is 
that the remark made by me has been unfairly 
expunged and 1 want to protest against the 
decisk>n. I said in all responsibility that we 
have reduced the office of the Governor to 
something worse than that of a 'Chaprasi* A 
Chaprasihas at least to be given a notice for 
his removal but the Governors can be re
moved arbitrarily without any notice.

[Transiation]

MR. SPEAKER: No. There is no point of 
order.

(interruptions)

(interruptions)

[English]

[Engiish]

SHRI S. KRISHNA KUMAR (Quilon): 
Chaprastes are very honourable people and 
they should not be compared with some of 
the present day governors. (Interruptions)

[Translation]

SHRI VASANT SATHE: Mr. Speaker, 
Sir, it has already been decided that

[Engiish]

ex-governors can be discussed on a 
point of order.

[Transiation]

There Is no logic In the point of order. 
The questk)n is that the mistake made by 
Shri Yunus Salfm and the Address he made 
in the Assembly............. (interruptions)

SHRI INDER JIT: How can you expunge 
K? What I have said is not unparliamentary 
so, it cannot be expunged.

(interruptions)

SHRI SHARAD YADAV: Mr. Speaker, 
Sir, it is not good. Mr. Sathe is using 
unparliamentary words. He should not level 
allegations. He should confine himself to the 
point under discussion, (interruptions)
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SHRIVASANT SATHE: P\ease be pa
tient. The main question is that what ted to 
the dispute. Can the Governor, who Is ap
pointed by the President, criticism in his 
Address the actbn of the President? He 
criticised the President for imposition of 
President's rule inlamilNadu. {Interruptions)

SHRI .RAJVEER SINGH (Aonia): Mr. 
Speaker, Sir, I am on a point of order. The 
Minister of Parliamentary Affairs was half 
way in his reply when allthe Members started 
interrupting. Mr. Satrie has spolcen thrice. 
This is not the right approach. The Minister of 
Parliamentary Affairs should complete his 
reply. {Interruptions)

MR. SPEAKER: There is no point of 
order in it.

{intenvptions)

SHRI VASANT SATHE: Just now our 
friend Shrt Sharad Yadav said that the 
Government in Tamil Nadu was doing rê  
markable social service...........{intenvptions)

The Government in Tamil Nadu was 
imparting social justrce to the people, in this 
context, I wouki like to ask you whether 
social service implies provkling shelter and
training tothe traitors. {Interruptions)......The
basic question is whether the President 
dismissed the Government of Tamil Nadu on 
this ground? I wouki like to know whether a 
Governor can term the actbn of the Preskient 
as arbitrary and wrong. Is it within his
powers?.... {Interruptions) This mistake was
committed by the then Governor of Bihar, 
Shri Yunus Salim...

SHRI INDRAJITGL*'>TA: He is saying 
absolutely incorrect thing.

[Englbh]

I stand by every word that I uttered.

SHRI SAIFUDDIN GHOUDHURY: Sir. 
have you received any motion from Hon. Mr. 
Vasant Sathe to discuss the conduct of the 
then Governor of Bihar? You have not re
ceived any notbe. Right? The adjournment 
motbn is on the directive given by the Prime 
Minister to the then Governor of Bihar. On 
that, we are deciding whether you are going 
to alk)w the motbn or not. Now you may 
directly ask the Government’s representative 
to make the clarificatbn. But I am sorry to say 
that we are wasting so much of time on 
irrelevant issues.

MR. SPEAKER: It is no point of order. 1 
have permitted him because he wanted a 
clarifbatk>n.

[Translation]

SHRI VASANT SATHE: Please listen to 
me. He is vehemently supporting Yunus 
Salim who had levelled aliegatbns against 
the Presklent. His allegatbn isthatthe Prime 
Minister had asked him not to convene the 
sessbn of the Assembly. Is that what you 
want to say? I just want to know from my 
friends that if Shri Yunus Salim is such a 
noble person....

SHRI SAIFUDDIN CHQUDHURY: No
body uses this word.

SHRI VASANT SATHE: You want to 
say that he is bold and honest and that is why 
he is giving interviews. This is v*hat you 
exactly want to say. Is not it*> I want to ask my 
friends that if he is so bold and honest, who 
stopped him saying in his Address that the 
Prime Minister had told him like 
\h\s..{Interruptions) ..Against the Prime 
Minister {Interruptions) ...Friends, just listen

SHRI VASANT SATHE: Of course not. to me.
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He should havo. under protest, tendered 
his resignation. Then, we would have un-
derstood his honour. We would have even 
tried to speak for him If that man showed the 
guts at that time to protest against the alleged 
interference of the Prime Minister. I would 
have understood that. (Interruptions)

SHRI SOMNATH CHATTERJEE: Sir, 
he is misusing the Parliamentary 
Fonjm...(lnterruptions)

SHRI VASANT SATHE: Now, when he 
is dismissed, he has decided to give an 
interview and rake up all these things and 
make allegations against the Prime Minister. 
I would say that it does not deserve the 
notk;e of not only the Prime Minister but even 
that of this House. We are unnecessarily 
wasting the time of the House by discussing 
this. {Intenvptbns)

[Translation]

MR. SPEAKER: Shri Satya Prakash 
Malaviya.

SHRI RAM VILAS PASWAN: You have 
called him but I have a point of order. My 
point of order is that we have given a notk;e 
of an Adjournment Motion on the behaviour 
of the Prime Minister. To tell us whether the 
Prime Minister has said such a thing or not, 
a Minister higher than the Prime Minister 
shoukJ be called. By calling a Minister working 
under him, Prime Minister’s....

MR. SPEAKER; I have summoned the 
Minister of Parliamentary Affairs. There is no 
point of order.

SNR’ RAM VILAS PASWAN; Please 
listen to my point of order.

MR. SPEAKER: There is no point of 
order.

SHRI RAM VILAS PASWAN: I want to 
tell that in this very House on a previous 
occasbn when a discussion relating to the 
Prime Minister was hekJ, a Minister had 
issued a denial but the Prime Minister later 
came and admitted that to be correct.

{Interruptions)

Therefore, you may send for the Prime 
Minister and ask him to reply.

MR. SPEAKER: Please resume your 
seat.

SHRI SATYA PRAKASH MALAVIYA; Mr. 
Speaker, Sir, an interview of the ex-Governor 
of Bihar Shri Mohammad Yunus Salim has 
been published in yesterday’s "Indian Ex-
press” and I have read it..I want to submit 
that Shri Mohd. Yunus Salim, who was the 
Governor of Bihar, by giving an interview on 
an incident that took place during his time as 
Governor has brought down the prestige of 
the office of the Governor.

Secondly, I would like to say that it is not 
obligatory on the part of the hon. Prime 
Minister to make a statement in the House 
about that was said about him by the former 
Government of Bihar which has appeared in 
the newspapers. Because Shri Mohammad 
Yunus Saleem has violates the oath of se-
crecy that he had taken at the time of assuring 
the charge of the post of Governor. Thirdly, 
I would like to submit {Interruptions) 
The issue is not so important that an Ad-
journment Motion would be necessary for 
this. Fourthly, my submission would be that 
the ground on which Shri Sharad Yadav 
used the word puppet for this Government, is 
totally baseless. This Government will dis-
charge its constitutional responsibilities in 
regard to any G^ cirnment or Governor who 
goes agai'“.>[ the constitution.
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PROF. MADHU DANDAVATE: 1 am on 
•  point of ord«r. {Interruptions)

MR. SPEAKER: Nirmalbabu. Prof. 
Dandavate is on a point of ordar.

{Int0mjptbn$)

SHRI NIRMAL KANTI CHATTERJEE 
pumdum): Mr. Spaaker, Sir, ha has admit- 
tad that tha ax-Oovamor has qona against 
tha oath of sacracy which imfMias that it is 
trua. Tharafora, tha Prima Ministar should ba 
cailad upon to axplain.

{Infrrvp^iont)

[Trwlution]

PROF. MAOHU DANDAVATE: Mr. 
Spaakar, Sir. I am on a point of ordar. Tha 
hon. Ministar said now that tha Qovamor 
took tha oath of Offica of sacracy and thara 
altar tha talks haM undar tha offk:ial Sacrats 
Act what ha sakJ. is.........

(kftmrupdonM)

SHRI SATYA PRAKASH MALAVTYA: I 
hava not uaad tha woids Offictal Sacrals 
Act*.

PROF. MAOHU DANDAVATE: You 
hava uaad tha words Official SacrHs Act*. 
You go through tha raoord.

SHRI SOMNATH CHATTERJEE: te 
rapa of Constitution an official aaaaC?

PROF. MADHU DANDAVATE: Thaia ia 
somathing cailad raflax adbn. That maans 
ona in d u i^  in actk>n bafora brain takas 
cognizanca of H. I haard daarly, ha was 
talking about Offteial Sacrat Act.

MANY HON. MEMBERS: No. no.

PROF. MADHU DANDAVATE: Yas. ha 
dM it.

{hterrvptions)

DR. THAM6IDUFIAI: If an hon. Member 
says that ha has not saki it, than it shouki ba 
taken as *not saM it’.

SHRI SOMNATH CHATTERJEE: Mr. 
Speaker, Sir, you go through the record just 
now.

{Inlerruptions)

SHRI SATYA PRAKASH MALAVIYA:

You can go through the record.

PROF. MADHU DANDAVATE: You 
have sakl it. You go through the proceed- 
inos. Sir, you go through the record, give the 
ruling just now and it you feei that the record 
does not contain *Officiai Secret Act* then 
you can withdraw your ruling with retro
spective effect. He saki it. {Interruptions)

My contentk)n is that, if there are certain 
dassifiM documents, important official se
crets which have t>een already classified, 
about that, you cannot reveal, but if the 
Prime Minister or any executive indulges in 
an unconstitutk>nal act. in that case, the 
Governor is not required to keep the secrecy 
because any communicatton which is un- 
constitutk>nai and violative of the Constitu- 
tk)n. that cannot be conskJered as offksial 
secret and the Offkaal Secrets Act does not
app*y-

SHRI SOMNATH CHATTERJEE: Can 
rape of Constitutksn b» ionored because of 
so-called offcial secrecy?

SHRI INDRAJIT GUPTA: According to 
you, rape of Constitution is also 
unpMiiamentaiy because it talks about rape. 
(kflmruptions)

PROF MADHU DANDAVATE: Mr. 
Maiaviya, Your memory is so short..

SHRI SATYA PRAKASH MALAVIYA: I 
have not used the words Offcial Secrets 
Act.

SHRI VASANT SATHE: He has not. 

[TranMiofU

SHRI L.K. ADVANI: Mr. Speaker, Sir, I 
am distressed to say that the hon. Minister in 
his reply of this one and half hours discus- 
sk>n has further tarnished the image of the 
Prime Minister and the Government He has 
not contradicted any of the points made in 
the House in this regard, rather without 
making any utterance he has endorsed the 
views made In the House. He further saki 
that he win not say anything in this regard 
because Shri Saleem was a Governor at that 
time and the talks hok:! between him and the 
hon. Prime Minister fail within the purview of 
secrecy. {Intem^siiona) I am not talking of 
the words. I am talking of the essence. It 
hardly matters whether the hon. Minister
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used the word. Offtciai secrecy or the Oath of 
secrecy rK>t, but the ground on which he is 
not presenting the factual position before the 
Mouse is not a proper ground, tt Is just the 
same thing as it was alleged by Shrl 
Chidambaram yesterday that the Chief 
Minister of Tamllnadu has set up ULFA 
training camps. If he will say now that since 
he has taken the Oath of secrecy, he will not 
say whether training camps were set up or 
not« what could be done. If somebody talksof 
something unconstitutiondl it should not be 
put within the purview of secrecy. The Oath 
of secrecy should not be applied here. The 
question that has been rats^  in the House 
it to know whether the hon. Prime Minister 
had asked the Governor not to summon the 
Assembly 8essk>n. If he said so, he went 
against the Constitutk>n. As such, Oath of 
secrecy is not applicable here. ( Intorruf^ns)

Mr. Speaker. Sir, now the positbn will 
be got clarified if the hon. Prime Minister 
comes himself and says as to what had 
transpired between them....(/nferrupfb/75)

[English]

SHRI P. C. THOMAS (Muvattupuzha); 
Sir. I am on a point of order. (Interruptions) We 
have now been enlightened by the Leader of 
the Opposition as welt as by Mr. Dandavate. 
They have said that if something unconstitu
tional transpires, that can be leaked out. and 
that will not in any way affect the Official 
Secrets Act. I would like to 
know....(Interruptions)

MR SPEAKER: What is the point of 
order?

SHRI P. 0. THOMAS: That is on record- 
thls is the point of order; I am raising it under 
rule 376. If that is true, I would like to know 
this, because that has already come on 
record, whether under the Official Secrets 
Act or under whatever be the oath of se
crecy, is it not incumbent on the part of the 
Governor when something unconstitutional 
transpires, to leak it out. to speak about it at 
that time, when he was the Governor? He 
has kept it secret till he has been dismissed. 
{Interruptions)

SHRI VASANT SATHE: That is the is-

[Translation]

SHRI SATYA PRAKASH MALAVIYA: 
Mr. Speaker, Sir, I wouM like to make only 
two submissk)n8. First is that there can be no 
discussion about the tenure of a Governor In 
the House. The rules are dear in this r^ard . 
Secondly, at the time of giving inten/iew to 
the press. Shri Saleem used to be the Gov
ernor of the State. As such, so far as the hon. 
Prime Minister is concerned. Shri Saleem 
shouki have protested at that time when the 
former asked him to do this or that. At that 
time, he neither Issued any statement nor 
protested against tt to the Preskient. Now 
that he is no more a Governor, he has given 
this interview. In view of all those factors, I 
would request that the adjournment motbn, 
notk:e of which has been given by Prof. 
Madhu Dandavate and Shri Ram Vilas 
Paswan, may not be 
accep\9d,.,.{lnt9mptions)

[English]

SHRI SAtFUDDIN CHOUDHURY: We 
want to know whether you are calling the 
Prime Minister to the House to make the
clarifk;atbn.

SHRI SOMNATH CHATTERJEE: It Is 
not clear whether the Prime Minister wilt 
come to the House or not.

[Translation]

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, after the hon. Min
ister of Parliamentary affairs has made his 
statement, it becomes all the more neces
sary for the Prime Minister to come and 
clarify the position because the situation has 
become more complicated folbwing the 
statement made bythe hon. Minister. It means 
that the Government is not in a position 
either to admit or deny it. {Interruptions)

[English]

SHRI SOMNATH CHATTERJEE: In 
view of the reply given by the Minister of 
Pariiamenta7  Affairs, which amounts to an 
admissk>n of the statement of the Prime 
Minister, we walk out of the House.

At this state, Shri Somnath Ohatterjee and 
some other hon, Mambers left the House ^

sue.
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PAPERS LAID ON THE TABLE

Annual Reports and Ravlawa on tha 
working of tha Indian Patroehamieala 

Corporation Llmltad, Vadodara, Cantral 
In^Huta of Plaatlc Englnaarlng and

Taehnology, Madraa for 1980-90, 
ate. ate.

[Translation]

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA* 
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MAUVIYA); I beg to lay on the 
Table:

(1) A copy each of the following pa
pers (Hindi and English versions) 
under suk>'8ection (1) of section 
619A of the Companies Act, 
1956;-

(i) Review by the Government 
on the working of the Indian 
Petrochemicals Corporation 
Limited, Vadodara, for the 
year 1989-90.

(ii) Annual Repon of the Indian 
PetrochanrM f̂ils Corporatk>n 
Limited, Vadodara for the 
year 1989-90 along with. 
Audited Accounts and 
comments of the Comptrol
ler and Auditor General 
Thereon. {Placed in Library. 
See No. LT—2155/91J

(2) (i) A copy of the Annual Report
(Hindi and English versk>ns) 
of the Central Institute of 
Plastics Engineering and 
Technology, Madras, for the 
year 1989-90 along with 
Audited Accounts.

A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Central Institute of 
Plastics Engineering and 
Technok)gy, Madras, for the 
year 1989-90. [Placed in 
Library. See No. LT—2156/ 
91J

(3) (i) A copy of the Annual Report
(Hindi and English verstons) 
of the Petrof ils Cooperative 
Limited, Baroda, fortheyear 
1989-90 along with Audited 
Accounts.

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Petrofils Cooperative 
Limited, Baroda, fortheyear 
1989-90. [Placed in Library. 
SeeNo.LT—2157/91]

(4) A copy each of the following 
statements (Hindi and English 
versions) showing the action 
taken by the Government on 
vark>us assurances, promises 
and undertakings given by the 
Ministers during the various 
sessbns of Eighth and Ninth Lok 
Sabha:-

Eighth Lok Sabha

(i) Statement No. XXIX^Sixth 
Session, 1986
[Placed In Library. See No. 
LT—2158/91J

(ii) Statement No. XXVII— 
Eighth Sessbn, 1987 
(Placed in Library. See No. 
LT—2159/91]

Statement No. XXIV—II Part

f'apers lbm 362
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of Eighth SMcion, 1967
[PIW MdinUbraiy.SMNo.
LT-^160«11

(Iv) Stateirant No. XXm—Ninth
SMsion.1987 
{Ptaoed In Ubrary. Sm  No. 
LT-2161/91J

(V) Statemttdt No. XXI—T«nth
Sossion, 1088 
[Plaood in Lft>rary. S00 No. 
LT—2162/91]

(vi) Statemont No. XVII—Elov- 
•nthSossbn, 1988 
(Plaood in Lbrary. S00 No. 
LT-2163/91J

(vil) SUtomantNo.XIV—TwAlflh
Sottion. 1988 
(PlaoMjinLftKaiy.SMNo. 
LT-2164/91]

(vili) Statam«nt No. Xllt—Thir- 
toonth Session. 1989 
[Placed in Library. Saa No. 
LT-^185/91]

(ix) Statamant No. X—Four
teenth Session, 1989 
[Placed in Library. Saa No. 
LT—2166/911

Ninth Lok Sabha

(X) Statement No. VIII—First 
Session, 1989 
[Placed in Library. Saa No. 
LT—2167/91)

(xi) Statement No. VII—Second
Session, 1990 
(Vol. I & II)
[Placed in Library. Saa No. 
LT—2168/91]

(xli)

Session. 1990
[Placed in Lbrary. Saa No.
LT-2169/91]

Statamant No. I—Sixth 
Session. 1990-91 
(Placed in Library. Saa No. 
LT—2170/91]
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Annual Report of and Review on the 
working pf nml ElaetrmoaCion 
Oorporatlon Umltad, Naw Dattil 

for 1989-90.

THE M»4ISTER OF STATE M THE 
MINISTRYOFENERGY(SHRIBABANRAO 
DHAKANE):Mr. Speaker. Sir. I bag to ley on 
thaTiM a:-

(1) A copy of the foMovmg papers 
(Hindi and English varsbns) 
Under sub-seoibn (1)of sactkxi 
619A of the Compitfiies Act, 
19S6>

(i) Review by thaOovammant 
on the working of tha Rural 
Elactrificatbn Coiporation 
Limitad, Naw DaIN, for tha 
year 1989-90.

(H) Annual Report ol the Rural 
Electrificatbn Corporation 
Limited, Naw Delhi, for tha 
year 1989-90 along whh 
Audited Accounts and 
comments of the Comptrol
ler and Auditor General 
thereon.

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men- 
tk>ned at (1) above. [Placed in 
Library. Saa No. LT—2171/91]

(xli) Statement No. Ill—Third
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MR. DEPUTY-SPEAKER: The House 
shall now take up matters under rule 377. 
Shri Udayslngrao Qal(wad.

(Q Need to leeue direetione to 
•pex oooperative Organiee- 
tione of Msharaehtraandolher 
financial Inatltutlona to oome 
to the eld of farmere of Weet- 
em Maharaehtra who produce 
jegree

SHRI UDAYSINGRAO GAIKWAD 
(Kolhapur); The western Maharashtra com
prising Kolhapur, Sangli, Satara distrids Is 
famous for jsgree production both in India 
and abroad. Jagree is exported to Gulf 
countries in abundance to fetch mWions of 
dollars to ease foreign exchange crisis. With 
the Gulf war, importing countries are not 
lifting goods; whereas jagree season is in full 
swing since bng.

The markets of Kolhapur, Satara and 
Sangli are overflooded with jegree. 
ResuKantly, cultivators are unable to pay 
dues of cooperatives and other agencies. 
Meetings wHh marketing committees, fed
erations and State Governments have taken 
place.

Though the Maharashtra Govemment 
Is trying to solve crisis with limited financial 
resources, the problem remains unresolved, 
as marketing federations have not come out 
either to purchase jagree or advance bans 
to farmers. The Unfcin Agriculture Ministry 
must issue directbns to the apex Coopera
tive Organisattons of Maharashtra and other 
Financial Institutions to finance farmers by 
granting bans upto 70 per cent of goods

through approved warehouses, to ease the 
sItuatkHi.

I am afraM that If action Is not taken 
forthwith, the farmers may start agitatbn, 
crealing law and order problem in the State, 
thereby affecting future agricultural opera
tions adversely.

(II) Need to expend Kodungalkir 
I eiepnone Bxonanye El i%eniia

PROF. SAVITHRI LAKSHMANAN 
(Mukundapuram): Kbdungalkir has a place 
of eminence In the history of Kerala. It is at 
Kodungallur that St. Thomas first landed in 
kidia. The first mosque in India was built by 
Cheraman Perumal at Kodungallur. Two of 
the famous Hindu temples of South India. 
.Kurumba Bhagavathi* and 
ThiruvamehMoilam* are aft KodungaNur.This 
place attracts thousands of tourists and pil
grims every year. KodtmgaHur has got a 
large number of non-reskient Indians and 
hence the area is progreeslng. With the 
highestdensltyof popuiaftior* with high literacy 
Kodungallur has one of the largest com
mercial and trade centres in Kerala called 
*Kbtteppuram*. But yet, Kbdungallur Tele
phone Exchange is not expanded for the 
past several years. Even though some land 
was purcha^ the department a few 
years back, there is no progress in con* 
structing a bulbing. So, I humbly request the 
hon. Minister for Teleoommunbatbns to is> 
sue necessary orders for the expansbn of 
Kodungallur Telephone exchange.

(III) Need to connect Koklnada by 
air

SHRI M. M. PALLAM RAJU (Kakinada); 
East Godavari district, the largest district tn 
Andhra Pradesh with a population of nearly 
50 lakhs is yet to find a prominent place in the 
civil aviatbn map of the country. A district 
that Is predominently agriculture based, 
industrialisation is taking off in the district in
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a big way, wKh the utilization of the gas 
reserves in the region.

The fastest pace is noticed at Kal(inada. 
the district headquarters, where two large 
fertilizer plants have come up arid where an 
NTPC power plant and a Naval Amphibious 
Warfare Training School are coming up. 
Various other private sector enterprises a 
too have proposals of setting up plants due 
to the proximity of the gas reserves. The port 
too is being developed into a deep water port 
with an ADB loan of Rs. 134 crores.

With all this activity taking place and 
with Kakinada poised to become a major 
industrial centre, it deserves to be on the 
Indian aviatbn map. There is urgent need to 
link Kakinada by air, as soon as possible. It 
is hoped that the civil aviatk>n Ministry wouki 
take note and include this in the budget 
sessbn and the Eighth Five Year Plan.

(iv) Need to divert Nattonal High- 
way No. 24 outside the densely 
populated town of Faridpur 
(District Bareilly) in U.P. to 
prevent accidents

[Translation]

SHRI RAJVEER SINGH (Aonia): Mr. 
Deputy Speaker, Sir, Faridpur (District 
Bareilly) is a densely populated town fre
quented by students, traders and general 
pubik). The National Highway No. 24 passes 
through the densely populated area of this 
town. Due to acute traffic congestbn. acci
dents have become a thing of daily occur
rence with leads to bk>ckade of traffic resulting 
in a lot of inconvenience to the people of all 
walks of life.

the densely populated town so as to ease 
traffk: congestk>n on the Natbnal Highway 
No. 24 and to prevent road acckients.

[English]

(V) Need to provide latest equip
ment to the Gujarat Car>cer and 
Research Institute, Ahnneda* 
bad

SHRI KHEMCHANDBHAISOMABHAI 
CHAVDA (Patan): The Gujarat Cancer and 
Research Institute, Ahmedabad provides 
comprehensive cancer treatment sen^k:es 
regarding prevention, early diagnosis and 
multimodal treatment by procedures like 
surgteal radiotherapy, Chamotherapy, hor
mone and immune therapy etc.

The Gujarat Cancer and Research In* 
stitute was recognised in 1980 by the Gov- 
ernment of India as a regional Cancer Re
search Centre. During the years 1988-89 
there were 39638 cases registered in the 
GCRI of whom 14174 cases were found to 
be suffering from cancer as confirmed by 
clinical radk)k)gk:al and pathok>gk^al exami
nations and were given appropriate cancer 
treatment at the GCRI. It was observed that 
about 50 per cent of cancer cases admitted 
at the cancer hospitals were from the lower 
income groups with monthly income of Rs. 
500 or less.

The Indian Council of Medical Research 
has selected the GCRI hospital's Pain Relief 
Centre for undertaking the research in this 
regard. Gujarat Cancer and Research Insti
tute requires more items like Gamma Cam
era, Ultra-sound equipment, portable 
mammography equipment, CT Scan so that 
the institute couki work more efficiently.

I wouW request the hon. Minister of I urge upon the Government to provkJe
Surface Transport to buiki a bypass outskie the required equipment immediately.



(vl) NMd to sand a team of axparta
to axplora tha PoaalbllKy of 
gaa dapoaKa In Mado vMlaga 
of Rawa diatrlet, Madhya 
Pradaah

[Translation]

SHRI YAMUNA PRASAD SHASTRI 
(Rewa): On 6th February, 1991, a farmer 
named V.K. Singh was sinking tubewetl when 
ail of a sudden natural gas gushed out of the 
well causing heart-rending death of the 
tubewell owner, Shri V.K. Singh and three 
Keralite labourers. The gas spread to the 
surrounding villages in a radius of 8 kms. 
around Mado village with the result that the 
villagers deserted the village. The dead 
bodies remained in the well for four days. 
Report to this effect was sent to the State as 
well as Central Government, but no scientist 
was deputed by the Centre for an on the spot 
investigatk>n. Gushing of gas remains a 

>nystery till today. No compensatk>n has so 
far been paid to the dependents of the de> 
ceased. Therefore, I request that a sum of at 
least Rs. one lakh be paki to the families of 
the vk t̂ims as compensatk>n and a team of 
expert scientist from the Oil and Natural Gas 
Commission be deputed to explore the 
possibility of deposits of crude oils and natural 
gas there.

(7if) Need to provide financial and 
tactinical aaaiatanca to Gov- 
arnmant of Uttar Pradaah for 
overall development of ravine 
area of Ghatam pur, Uttar 
Pradaah

SHRI KESHARILAL (Ghatampur): The 
major part of my Constituency Ghatampur 
(Kanpur Dehat) and the surrounding area 
comprises ravines alongside Yamuna river. 
Nothing has been done so far for the de< 
velopment of this areas with the result that 
the economte condition of the people of that 
area is very weak, the youths are unem-

pbyed. As a result thereof, the entire area is 
decolt infested. The people in the area live 
under the fear psychosis of decoits. This is 
the area where a woman dacoit has mas
sacred 18 people in 1981, following which a 
dacoit eradication campaign was launched. 
Butthe campaign dki notylekf much success. 
The only solutbn to this problem lies in all 
round devebpment of that area for whksh the 
Central Government had given assurance to 
provkiesomefundstotheStateGovernment. 
but nothing has fc>een done in this direction 
so far.

Therefore, I wouki request the Govern- 
mentthat with a view to effectively implement
the dacoit eradk:atk>n campaign and ravine 
development scheme and also to facilitate 
all round devebpment of the area and the 
remove the fear psychosis from the minds of 
he area and to remove the fear psychosis 
from the minds of the people, financial, 
technical and administrative assistance 
shouM be provkied to the StateGovernment. 
A time-bound programme should be formu
lated for the development of ravines, con- 
structbn of roads and other devebpmental 
works and steps taken for its expeditious 
implementation so as to improve the eco
nomic condltbn of the people and to remove 
the fear psychosis.

(viil) Need to expedite aanctlon for 
K u riya rk u tty -K arap p ara  
Project in Palghat diatrlet, 
Karaia

SHRI A. VUAYARAGHAVAN (Palghat) 
Kuriyarkutty-Karappara project is a k>ng 
cherished demand of the farmers in Palghat 
Distrk:t, Kerala. The project will cater to 
irrigation needs in half of the district and will 
be helpful to solve the acute power shortage. 
Palghat distrk^ is the only draught-hit area in 
the State and according to some sun/ey 
reports published recently this tendency may 
increase in the future. The Kerala Govern
ment has submitted the revised project report



[Sh. A. Vfayaraghavan]

in this regard. I raquatt th« G ^ ra l Govam- 
ment to «xp9dit6 sanction for Kuriyarkutty- 
Karappara projaci In Palghal District

SpMkm

13.46 hra.

ANNOUNCEMENT BY DEPUTY- 
SPEAKER

[EngHsh]

MR. OEPUTY-SPEAKER: I hava to in- 
fornYtha Housathaton 25 February, 1991, a 
notice was racaivad from tha Assistant 
Registrar of the Suprenfie Court of India 
requiring the Speaker to show cause in 
connectk>n with Transfer Petltk>n (CMI) No. 
105 of 1991. The TransferPetitk>n has been 
filed under article 139A(1) of the Constitution 
of India seeking to withdraw the case filed in 
the Delhi High Court \fido Writ Petition No. 
637/91 to the Supreme Court for disposal in 
which the valkilty and constituttonallty of 
paragraphs 6 and 7 of the Tenth Schedule to 
the Constitutbn have been challenged.

As per well-estabiished practice and 
convention of the House, the Speaker has 
decided not to respond to the notice. The 
Speaker has passed on the relevant papers 
to the Minister of Law and Justice for taking 
such action as he may deem fit to apprise the 
Supreme Court of the correct constHutlonat 
position and the well-established conventtons 
of the House.

13.47 hra.

ARREST AND LODGEMENT OF MEM
BER

[EngKaHi

MR. DEPUTY-8PEAKER: I have to in

form the House that the fotk)wlng communi
cation dated 25 February. 1991. from the 
Home Commissioner. Dispur, has been re
ceived today:

'Shri Rameshwar Prasad, MP. has been 
arrested in Guwahati for violation of 
prohibitory order under sectbn 144 Cr. 
P.C. and now kept at Pan Bazar Police 
Statton of Guwahati.”

afPmM9nt*8 ruh in TamM Nadu

13.47-1/2 hra.

STATUTORY RESOLUTION RE PROC- 
UMATION OF RULE IN TAMIL NADU— 

{CONTD.

[English]

MR. DEPUTY-SPEAKER: Now we take 
upfurtheronthe Statutory Resolution moved 
on 25th February, 1991 by Shri Subodh Kant 
Sahay. Shri Jaswant Singh was on his legs.

SHRIJASWANT SINGH (Jodhpur): It is 
an intenrupted discussion that I am resuming. 
So as to catch the thread of the statement 
that I was making, very briefly I shall reiterate 
In a minute what I sakl yesterday when the 
det>ate was interrupted.

As there are some excepttonal features 
of the atep In the context of the condittons 
prevailing in the State of Tamil Nadu I am 
obliged to make clear the stand of my Party 
and to State explicitly where the BJP stands 
in this regard. We subscribe to the view that 
Invoeatton of article 356 of the Constltutton 
and impoaitk>n of the PresMent's rule is an 
extreme step. To our mind, only the highest 
oonskieratk>n of nattonal good can merit In 
taking of auch a step. Secondly, when im
posing such a rule ordinarily an elected 
Aaaembfy muat not be diaaolved. Such die- 
solution amounta to difaolving the people*e
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m andM through •x«cutiv« Intorf̂ rwnM. 
That It why, I had very briefly hlghlioht«d th« 
dIffaranoabatvvaanthaStataofAssamwhara 
tha duly alactad Aasambly of that Stala was 
about to run through its amira pariod of f iva 
yaara and tha Stata of Tamil Nadu whara 
only two of Ita mandatad fiva yaara hava 
baan axhauatad. It is also an opan quastlon. 
I shall giva In a mlnuta various raasonings 
that hava baan advancad both by tha hon. 
Miniatar of Stata for Homa Affairs and tha 
first intarvantionist from tha Congrass party— 
that if you advanca all this rationala for tha 
dissolution of tha Stata Assembly of Tamil 
Nadu, than a vary lagitlmata question gats 
askad that If you do that In Tamil Nadu, why 
ara you fighting shy of doing it in U.P., or for 
that matter in the State of Andhra Pradesh, 
where also a very difficult law and order 
situatbn has.... \fntQrruption3)

DR. THAMBI DURAI (Karur): What he 
said was because of anti-national activities. 
Law and order is not the only criteria, he said.

SHRt JASWANT SINGH; I am well 
aware of the reasoning given by the previous 
speaker and whereas I appreciate my good 
friend, Mr. Thambi Oural's attempt at ex
plaining what Mr. Chidambaram meant. I 
am, In fact, fairly well-nigh equipped to un
derstand what Mr. Chkiambaram's interpre
tation of the situation was all about

I had alao briefly referred to the Sarkaria 
Commiasion and what Justice Sarkaria has 
to say about the invocation of article356and 
Impoalionof Presklent’s rule. Wlthoutquoting 
Justice Sarkaria, let us suffice to say that 
Justice Sarkaria also goes to the extent of, in 
faot, quoting the funding father of the Con- 
atitution, Mr. Ambadkar, In which Or. 
Ambadkar goaa to the extent of aaying that 
artide 366 ia tha most extrema a t^  and it 
ahouki not be undertaken IlghUy and that 
before undertaking auch a atap, It was his 
expectation-that Is, the expectatk>n of one of 
the founders of the Constitution, in fact, the

author of the Conatitution—that the Unbn 
Government will find it neceskary to first 
warn the en’antOovammentthat this Is where 
you need to improve matter. And, that is 
where I had drawn the attentton of the House 
to what had taken place In the truncated 
Winter Session, when, on an Interventbn by 
me, the hon. Prime Ministerwas good enough 
to react. I had then suggested that what is 
available to the Unton Government is the 
power under article246whereby If the Union 
Government is persuaded that any State of 
the Union is not acting in conaonance with 
the interests of the security of State or on 
issues relating to nattonalsecurity, then under 
article 246, the Unton Government is fully 
empowered to issue directives to the errant 
or defaulting State. I had sought clariftoatton 
then from the hon. the Prime Minister as to 
whether any auch directive under arttole 246 
had been issued to the State of Tamil Nadu 
and had the State of Tamil Nadu defaulted in 
that respect. The hon. the Prime Minister 
clarifying had then stated explicitly that Issuing 
directives under article246 is a final step and 
once that step has been taken, there is no 
coming back from H. He had, therefore, 
suggested that he will not issue such a 
directive becauee he ia not ready to take the 
final step. That is why the sudden impositton 
of President’s rule In Tamil Nadu left us 
somewhat bewildered because between that 
short and abbreviated Winter Sesston and 
this even shorter and even more abbreviated 
mia-caHed Budget Sesston-mis-calied now— 
we suddenly find that the Govemment of 
Shri Chandra Shekhar deckJed to impose 
Prestoent’sruleinTamilNadu.Therefbre, 1 
wouM like the govemment to clarify—I want 
that darificatk>n from the hon. prime Minister 
and today—were any directives issued to 
the Government of Tamil Nadu for taking 
certain specific steps as desired by the Unton 
Govemment, and if they have not iaaued 
thoae directivaa under arttole 246, why were 
they not iaaued, because this is the proviston 
¥vhich specifically covers aspects erf nattonal 
aecurHy.
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I go on next to the question of the 
various reasons that the hon. Minister of 
State for Home Affairs cited in his opening 
remarks. And he made some very serious 
charge. He spoke of districts tike Thanjavur 
and 40 other places being virtually outside 
the pate of Government where the writ of 
Tamil Nadu Gk>vemment has stopped to run. 
He spoke, in fact, if I recollect right, that it was 
LTTE rule that prevailed on those areas. He 
also further informed the House that LTTE 
had extensive communication facility, it was 
engaging in weapons trade through India, it 
was engaged in smuggling and it was en
gaged in secessionist activities, promoting 
secessionist activities within the State of 
Tamil Nadu. He also went further to talk 
aix)ut the deleterious consequence of per* 
mitting the State to continue on Indo-Sri 
Lankan relation in the context of LTTE and 
ULFA. The hon. Minister of State suggested 
that and this is vaguely sakl:

Sir, there was a very seHous allegation 
made about the involvement of the elected 
representative in this whole situation in Tamil 
Nadu. I am struck by a sense of irony that the 
hon. Minister of State for Home, who has 
now made all these vark>us charges which 
are extremely serious charges, indeed held 
the very same portfolio and the very same 
charge in the previous Government. 1 find it 
diffrcult to convince myself. Sir, that in his 
prevk)us charge he remained unaware of alt 
these very serious devebpments that were 
taking place in Tamil Nadu.

SHRIR. MUTHIAH (Periyakulam): The 
former Prime Minister would have instructed 
him so.

SHRIJASWANT SINGH: Possibly. It is 
possible, but it is for the hon. Minister to 
explain that in spite of such a serious situa
tion prevailing in the State of Tamil Nadu if he 
were to put across to the House that he was

unaware of this, then one kind of wony 
afflk:ts me; It. however, the hon. Minister of 
State v/ere to suggest that yes. he was 
aware and yet he was instructed otherwise 
by the then head of the Government, or by 
the Unk>n Home Minister then or by the then 
Prime Minister, then 1 am assailed by alto- 
gather a different kind of wony and neither of 
these two worries is small and neKher of 
these two worries can be minimised. I do not 
want to make It an occasion for charging the 
Unton Minister of State personally in an 
indivklual capacity, but I wouki be failing and 
I would be dishonest and this House is not for 
dishonesty, if I did not voice this concern that 
if continuation of responsibility has remained 
and its concerns have surfaced now. then 
we cannot be reassured about the legitimacy 
of those concerns. I wouki be happy if those 
doubts were set at rest.

Sir, the hon. Member from Sivaganga 
who has also held the sensitive charge of the 
Minister of State for Home....{Interruptions) 
And I am connected in matters of detail by my 
good friend, the Nawab Sahib of Rampur, 
that he also heki the charge of Internal 
Security. So, he had some very serious 
charges to make against the Government of 
Tamil Nadu and In making the charges 
against the Government of Tamil Nadu, I do 
believe that the previous Government does 
not stand absolved of all those serious 
charges.

14.00 h rt.

He did unfortunately make his interventbn 
somewhat parochial when he went into as
pects like electbns to cooperatives and 
distribution of essential supplies etc. Those 
are matters that really do not concern the 
debate on the Preskient’s Rule just now. I 
am well aware that If regular supply of es
sential commodities is a matter of great 
importance, it is a matter that really ought to 
come up when the debate about the provincial 
functioning of that State comes up and not
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when we are discussing the imposition of 
President's Rule. But, what ran through his 
intervention and what indeed ran through 
the opening remarlc of the Unbn Minister of 
State for Home Affairs was the LTTE factor. 
On the question of LTTE and its involvement 
in the State of Tamil Nadu, the BJP has been 
explicit and never ambiguous. I recollect 
very well that a meeting was called by the 
former Prime Minister, the hon. Member now 
from Fatehpur when he was good enough to 
ask us as to what are our views on the 
situation prevailing in Sri Lanka, it was just in 
one sentence that I had submitted the con> 
cem of the BJP and my own personal con
cern that India or the State of Tamil Nadu 
must not be permitted to become the hin
terland of LTTE's struggle whether justified 
or unjustified. I was somewhat flattered 
subsequently when on various different oc
casions. the hon. Prime Minister and vark>us 
other natk)nat leaders chose to describe the 
problem in a different manner.

MR. DEPUTY SPEAKER: Please con
clude soon; only 27 minutes are given to 
your party.

SHRl JASWANT SINGH: I am mindful 
of the time and I will conclude as early as 
possible, (tnterruptions) We felt and we 
continue to hold that the State of Tamil Nadu 
or IrKlia canr\ot be treated as a hinterland of 
LTTE’s efforts towards whatever they wished 
to do in their own country, that is Sri Lanka. 
But, I would be failing in my task if I dkJ not 
draw the attention of the House that re
peatedly over the years starting from 1983,
I had brought the attention of successive 
Governments including the attentbn of late 
Mrs. Gandhi to the LTTE factor In Indian 
politfcs. From the period of August, 1983 to 
July 1987 when this somewhat hasty 
agreement was signed, there existed 31 
training camps for LTTE in the Staleof Tamil 
Nadu. It Is now accepted by the Government 
also that an amount of Rs. 4 crores were 
given to the LTTE by the then Government of

Tamil Nadu and in fact the LTTE’s mind had 
been perverted.

DR. THAMBI DURAI: Mr. Deputy 
Speaker, Sir, I want to make a clarifnation. 
He sakf that the then Tamil Nadu gave a sum 
of Rs. 4 crores to the LTTE. It was given only 
to relieve the sufferings of the refugees who 
came ak>ng with them and not for purchase 
of arms and for carrying out anti-national 
activities. Even in the Press also when this 
allegatbn was made by the Sri Lankan 
Govemment during the late Mrs. Gandhi’s 
time, it was totally denied by the Indian 
Govemment that such camps were not there. 
That is the fact.

SHRl JASWANT SINGH: I would have 
been glad if such a denial came not from my 
good friend Mr. Thambi Durai but from the 
Unbn Minister of State for Home Affairs. 
Now, we are openly examining the functioning 
of the LTTE and the assistance that has 
been provided to the LTTE by respective 
Union Government and successive Gov< 
emments in the State of Tamil Nadu. We will 
not be subserving our national interests if we 
lookedonly at one default and notat continued 
defaults. I would again be failing in my duty, 
if I do not say it is very IB and RAW that 
caused for the LTTE to be rained in weapon, 
supplied with the weapons on our soil so that 
this very LTTE could subsequently go and 
combat IPKF. These 3800 casualties of In
dian Army today*post*IPKF operations are 
in a very real sense-directly attributable to 
the extremely short-sighted and condem- 
nable poltey of Raw and IB. {Interruptions)

My concern is not being recognised or 
understood. Had those 31 training camps, 
had those Rs. 4 crores, had the assistance of 
Raw and Intelligence Bureau to LTTE from 
the perted August, 1983 to July, 1987 not 
been given, all that the IPKF suffered in Sri 
Lanka would not have happened. This is a 
charge whbh woub not be washed merely 
by scoring a debating point between each
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[Sh. Jaswant Singh]

othGr but it is for the Union Minister of State 
for Home to explain the Union Minister of 
State for Home to explain the position. That 
is why, when the charges are made that 
LTTE as a factor has only suddenly surfaced 
in the contaxt of Tamil Nadu, we are not left 
entirety convinced. We recognise that the 
situation was terrible that the situation was 
inexcusable, that the DMK government in 
Tamil Nadu, was not conducting itself in a 
manner which would instil confidence in us 
so far as national interests are concerned. 
But if I am ready to say that, t will also have 
to say as to what happened in the period 
between August, 1983 and July, 1987 and 
that is the inheritance that we have all got. 
That is why we continue to say India cannot 
and must not be permitted to become hin
terland of LTTE struggles in Sri Lanka.

The official statement, in addition on the 
31st of January, has mentioned* amongst 
the reasons by given by the Centre in sup
port of resort to article 356, what it perceived 
as DMK Ministry's failure or reluctance to act 
against Sri Lanka Tamil militants. I wouki 
like, in additk>n to what the hon. Minister has 
saki, him to give me categorical steps as to 
how they came across evMenoe of the re
luctance of the DMK Government. I have 
asked directly and specifically about the 
issuance of instructions under article 256.

When it comes to taking such an extreme 
step as imposition of Preskient's rule, we 
judge it on a case by case. The BJP's sub
scription to the democratic norms is not 
something that we have to wear on our 
sleeves or have to explain to any of our good 
friends, including my good friend, the hon. 
Member from Rampur. I stand by what the 
PreskJent of the State Unit of BJP has saki. 
Shri Jana Krishnamurthy was the first to ask 
for the imposition of Preskient's rule in the 
State of Tamil Nadu. Of course, we stand by 
what Mr. Jana Krishnamurthy has said and

of course, we stand bylhe demands of the 
State Unit of the BJP.

These are two requests 1 have to make 
because it wouki not delight us whenever 
any State of the Union is brought under 
direct charge. One is that so serious are the 
charges that have been levied against the 
DMK Gfovernment both by the Unk>n Minis
ter of State for Home Affairs and also by the 
hon. Member from Sivaganga, Mr. P. 
Chidambaram that it is now very necessary 
that the QovernmenA comes forward with a 
detailed White Paper on the activities of the 
DMK Government partk:ularly in the context 
of what is the reality about LTTE*s present 
functkHiing, involvement and interference in 
the State of Tamil Nadu. This kind of piece
meal explaining will not do. We demand a 
white paper.

Secondly. I join my friend from 
Sivaganga in asking for a comprehensive 
inquiry into all that has taken place. If nec
essary, let a Committee of Inquiry be ap
pointed to inquire into what has been done 
now. It is most important thattheGovernment 
must explain what are the details of the 
weapons that we have captured, how many 
LTTE personnel have been detained, how 
are you going about restoring authority and 
governance in the State of Tamil Nadu.

I conclude by weaving a thought that 
whereas we support this step that has been 
taken even though very reluctantly, we are 
left with some nagging doubts: a minority 
government lacking in political authority, 
devoid of administrative substance, and 
dependent on the whims and fancies of the 
Congress political masters, cannot address 
itself to all these major challenges, particu
larly in a State as integral and as important 
as the State of Tamil Nadu. That remains as 
the great conoern of the BJP and that is our 
wony.

That is why, we accept reluctantly the
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inescapable need for bringing the State of 
Tamil Nadu under President's rule. We are 
not happy with this development. We enjoin 
upon the Government to act even now.

[Translation]

SHRIVISHWANATH PRATAP SINGH 
(Fatehpur): Mr. Deputy Speaker, Sir. the 
axis of our country is 'Unity in diversity*. It has 
afederai structure. During the last few months 
our federal structure has been questioned 
seriously. The federal structure provides the 
right to the people of the different States to 
elect their Governments and those Govern
ments should continue unless there is some 
constitutional crisis. Earlier, before dismissing 
any State Government, it was essential to 
invite a formal report of the concerned 
Governor; but this time, even the formality of 
inviting the Governor's report has not b ^ n  
fulfilled. Perhaps the Governor was in Delhi 
at that night, when this dismissal order had 
been issued. I am not sure whether the Hon. 
Prime Minister took the Governor's formal 
advice or not nor I do^now whether he 
enquired of him about the situation of that 
State or not?

There is a clause *on Governor's report 
or otherwise” mentioned in Constitutbn. 
There has been a tendency to use often the 
phrase 'otherwise' for dismissing the Gov
ernment of a State. K the State Governments 
are being removed like this, there wilt be a 
constant threat before each and every State 
Government that it can be dismissed at any 
time even with out the recommendatbns of 
the Governor. And thus a wrong convention 
will come Into being for ever in future. Such 
apprehension is detrimental to the unitary 
spirit of our federal structure. In this context,
I wouU like to know also the valkiity of 
dissolving the Legislative Assembly In the 
present circumstances. Irrespective of the 
arguments being given by the Government 
is favour of its actbn, I am of the firm view 
that the dissolutk>n of a Legislative Assem

bly in this way is nothing but a breach of the 
public mandate. This sort of approach is 
nothing but to create frustratk>n among the 
pubik: because there is no reason for dis
solving an elected Legislative Assembly. 
This sort of action without having any logic 
creates the sense of injustice among the 
public. As a result of it, they begin to think on 
the line of seoessionism. They are compelled 
to think that they cannot get justice through 
this system. So the continued injustk:e draws 
the line of protest resulting in revolutionary 
methods. ITius, in my opinion, the present 
Government through committing such in> 
justice, has drawn this Itne which is dangerous 
to the unity and the emotk>nal integrity of the 
country.

Recently, I had visited Tamil Nadu and 
other States. On an occasion, Shri 
Namboodripad, Shri N T . Ramarao and Shri 
Karunanidhi happened to be present on one 
platform. Shri Bommai had been in some 
other State so he was not present there. At 
that time. It appeared that they were the live 
examples of the victims of article 356 in 
Southem States. We all shouki be more 
careful against such unhealthy feelings. Now, 
come to the law and other point. I think Shri 
Karunanklhl was busy in maintaining the law 
only but the order had been issued on behalf 
of Jay Lalkaji. So It can be saki politicaity that 
the Central Government In order to save its 
own life, murdered the Karunankihi Gov
ernment as there was a dead-line of with
drawing the support. The condition was if the 
Tamil Nadu Government was not removed, 
the Congress would withdraw Its support. I 
t>eiieve that something will certainly come 
out from the congress-side which may ap
prove my saying......{Intenyptlons).....

[E ngm ]

DR. THAMBI DURAt: Our party never 
gave any conditional support. Even, 
Jayalalltha-ji said in the Press Statement 
that there was no conditional support for Shri
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[Or. Thambi Durai]

Chandra Shekhar. We have denied that
charge...... {Interruptions) W0 are denying
that charge.

{Interruptions)

SHRI KADAMBUR M.R. 
JANARDHANAN (Tirunetveii): We are not 
there. That itself shows our uncorKiitional 
support. {Interruptions)

DR. THAMBI DURAI: Even without our 
support they can run the 
Gk>vemment.... {Interruptions)

[Translation]

SHRI VISHWANATH PRATAP SINGH: 
Of course, if the Bonded Labour Act is to be 
used, it should be used at least to emanci
pate the State Gk>vernments.........  {Inter-
ruptbns).......

[Engttsh]

SHRI A. VENKATA REDDY 
(Anantapur): Sir, may I request the hon. 
former Prime Minister to speak in English? 
{Interruptions)

DR. DEPUTY SPEAKER: If you want, 
you can hear the translatbn.

SHRI VISHWANATH PRATAP SINGH: 
Sir, I will speak in English. I have no problem. 
I can concede to the hon. Member.

One thing is also important. Many a 
time, we have read in the Press that when
ever Karunanidhi ji met the Prime Minister he 
was assured: 'There is no problem. Don't be 
worried about your Government.” We say 
the statement. Karunanklhi ji personally toU 
me that he always assured him. {kitenvp- 
tions)

SHRI KADAMBUR M.R. 
JANARDHANAN: It Is a question of dipk)- 
macy. No Prime Minister will say: *1 will 
dissolve your Assembty."

SHRI VISHWANATH PRATAP SINGH: 
When you get your time, you can give your 
reply, you can give your full speech. But I am 
making my points. You can reply when you 
get your chance. So. this is precisely what 
Karunankihi-ji toki me. He "Whenever 
I met him, he never gave any indication and 
he said: ‘You shouM not worry about this and 
be rest assured.** These were the serious 
things. And at least the Chief Minister shouW 
have got some indk:atk>n. Suddenly, every
thing goes wrong in Tamil Nadu within a 
short perk)d of few day's time. The credibility 
is not there because earlier certrf bates have 
fc>een given by the vark>us Ministers and also 
the Prime Minister assured Karunanidhiji 
that there was nothing tike that. (Interruptions 
) If you take the questk>n of law and order, 
then if you see U.P........ {Interruptions)

MR. DEPUTY-SPEAKER: Do not have 
a cross talk. Othentvise, it becomes very 
difficult to stop.

{Interruptions)

SHRI VISHWANATH PRATAP SINGH: 
If you see U.P.. Bihar or Gujarat, the dete- 
rbration In the amount of law and order 
situatton is far more than what was in Tamil 
Nadu. {Inten'uptions)

MR. DEPUTY-SPEAKER: You control 
yourself first. Please do not talk.

{Interruptions)

SHRI VISHWANATH PRATAP SINGH: 
The rtots that have occurred in U.P., Gujarat 
or whereverthe naxalHe problem is there, by 
any comparison, the argument that because 
of law and order problem we have acted, 
does not hoki good. So far as taw and order
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is oonodrnad, no one in tha country felt that 
there was disruption in tl>e law and order 
situ^ion. In fact» it is true that so far as riots 
are concerned, wherever there was Janata 
Dal Government, be it Bihar or Orissa, or 
wherever there was Left Front Government 
be it West Bengal or Kerala» or the National 
Front constituent, the DMK Government In 
Tamil Nadu, there have been no cases of 
riots whereas in all other cases, there have 
been cases of riots. In fact, it should be 
recognised that this has been the perfor> 
mance of the DMK Government, the Left 
Front Government and the National Front 
Government.

things to answer. {In tem pthns)

AN HON. MEMBER; You were also in 
the Cabinet.

SHRIVISHWANATH PRATAP SINGH: 
Yes. Therefore, 1 can say that financial as
sistance was given, {tntenvptions) I am not 
condemning anything. Please sit down. Why 
do you jump? When I say any condemnation 
I am stating a fact. I am not condemning it. 
You may condemn it. I am stating a fact.

SHRI P. CHIDAMBARAM: We are not 
condemning it either.

Yesterday. Chidambaramji made a very 
lengthy statement giving date-wise facts. 
One of the things he mentioned was about 
smuggling. I do not know after Mr. 
Khashoggi’s reception by the party president, 
how has he devebped such an allergy at>out 
smugglers? Anyway we do not enjoy with 
any smugglers, {\nt0rruptions)

SHRI P. CHIDAMBARAM (Sivaganga): 
Hajji Mastan wrote to you.; Khashoggi did 
not meet me.

SHRI VISHWANATH PRATAP SINGH: 
That Is still an allegation. But this is in person 
physically. Now we go a little deeper about 
the developments that have iakmn place in 
Tamil Nadu. I take you back to 1983 when in 
Sri Lanka after the Vellikadai prison mas
sacre. there were subsequent anti>Tami) ri
ots which took place in 1983. From that 
every time, various groups of Sri Lankan 
Tamil militants belonging to the LTTE, 
EPRLF. PLOTE, TEA. ENDLF, EPDB and 
TELO etc., did move Into various parts of 
Tamil Nadu, and they were frequently 
camping and undergoing mititary training 
since 1983. Is it not true? There are many 
things to answer. Were there training camps 
not in different parts of Tamil Nadu? There 
were 31 training camps in different parts of 
Tamil Nadu. (Interruptions) You have many

SHR! VISHWANATH PRATAP SINGH: 
Then at least you agree to this point. (In- 
terruptions)

SHRI P. CHIDAMBARAM: Then we 
were in the opposition. (Interruptions)

SHRI VISHWANATH PRATAP SINGH: 
Let that be on record that he does not con* 
demn it. At that time the AIADMK was in 
power and it also had a very sympathetic 
attitude to all these groups. There were 
cases of disruption of law and order even 
then. Two major incidents were there of a 
bomb blast in Meenambakkam Airport in 
1984 when thirty persons were killed; and 
the clash between EPRLF militants and the 
public in Madras had also taken place.

Let us not dissect everything and let us 
be honest to each other about what has been 
happening there.

DR. THAMBI DURAI: At that time you 
were in the Congress Party and you did not 
realise to say all these things.

SHRI VISHWANATH PRATAP SINGH: 
Why are you getting irritated? I am not adding 
a single comment to the fact. I am just stating 
the fact and the fact Is irritating you. When I 
make a comment when will happen?
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OR THAMBI DURAI; What you did in 
1983 is Irritating me. (kit^m jptbnB)

SHRIVISHWANATH PRATAP SINGH: 
L«t us loolc ct th« facts. I am not making any 
comments. In factthe commentary is coming 
from tliat side.

Thereafter what happened Is that— 
coming to the recent history-on 7.11.1986 
Tamilnadu police undertoolt a spedal op- 
eratbn in which they seized armsfrom various 
Sri Lanican Tamil militant groups in Madras. 
The arms were later returned.

SHRIR. MUTHIAH (Periyaiojlam): I want 
to asi< a question.

SHRI VISHWANATH PRATAP SINGH: 
I am not going to answer any question.

SHRI R. MUTHIAH: I would like to know 
whether 1983 inckient was an acckJent or an 
attempted one.

SHRI VISHWANATH PRATAP SINGH: 
The arms were later returned to the LTTE t>y
the MGR Government.......... (Interruptk>ns
).......The arms that were seized by the varbus
Sri Lankan Tamil militant groups in Madras 
were later returned t>y the MGR Govemment. 
While they were seized from varbus groups, 
they were given to LTTE only and not to the 
respective groups. That is also a fact.

SHRI P. R. KUMARAMANGALAM (Sa
lem): That is an incorrect statement.

SHRI VISHWANATH PRATAP SINGH: 
On 30th April 1987 the then Chief Minister of 
Tamilnadu Shri M.G. Ramachadran gave a 
sum of Rs. 4 crores to LTTE representatives 
at Madras in the form of two cheques for Rs. 
3 crores and Rs. 1 aore. About the other 
aspects the hon. Chidambaram must know 
well and I am not going to the other areas

because It is not proper for me to go into the 
other areas of activities which he was con
ducting.

In all there were arrests of the LTTE 
cadres. Coming to the more recent history, 
on 8.8.1988142 LTTE militants were arrested 
in Madras and Madurai and detained under 
NSA. Further arrests of 15 more LTTE mili
tants were made on 11.9.1988. When hos- 
tlHties with IPKF had broken out. all the 157 
LTTE militants so arrested were later released 
and fk)wn to Sri Lanka in an lAF Aircraft on 
9.10.1988. Now you are talking about in
surgency and all that.

SHRI P. CHIDAMBARAM: We admit it; 
there is nothing wrong in that (IntQrruptbn^

SHRI VISHWANATH PRATAP SINGH: 
Sir, this is the fact and he is acknowledging 
it. {Intm upthns) Let it be put on record that 
Shri Chidambaram is acknowledging allthese 
things. {Int&rruptions)

MR. DEPUTY SPEAKER: Now. may I 
request the hon. Members not to have dis- 
cussk>n while the speech is going on? It does 
not help you. {Interruptions ) l^ t me say it 
first. Every time you are getting up. This is 
not albwed; this is not correct and if some
body gets up when you speak, I would not iDe 
able to help you. (Intenvptions)

SHRI P. CHIDAMBARAM: Mr. Deputy 
Speaker, Sir, I appreciate that Shri V.P. 
Singh should be albwed to speak without 
internjptbns.

MR. DEPUTY SPEAKER: Everybody 
sliould be albwed to spoak without inter- 
ruptbns.

SHRI P. CHIDAMBARAM: He will be 
albwed to speak without interruptions; he 
should have his full say. But I want to point 
out two things. (Interruptions ) Yesterday, 
there were interruptions and I made my
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speech during those intemiplions. In fad, I 
imerrapting their interruptions.

MR. DEPUTY S P E A I^ : Should it be 
continued today in this House?

SHRI P. CHOAMBARAM: VVe wtt not 
do that today. But. if he malces rhetorical 
statements, if he maltes referenoes to us, we 
wiHhavetohaveachancetorepiytotliat. i 
he makes references, the wiN h m  to yield, 
at some point of time kMcause I have already 
spoken. {ktterrufOions)

MR. DEPUTY SPEAKER: This is not 
the procedure. Mr. Chkiambaram. Please 
take your seat.

SHRt P. CHIDAMBARAM: Let him not 
make references.

1 ^ . DEPUTY SPEAKER: That is cor-
rect.

SHRI P. CHIDAIyffiARAM: He shoukf 
not make references, Sir

MR. DEPUTY SPEAKER: That is cor
rect. Whatever you say on this point, I agree 
with you. Yesterday you spoke for one hour; 
now there will t>e some more Members to 
speak from your Party again; let ti>em reply; 
let us not make any personal references and 
there shall not t>e any cross-talks. Yes, Shri 
V. P. Singh.

(Interruptions)

SHRI SAMARENDRA KUNDU 
(Balasore): Sir, I tell you this, for your infor
mation. {Interruptions) yesterday. Shri 
Chkiambaram spoke al^^

MR. DEPUTY SPEAKER: This will not 
go in the record.

{Interruptions)

MR. DEPUTYSPEAKER: May 1 bringto 
the notice of the hon. Members that the 
former Prime Minister is speakkig on a very 
serious point? Let us have the courtesy to 
hear him.

{krt^m piiona)

SHRI SHIKiHO SEMA (Nagaland): Ev
ery Member should be heard like that.

MR. DEPUTY SPEAKER: I agree with 
you. But he is a person who Is in the 
knowledge of so many things.

{tntwrupUons)

SHRI VISHWANATH PRATAP SINGH: 
Sir, let me quote a report that appeared in the 
'Far Eastern Economk: Review* of 4th Feb
ruary 1988. It says:

T h e  LTTE acquired a special status in 
Tamihadu freely importing arms and 
building up weapons stockpiles. The 
LTTE also threw in its kH fully with MGR 
and his Party*.

It goes on to say:

Until MGR's death, the LTTE speed- 
boats used to shuttle between Tamilnadu 
and Jaffna’s Northern coast with impu
nity almost every night”.

Sir. the DMK Government took Office 
on 27th January 1989.

(Internjptions)

MR. DEPUTY SPEAKER:Don1interrupt 
him like that.

SHRi VISHWANATH PRATAP SINGH: 
Sir, on 16th March, when the Chief Minister 
came to Delhi, the then Prime Minister. Shri 
Rajiv Gandhi suggested to him that an offer

'Expunged as ordered by the Chair.
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could be made to LTTE to reconstitute the 
North-Eastern Provincial Council in Sri Lanka, 
giving them majority representation in it and 
that if necessary, the Chief Minister of 
Tamllnadu himself or a delegation of MPs 
should goto Sri Lanka, for this purpose. This 
is in March 1989, when the IPKF was there 
and the hostilities between LTTE have bro< 
ken out. At that time, the then Prime Minister 
makes a request to the Chief Minister to 
make contacts with LTTE, (tnterrupiions) I 
am not stating anything. But the fact is there. 
And now becoming holy and standing on a 
high pedestal, does not suit. (Interruptbns)

SHRI A. CHARLES (Trivandrum): What 
about the Sri Lanka accord?

{tnterrupiions)

SHRI VISHWANATH PRATAP SINGH: 
However, by 25th March 1989, the politics of 
Tamil Nadu changed and AIADMK and 
Congress came together and the line was 
not pursued.

{Interruptions)

MR. DEPUTY SPEAKER: If you stand 
up like this, I won’t be able to help you when 
you will speak.

{Interruptions)

MR DEPUTY SPEAKER: It is not nec
essary for you to every time jump up and say 
so many things. You can make those points 
in your speech.

SHRI VISHWANATH PRATAP SINGH: 
I May, 1989, the Chief Minister Informed the 
then Prime Minister P ' v Gandhi when he 
was passing throu idras— I am giving 
date and place— t̂nat the delay in pursuing 
the initiative had th(̂ ' unfortunate conse> 
quence of LTTE getting closer to the Sn

Lankan Government for direct negotiatbns. 
They became Lukewarm due to the change 
of politk» in Tamil Nadu. The initiative that 
was cleared by the Prime Minister then, was 
not pursued. So, they dki not go through 
LTTE to the Sri Lankan Government.

The then Prime Minister, Shri Rajiv 
Gandhi, thereupon requested Thiru Murasoti 
Maran, Member of Pariiament, to meet him 
in Delhi the next day and informed him that 
the LTTE can be told that they should desist 
from having direct negotiations with President 
Premdasa. And if they were to do so. the 
Government of India was even prepared to 
secure an independent Eelam for them. All 
this was going on. You are much to answer. 
(Infem/pf/ons) You deny it. {Interruptions)

SHRI P. CHIDAMBARAM: He has a 
copy of report in his hand and he is reading 
that report in his and he is reading that report. 
He is reading it as if it is his speech. {Inter-
ruptbns )

SHRI VISHWANATH PRATAP SINGH: 
I am not saying it is wrong. May be the 
national diktat was such that that was the 
correct line. I do not disagree with that. But 
the point is that let us be honest to each 
other, tf that was so, let us not now make 
sacrifice and say now he had links when you 
were asking them to plead and contact them 
and be in touch with them. {Interruptions) Ho, 
no; I am not opposing. {Interruptions) t am 
saying that the national interest pursuit may 
demand that. That may be the correct line. 
The point was that it was Delhi whteh had 
asked Mr. Karunanidhi to continue his talks 
with the LTTE. {Interruptions) In fact, when 
our Govemment came, we also had Interest 
that the democratic aspirations of the people 
of Tamil origin are fulfilled and the powers 
that were promised, that would be given and 
devolution of power should take place. In our 
perception, it was true that the various people 
of Tamil origin should come together. If they 
come together, they will be abto to achieve
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their goal and that would be in our national 
interest. That was dear. So, we also said 
that if you can make efforts that they can 
come together and the aspirations of the 
people of Tamil origin can k>e fulfilled, it is a 
desirable role and we also respected the 
integrity of Sri Lanka. We will not alk>w our 
part to become a place where militants' 
activities are there. So, alt these points were 
clear. I had also made the point clear to Mr. 
Karunanidhi. He also make an attempt in this 
regard. When I was the Prime Minister, I 
asked him to try to bring the varbus groups 
together. {Interruptions)

SHRI P. R. KUMARAMANGALAM: By 
what? Is it by killing the leader of one group 
or the other?

SHRI VISHWANATH PRATAP SINGH: 
It was not the case with Mr. Karunanidhi. He 
did make an attempt to bring the various 
groups together but then things had dete> 
riorated and the situatk>n became very rigk̂  
and thus success couid not be achieved on 
that count.

As regards action taken, during our re
gime also the DMK Government took actbn 
against various groups. I can enumerate to 
show the action he has taken against the 
militants. On 20th January, 1990, police re
covered huge quantities of arms and am
munition worth more than Rs. 5 crores at 
Dhargavalasai in Ramnad District. On
21.1.90, two LTTE militants were arrested In 
Trichy. On 30.3.90, one Mr. Nagaimugan 
Ramachandran was arrested. I have got the 
details as to how many militants were ar
rested.

SHRI R. MUTHIAH: How had he been 
released?

SHRI VISHWANATH PRATAP SINGH: 
On 27.4.90 also, 60 militants were arrested, 
on 17,5.90, two LTTE cadres were arrested,

on 6.6.90, three Offk:e*bearers of Tamiiar 
Desiya lyakkam (Tamil Natk>nal Movement) 
party led by P. Nedumaran were arrested at 
Thanjavur for exhibiting photographs and 
banners supporting LTTE and critbising 
IPKF. So, all these acttons were taken. I do 
not want to take the time of the House. There 
are series of actions which the Karunanidhi 
Govemment was honestly taking. On 25.7.90, 
a maruti van with 5 LTTE cadres was inter
cepted, in July 1990, an expbsives dealer 
was arrested for suspected links with LTTE. 
Even after the present Government came, 
action was taken. At least, the present 
Government cannot have complaints with 
Mr. Karunanidhi. On 30.11.90 10 LTTE 
cadres were arrested, 162 militants were 
arrested on 22.1.91 and similarly, bt of petrol, 
acid and cash were seized on 26.1.91. on
27.1.91, 5 LTTE cadres were arrested, on 
29.1.91 one LTTE militant was arrested 
abngwHh two other LTTE militants......{In-
terruptions ).........So, the present Govern
ment cannot have a complaint against the 
DMK Government for not taking action 
against the militants. Ail whbh is now being 
said does not fit in and also the certificates 
which were being given to the DMK Gov
ernment. Even in fact, Mr. V.C. Shukla, while 
going to Sri Lanka, was there in Madras and 
he gave a clean chit to the DMK Govern
ment. Now, it can be understood that this 
actbn has been taken all of a sudden only 
under pressure. There is no other ground 
except for political pressure. There is no
other ground except for political pressure....
.{Interruptions).... We feel saddened today. 
At least we assiduously built the Inter-State 
relationship, strengthened the federal spirit 
and established the inter-State Council. The 
National Development Council became a 
living forum, where we took decisions. The 
National Integration Council was revived. 
The States, for the first time, got a sense of 
participatbn not only in matters of States, 
but in national issues. They had a sense of 
participation; as an elected Government, 
they had a say in natbnal matters,
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DR. THAMBt DURAI: WhU did say 
about IPKF7 Why dM IM not to go to rao0ive 
tKam?------- {ku m ijfth fm )

SHRi ViSHWANATH PRATAP SINGH: 
Whar is tha oommant that was made? No 
longar Dalhi wiil ba govarnad by
Madras.......... (tntmrupliorw ). It is not a
quastion of contfol ailhar of D ^ i by Madras 
or of Madras by Delhi k is apartnarshlp. Wa 
ara on aqual footing. It is afadaral structura 
and this attitiida is tha ganasis of aiianation 
that has coma. Tha attituda is to traal tham 
as a coiony as if thay should Ukm dtclalas 
from hara. If thay do not do that, thay win ba 
ramovad; avan if tha Qovamors rasist, thay 
will go. This is what wa ara witnassing.

Wa hava saan in tha morning what was 
happening in Bihar. Junbr Ministars go to 
Patna or othar States and maica a declara
tion that the Government is going to be 
dismissed and it is dismissed..... {hntBrrufy 
tions) I am rK3t taking names, tnit they have 
said so. The point is from the centre Minister 
goes and threatens the elected Governments. 
This Is a very serious matter. It strikes at the 
very root of our democracy, our federal 
structure. The actk>n that has t>een taken 
smacks of politteal blackmail and nothing 
else. It has no validity either on facts or under 
Oonstitutk>n or the lawor on polrtical propriety. 
This action can lead to serk)us consequences 
of aiienatbn of the States and the people. I 
think, it is time that we all put our heads 
together to put shackles to the use of Article 
356 of the Constitution. Either, it has to be 
amended or deleted, whatever may be 
necessary. hk>w, the time has come to think 
about it seriously.

With these words, I strongly condemn 
the action that has been taken in removing 
the DMK Government there. And it is time 
that to hold democracy and federalism, we 
rise above party consklerations and come 
together and apply our minds.

SHRI P. CHIDAMBARAM; Shri 
VishwanathPratapSingh{i and promised to 
yield. I wouW just take a nrvinule.

Prior to 1M 7, Shd Viahwanalh Pratap 
Singhji*s party may not have a prasance 
there, but every poNtbal party in Tamil Nadu 
unanimously demanded that moral and 
maleriai support must be given to alt the 
mutant groups including the LTTE. That was 
the policy pursued then. He was in the 
Cabinet He knows mors than I do. I was not 
in the Cabinet; I was only a member of the 
Council of Ministefs. He knowrs more than I 
do. A conscious policy was adopted by the 
Government of India to lend moral and ma
terial support to all the militant groups. Alter 
29.7.1987 ¥irhen the Accord was signed, the 
p o i^  changed. As a change of polcy, as 
Minister of State for Home, I went down to 
Madras, had extonslve talks with the then 
Chief Minister, Shri M. G. Ramachandran 
arKi we t>egan to persuade the mllftants... 
(h t^m jp thns)

SHRI A. K. ROY (Dhanbad): I have got 
a point of order any my point of order hinges 
only on one point I wantto know whether the 
statement of the distinguished member and 
extinguished minister does not interfere with 
his oath of secrecy... {Interruptions)

MR. DEPUTY SPEAKER: You have 
said certain things. That is not a point of 
order. Secondly, any statement made on the 
fkx)r of the House has its own importance. 
That shoukJ be borne in mind by all members 
who are speaking.

SHRI A. K. ROY. What are you saying 
Sir? He ts referring to what had transpired 
between the then Government and the Chief 
Minister regarding helping different groups 
of militants.

MR. DEPUTY SPEAKER: I am not a 
judge here. I have said what I need to say. 
Please sit down.
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SHRI P. CHIDAMBARAM; Th« dteus- 
sionsbelw»enllwQovemmenlandtheChief 
M inister not s te r tt
di8cuationt»......(iv i0m iplhn8 )

SHRI SOMNATH CHATTERiEE: No 
momb*r can spM k twi09 on a motion.

SHRI P. CHIDAMBARAM: Ha said ha 
\MOuld yiald to ma but ha did not. I afW taka 
only ona m lnuta. Than tha policy 
was-------(kit»nypthnB)

AskthamtosltdownSlr... (Imamjpticm)

M R  DEPUTYSPEAKERrOrdarplaasa. 
Plaasa sit dona.

SHRI P. CHIDAMBARAM: Aconsdous 
policy was adoptad to parsuada tha LTTE 
and othar militant groups.... {InteiruptionB)

MR. DEPUTYSPEAKER: You must ba 
vary rasponslbta whlla spaaKlng.

SHRI P. CHIDAMBARAM: I am vary 
rasponsibla Sir. They ware askad to go back 
to Sri Lanka. In fact most of tham wara 
persuaded to go back to Sri Lanka... {int^r- 
ruplions)

SHRI A. K. ROY: That cannot be a 
rasponslbla statement. We lament the fact 
that other countries are interfering in the 
internal affairs of the country. {Interruptions)

MR. DEPUTY SPEAKER: Please take 
your seat.

SHRI P. CHIDAMBARAM: It was the 
poltey taken by Shri Vishwanath Pratap Singh 
also. The militants shoukJ be persuaded to 
go back to Sri Lanka and they were not to
come back to India........ {tnten^uptions) I will
have to explain this................ (tntenupthns)

How can I shout at tha top of my vok:a
Sir?

m .  DEPUTY SPEAKER: Plaasa taka 
your seals.

(l/vtemipdions)

SHRI P. CHIDAMBARAM: After 1989, 
whan tha policy of the Govemnnant of India 
was that tha mlKlanta ahoukJ be in Sri Lanka, 
they were alowad to oomet>ack to India and 
operate on the Indian aoil.... [In tm pU on s)

That is thadupliclty of tha Natbnal Front 
Govamment Whfo folbwing one policy, they 
were aHowing the mUitanta of one group to 
operate in Tamil Nadu and tk^ukiata alt other 
groups.......{hftenvfjthns)

Please alk>w me to continue.

MR. DEPUTY SPEAKER: No.

SHRI P. CHIDAMBARAM: You have 
called me to speak. You are succumbing to 
pressure.

MR. DEPUTY SPEAKER: Please take 
your seats. W n ai I am standing, I you must 
take your seats.

(Interruptions)

MR. DEPUTY SPEAKER: Please take 
your seats. This is not going on record.

{Interruptions )*

MR. DEPUTY SPEAKER: Mr.
Chidambaram, that was very unusual that I 
alk>wed you. You took more than what could 
have been given.

SHRI P. CHIDAMBARAM: I am sorry.

*Not recorded.
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MR. DEPUTY SPEAKER; lam not allow- 
ingyou. If you have anything to say. you pass 
it on to your Member. I am not allowing you.

{IntBrrupthns )*

MR. DEPUTY SPEAKER: I am sony.

"At this stage, Shri Vakkom 
Purushothaman and some other hon. 
Members came and stood on the ftoor near 
the table,"

{lntenvptk>n$ )*

MR. DEPUTY SPEAKER: Please take 
your seats.

SHRI P. CHIDAMBARAM: 
cx>mplete my statement.

Let me

MR. DEPUTY SPEAKER: Please take 
your seats. Please hear what I am going to 
say. I d\6 say that Mr. Chidambaram should 
be allowed to speak. I have albwed him 
about one minute’s time but he took more 
than one minute.

15.00 hrs

ment of India, stated In this House and stated 
elsewhere, was that the militant groups must 
be persuaded to go back to Sri Lanka; and 
this was done by the Central Govemment as 
well as the Government of Mr. M G 
Ramachandran. In 1988. there were some 
militants, as Mr. Karunanldhi has himself 
sakj in his statement: 142 militants were 
an-ested and fk>wn back to Sri Lanka. The 
question is: after Mr. V.P. Singh’s Govern
ment came to office, on paper, in Parliament 
and eisehwere they affirmed that policy. But 
we charge them with duplicity because after 
affirming that polk^ on paper, they scuttled 
that polk^ clandestinely, and allowed LTTE 
to come back to India secretly and liquidate 
every other group. (Interruptions) That is the 
charge against them.

SHRI VISHWANATH PRATAP SINGH: 
Sir, 157 LTTE cadres were flown back on 9th 
November 1988 when IPKF was engaged 
against the LTTE. They were making their 
sacrifices. This is double-talk and doubie- 
facedness. The Army was making sacrif ices. 
(Interrupthns) This double*face has to be 
exposed. While the Army was fighting the 
LTTE cadres, on 9th November 1988, 157 
LTTE cadres were flown by an aircraft back 
to Sri Lanka. {Interruptions) This is the du
plicity of what is being said.

MR. DEPUTY SPEAKER: You just sit 
down. Allow me to conduct the House. Well, 
I did allow him sometime. I am going to allow 
him some time. But it should not be more 
than one minute. After that, I am calling on 
Mr. Chatterjee to speak. Let him, if he wants 
to say anything against him. But please, 
don’t disturb him, and also do not create a 
scene.

SHRI P. CHIDAMBARAM: I will take 
exactly 6Q seconds. After the Accord was 
signed, the conscious policy of the Govern-

{Interruptions)

MR. DEPUTY SPEAKER: Now let us 
here Mr Somnath Chatterjee.

SHRI SOMNATH CHATTERJEE  
(Bolpur): The imposition of President’s rule 
tn Tamil Nadu is nothing but a travesty of 
constitutional morality, a blatant abuse of 
power, and a deliberate decimation of the 
fundamental principles of federalism, and 
the principle of parliamentary democracy In 
this country. The whole decision to issue the

*Not recorded.
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proctamation dismissing the Government is 
nothing but a command performance by an 
ac/ hoocGovernment.

This history of Article 356 in this country 
is a history of political and constitutional 
aberrations, arKi it is replete with instances 
of gross misuse by the successive Congress 
Governments in this country, (/nfe/rupfibns) 
It is more than proved by the report of the 
Sarkaria Commission— M r Sarlcaria did 
l>elong to any Left party. But what is as
tounding is the brazen-facedness and the 
effrontery of this minisculeGovernment which 
has committed this vile act only to secure a 
temporary reprieve because of the threat of 
withdrawal of support that was given by 
AIADMK. The marriage of convenience be
tween the Congress and this motley con- 
gbmerate called Janata Dal (S) is producing 
monsters.

We have a government which has nei
ther any policy nor any programnne nor ma
jority nor political authority nor legilimacy 
and even cannot produce a Budget And this 
Government is playing truant with our Con
stitution and the country. Probably. I will be 
repeating what other A m bers have said, 
but which cannot be denied that this Gov
ernment is nothing but a bonded labour of a 
discredited and corrupt politicat outfit and is 
acting as its minion. A government which 
has come into existence by violating the 
people's mandate can hardly have any re
spect for the people's mandate; and that has 
been shown by their deliberate disavowal of 
the conscious mandate given by the people 
of Tamil Nadu only two years badi.

A party which cannot on its own form a 
quorum in this House-and they have no 
stalie in Tamil Nadu or for that matter any
where else in this country-is indulging in 
committing an outrage on the constitutional 
set up of this country only to satisfy the lust 
for power of its political paramour. Can this 
country with its various problems afford to

have a government which has no credibility, 
no accountability, no political morality? Can 
this Government be permitted and allowed 
to continue to use their political power by 
dancing to the tune of other political parties? 
A wonderful spectacle we have seen. 
AIADMK with its huge complement of 11 
members of Lok Sabha is homing the Gov- 
ernmentto ransom and blackmail. Its Leader 
goes into hMing in Hyderabad and theie the 
elected government falls, (interruptions)

DR. THAMBI DURA! (Karur): How can 
he say like this? He cannot use that. (Inter-
ruptions)

SHRI SOMNATH CHATTERJEE: My 
friends can deny that, (interruptions) Why 
not? We found it in the paper but it was not 
contradicted that the AIADMK wanted that 
the Government should be removed. The 
first desire resulted in the wanton dismissal 
of the elected government; and the second 
desire resulted in the removal of the Governor 
just because he did not want to be party to 
the rape of the Constitution, (intemptbns) I 
will show how unceremoniously he was 
treated. This is your respect for the Const!- 
tutk>n and other institutk>ns in this country. I 
charge that this government whteh has no 
legitimacy of its own is depending for its 
existence on the smile of the Congress (I) 
Party and the AIADMK.

It is allowing the Constitution to be 
subverted and democracy to be debased in 
this country only to suit the politicai expedi
ency of a discredited group of people and 
some political opportunists.

The Sarkaria Commissbn's Report is 
there. On the plea that you have not accepted 
the Sakaria Commissbn's report.-—that was 
the justification that used to be given by Shri 
RajivGandhi'sGovernment—well, since you 
have not yet accepted the report you cannot 
go on vblating the wholesome recommen- 
datbns made there.
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H ha8 been held by the Sarkaiia Com
mission that *in majority cases where the 
Presidenfs rule has b ^  Imposed there 
was blatant misuse of the provisions of the 
Constitutbn. ft was done for partisan pur
poses. President's rule was imposed to sort 
out intra-party disputes and differenoes.” 
These are not my findings. These are the 
findings of a high-powered commission 
against which so far nothing has been said. 
If has not been pointed out that these find
ings are inoonBct. Definite recommendations 
have been given that "Article 356 should be 
used most sparingly. Article 355 should be 
talcen recourse to If a State Government is 
not able to contain the internaldisturbances.”

So many other recommendations have 
been given. It has been held by the Saikaria 
Commission that the Article 356 should be 
used very sparingly in extreme cases, as a 
matter of last resort when all available al
ternatives fait to prevail or to rectify the 
breakdown of the oonstHutlonat machinery.” 
It was definitely stated that the State Legis
lative Assemkily should not be dissolved 
either by the Governor or by the President 
before the proclamation issued under Article 
356 has been laid before Parliament and It 
had an opportunity to consider it. Article 356 
should be suitably amended to ensure this.”

Without amendment it could be done. 
Now, what has happened? So far, at least a 
pretence of a Governor's report was there. 
The Central Government used to say. *Y^ell. 
this is the report which has come from the 
Governor”, many of whom were of course 
tailor-made reports. They were procured 
reports, by the Centre. here that pre
tence also has gone. 1 ^  even the Gover
nor could be persuaded to make a report, 
because according to him— we have come 
to know that— no such skuatbn prevailed in 
the State of Tamil Nadu. Mr. Chklambaram 
justified it by saying. "Oh. he was not aware

of the law and order position in the State”. 
Now, he knows better. Now, whose versbn 
wouki the Central Government accept? On 
whose decision wouki the Central Govem- 
ment Act? This extra-constitutbnal authority 
this de facto Home Minister of India and not 
the Governor who is the de/(/re Head of the 
State? This isthe attitude of this Government. 
Shamelessly, this Government has surren
dered to the political machinations of the 
people, the Congress (I) and the AIADMK. 
On their own right they cannot go back to 
power. That is the reason. Now, this new
found k)ve t>etween the AIADMK and the 
Congress, between Dr. Thambi Durai and 
Shri Chidambaram—I do not know how k>ng 
that wHI last.

SHRI P. CHIDAMBARAM: As you like.

SHRI SOMNATH CHATTERJEE: Only 
in 1989 January you fought against each 
other. Now on what principles and policy 
have you Joined hands?

PROF. MADHU DANDAVATE 
(Rijapur): Everything is fair In bve and war.

SHRI SOMNATH CHATTERJEE: The 
Prssidentiai Proclamation did not give rea
sons for the imposition of the President's 
nile. There was no Press-note even. We db 
not know what the Central Government’s 
verston was Justifying the impositton of 
Presldenfs rule In Tamil Nadu. We got it for 
the first time in the Preskient*s Address and 
in spite of a very laboured attempt which has 
been made to give some pretence of a 
reason, one cannot but be amazed at the 
casualness with whksh this very important 
questton of imposition of Presklent's rule 
has been dealt wHh by the Presklent.

Paragraph 8 of the PresMenfs Address
says:

•Wth the worsening situation in the 
north-eastern province of Sri l^nka.
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th«re hM  been large scale Influx of 
refugees, mainly Into the State of Tamil 
Nadu. Besides the refugees, many 
militant LTTE cadres have been at
tempting to use places in Tamil Nadu as 
a base for their acUvMes.”

Now they were sponsored, they were 
given amis, they were given four crores 
of rupees, they were allowed to set up 
camps- during which period-during 
MGR's Government and Mr. Rajiv 
Gandhi's Government (Interruptions)

8HRIA. ASOKARAJ(Perambalur): That 
amount was not given for arms.

SHRISOMNATHCHATTERJEE: Can 
that be taken as an excuse to dismiss the 
DMKGovernment which was not in existence 
Xh9n9....(lnt0nvptk>n8) I know that you feet 
disturt>ed. Probably remnant of oonscienoe 
is still left. But I doubt it.

The PresMent’s Address further says:

"Despite the concern expressed by the 
Central Government, the sHuatbn in 
Tamil Nadu continued to detertorate 
and it was generally perceived that the 
LTTE couk) carry on their ssacthrlties 
with Impunity.*

Can a more vague statement be made? 
No particulars, no period was even 
mentioned, who was responsible for 
this has not been menttoned, what was 
the quantum, magnitude of these ac* 
tivltles-nothing has been mentioned.

The Presklent's Address further says:
••••

J am reading your President's 
Address....(/lr>feir(4prfomi)

AN HON. MEMBER: Is he not your 
Preskient?

SHRI SOMNATH CHATTERJEE: This 
was prepared by You,.,{lnt0frupthn$)

You are devaluing the office by misus
ing him.

I again quote the Presidenfs Address:

In  one unfortunate incklent the LTTE 
cadres were able to not only kill 15 
persons of a rival Tamil Group but also 
make good their escape.”

When did it happen? It happened on 
19th June 1990.....{htem jptions)

SHRI P. CHIDAMBARAM: Who was 
the Prime Minister then?

SHRISOMNATHCHATTERJEE: For 
an event or occurrence of 19th June 1990, 
can you dismiss the Government on 30th 
January 1991?...(/nfemLpfbns)

DR. THAMBIDURAI: We demanded it 
at that time...(/nfem4pfibns)

SHRI SOMNATH CHATTERJEE: I 
cannot thiqk of a most specious 
r^a9on,.,.(lntM vpthn8)

SHRI P. R. KUMARAMANGALAM  
(Salem): What a shamel You have justified 
HL.,{fnt0m4)tions)

SH RI SOM NATH CHATTERJEE: 
Seven months later, you are dismissing the 
Government over an incident...(//)lem/pr/0ins)

SHRI fNDRAJIT GUPTA (Midnapore): 
If it is not for that, then why did you mentton 
thl8?...(/nt0 fruptJbns)

SHRI SOMNATH CHATTERJEE: The 
PresMent's Address further says:

'Policing in sensitive coastal areas left 
much to be desired and offers of assis-
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tance from the Centre were not availed
of by the State Qovemment.”

Parlicuiars have been no doubt given 
by a memorandum prepared by the DMK. 
But they have mentioned....(/nfeirqpfibns)

SHRI P. CHIDAMBARAM; Then, is ft 
that what I said in the House is not 
conocX7,.,{lnt0rruptk>ns)

SHRf SOMNATH CHATTERJEEf Sir, I 
believe Mr. Kumaramangalam is going to 
speak. Let him deny this. I do not want Shri 
P. Chidambaram to stand up and waste our 
X\n\Q,.,.{lntomjptk>ns)

MR. DEPUTY SPEAKER: Mr.
Kumaramangalam should bear in mind that 
he is going to speak next.

SHRI SOMNATH CHATTERJEE; It 
may also be mentioned that the DMK Gov* 
emment requested the Centre to augment 
its polk:e with four battalion of Border Security 
Force. This was necessary because the 
Tamil Nadu had lent 1,240 men of its polk» 
force to Delhi and other States for law and 
order duty. However, the Central Government 
did not respond to this request. And it is now 
being saki that in spHe of an offer by the 
Central Government, that offer was nottaken 
by the DMK Government.

I again quote from the Preskienf s Ad
dress:

"Reports of several unlawful activities 
on the part of the LTTE and the failure of 
the State Government to discharge its 
primary duty of maintaining public order 
had left the Government with no other 
alternative butto impose the President's 
Rule in the State of Tamil Nadu.*

The questk>n is fundamental. Law and 
order is the State subject. Is the Central 
Government a super policeman?... (Inter- 
ruptions)

DR. THAMBIDURAI: Yes.

SHRI SOMNATH CHATTERJEE: The 
AIADMK says. yes.

We are oondemningthe U.S. attitude on 
the ground that the U.S. is not a super 
guardian of the people of the other States 
and other Governments. What is the Central 
Government doing here? What does the 
Constitutk)n contemplate?

DR. THAMBI DURAI: H Is for the sake 
of national security that they have taken this 
step and for any law and order problem.

SHRI SOMNATH CHATTERJEE: The 
President has not mentioned any national 
security. The Preskient has only mentioned 
law and order situatbn. This is the way they 
are interpreting and misusing the Constitu
tion. Is this the way the Government of a 
country with a written Constitutton should 
behave? No answer has been given to this. 
What was the necessity of dissolving the 
Assembly? If there was an emergent situation 
with regard to the law and order situatk>n-let 
us assume it to be so though I do not admit 
ft-then what was the necessity of dissolving 
the Legislature there because it had three 
years left? In this country on so many oc* 
casions, President’s rule has been imposed 
where Legislature has been kept alive in 
suspended animation. Just when it suits 
their purpose they do so. Here just because 
they wanted somehow electk>ns to be held, 
they got rid of the Government because they 
are hungry for power. Shamelessly this 
Government has dissolved the Legislative 
Assembly and for that no explanation has 
been given. They coukf not think of even one 
explanation which could be put in this 
Preskient*s Address. This is the way even
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thd President’s office has been mis-uti}ised 
by them.

The Hindu*nobody can blame H for be* 
ing a left-run newspaper-what does it say in 
its editorial of 1st February, 1991:

^Obviously because there was no actual 
breakdown of law and order, a vague 
threat to national integrity based on 
undisclosed, unverifiable intelligence 
information has had to be invented be* 
fore the deed could be done.......

Ironically, the LTTE connection with 
which the DMK Government was finally 
hanged is a legacy of the earlier Con
gress (I) and AIADMK dispensations. 
The flow of refugees into Tamil Nadu in 
the post'1983 period and the support 
and politicai iegitimacy provided to the 
Tamil militant groups by the adminis
trations of Indira Gandhi and Mr. Rajiv 
Gandhi at the Centre and by the MG 
Ramachandran regime in the State are 
only too well known. If after the Rajiv- 
Jayewardene accord and the IPKPs 
operations in the northern province of 
Sri Lanka the Congress (1) and the 
AIADMK changed their perception of 
the LTTE, the DMK made no secret of 
Its sympathy for the militant group even 
when it was battling the Indian army. No 
doubt this sympathy was exploited by 
the LTTE and the other militant groups 
and the State witnessed sporadic inci
dents of shooting, robbery and smug- 
gling. Even at their worst, these isolated 
incidents did not add up to a major 
breakdown of law and order nor did they 
represent the surfacing of anti-national 
tendencies."

What are the illustratk>ns that have been 
given? Yesterday, we were told that after the 
proclamation of the Preskient’s rule to many 
things have come to be known. Therefore, 
they are trying to justify this actbn on the

basis of ex-post facto discoveries. Therefore, 
it is more then crystal clear and there is no 
doubt about it that for narrow political inter
ests this Government has taken the Consti- 
tutk>n and the country for a ride. If this is the 
basis on which duly elected Governments 
can be dismissed, then it is only the people 
who have to give their verdk:t and they will 
give their verdict.

The time has come, more than overdue, 
when sertous look has to be given to article 
356 of the Constitutk>n. We have demanded 
and we demand that it should be repealed 
because it goes against the very structure of 
our parliamentary democracy and ourfederal 
structure in this country. If they have any 
courage, they should go to the polls all over 
India. On this issue, let parliament be dis
solved and let us go to the 
people...{interruptions) The so-called politi
cal party called Janata Dal (S) knows that 
their days are numbered. They have no 
future anywhere in this country, therefore, 
they have not the courage to go to the 
people. The Congress Party which claims to 
be the largest group here and which is bol
stering up an unprincipled, illegitimate Gov
ernment in this country, has not got the 
courage to face the people of India. That is 
why they are compromising with every 
misdemeanour. This Congress Party has 
been unceremonioulsy removed by the 
people of this country in no uncertain man
ner. They have been put in their proper 
position. The Kerala election shows how the 
people treat them. That is why, instead of 
facing the people, they are entering into such 
unholy oonspiracies like colluding with the 
so-called Government for the purpose of 
riding rough shod over the principle of par
liamentary democracy in this country. This is 
a very serk>us matter....(//7rerrt/pf/o/?s) I 
challenge you. You go to the polls on this 
issue. Dissolve this Parliament. That is our 
demand. Let us goto the people. They do not 
have the courage. That is why they are 
indulging in all subterfuges...(/nferrupfM^ns).
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This is nothing but a sordid rape of the 
Constitution. I am sure, the people of India 
who are watting for a chance to give their 
verdict will give their verdict in no uncertain 
manner and these discredited people will be 
consigned to the dustbin of history in no time. 
So, I oppose this Resolution.

[Translation]

*SHRI M. SEL VARASU (Nagapattinam): 
Hon'ble Deputy Speaker, Sir. I strongly op
pose on behalf of Communist Party of India, 
the proclamation issued by the President in 
Tamil Nadu imposing his rule in the State.

I strongly condemn this as murder of 
democracy. This is a blatant disrespect to 
the people of Tamil Nadu, who had elected 
a legislature for 5 years. This proclamatton is 
against the sensibilities and democratic as
pirations of the people of Tamil Nadu, {tn^ 
tarruptions)

Let me, at the outset, say a few words 
about me. Out of the 40 constituencies in 
Tamil Nadu. I am the only candidate from the 
DMK alliance. Why I say this? I say this so 
that nobody here would dare to face me In 
my constituency. I throw this challenge to 
them. Alt those who clap their hands and 
thump the benches will not be able to face 
me in my constituency in the next 
elections.( Intanvfytlons)

Sir, let me state very clearly, whether It 
is a Government of the AIADMK or DMK, it Is 
against the tenets of Constitution to topple 
an elected Government Our party condemns 
it. Today it is the DMK Government, tomor
row It may be the tum of AIADMK Govern
ment and , therefore, I say with a view to 
maintaining the honour of our country and 
the demoaatic Institutions, this kind of dis
missal of elected governments is condem-

nable. This way we are not upholding the 
Constitutk)n. We are, on the other hand, 
desecrating it. Therefore, I say, this trend 
should be stopped. Such steps, t perceive. 
anK>unts to trampling upon the preck>us 
recommendation of Sarkaria Commission 
and the Rajamannar Committee. These 
recommendattons were a subject matter of 
repeated discussions in the House. In spirit, 
these recommendations have been agreed 
to by the House. But. this minority Govern
ment, this dishonourable Government this 
unworthy Govemment has chosen to topple 
a majority Government I, therefore, strongly 
urge upon In this House, that before this 
discussk>n ends, this minority Government 
should be thrown out of power it may com mit 
several constitutional murders. This 
Chandrasekhar Government must be re< 
moved forthwith. This is my demand and my 
party's demand. {Interruptions) Hon'ble 
former Minister of State for Home, Congress 
Member, ShriChklambaram says something. 
He is an adept in law. I have not studied that 
much. But I am an agrteultural worker. I hail 
from the tower strata of society. My family 
suffered a tot under Congress which did not 
implemeni land reforms. Ourfamily remained 
as agricuhural workers. Therefore, I could 
not study as much as Chkiambaram couid 
study. I, therefore, admit I cannot measure 
uptohlminoratton.

One thing Is clear, Sir, that this act of 
dismissal is nothing but an attempt of self- 
survival of Chandrasekhar Ministry. During 
the last Parliamentary elections in Tamil 
Nadu, MissJayalalltha openly fancied about 
that in the elections. Congress would come 
to power in the Centre the Centre wouto 
dismiss the DMK Government and in the 
Assembly electtons AIADMK wouto be re
turned to power. This was the theme articu
lated to the publto in the last electtons by 
Miss Jayalalftha.

Till yesterday, she was repeating the

*Translatton of the speech originally delivered In Tamil.
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same thing. The Chandrasekhar Govern* 
ment by receiving her support for survival 
gave concrete shape to her dreams. This 
has what exactly happened. This fulfilment 
of her long-dreamt desire to capture power 
at the cost of popular will is politically atro
cious. This is reminiscent of puppet shows 
in the village. Cinema theaters have come 
recently. These puppet shows are still shown 
in the villages. A puppet will be before the 
screen. The crowd would gather and behind 
the screen the strings will be pulled by some
body. The puppet cannot talk, cannot walk 
and cannot move its limbs. Above all, the 
puppet cannot even think. But the puppet will 
play the roles of Sita, Rama, Arjuna and 
Druyodhana. In like manner, the strings were 
pulled by Rajiv Gandhi and Jayalalitha and 
the dismissal of an elected Government in 
Tamil Nadu was the show. Infer who is the 
puppet.

• Sir, the Tamil public are wise. Others 
put it that they are not tools. Pardon me for 
using this expressbn. In 1980, the Congress- 
DMK combine won handsome majority In the 
Parliamentary elections. In the subsequent 
Assembly elections DMK completely tost.

[Engtlsh]

SOME HON. MEMBERS: That Is MGR.

SHRI M. SELVARASU; Yes. that is 
MGR. But Jayalalitha Is not MGR. {Intar- 
rupthna)

SHRI R. MUTHIAH; But, you are goin 
to see.

SHRI C. SRINIVASAN (DIndigul); That 
Is your opinbn.

[Tranalatlon]

*SHRI M. SELVARASU: Sir. they are

now talking a lot about national integration. 
But. today a wrong signal has gone about the 
whole matter. Tamil Nadu has been af requent 
victim of Presldenfs rule. An opinion is 
crystallising in the minds of Tamil public that 
those who rule in Delhi run their writ in Tamil 
Nadu. Those in Delhi ignore the perceptions 
of the South. These unconstitutional acts 
have, therefore, given an opportunity to public 
impression against national integration.

As far as we are concerned we are clear 
in our perception. We are strongly against 
acts of separatism. But the undemocratic 
acts Of the Chandrasekhar Government have 
supplied fuel to the fire of separatism. The 
youths are really disturbed. Their minds are 
obsessed with North-South divide and the 
imperialism of North over the culture of South 
They ask why Tamil Nadu Government 
shouto be successively toppled? This is 
nothing but one in the many of the series of 
several constitutional misdemeanours 
committed or led tocommit by the Congress. 
Take Congress for instance. 40 years have 
passed, they are still unable to fulfill their 
promises made in their election manifesto. 
They said they would abolish benami land 
holdings. But. so far they were not able to 
abolish*** several areas of benami land 
hokiings.

1S.34 hre

[DR. THAMBIDURAI in tha Chaii] 

[Engl^h]

MR. CHAIRMAN: Don't make allega
tions. The name woni go on record.

{intarruptions)

MR. CHAIRMAN: Don*t mention the 
names of persons who are not In the House. 
The name won't go on record.

***Not recorded.
*Translatton of the speech originally d e l^ re d  In Tamil.
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[Translation]

•SHRIM.SELVARASU: Sir, they have 
promised in their election manifesto that 
they would give land pattas to all tillers. So 
far it has not been provided.

But the DMKQovernment within a short 
time, even during last week distributed land 
pattas to 10.000 agricultural workers. In 
Vadaparai Mangalm and Karumbupannai 
area, 4000 acres of land were distributed to 
the farmers by the DMK Government. Shoukl 
that Govemment go? A Government whk^h 
provMed land to farmers has been dismissed. 
On the other hand, a party whk;h did not fulfill 
its promise of provkjing land to the farmers 
supports the dismissal. Mr. Chkiambaram 
pointed out that there were malpractices in 
the recruitment of secondary grade teachers 
But let it be inquired into, you will find, ladies 
and men who have been selected or who 
had been candkiates for the recruitment 
wouki say that there was not even an iota of 
doubt about the sincere methods adopted in 
the recruitment, (/nferrapfibns)

Such a Government has been dis
missed.

Sir, the main charge against the DMK 
Govemment is that the DMK Govemment 
has harboured terrorist camps.

SHRIC. SRINIVASAN: Enough.

SHRI M. SELVARASU: Sir. this is my 
chance. You don't say that I should stop. You 
will be given chance to have your say. Sir, 
they are disturbing me. How could {conclude.

There were different groups of Sri 
Lankan refugees when they came to India. 
EPRLF, LTTE, ENOLF. TELCO and other 
groups were there. Who gave them asylum 
first? MGR. No one can deny this. Who gave 
them arms? In 1983, under the auspices of

the Central Govemment. MGR gave them 
arms. This also they would not deny. Yes, 
arms were supplied to Sri Lankans tiy MGR 
Government under the very nose of the 
Central Government MGR gave a 4 crore 
rupee cheque to them. Subsequently, they 
were given cheques of Rs. 3 crore and 1 
crore. Butwhen (Cairunanklhigave Rs. 25,000 
to LTTE, Prabakaran dkl not accept it. Who 
patronised Prabakaran? Tell us, who 
patronised Prabakaran7{lnt9nvptions)

Therefore, LTTE activities were en
couraged by AIAOMK. AIADMK fed them 
and nourished them with arms. Now they are 
blaming DMK. During MGR perk>d, LTTE 
had 31 camps. In Thanjavur, Orathanadu, 
Kumbakonam and Vedarana yam they had 
camps and training in arms was provided by 
MGR Govemment. Why dkl MGR provide 
them with arms? And today, the Congress 
and AIADMK accuse the DMK of turning 
Tamil Nadu into a den of arms. But who gave 
them the arms? The Congress and AIADMK. 
Now they are shedding crocodile tears that 
Tamil Nadu has become a den of terrorists, 
that there are a large number of arms factories 
and so much and so forth. Therefore, these 
men have no moral right to accuse the DMK. 
If you provkie the LTTE with arms, will they 
put them in their pockets. They will definitely 
use it to destroy people. Therefore, Sir, the 
basic structure of terrorism in Tamil Nadu 
was built by Congress and AtADMK and 
Hon. Chidambaram was the then Minister of 
State for Home.

. Sir, they are pointing out that it was 
great mistake that Chief Minister, Shri 
Karunanidhi did not goto receive the returning 
IPKF. Unterrupthns)

[Engfish]

MR. CHAIRMAN: I request the Hon. 
Members to aJtow the Speaker to speak.

*Translatk)n of the speech originally delivered in Tamil.
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SHRIM. SELVARASU: WaourtalvM  
have condemned It that the Chief Minister 
had not gone to receive the IPKF.

SOME HON. MEMBERS: He is anti
national.

[Trans/ation]

*SHRI M. SELVARASU: These people 
have no moral right to call him so. Only the 
AIADMK and Congress are responsible for 
growth of anti-national elements in the 
country.

As far as my constituency is concerned, 
it has a coastline of 100 KMS commencing 
from Nagapattinam and running upto 
Pudukottai. They are today saying that arms 
and petrol are toeing smuggled out t>y LTTE.
I am duty-bound to reveal those responsible 
for this. There is only one petrol bunk in 
Veduranyam. 1 did not want to name the 
proprietor. They know him. Who is he? Shri 
Chidambaram knows. The proprietors of 
petrol bunks are directly responsible for 
smugqjfng-petrol out of India. They have a 
vested interest in h. Let them come out with 
the truth. Who is the owner of Petrol bunk in 
Vedaranyam.

Sir, only during DMK's rule, several 
welfare schemes were impiemented. For 
example, the meal under the nutritious meal 
scheme was made really nutritious by add
ing an egg to every meal supplied to children, 
5 marks were added in addition to what they 
had secured in respect of backward class 
students in educational institutions.

Sir, they are now talking about law and 
order. It is not fine in President’s rule. The 
District Collector of Thanjavur has been 
backed to death yesterday in President’s 
rule. Then what for President’s rule was 
imposed. (Interruptbns)

Sir, when they called the Rasta Roko 
agitatk^n demanding dismissal of the DMK 
Govemment the Congress and AIADMK 
Indulged in large-scale vblence. They burnt 
buses and destroyed public property. They 
are now talking of violence.

Sir, Hon. Members have talked about 
the poll. We are ready to face early poll. Let 
us see whetherthe people to Tamil Nadu are 
on side of democracy or on the side of 
constitution murderers. The verdict will be 
definitely befitting.

With these words, I conclude.

*SHRI R. MUTHIAH (Periyakulam): Mr. 
Chairman, Sir, with a heavy heart 1 rise to 
support the resolution for approval of 
President's Rule in Tamil Nadu on behalf of 
AIADMK. We are not glad over the situation 
in whk:h Presklent’ rule has become abso
lutely necessary. The reason is that when in 
1980 when MGR was giving a very good 
dispensation to the people of Tamil Nadu his 
“Government” was pulled down. Mr. V.P, 
Singh very scrangely pointed out that the 
DMK Government has been dismissed 
without a Governor's report for the first time. 
But I wouki like to point out to him that when 
Puratchi Thalaivar MGR’s Government was 
dismissed in 1980 that was also done with
out the Governor’s report. Therefore, Mr. 
V.P. Singh was absolutely emng when he 
said that this Government has been dis
missed without the Governor's report for the 
first time. In the same State, in 1980, when 
the welfare Government of MGR was toppled 
without the Governor’s report, Shri V.P. Singh 
was Central Minister. We are not gloating 
ovet what has come to pass. But we are 
extremely distressed that a Chief Minister of 
State has ied to this kind of situation in which 
President's rule though an evil, has become 
necessary, by his anti national activities of 
disintegrating Tamil Nadu from India. We are

*Translation of the speech originally delivered in Tamil.
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very much sad about that. However, Mr. 
Jaswant Singh and Hon’ble Som Nath 
Chatterjee have chosed to describe the im-
position of President's rule in Tamil Nadu as 
murder of democracy. They have given the 
reasons that an elected Government has 
been toppled. But letthem knowthat elections 
were not held in 1989 only but even in 
December, 1989 also. They should know 
that in December, 1989 elections, the Gov-
ernment which has been dismissed, was 
outrightly rejected by the people and there-
fore a reejected Government was dismissed 
and not an elected Govemment. Out of the 
234 assembly constituencies only in 4 as-
sembly Constituencies, the DMK won in the 
last general elections. In 230 constituencies 
they were decisively defeated. Therefore, 
how can you call the dismissed Government 
as an elected Government. When the com-
munist member from Tamil Nadu spoke he 
rightly pointed out that he was the only 
member who scraped through in the last 
general elections from Tamil Nadu. We 
welcome him. He has thrown a challenge 
that whether any of us here is prepared to 
face him in his constituency. But the truth 
must be stated here. How did he won his 
constituency last time? When our leader 
Puratchi Thalaivi Jayalalitha toured 38 par-
liamentary Constituencies out of 39 in the 
last general elections she could not tour his 
constituency due to heavy rain. In all the 38 
constituencies toured by Jayalalitha our party 
and our allies have won by a handsome 
majority A person who has won from such a 
constituency is throwing a challenge In this 
august House I am ready to accept his 
challenge. We will not face him in his con-
stituency. But a basic worker of our party will 
oppose him in his constituency and let us 
see whether the person who has thrown the 
challenge in the House is able to come to this 
House. But I would also like to warn him that 
let him not bask in undue glory. After all out 
of the six assembly constituencies he had

been able to secure more votes only in two 
constKuencies.

Mr. Chairman, Sir, Hon’ble Members 
who spoke on this resolutbn have repeate;! 
expressed the opinbn that the AIADMK has 
issued threats to the Prime Minister and 
pressurised him to dismiss the DMK Gov-
emment Hon'ble Somnath Chatterjee has 
expressed this opinton, Shri V.P. Singh has 
also stated it under compulsion. But letthem 
analyse the fact that when we extended our 
support to the present Govemment in No-
vember last, we extended our support with-
out attaching any condition with a view to 
having a stable Government at the Centre. 
Several newspapers even predk^ted at that 
time that the AIADMK will join the Central 
Ministry. Contrary to these rumors, we dk) 
not participate in the formation of the Central 
Ministry. We have categorically asserted 
that our support will be unconditional. 
Therefore, I am unable to understand how 
an inference of this kind that we have 
pressurised the Chandra Shekhar Govern-
ment to dismiss the DMK Government can 
be drawn.

16.00 hrs

Even if it is agreed that we have pressurised 
him, these Hon. Members who are making 
this allegation should know that the Chandra 
Shekhar Ministry can run without our support. 
There is no danger to Chandra Shekhar 
Ministry even if we withdraw support. 
Therefore, Sir, this inference and this alle-
gation of having pressurised Chandra 
Shekhar Ministry is baseless and prepos-
terous Hon. Minister of State for Home and 
the former Hon. Minister of State for Home 
belonging to the Congress party have enu-
merated the reasons one by one for dis-
missing the DMK Government. These rea-
sons amply explain that the dismissal was 
simply a suicide by the Chief Minister. He 
has showered soil on his own head. Nobody 
is responsible and nothing is responsible
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more than him and his acts. He supported 
LTTE, he invited LTTE, he allowed them to 
disturb the law and order, he allowed them to 
have links with ULFA. LTTE had links with 
ULFA, with the Naxalites and with other 
extremist out'fits in India. These nefarbus 
activities have been victoriously carried out 
under the patronage of the Chief Minister. 
That is why Mr. Karuna NkJhI had to go.

On the other hand Mr. V.P. Singh has 
posed a different question. He asked when 
did the LTTE come to India. He said the 
LTTE came to Tamil Nadu way back in 1983. 
He pointed out that when Indra Gandhi was 
there and when Rajiv Gandhi and MGR were 
there, LTTE operations continued unabated 
in the State. He thus tried to absolve Shri 
Karunankihifrom all his in'esponslble actk>n8 
forwhk:h he desen^ed dismissal. These points 
have also been reiterated by Mr. Somnath 
Chatterjee. They said repeatedly that MGR 
supplied arms to LTTE militants. They asked 
the question how today Karunanidhi can be 
held responsible for ali these things. But I am 
duty bound to clarify the difference between 
the assistance provided by Indira Gandhi. 
Rajiv Gandhi and MGR to the militants and 
the assistance provided by Mr. Karunanidhi 
to these militants. When Sri Lankan Tamils 
came to India as refugees, Indira Gandhi, 
Rajiv Gandhi and MGR provided them with 
the necessary assistance for their rehabili-
tation out of fraternal sensibilities. These 
three great leaders extended their friendly 
hands and welcomed these refugees of our 
ethinic relation. Therefore, the assistance 
provided then was in a different context. 
These refugees had sworn that they seek 
the help of India because they believed that 
at that time, ul that critical juncture, their 
survival was safe in India. They sought asylum 
in inuia lo oppression of Sinhciias
in Sri Lanka. Sir. but the assistance that was 
provided by Shri Karunanidhi to LTTE was 
qualitatively dii^eront. I am having a video 
cassette in my hand. This cassette depicts 
tho visit H a responsible Member of Parlia-

ment belonging to the DMK to the camps of 
LTTE in Sri Lanka. During the conversation 
between the MR and the Sri Lankans ter-
rorists, the Indian army was castigated as a 
foreign army and as an army of occupation. 
This is what the cassette depicts. Therefore, 
Sir, when Indira Gandhi, Rajiv Gandhi and 
MGR supported the Sri Lankans when they 
described India as a land for their asylum. 
When Karunanidhi provided assistance to 
LTTE, the LTTE called the Indian army as an 
occupation army and as an army of mur-
derers. This is the difference. Therefore, Shri 
V.P. Singh and Karunanidhi provided support 
to the LTTE when the LTTE castigated our 
army as an army of murderers, as an army of 
occupation and as an army of genocide. Our 
army is the symbol of sovereignity. The 
attack on our army is attack on our 
sovereighty. Therefore the support provided 
by Mr. V.P. Singh Karunanidhi to LTTE was 
anti natbnal. The DMK member had the 
audbity to say in publk; that if there is a need 
they would crush the Indian army under their 
feet which has committed genocide on ter-
rorists in Sri Lanka. Is this not an anti national 
statement. Several members here in this 
House condemned casettes whteh are re-
cently being circulated among the public 
inciting communal passions. But what about 
the casette which I am holding in my hand. 
This is purely anti national. This is purely 
heretic. This is being played in all parts of 
Tamil Nadu by the DMK. The Indian army is 
being described in the cassette in the barest 
manner. Insults are being heaped upon the 
Indian army, but the cassitte is being piayed 
by the DMK and shown to the public. The 
cassitte is being freely distributed to the 
public by the DMK. Therefore, Sir, the sup-
port provided by MGR and the support pro- 
i/ided by Shri Karunanidhi to Sri Lankan 
raimU (li. ohfi iViGR did noi bup-
port any particular group, he did not support 
only LTTE, he supported LTTE along with 
EPRLF, GNDLF and other groups, but Mr. 
Karunanidhi supportad only LTTE for their 
militant aclivitios in Sri Lanka and for iheir
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anti national activities in India. Therefore, 
Shri Karunanidhi cannot say that he provided 
the same support to LTTE which MGR had 
provided. When MGR provided support to 
Sri Lankan Tamils who came here as refu-
gees he had taken every care that the 
refugees did not disturb peace in the State, 
did not participate in anti national activities 
and they did not carry on any activity which 
was pernicious to the Provisions of the 
Constitution of India. He did not allow them 
to devebp links with ULFA and with other 
extremists organisation. All the Sri Lnakan 
Tigers were caged in Tamil Nadu and out of 
fraternity he fed them for their survival. He 
was thus the ring master who kept all the 
Tigers under his control under the Constitu-
tion of India. But Mr. V.P. Singh and Mr. 
Karunanklhi cannot be compared to MGR. 
These weak personalities, unlike MGR who 
moved with the Tigers, in and around the 
cage, were only orderlies who opened and 
closed the cage of the Tigers at somebody’s 
instance. When they opened it they were 
overawed by the Tigers, by their terrorists 
activities. That was MGR’s capability and 
these were the weaknesses of Mr. V.P. 
Singh and Mr. KarunanidhL

Due to the inept handling of the Tigers, 
and by the weak actions of Mr. V. P. Singh 
and Mr. Karunanidhi there was huge influx of 
LTTE militants into the State developing and 
multiplying the terrorists camps and 
strengthening their links with ULFA and other 
extremist organisation in the country.

Sir, we are 80 crores of people in this 
country. When we are to look after the wel-
fare of these large masses, the DMK Gov-
ernment was allowi,ng a large number of 
terrorists in the country from the neighbouring 
land. He was issuing orders to the local 
police not check their in’iltration into India. 
He has ordered the police to aid and assist 
them to come into India, and have free

access in Tamil Nadu. Therefore, the incom-
ing terrorists met with no resistance. This 
gave them the impression that they could 
carry on their nefarious activities in India with 
impunity. Hon’ble Member who spoke before 
me tried to quote an editorial in Hindu. But let 
me quote a news item appeared in Indian 
Express. The news item is dated 9th July, 
1990. A few days back, on 16th June, 16 
persons belonging to EPRLF including its 
leader Shri Padmanabha were brutally 
murdered in broad day slight by LTTE cad-
res in the city of Madras. After this incident 
the news item appeared in the Indian Ex-
press :-

'The LTTE brought some of its cadres 
allegedly wounded in the recent fighting 
to Tamil Nadu in four boats on June 30.

The boats arrived at Marakkapalayam 
near Uchipuli, at night. The militants are 
sakJ to have singalled to the shore with 
flashlights, as an indication to police 
patrols. They disappeared after landing 
unchallenged.

In another Incident, an unarmed LTTE 
militant entered the Mandapam refugee 
camp on June 28, and was beaten up by 
some Lankan Tamil inmates. He was 
rescued by others and handed over to 
police, who released him subsequently."

So Sir, all these incidents as narrated by the 
news item happened immediately after 15 
days of the brutall murder of 16 EPRLF men 
by LTTE cadres in the city of Madras. Despite 
this h6n. Members are comparing the sup-
port given by MGR and the support given by 
Shri Karunanidhi. The support by Shri 
Karunanidhi meant signalling terrorists to 
come to India to carry on anti national ac-
tivities. But while providing support to Sri 
Lankan Tamils, MGR did not order the police 
to assist Sri Lankan terrorists to carry on 
subversive activities on our soil. On the other 
hand Shri Karunanidhi did it. Let me also
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illustrate what happened when a dutyfull 
policeman tried to obstract the free passage 
of terrorists in Tamil Nadu. A policeman in 
Mandapam on suspicion tried to stop a van 
carrying Sri Lankan terrorists. The 
policemen's body was grilled with bullets 
and the Sri Lankan terrorists sped away. 
This happened in April 1990. No action has 
been taken so far to apprehend the terrorists 
by Karunanidhi Government. 80 crores 
people are there in this country and for their 
protection the policemen are functioning in 
the country. But a terrorist from a 
neighbouring country comes here and bores 
the body of a policeman with bullets and gets 
away scot free. This was being allowed by 
Shri Karunanidhi. Not only that the then 
Secretary for Home in the State Government 
Mr. Nagarajan called the Press Correspon-
dents and threatened them with dire conse* 
quences if they published this news item. At 
that time there was no Chidambaram and no 
Kumaramangalam. There was Shri V. P. 
Singh here in the Centre and Shri Karunanidhi 
in the State. Is it not a matter of shame.

Not only this Sir the militants abducted 
300 fishermen who were fishing in our wa-
ters and took them to Sri Lanka. After 10 
days the militants issued a warning to India 
and released them. This matter was raised in 
the Assembly by the Congress and AIADMK 
Members. Due you know what was that reply 
of the Chief Minister? He did not condemn 
the abduction of fishermen and customs 
officials. He did not say that he would take 
stern action against the militants. He on the 
other hand dismissed the matter as not a 
serious one. He consoled the members that 
the fishermen were kept in the militants 
custody with all kind treatments. The militants 
provided the fishermen with Briyani and their 
well being was looked after. Therefore, he 
said that the members need not worry. Now 
let this House judge whether such a Chief 
Minister should continue in Office. So irre-
sponsible, so careless and so ignorant of the 
peoples’ welfare. Do you still consider that

we should accept Shri Karunanidhi as a 
patriot.

Let me again refer back to the brutal 
murder of 16 EPRLF men in Madras. Why 
did EPRLF cadres come to India? The rea-
son was that when our army was stationed 
in Sri Lanka, these EPRLF cadres looked 
after the interests of our army in Sri Lanka. 
When the army was about to be called back 
there was aclimate in Sri Lanka in which the 
Government of Sri Lanka and the LTTE 
came closer. Apprehending that there may 
be danger to their lives, the EPRLF men, 
who once actively assisted Indian interests 
in Sri Lanka, had to seek asylum in India. The 
India Government itself provided asylum to 
the EPRLF men and allowed them to come 
into India in two ships. But Mr. Karunanidhi 
has betrayed the EPRLF men who came to 
India on invitation of our Government by 
actively colluding with LTTE cadres in mur-
dering them. The murderers belonging to 
LTTE were allowed to travel 400 kms in 
Tamil Nadu undetected and to escape to Sri 
Lanka. This betrayal is unpardonable. Those 
who came as bur guests were murdered by 
us. This is an unpardonable crime. Therefore 
case must be filed against Mr. Karunanidhi. 
the police officials who were involved and 
Shri V.P. Singh who sawto itthat Karunanidhi 
Government continued despite the rout in 
the General Elections, for merciously ex-
ecuting the conspiracy of liquidating EPRLF 
men through LTTE. Then only we would be 
able to secure the dignity and honour of our 
country.

Hon’ble Congress Member and former 
Minister of State for Home Shri P. 
Chidambaram has given a list of charges 
against the DMK Government and proved 
that Shri Karunanidhi is not a nationalist and 
patriot. He is against national integration and 
the unity and intergrlty of the country.

Hon’ble Indrajit Gupta has come. The 
Central Secretary of the Communist Party of
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India of Tamil Nadu Unit Shri Manickam 
gave an Interview to journalist on Jan. 3. 
1989. The Press-man asked Shri Manickam 
the reason for not having alliance with DMK 
when CPI (M) their partner are having alli-
ance with DMK. Manickam replied that there 
was no self respect in the side o Shri 
Karunanidhi. That was why they dki not 
want an alliance with Shri KarunanWhi. The 
Pressman continued his question by asking 
whether there were any other political reasons 
for not having alliance with Shri Karunanklhi.

16.17 hrs

[MR. DEPUTY SPEAKER in tlie Chai^ 

[English]

MR. DEPUTY SPEAKER: Mr. Muthiah 
you have already spoken for about 25 min-
utes.

SHRI R. MUTHIAH: Sir, this is a subject 
relating to Tamil Nadu. We are the only party 
here. Everybody has posed several ques-
tions. We have to answer to the questions. I 
will finish within a minute.

[Translation]

*To that question Mr. Manickam replied 
that Shri Karunanidhi is against the unity and 
intergrity of the country. Shri Karunanidhi is 
anti national by his words and deeds and 
therefore they did not wish to have an alliance 
with DMK.

[English]

SHRI INDRAJIT iUPlA: 
‘quoting the devil now.

You are

[Translation]

*SHRI R. MUTHIAH: The party whteh 
described him as anti natbnal on the eve of 
elections to the assembly is now supporting 
Shri KarunankJhi. We have not voiced the 
demand for dismissal of the DMK Govern-
ment afterthe Chandra Shekhar Government 
came to power. We have been consistently 
voicing this demand for a long time. We 
voteed this demand when 16 EPRLF men 
were murdered incokJ bk>od. We appealed 
to the V.P. Singh Government that the dis-
missal of the DMK Government should not 
brook any delay. We demanded that Chief 
Minister who insulted the Indian army should 
not be altowed to continue. All our demands 
against the anti national Government of Shri 
Karunanidhi had fallen on deaf ears. Today 
we come to know of startling facts of how the 
V.P. Singh Government was hand in glove 
with the anti national Government of Shri 
Karunanidhi. Several facts are coming out 
one by one. I, therefore, wouki like to make 
a crisp charge that for all the anti national 
activities in Tamil Nadu for the past 2 years 
only Shri V.P. Singh and his protege Shri 
Karunanidhi were responsible. I therefore 
demand in this august House that all these 
anti natbnal activities can be exposed only if 
a commission of inquiry is appointed to go 
into these nefarious activities of Shri V.P. 
Singh and Shri Karunanidhi over the past 2 
years.

They are saying that the DMK Govern-
ment has been dismissed with a view to 
capturing power. But let them appreciate 
that when the Government was dismissed it 
.vas clearly told to the public that there will be 
■lections soon. Elections may come soon, 
^ven as early as tomorrow. The Legislature 
has been dissolved so that we couid go to 
people. That is the only way of going to the

Translation of the speech originally delivered In Tamil.
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people. Let people decide this issue and 
they will decide in our favour. The verdict 
would be so stinging that would justify the 
dissolution of the Legislative Assembly.

With these words I support the resolu-
tion for approval of President’s rule in Tamil 
Nadu.

lEnglish]

SHRI C.K. KUPPUSWAMY: Sir. the 
Home Minister is not present in the House.

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): I am here to represent the 
Home Minister.

SHRI P.R. KUMARAMANGALAM (Sa-
lem): Mr. Deputy Speaker Sir, it is necessary' 
to understand the background of the reason 
for the developments that took place in T amil 
Nadu leading to the imposition of President's 
Rule. Sir, the DMK came to power in Tamil 
Nadu due to a political accident in early 
1989. It was actually an accident of circum-
stances because after a long time, parties 
which have identical though processes and 
which are jointly anti-DMK have fought 
separately in the elections for the first time. 
That gave the DMK an advantage and that 
was where a minority vote they could come 
to power.

But what was surprising was that not 
only in the immediate by-elections but also 
within a few months when in November 1989 
the Lok Sabha elections took place, the 
people rejected the DMK. In fact this rejec-
tion is not an accident because during the 
Lok Sabha polls, the main slogan that the 
DMK and Shri Karunanidhi flaunted on every 
wall in the form of posters and in every public 
meeting in every manner they could publicise 
was: "If you want Karunanidhi’s rule to con-
tinue, vote the Rising Sun". The Rising Sun 
was the DMK’s election symbol. There was

total rejectbn to the extent that ultimately 
only an ally, Shri Selvaraj coukl make it in the 
elections and nobody else couki make it to 
the House. People rejected the DMK not in a 
small manner or casually. The margins were 
large. People made it clear categorbally that 
they dkl not want the DMK rule.

The fallout of this clear mandate, un-
fortunately, was that the DMK realised the 
writing on the wall that they would never 
come back if electbns are held. All of us did 
ask Shri Karunanidhi to resign and recom-
mend the dissolutbn of the Assembly and 
have electbns. But he steadfastly refused, 
though during the campaign he had gone on 
to say that if he bst even five seats out of the 
39 seats, he would come back for elections. 
He never kept his words. That is usual. But 
the fall out that was there was something 
whbh is unimaginable. The party in power, 
i.e. the DMK actually lost the will to serve the 
people and indulged in total personal 
aggrandisement. Corruption has reached 
such heights that is unimaginable. It has 
become totally institutbnalised. There is 
nothing hand in glove about corruption there. 
The demand is open, the acceptance in 
open, the contract is made and nobody is 
ashamed anymore. Not only that. There was 
total misuse of power to protect individuals 
who are either elected Members of the As-
sembly or Ministers of the local Government, 
their kith and kin, the twisting of the arms of 
law and hamstrung the police was something 
that happened every minute during the 24 
months, especially, the 12 months after the 
Lok Sabha Polls.

What was even worse was to see the 
participation of those who should protect 
and implement the law, violate to serve their 
own ends. They went to the extent of be-
coming abetter and participants in smuggling, 
drug trafficking and weapon running, openly 
with no-holds-bar;ed. On top of all this, they 
encouraged collusion with insurgents of 
Assam, Punjab and Andhra. Not only this.
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They ensured that this Governmental ma-
chinery was there to provide protection 
contact and communication. The worst of all 
was their Master Plan.Their Master Plan was 
to create organised armed gangs which are 
to be efficientenough to intervene in the 
electoral process, to attain power by 
organised booth-capturing, tt has never 
happened. But for the first time, in Tamil 
Nadu, when the Corporation Elections took 
place-Mr. Jaswant Singh while speaking 
casually referred to Mr. Chidambaram’s 
reference to the Corporation Elections and 
said it was parochial-it happened. I think, he 
did not understand the issue. They issue 
was how was the election conducted. We 
saw the police. We saw the officials. We saw 
the goon gangs, the real goondas, armed to 
the teeth stood and captured booths. They 
did not allow voters to come in. They picked 
up the candidates and took them away. All 
this was done, with this objective in mind, i.e. 
to develop an army, to completely suberse 
and destroy the democratic process in the 
State, because they knew that they do not 
have the support of the people. Mr. Somnath 
Chatterjee, while speaking did mention ca-
sually about elections and said the people 
will decide the elections. ‘Yes’ the people will 
decide the elections. The people of Tamil 
Nadu will tell you that your original stand in 
the month of May, 1990 was correct and 
today, it is wrong.

SHRI SOMNATH CHATTERJEE: That 
is why, you don’t want to dissolve this House 
and go to the people. You do not want to face 
the elections. (Interruptions)

SHRI P.R. KUMARAMANGALAM: 
Unfortunately, the problem is that, the hon. 
senior Member Shri Somnath Chatterjee is a 
very good speaker but when he does not 
have points, he resorts to rhetoric. When he 
does not have issues or facts on his side, he 
resorts to rhetoric and mild form of abuse,

sometimes viciously. But this time, we saw it 
in a full swing. I admire him for it but anyway 
that is the talent which he has and one must 
accept it.

What is important is, as soon as Mr. V.P. 
Singh’s Government took charge, the action 
programme of the fall out was implemented. 
The ITTE’s contact with the DMK was 
strengthened. They were promised firstly, 
immediate withdrawal ofXPKF, by support-
ing them in the form of ammunition. Gov-
ernmental support was also given to under-
take clandestine activities and help in the 
annihilation of other Tamil groups. I would 
request the Left to hear this carefully. It was 
planned that all the democratic regressive 
groups of the Tamil militants will be annihi-
lated. It was not a plan offhand: and the 15 
people including the leader of EPRLF Mr. 
Padamanabha were not killed casually. In-
formation was passed on by the State intel-
ligence clearly to the LTTE hit squads who 
knews exactly when Padmanabha had come 
into the house where he was staying, and his 
item was staying. It was executed, the worse 
is when we see that the DGP immediately 
after the incident defended the LTTE and 
said: 'LTTE had nothing to do with it’ without 
even knowing what has happened. And no 
investigation of any sort; not even statements 
were recorded at that time.

This plan was partly successful. I am not 
only obliged just as a Member of Parliament, 
but also as a citizen of this country, belonging 
to Tamil Nadu—I would like to say that this 
President’s rule has saved the State. If it had 
not come, and if for a few months more the 
DMK had been allowed to run the State the 
way they were running, we would have had 
something much worse than Assam or 
Punjab in Tamil Nadu,, because they had 
arms and drugs.

I have not said this casually. I would like 
to say that when in the middle of May, oh 
14th May 1990 a case was registered re-
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garding an underground arms factory, my 
friend Mr Saifuddin Choudhury he is unfor-
tunately not here; he had raised it in this 
House and asked what was being done; and 
no reply came—said that if this was allowed, 
It would spread throughout the country, and 
become even much stronger. He went on 
record. Unfortunately, his leader has, I think, 
turned coat at the moment, {Interruptions) 
and is resorting to clarifications. {Interrup-
tions)

SHRI SOMNATH CHATTERJEE: How 
many times have you supported the DMK, 
and how many times you have supported 
AIADMK—have you got any list?

SHRI P.R. KUMARAMANGALAM: We 
have done it less than you have; I can assure 
you our record is less. But the most important 
point is that what was being manufactured 
were grenades, mines, and explosive 
shells— t̂his is purely military equipment, it is 
not casual bombs—explosives for making 
these grenades, mines and their shells were 
supplied by the State Government, using 
their services. Explosives meant for com-
mercial purposes were diverted to this fac-
tory; and what is worse is that after a case 
was put in the middle of May 1990, the 
factory continued; and the person, Udayan 
who was the LTTE export who was brought 
for the purpose of giving technology for 
manufacture, was arrested only after the 
President’s rule was Imposed. What better 
evidence have you got than this, viz. that the 
local Government was hand-in-glove in 
having an illicit, illegal arms factory there? 
{Interruptions)

AN HON. MEMBER: Mr Somnath 
Chatterjee is walking ou t.

SHRI P R KUMARAMANGALAM: And 
he is asking Saifuddin Choudhury: 'What did 
you say?’

SHRI P CHIDAMBARAM: Saifuddin is

categorical on this issue. What Saifuddin 
said is correct, and Mr Somnath Chatterjee 
should not quarrel with that.

SHRI P.R. KUMARAMANGALAM: 
What is even more important is that when the 
annihilation of EPRLF leadership was being 
sought and done, the hit squad drove 350 
Kms to go to the shares, catch beats and go. 
Not only that; they were using VHP com-
munication to summontheirtransport, inform 
the Police of their route. And mere amateur 
radio operators had picked up this conver-
sation right through this route. And the police 
could not catch them. That is what was 
surprising. It is very clear that that murder 
was totally with the approval of the Govern-
ment and the DMK-functtonaries. That is 
what really happened. {Interruptions)

What is even more important is that 
when the Central Government took steps to 
identify this wireless equipment and trace 
them out—there is a particular method by 
which you can trace the source of trans-
mission—this information was transmitted 
immediately to the LTTE, so that they could 
take corrective steps and adopt a different 
system of transmission, of moving from one 
place to another when they transmit.

And therefore they could not be caught 
immediately; and this was because the 
wireless subject unfortunately is in the ju-
risdiction of the Central Government. And 
therefore when the wireless adviser decided 
on direction that they must intervene, the 
State Government did its best ensure that it 
was not implemented.

What is worse is that in the year 1990 all 
over the world it came to light that the LTTE 
had joined in the international drug cartels 
drug trafficking exercise. In January 1990, at 
New Oreleans labour, two LTTE personal 
were caught with 20 kilos of cocaine worth 
over two million dollars. Not only that, there 
was head of the LTTE in West Germany one
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Sooriya Kumaran Selvadarai who had told a 
reportar of Sunday Times London XhaX @ £, 
40.000/- he was willing to have a kib of drug 
delivered anywhere in London. This was 
printed. In February 1990, two LTTE per
sonnel with 340 grams of heroin were arrested 
in Colombo Airport coming form Madras 
International Airport. What is surprising is 
that not a single case has been registered in 
State of Tamil Nadu. So. it is a well-known 
fact that many seizures were done, drugs 
were recovered, gold was recovered and so 
on; not only that, arms were also seized, but 
every single polbe officer, who had the au
dacity to challenge or confront the LTTE 
persons was vkrtimised; police constables 
were killed; those who were using AK-47, but 
no act ton was taken; and here we hear about 
justification for what actbn was taken. Not 
only that, what is really important is that the 
narcotic trade has been taking place In the 
Asian regk>n and it has been mainly handled 
by the LTTE people; and this is a fact which 
is known the world over; and this informatton 
has been printed in all the International 
Magazines. There was an article on this 
between 4th and 10th November, 1990. The 
name of the article was: 'Indepth'. In that 
article, the total analysis was done and 
brought forward. But still-even though the 
Central Government has given a directbn 
that action must betaken against those wha 
have been identified under COFEPOSA; 
those who have been detained under 
COFPOSA-for doing smuggling activities; a 
list was supplied-no actk)n has been taken 
by the State Government. On the contrary, 
the customs men were kkJnapped, man
handled and threatened. This is exactly what 
is happening.

When I charge Mr. V.P. Singh. I am 
sure, you would be interested to know about 
it. I also charged Mr. Karunankihithat he and 
his family were indulging in drug trafficking. 
He turned round and replied through the

press; There was nothing wrong in it*. (In- 
tenvptlons) On the top of that, he said, "My 
grand-father was then the Union Cabinet 
Mini8ter.”His jeep was used at some time for 
taking drugs. When I asked him to prove, 
when I challenged him, he backed out. But 
the truth is that one of the spins-off helping 
LTTE was the profit that came from drugs 
traffteking. Today arms, drugs are available 
with the OMK and they still indulge in it. I 
wouM like to know from the hon. Minister of 
State what steps he has taken to ensure that 
this cartel is broken and the drug trafficking 
is put to an end? Through you, I would like to 
inform Mr. V.P. Singh that he knows-but if he 
does not know about it, then he should know- 
that Mr. Karunanidhi is neither loyal to the 
country nor to his party nor to his State not to 
your Front. He will be the first man to stab 
you. He Is like a serpent to whom you are 
giving milk. In the arms trade evkience is 
available. Mr. Chidambaram has already 
given a bt on record. But everybody knows 
that the LTTE had the assistance of one 
particular Member of Parliament belonging 
to the to the DMK party in whose house he 
stayed, the representative stayed there, one 
Mr. Rangappa stayed there, Mr. Karunakaran 
stayed there and the cassette is what Mr. 
Muthaiah was trying to present. But the 
important point is, that they have sold AK-47, 
Arul 89 grenades, claymore mines to the 
ULFA as well as to the Naxatites in Andhra 
Pradesh as well as certain extreme militants 
of Punjab. The game was that It does not 
matter whether the insurgents in the rest of 
India raise their voice or not, because after 
all the objective was to de-stabilise Tamil 
Nadu as a whole and that objective was what 
they were planning, pulling wool definitely 
over the eyes I hope of Mr. V.P. Singh. If he 
had been aware of it, I do not know. {Intar- 
ruptlons) What is more important is that 
when the Central Government gave specific 
directbns that on the coast-line there must 
be check-posts and supplied AK-47s to be 
given to the personnel who will be posted 
there, the check-posts were neither manned
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all the time, nor were those AK<47s supplied 
by the Central Government for the police 
ever distributed to the personnel posted in 
the checli-posts.

I am sure that the Home Minister would 
clarify if what I am saying is right or wrong, 
t do not speak from the sources Mr. Jaswant 
Singh used to have'. But I do speal< from the 
knowledge the common of Tamil Nadu have.

About the misuse of power I wish to say 
that in my own constituency in the town from 
where I and my forefathers come, Salem, 
very categork:aily I wish to go on record to 
say, that the local Minister and his family 
went on a rampage. They have, raped over 
twenty young ladies including nurses, college 
teachers, students and every single case 
they covered up after public acclaim was 
made about how they were running their 
show. The most unfortunate thing is that the 
people sitting here do not understand what 
the people of Tamil Nadu feel. When the 
polls take place the beating that the DMK 
and the National Front will get will be clear. 
Then I hope at least at that time their eyes will 
open and they will realise the sudden change 
that had come in the Press. We have seen 
over the last few years, over the last few days 
in fact after the Preskient’s rule was imposed. 
Till then they were singing a different tune. If 
you had taken the Hindu or The Express or 
the Statesman or any other paper whk^h 
tMlonged directly to the DMK and their 
sympathisers, you would have noticed that 
article after article was criticising the position 
InTamil Nadu and exposed it. Butthe moment 
President's rule was imposed, the tune 
changed. Because they knew that the dan
ger has now gone and now ft is time to take 
political advantage of the what couM be 
considered a questbnable attitude.

There are one or two things I thought I 
would refer to and reply to.

THE MINISTER OF COMMERCE AND 
MINISTER OF U W  AND JUSTICE (SHRI

SUBRAMANIAM SWAMY): The DMK gov
ernment had filed sixteen cases against the 
Press, for your information. It is on record.

SHRI P.R . KUMARAMANGALAM: 
What is even more important is, M r Jaswant 
Singh while speaking had categorically re
quested that a direction under Article 256 
shouki have been give before the President's 
rule was imposed. Not one but many were 
issued by the Central Government that ac
tion should be taken, though it may not be 
specifying Article 256. The directions were 
given indk^ating that these are the main 
actions they have to take. Not one, but many 
were given, whether It was COEFOPOSA, 
whether it was under the National Security 
Act, whether it was for securing the borders, 
whether it was for ensuring that the police 
are able to look after law and order, whether 
it was ensuring that the militants are con
tained.

Now, in the name of arrest of militants, 
let me tell you, and through you Mr. V.P. 
Singh, that the militants who were arrested 
invariably were not LTTE butthe other groups 
whom Mr. Karunanidhi used to call betrayers 
and traitors. (Interruptions)

Do you want me to yield? ( Intenvptions)

PROF. RAMGANESH KAPSE (Thane): 
When Mr. Jaswant Singhji referred to di
rections, he categorically sakl that he had 
asked this question to the Prime Minister, to 
which the Prime Minister saki, "that will be 
the last act. So, I am not giving any direction." 
...(Interruptions)

SHRI P.R. KUMARAMANGALAM; H one 
looks at Article 256, he would see that Article 
256 deals with basically the law and not the 
breakdown in the constitutional machinery 
as an issue. Where some act done which is 
inconsistent with the law, directions can be 
given. There have been acts which were
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inconsistent with the law and directions were 
given, which may rot k>e speciflcatV quoting 
Article 256.

Sir, what is Important is that Article 356. 
Mr. V. P. Singh knows it very well, does not 
depend only on the report of a Governor. 
There is the word 'otherwise* and that has 
been taken into consideration by the framers 
of the Constitutk>n in detail. In fact. Dr. 
Amt>edkar in the Constituent Assembly 
specifk;ally said that when the President has 
got certain facts within his knowledge and 
the Governor has not given a report, because 
of the earlier Article having imposed on the 
Central Government the responsibility to 
upkeeptheConstitutbn.the President should 
act as he thinks proper and he should be 
given the power. It is Dr. Ambedkar who saki 
this, not I or anybody else. The framers of the 
Constitutk>n categork^ally analysed the 
situation and did foresee a sort of a situatbn 
that has arisen tn Tamil Nadu. The situation 
that arose in Tamil Nadu unfortunately is one 
whbh really threatened not only the integrity 
and the national security of the nation but 
also the very fabrk: in the State of Tamil 
Nadu.

We have seen before that the DMK not 
only indulged In drug trafficking, weapon 
running, other illegal activities and corruptk>n 
but also we have seen the activity on their 
part in trying to cover-up every Illegal action 
that was indulged in by the LTTE. What is 
bad is to see that the Natbnal Front Gov
ernment after having been warned not once, 
not twice but nnany a  time in the House and 
outside the House by petittons, deckled to 
cbse their eyes. But i would like to know 
definitetywhetherthetripoftheformerHome 
Minister Shri Mufti Mohammad Sayeed to 
Madras was cancelled at the Insistence of 
the then 0 \M  Minister Shri Karufiankttil 
saying that he will resign If Mr. Mufti 
Mohammad Sayeed steps his foot cm the eoU

of Tamil Nadu In order to oofYie and see 
whether the coastal areas mm within the 
control df the Tamil Nadu Government or 
within the control of the LTTE. H Mr. V.P. 
Singh know about H, then he should reply. If 
that really happened, then it exposes defi* 
nitely the fact that the then Government 
knew was going on In Tamil Nadu and con* 
scbusly for political expediency decided to 
close their eyes. And similar is the case 
about Assam. I am sure that if they had 
stayed a little tonger, this wouki have been 
so in a few more States.

Sir, I would like to congratulate the 
Government for having had the foresight to 
take the dectsbn, but at the same time what 
Is really necessary now is to have afulKledged 
probe intothe activitiesthe DMK had indulged 
in, both the so called legal and their illegal 
activities, whereby the national security of 
the nation was really endangered and also 
the corruptbn that they indulged in. Let the 
people of this country know as to how they 
looted the complete treasury of the State of 
Tamil Nadu.

Sir, in additton to that, what Is very 
important Is that we should have a CBI probe 
into those cases where murder has been 
committed by people in power or their kith 
and kin so that the cover-up that the Tamil 
Nadu police has been forced to indulge in 
could t>e exposed and the real criminals 
could be brought to book.

Last but not the least, it Is necessary to 
havj» a popular rule In Tamil Nadu. An early 
election is ademandof every single Member 
of Parliament from Tamil Nadu. I will be 
grateful if the Government oouki consider 
these requests from our side.

SHRI MANDHATA SINGH: I have one 
questbn to put to Mr. Kumaramangalam.

MR. DEPUTY SPEAKER: I am not
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allowing you. You can mantion thal whan 
you wHl apaak. 

SHRIMANDHATA SINGH; But I may 
not be givan a chanca.

MR. DEPUTY SPEAKEB: Iwiilgivayou 
achanoatospaak.

PROF. RAMGANESH KAPSE (Thane): 
Actually whatever 1 know from my personal 
visit to Tamil Nadu because in the last year 
I visited Tamil Nadu four timest 1 would like to 
say here that the situatbn in Tamil Nadu 
under Karunanidhi Government was bad. 
As far as relations with LTTE were concerned, 
they were there. About law and order situa
tion, there was no taw and order. Whatever 
I experienced at Dindigut I can say that 
8lmost undeclared emergency was there in 
Oindigul. Some citizens who attended the 
public meeting, were harassed. Even apurse 
which was to be presented to the wife of a 
person who was murdered in riots, was not 
allowed. So undeclared emergency existed 
in Dtndigui for a month or so.

About smuggling on sea-shore, yes« it 
was going on there. And It is very clear that 
it was added and abetted by the Karunanidhi 
Government. I agree with Mr. ChMambaram 
that Home Secretary was hand In hand with 
the Government and he was not doings his 
job as a bureaucrat. So about LTTE, about 
law and order, about smuggling, about 
bureaucrat’s behavk>ur and DMK*s rote In 
the whole affair.

16.58 hra

[DR. THAMBt DURAI/n thB Cha/̂  

I think, the situatbn was pretty bad. 

Now Mr. Kumaramandalam referred 
herethalinstruotione waregjven.fam unable 
to know how Mr. Kumaramiir̂ oalam knows
it.

Whan It was referred here by Mr. Jaswant 
Singh and when he asked a speclfk: ques
tion to the PHme Minister whether Instruc- 
tbns had been issued, the Prime Minister 
replied in the negative In the last session 
only. So, BJP does not approve of President's 
rule without instructbns. We have this much 
reservation only that this was the last resort 
whbh shoub have been taken af^er what' 
ever was necessary had been done- 
Governor’s report, Instructions, warning, etc. 
But the extreme step was taken by the new
Government.... (tntBrruptions). Ifthese other
steps had been taken, we would not have 
kept any reservatbns as far as the President’s 
rule is concerned. Article 356 should be 
rarely used. All the formalities must be ad
hered to. So, I would like to know from the 
Minister of State for Home Aff airs~he was in 
charge of Home Department in earlier re
gime also— whetherthere was a stage which 
required the President's rule so urgently. 
Why this extreme step was taken by this 
Government? Three months before also he 
was the Home Minister. So, we would like to 
know from Mr. Sahay what is his role..,

{Intom pthns),

AN HON. MEMBER: Double role.

PROF. RAM GANESH KAPSE: About 
the double role we woub like to know. We do 
not support this action but we also will like to 
agree with Mr. Chidambaram and the 
speakers who folbwed, that the situation in 
Tamil Nadu was going outof hand and. at the 
same time, it is in natbnal interest that such 
fisslparous activrties should not be contin
ued. But one thing remains and that is that 
was there any necessity for dissolving the 
Assembly. When you take one step in Goa 
and other in Tamil Nadu, It is very clear that 
youm folbw lngtiM  dictates of Congress (1) 
and Anna DMK, There Is no other reason, 
fherefOre» we oannot support this action. 
This much I wmtted to say.
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SHRI B RU BHUSHAN TIW ARI 
(Domartaganj): Mr. Chairman. Sfr, today, 
thd discussion is going on a v«ry sorbus 
issue and I was listening lo atf the senior 
Members very carefully. I would iiite to clarify 
first of all that the President's Rule has not 
been imposed in Tamilnadu under any 
pressure. Rather a constitutionat duty has 
been performed through it. The facts as laid 
down just now by Shri Kumaramangaiam 
and yesterday by Shri Chidambaram in the 
House and the details that came to the 
Government through the News Papers as 
well as through its own Agencies, are very 
surprising iruieed. From those reports, it is 
apparent that actions and attitude of the 
O.M,K. Government in Tamilnadu was pos
ing a threat not only to the Law and Order 
situation in the State but also to the security, 
sovereignty and unity of the country as a 
whole. Sir, according to the facts came to 
light, the Chief Minister had passed out the 
secret information of the Government of 
India to the LTTE Militants. The senbr leaders 
of the D.M.K. Party also were indulged in this 
rackets and were passing out the Information 
about the Government’s decisions and 
policies to them. Besides this, the State 
officials were also having contacts with the 
LTTE groups and they used to give infor
mations to groups about the decisions taken 
during the discussions l̂ etween them and 
the higher officials ofthe Central Government. 
All this has been stated by the Prime Minister 
himself here in the House on January 10 
during the last session. I quote it:

[Engfish]

”1 have information that certain infor  ̂
mation that was just given to the Chief Min
ister has gone to the LTTE Headquarters, 
not only in Tamil Nadu, but even In Jaffna. 
This is somethir\g very serious. In spite of 
this, 1 have repeatedty said that nothing wjtl 
be done against the Qovttrnment.''
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[Transfatipn]

Beskles this, the facts state that this 
was a direct contact among ULFA of Assam, 
the extremists organisation of Andhra 
Pradesh, the militants of Punjab and LTTE. 
Thus. Tamilnadu was being used by them as 
their sheltering place. AK 47 Rifles were 
being supplied from there to these militants 
groups and to other secessionist forces in 
the country. The Prime Minister once In this 
House stated that AK 47 Rifle were 
available at the cheapest rates in Tamilnadu. 
Sir, please think yourself, if any State Gov
ernment ignores its Constitutbnal duties, it 
falls in mentbning law and order in the State 
or it does not create the sense of security 
among the people in the State and above all 
its conduct goes against the interest and 
security of the country, then what is the 
responsibility of the Central Government? 
Just now a question has been raised that the 
hon. Governor had not given his report. Hon. 
Kumarmangalam has rightly replied that the 
architect of our Constitution. Ambedkarji pre
conceiving such a situation, had, made this 
provision in the Constitution. And the Prime 
Minister has already said many a times both 
inside as well as outside this House that the 
Governor of Tamil Nadu whenever was 
called her and he was asked to apprise 
about the prevailing conditbns as had been 
reported here, he always expressed his un
awareness about the reported situation. 
When he was apprised of the informatbn 
collected by the Ministry of Home Affairs, he 
tob that he had no knowledge about that he 
had been kept in dark. Now you can think 
yourself as to howthe administratbn will run 
and how the constitutbnal duties will be 
carried on If the whole machinery of a State 
Governn>ent is involved tn such a con- 
spiracy and the Governor has been kept 
totally in dark? So. the Presbent. on the 
basis of infprmatbn. he got through the 
Ministry of Home Affairs, the Government of 
India and the Government intelligence 
Agencies Imposed the l^resident rule In the



State by dfssoMngthe Ugislativ# Assembly. 
The former Prime Minister Shri V.P. Singh 
while delivering his speech said that LTTE 
had its finlis with the prevbus DMK Qov- 
emment. As per the fects which have come 
to light reveal that sutisequentiy the existing 
Centra} Government constantly kept in touch 
with the Government of Tamil Nadu and 
consulted them in the matter and down their 
attention to following three points.

[Engnsh]

"No Tamil militant group should lae al
lowed to operate on Indian soil and 
those found doing so, should be kept in 
confinement"

He further said:

''Action shouki be taken against LTTE 
m ilitants and smugglers under 
COFEPOSA and NBA. No group of Sri 
Lankan Tamil militants should use Tamil 
Nadu for training purposes or logistic 
support/

[Translation]

But instead of accepting the suggestings 
offered t»y the Central Government, the 
Government of Tamil Nadu acted othentî ise. 
Sir, Kumarmangatamii has already men
tioned that an clandestine factory has been 
unearthed where weapons and hand gre
nades used to b% manufactured. In additk>n 
to this if high frequency communteatbn ap* 
paratus and arrangements for imparting 
formal training to operate them, Ali this was 
going on with the connivance of the DMK 
Government

Not on^ this, there is acute shortage of 
petrol and dieset In the country, but the dtale 
Government oooepired tep fo ^ e  petmt and 
diesel to the extremists and it was being

diverted to their training camp. Medk:ines 
from the k)cal hospitals were also being 
diverted to them. Above ali, Government 
funds which were meant to provide facilities 
to the people were provkled to them and thus 
it was misused in this manner. It would have 
been different had they collected donatbns 
for them or made available to them funds 
from their own resources. Smuggling in gold, 
medicine and weapons ire  going on there 
unchecked. Boats used to take them safety 
to the coastal areas. There were forty such 
places which were equipped with landing 
facilities.

This was all going on despite the Cen
tral Government’s strict orders to keep strict 
v^ilance at those places. The Centre has 
suggested that police force shouki be de> 
ptoyed at check posts. However, the State 
Government ignored all these instructions. 
ULFA activists were there in Assam. There is 
evidences to show the methodotogy of their 
training and how the activists in Belore were 
apprehended.

Sir, Joiset Gogia, who was the main 
acused in the murder case Oibrugarh S.P. 
took shelter in Tamil Nadu and he was not 
arrested. But as soon as the present Gov> 
ernment took over Gogia was arrested. In 
this manner together militant groups in the 
country also got the protection of LTTE.

Sir, this is a very serbus matter, because 
in a situation when separatist and terrorist 
movements are t>eing organised, weapons 
are being smuggled and attempts are being 
made to disintegrate the country, if a State 
Govemment try to stand in revolt fc>y delib
erately vbiating the constitution, the Central 
Government must take a serbus notice of it.

There are people who criticise the 
present Government. They say that it is a 
minority Government and it depends on the 
support of some other political party. But the 
Govenunent after aU is a Govemment. The
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Hon. Prime Minister has clarified that until 
this Oovernm^nt is there, its forenrtost duty 
will be to protect the unity and sovereignty of 
the country. Futile criticism does not bother 
us. Moreover, the Chief Minister of the State 
kept warning the Central Government and 
gave a statement to a newspaper that he 
would fight with Centre till his last breath. 
Whatever suggestions the Prime Minister 
has, he advises the Chief Minister accord
ingly. However, the Chief Minister leaked out 
everything to the newspaper and makes if 
look as if he has acted under the Constitu
tion. He adopted an attitude of confrontation. 
The news of “greater Tamil Land** appeared 
In the newspapers. Informatbn has also 
been received that a number of extremist 
organisations were coming up and getting 
powerful In Tamilnadu. If such separatists 
organisations are Induced to indulge in 
militant activities or given protection for this 
purpose the unity of the country cannot re
main tact. It is not a political issue. This thing 
has been statî d In view of the political issue. 
This thing has been stated in view of the 
political Interests. The Hon. Prime Minister 
has made it clear in the House umpteen 
times that he does not want to do anything 
unpleasant till the last moment. It was only 
after the situatbn crossed all the limits that 
he was forced to take recourse to such 
actton. As the hon. Members have supported 
the imposition of President’s rule there and 
the Legislative Assembly stands dissolved, 
it is imperative that elections should be held 
there at the earliest and let the popular 
Qovemment run the administration there. 
The federal structure and democracy that 
we have, do not permit any State to get 
separated from the federal structure of the 
country. With these words I support the 
Preskient's promulgation and condude.

[English]

SHRIOHITTA BASU (Barasat): Sir. t

rise to oppose the Resolutbn seeking for the 
approval of Presidential proclamation in the 
State of Tamil Nadu. The reasons are very 
sim ple^rim ariiy based on the principle and 
the experiences of the abuse of art tele 356 of 
the Constitution of the country during the last 
40 years.

According to me, the imposition of 
President's rule in Tamil Nadu is a murderof 
truth, justice, democracy and finally feder
alism. These terms I use consciously. I am 
not using these terms inadvertently or with
out giving proper thought to the meaning and 
the contents of these phrases or words, if we 
thoroughly analyse the facts of the case, 
then the conclusion is inescapable that the 
President’s rule which has been proclaimed 
on January 30,1991 was a flagrant cold
blooded and cynical abuse of the spirit cf the 
letter of the Constitution of the country. In 
one word, 1 want to sum up my feeling that 
this has been done by way of bending the 
Constitution of the country in order to satisfy 
the political expediency of certain political 
combinations in our country, namely the 
Congress*I and AIADMK. The facts are very 
clear and 1 do not like to refer to them or 
mention anything In this regard. I also want 
to put on record the remarks made by certain 
hon. Members of this House bek)nging par
ticularly to the Congress-1 and the AIADMK 
characterising or castigating DMK as anti- 
natk>nal. Allow me to put on record what is 
the criterion of a party being anti-national. 
Let us also understand, t think you will re* 
spond to it. What are the criteria? You 
explain. What are the criteria of the people 
for characterising a party, a politteal forma
tion In the country, as anti-natk>nal? What 
an» the decisive criteria for this?

SHR» SA IFU D D IN  CHO UDHURY  
(Katwa): You have to be anti-national.

SHRI CHITTA BASU: In this partteular 
case, t think the only refrain has been the 
relaibn between LTTE and certain potnicai
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formation within the country. If th«t is one of 
th« masons, than can Mr. Chidambaram 
absoiva himaalf of tha raaponslbility of not 
ancouraging, indulging, supporting, col- 
iaborating or ooiiuding with aoma anti-national 
activitfas within tha countiy?

SHRISAIFUDDINCHOUOHURY: Thay 
did it

8HRICHITTABA8U: Thay say thay did 
it. MGR is also to be accusad of it. AIADMK 
can ba accusad of it. But ha says that tha 
relation between LTTE is one of the criteria 
for detennining whether a party or a political 
formation is anti-national or not. Me agreed 
that that is one of the criteria.

SHRl P. CHIDAMBARAM: I do not 
understand what they are saying. What to
do?

SHRICHITTABASU; »t is an irreapon- 
sible remari< made by a political party, by an 
hon. Member of this House, castlgalng a 
political party functioning in a part of the 
country, adhering to the princlpies of the 
Constitution, taldng oath under the Conati* 
tution and oinning a Government which has 
been popularly elected, to call that Party as 
anti-national. If you Indulge In this principle in 
this way. you will be ultimately creating 
condlttons of chaos, disunity and ultimate 
disintegration of this country.

Federalism abna and alone oan rein* 
force the strength, the unity of the country. 
Here, by tha promulgation of Articie 356, that 
very fundamental principle of federalism, as 
enshrined in the Conetautlon of our oountry, 
has been assaulted. By aaaaulting federal- 
ism end by taking away the rights of the 
States by f lagimnta and blnant violation of 
the Constitution of the country, you cannot 
protect the unity and intagrky of the country, 
however loud you may be castigating a po* 
iitlcal formatbn aa anti^atlofial.

They haveglven a number of Instances. 
Smuggling Is a part of that, if smuggling is 
one of the reasons for dissolving a Qovem- 
ment, IthinlcalmostalttheState Governments 
would be dissolved.

SHRl PlYUS TIRAKY (Alipurduars): 
Including the Central Government!

SHRt CHITTA BASU: You cannot 
yourself absolve of this responsibility, not to 
speak of this minuscule government. I ap
prehended It. Many of us know the history of 
the abuses of Article 356. I do not repeat 
them. But I want to remind Shri Chandra 
Shekhar,-not the Prime Minister but Shri 
Chandra Shekhar-that he participated in a 
Conference at Srinagar some years back, 
on the issue of Centre-State relations. He is 
a signatory to a communique which was 
anived at after due consultations among all 
the political parties. He is a signatory to that 
and In that communkiue, it was stated that 
Article 356 has been abused and it should be 
repealed and it should be removed. I feel it 
is that Mr. Chandra Shekhar as the Leaderof 
the Janata Party at that time, as the Presi
dent of the Janata Party at that time, who 
agreed to that formulatk>n for the repeal of 
Article ̂ 6  of the Constltutbn. I also smell a 
rat.

MR. CHAIRMAN: Please conclude. Try 
to be brief.

(lnl0frupthns)

SHRI CHITTA BASU: I think it doeani 
aatfafy you. You may not like my 
views.(/nlem4E»riii»/ii)

SHRI P. CHIAMBARAM: Doni cast 
aspersbn on the Chair. You cannot oast 
aspersion on the Chair.(ln<efrupf^s)

MR. CHAIRMAN: He only requested 
me that he wanted to go earlier and finish his
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SHRI P. CHIDAMBARAM: He has said: 
“You don’t like my views." The Chair has no 
Itkes and 6\s\ikBS.(fnt0rruptk}ns)

SHRI CHITTA BASU: Mr.
Chidambaram, When I saW that, I have not 
referred to the Chair. I have spoken of you. 
‘You’ means whoever is here this side. You 
are also here. You may not like my views.

SHRt P. CHIDAMBARAM: Idon^lhave 
already expressed my dislikes.

SHRI CHITTA BASU: You have ex
pressed your dislikes. But I can ignore you. 
I come to the subject now. I smefi a rat. 
Normally, a Presidential proclamation is 
preceded by a report of the Governor. Here, 
a new precedent was created. I presume 
that has been done and Article 356 of the 
Constitution has been invoked under the 
cover of one expression i.e. ‘otherwise’. If 
this omnibus words ‘otherwise’ is taken too 
serbusly. then we shall give complete au
thoritarian power to the Centre. Sir, I do not 
have much time to explain matters. I have 
gone through the proceedings of the Con- 
stHuent Assembly. There was a debate, a 
k>ng debate on the use of the word or the 
expression ‘otherwise*. Shrl H.V. Kamath 
Shri H.N. Kungru and some very prominent 
Members who were the framers of the 
Constitution of our country took very serious 
objection for the use of the word or for the 
incorporation of the word 'otherwise*.

SHRI P. CHIDAMBARAM: What did Dr. 
Ambedkar say*̂

SHRI CHITTA BASU: Even if you 
speak of Dr. Ambedkar, he was of the firm 
opinbn that Article 356 should remain as a 
dead^tetter. Therefore, the invocation of Ar
ticle 356 under the presumbale use of the 
word or expression "otherwise' makes me 
very apprehensive. It can be used by any 
Government at the Centra against any 
Government at the State, even if the Gov

ernment Is led by the own party which is at 
the C6(\XrB..,.{lnt0rruptions) Naturally. I 
express my great concern about this act. 
about the authorltarfanism in our country to 
the bask; principles of federalism in our 
country.

Sir. this has been done in disregard to 
the Sarkaria Commissbn's recommendatbn. 
You will be knowing that the Sarkaria Com- 
missbn, after analysing in-depth the expe
riences of applbatbn of Article 356. has laid 
down certain criteria also for the use of 
Article 356. My contentbn is that those a i-  
teria have been thrown out and they have not 
been taken into consideration. It has been 
done in complete disregard to the Sarkaria 
Commission’s recommendations and crite
ria whbh they metbuk>usly worked out for 
the use of Artble 356.

Coming to the relatbn between the 
Central and the Tamil Nadu Government, 
they have made many charges. But those 
charges were not substantiated. If there are 
any charges, they have to be probed into. 
But so far as the evklence that is available is 
concerned, there was no internal disturbance 
at ail in Tamil Nadu during the period No
vember 1990 to January 1991 when the 
present Government mounted offensives 
against the DMK Government, a duty and 
popularly elected Government, enjoying the 
overwhelming majority of the House. There 
was no rbt. Why was H not problem?

SHRI P. CHIDAMBARAM: Let us probe 
tt-now.

SHRI CHITTA BASU: There was no 
riot, there were no clashes, there was no 
breach of general peace andtranquflity during 
this period. There was no grave situatbn 
bordering an Insurrection and chaos. 
Therefore, that actbn Is not warranted. It 
was an action which may be mikily described 
at least In one way.
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iM i  point and I will finish. Much noises 
have been made about the connection be
tween LTTE and ULFA. I am not for ULIA 
activities. I do not know about it. There 
should not be a misunderstanding on that 
score. But¥ifhatdid Mr. KarthHceyan. adviser 
to the Governor say? l-le says in a press 
statement that President’s Government in 
Tamil Nadu had not identified any ULFA 
camps in the State. That statement was only 
made on February 5 last. Now Mr. 
Chidambaram, it is Mr. Karthiiceyan who is 
Adviser to the President's Government in 
Tamil Nadu who says openly and publicly 
that there has been no camp run by the 
ULFA in Tamil Nadu. How can 1 k>etieve that 
your charges are correct, that your charges 
are not the coclc and bull story, that your 
charges are not fabricated. Mr. Karthilceyan 
is taken and reinstated as administrator in 
the Government. Therefore, i oppose this 
proclamation. I think, the i-louse siiould throw 
it away because it affects the democracy and 
it also encourages the course of disintegra
tion.

SHRI R. PRABHU (Nllglris); Mr. 
Chairman, Sir, we have been hearing since 
yesterday various speakers speak on the 
discussion on the Statutory Resolutbn on 
imposition of Preskienfs rule in Tamil Nadu. 
We have heard various Members critblse 
this move. But the only criticism we can 
admit to is that this move is a belated one. 
The people of Tamil Nadu had to bear with 
the atrocities for two to three months more 
after the Chandra Shekhar Government took 
charge. Chandra Shekharji gave a long rope 
to Mr. Karunankihi and gave several warn
ings even in this House and uitlmatety took 
the right decisbn and recommended the 
imposition of Preskient’s rule in the State.

The Preskient in his repon has 
summarised the reasons for imposltbn of 
the Preskient*s rule in para 8 whbh M r 
Somnath Chattei|ee read outto afk>f tis. The 
>»alson between the LTTE and the DMK

Government is well-known to everybody in 
Tamil Nadu and to people even outside 
Tamil Nadu. The whole culture of Tamil 
Nadu has l:>een transformed bu LTTE. Tamil 
Nadu is a peace-<k)ving State where people 
live peacefully. But they were subjected to 
atrocities. Murder, smuggling, gun-running 
was the order of the day and the people of 
Tamil Nadu were made to witness and ac
commodate violence. The slogan of the day 
in Tamil Nadu during the DMK rule was 'have 
gun will travel’. Now, I am happy the situation 
has changed and the President’s rule has 
been Imposed in Tamil Nadu.

Various Members have stated in the 
House that this move was a blow to feder> 
alism; it is characterised as having mala fide 
intentions; K is arbitrary and politically op- 
poftunistic and constitutionally indefensible. 
They also described it as a murder of de
mocracy and an unprecedented act of ven- 
detta. All these allegations are ixsrne out of 
ignorance of what the real situation in Tamil 
Nadu was, and out of a theoretical doctrinaire 
approach. Some people have just come 
here with briefs to support their friend Mr. 
Karunanidhi without really knowing the 
situatk>n on the ground there. There was 
only one voice here from Tamil Nadu out of 
39 which spoke in favourof the DMK Ministry.

W e consider the imposition of 
President’s rule in Tamilnadu as an essential 
corrective action administered at the right 
stage to preserve the body-politic of India 
and the democratk: institutions of our great 
nation, if this action had not been taken then 
we and the Government of India would have 
been responsible for turning Tamilnadu into 
another Punjab and creating a proi:>lem for 
the security of the country.

Speakers before me, Mr. Somnath 
Chatterjee and just now Mr. Chitta Basu 
have queetk>ned the impositbnof President’s 
rule under article 356 in as much as tha 
Governor’s report had not t>een called for.
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Wa should look into tha Information aystam 
of how a Qovarnoroangat a report and what 
is his knowledge to collect a report and make 
a report. Î is knowledge is confined to the 
State Police, to the State administratbn and 
probably the Chief Minister of the State. 
What else is available to the Central Gov
ernment and to the President of India? What 
other information wouki be available to them 
and what are the systems? The Government 
of India has many agencies under them. The 
CBI is there, various intelligence 
organisations are there such as the Police 
Intelligenoe, Economic tntelligence, Revenue 
Intelligence, Navy Intelligence, Military In
telligence and various forums are there for 
them to get Information.

In arttele 356 the clause on which these 
people have been harpingon is, "the Presi
dent, on receipt of a report from the Gover
nor of the State or otherwise”. To me, the 
more important point in this article 356 is, "If 
the President is satisfied thatthegovernment 
of the State cannot be run in accordance with 
the provisions of the Constitution, he can 
issue a proclamatbn dissolving the State 
Govemment". That is more Important than 
the report of the Governor.

Now we all know what has been hap
pening in Tamiinadu. Various Members have 
stated It. In fact yesterday Mr. Chktambaram 
and today Mr. Kumaramangalam have made 
specific charges against the DMK Govern
ment. I wouM not like to go into that and 
repeat the charges. But we are also aware, 
the MPs, the pubUc of Tamilnadu are aware 
that the LTTE has been Indulging in murder, 
drug trafficking, smuggfing and gun-running. 
In fact reoently when I hadgonetothe tempfe 
In Rameswaram, 1 was staying in a hotel 
there and somebody came and offered me 
an AK47mach}negunatRs. 12.000AAK47 
guns are available all over the plaoe. k  (his 
In the interest of oar oountiy?

Also I understand that Interpol has writ
ten a communksatk)n to the Govemment of 
India saying that Tamilnadu was the conduit 
for drug trafficking from Sri Lanka to Europe 
and Tamil Nadu Government was nottaking 
any action. The Govemment of India has not 
taken any actk>n against the Government of 
Tamilnadu to stop this drug trafficking.

Various Members stated about how Mr. 
Padmanabhan and 16 other members of 
EPRLF were kHled in broad daylight I would 
)ust like to stress one point here. Those of us 
who know the configuratbn of Madras know 
that Kodambakam is so congested that in 
the peak hours it takes you 45 minutes to go 
for two kilometres at 6 or 7 O' Clock when 
there is peak activity. Yet Mr. Padmanabhan 
and his associates were gunned down and 
the culprits got into their Maruti Van, crossed 
the congested area, Tamil Nadu, a distance 
travelled the whole of Madras at a speed of 
300 kms., waited for a speed boat for 12 
hours and then got away. There was no 
policeman even to say good-bye to themi

The irony of the fact is that after two- 
three days when MPs and the MLAs of the 
Congress Party and the AlADMK wanted to 
present a petltton to the Governor, we saw 
thousands of policemen standing in front of 
the Ra] Bhawan. This the law and order 
situatton in the State. It is not that the 
Tamilnadu Police are incompetent. I wouM 
like to remind you that Tamilnadu Police is 
one of the most oompetent forces In the 
country. But they were made impotent by 
their political masters.

Whenever LTTE cadre were appre
hended by Coast Guard or by Navy, they 
have no means to keep them in custody. So 
they used to hand them over to the Police. 
You wlH find alter tw o ^ree days the 
poKce tat t>*̂ m go fbr no reason at aR. This is 
not stated by me; this is started by Mr. 
Ramdas who Is one of the Chiefs of the 
Naval StaS«
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The traditiona) hospitality of Tamiinadii 
was thrown to ths winds whsn shiploads of 
refugees from Sri Lanka were sent to Orissa 
and Andhra Pradesh and were not allowed 
to come to Tamllnadu because they were 
hostile to the LTTE.

Our Prime Minister himself has stated in 
the House and outside that whenever sen
sitive information was told to Mr. Karunanidhi, 
it was passed on immediately to the LTTE. 
Anyone who raised a voice againstthe LTTE 
got threatening tetter immediately. Even 
TNCC (1) President, Shri Ramamurthy. who 
is a Member of this House is being protected 
by guards because he is under threat of his 
life.

I would like to take you back in time. Shri 
Somnath Chatterjee just now said that the 
prevbus Leader of the OpposHbn in the 
Tamllnadu Assembly Ms. Jayalalitha was 
hiding in Hyderabad, He does not know 
what he is talking about. We all know what 
has happened in the Assembly on 25th March 
1989. Without even seeing that she is a lady, 
they tried to murder her In the Assembly on 
that day. Is this not a rape of democracy? 
Not only that. She had gone for campaigning 
forthe Pondicherry eleotbns. When she was 
coming back, a lorry which was standing 
there, a lorry which was not on the regular 
route, specifically goes and bangs against 
her oar. out of a convoy of many oars. I am 
told that police were there, monitoring her 
arrival with wireless sets and informing the 
k>rry as to when to start, where to go and 
where to hit. And the Irony Is tHat the brry 
driver was not even charged wKh anything 
serious. He was given a fine of Rs. 1750and 
the whole case was cbsed in one wsiek. Her 
life was In danger in Madras.

Our point is not that ft Is ]uet a break 
down of taw and order Riaehlnery. Our oaee 
is that there was atotalooltusbnof thepoNoe 
foroej with the o u ^ ls  whk^ fed to a law and 
order eltuatton. There wee a threat lo the

national security. In fact, 12 Members of 
Parliament have given signed a memoran
dum. consisting of 102 pages to the Prime 
Minister on 11th December, In which various 
charges against the DMK Government and 
collusion of officers were made out 1 wouki 
not like to repeat those charges because I 
really have no time.

Shri Jaswant Singh said that we were 
being parochial, when we talk about coop
erative elections and the public distribution 
system. How can we be called parochial 
when we are talking about large scale cor
ruption in our State in the matter of the public 
distribution system -^essential articles not 
being available in the ration shops, to the 
poor? How can we be called parochial? If we 
cannot raise it here which are the other 
forums where we can raise it?

Shri P.R. Kumaramangalam has cor
rectly said that there was l̂ .i ge scale rigging 
in co-op elections. There were not only large 
scale rigging and booth capturing, but also, 
even at the time of filing the nomination 
papers, there was fraud and collusion of the 
police. In fact, 1 can state one or two cases 
which will illustrate the point. There is a 
cooperative society in my Constituency, 
Nilgiris, whteh is called NCMS. At the time of 
scrutiny, the nominatbn papers filed by the 
DMKparty members, were rejected, because 
they were faulty. So, immediately, the co
operative elections were postponed and 
again elections were heki. This is how they 
frustrate the very process of elections. In 
another cooperative bank in Coimbatcrj, 
the nominations were to be filed between ten 
and eleven hours. Then, the polbe came 
and stood there; a big line of SO people from 
the DMKparty was made to stand in the line; 
andafterll 0*Cfc)ck, they refused to receive 
nominatloh papers. This is how they were 
fruetrating the electton process. How can 
tie y  call themselves as democratic? (/nrer- 

Naturally we have to talk about this. 
ButyouMnnottalk. {lnt0rruptton^B^,iho$§
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hon. Members who spoke here said there is 
law and order problem— law and order 
problem In Andhra Pradesh, in Gujarat, In 
UP etc. But. they are not the same scale. 
There is no cliusion between the police force 
and the law and order break down. But, here 
there is a total collusion between police force 
and hence a law and order break down. 
Yesterday, one of the Members mentioned 
that an officer who was right-hand man of Mr. 
Karunanklhi was made the Home Secretary 
there. I do not know whether he is the right- 
hand man or the left-hand man. But, I know 
this that he is a very junior offkser and he is 
No. 89 in the list of IAS Offteers in the State. 
He has been put as Home Secretary, given 
charges of Publk:, Law and Order, Excise 
and Prohibition; and the Home Department. 
This goes to show that whichever officer was 
collecting with theri';, was given rewards.

Let us go back to the issue of Governors. 
I am not saying anything against Governor 
Barnala. I have the highest respect for the 
Governor Shri Barnala But, let us go to the 
State, where he is from. He rs from Punjab. 
Look at the culture of Punjab. How can you 
compare it with the culture of Tamiinadu? 
The culture of Punjab is that everyone has a 
gun; everyone has a sword and walks around, 
while in Tamiinadu, these things are not 
allowed. So, his perceptions are different, 
his feeling for law and order break downs is 
completely different, his norms are different. 
How can he be expected to give a report 
' '/<ng that there is law and order break 
•■Jown in the State?

When he was transferred. I would think, 
being a devout Sikh he would be very happy 
to go to the birth-place of Guru Nanak t>e* 
cause Patna is a place where Guru Nanak 
was born. It is one of the five important Sikh 
centres. But. no. he resigned.

What is the sequence of eents leading

to Ns reslgnatbn? The National Frortt Chair
man, Shri N.T. Rama Rao, announces his 
resignation much before the Governor re
signs. If you remember the National Front 
leaders were all in Madras. One of the rea
sons may be that they were all out of power. 
Mr. V.P. Singh Is without any position. Mr. 
KarunanWhl is without any position. Mr. N.T. 
Rama Rao does not have any positk>n. Why 
shoukl Mr. Barnala sit in a high posltton? 
You remove him also. That is why they 
announced his resignation even before he 
resigned. The resignation was later an
nounced T.V. I am not making it up. (/nt&r- 
ruptions)

Much was said about transfer of Gov- 
emors. Who politicatised the offtee of the 
Governor? As soon as Mr. V.P. Singh came 
to power, in his short tenure, he dismissed 
or made a Governors. I can understand if a 
political person, who stood for election, has 
to k>e adjusted and was then made Governor 
was dismissed, lean undderstand that. That 
is politics. Butthe Governor like Mr. Alexander 
had a very unblemished record of civil ser
vice, who has been a senior bureaucrat in 
the country. He was the Tamil Nadu Gov
ernor. What was the need to make him 
resign? So that you can put somebody who 
could play according to the tunes of the 
National Front. And they talk .about demo- 
cratk; norms. They talk about misuse of 
Article 356.

What happened in Karnataka recently? 
You yourself raised it in the morning. Just 
because one Chief Minister was sick and 
probably the legislature party wanted to ap
point another Chief Minister, the Governor 
gave a report to the President saying: the 
Assembly should be put in suspended ani
mation and President's Rule was announced. 
In fact, the Governor went to the extent of 
catKng for the Congress legislature party 
meeting. Is this democracy? When this sort 
of Governors are there, how can you wait for 
aOovernof's reportto come and then dismiss
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this Govemmerrt? How can you wait? Mr. 
V.P. Singh today himself said: They have not 
gonethrough the formality of getting areport. 
Mr. Somnath Chatterjee said: They have not 
even made a pretence of getting the report. 
So, they think. It is only a  formality and 
pretence, and it is not really required.

Sir, under Article 356^Govemor's repoft 
is not a pre-condition. The President and the 
Government of India can find out what is 
happening In the State from other forums. 
They have various other information systems. 
The very fact that otherwise Is indicated In 
Article 356 without spelling out what are 
such other measures available to the Presi
dent means that the Constitutbn>framers 
understood that there would be other means 
to get information and did not want too much 
credence to be put on the Governor’s report. 
So, there is nothing unconstitutional. There 
is no reason why the President should wait 
lor a Governor's report before taking action. 
He has taken actbn in conriectbn with pro
tecting the security of this natk>n.

Ail the parties in this House, who have 
been talking about dismissals and all that, at 
one time or another, have been a party to 
dismissals under Article 356 be it in 1977 or 
1980. Today, they come and critk îse us and 
the Government for imposing President's 
rule when the national security is at stake. 
What was the reason for dismissal in 1977? 
Because the State Government, they felt, 
had lost the mandate of the people, had tost 
the poiitk:ai will of the people. Here what has 
happened? As if Mr. Karunanidhi has the 
political will of the people I After he came to 
power in the 1989 when Lok Sabha elections 
were held DMK party dki not get even one 
seat out of 39, we had one dissenting vok:e 
only, t wouki tike to tell you that except for in 
three three constituencies, in every other 
constituency, there was majority of more 
than one lakh of votes. The Congress-AlOMK 
alliance candklates got majority more than 
one lakh votes in every constituency, tf Mr.

Karunanidhi was a true democrat he should 
have immediately resigned and said; '1 will 
seek the mandate of the people."* What is 
democracy? It is will of the people and the 
willof the people is reflected in the democratic 
process. Only the Indian democracy can 
tolerate you can find the representative of 
the DMK party in the National Front Gov* 
ernment without having even one Member in 
this House. It is only in this democracy that 
this can happen and in no other democracy 
it can happen. This is called ‘democracy*. 
But when things are done in the national 
interest, and in the interest of security of the 
natk>n they say: ‘it  is undemocratk;.’* 1 just 
conclude by saying that I thank the President 
and the Government of lr>dia for taking cor* 
rect action at a correct time to impose 
President’s rule in Tamil Nadu, {interruptions)

[Translation]

SHRIPlYUSTIRAKY(Alipurduar): Mr. 
Chairman, Sir, I strongly condemn and op
pose the President’s Rule imposed in Tamit 
Nadu. It simply means the abuse of Article 
356 of the Constitution. Congress (I) always 
try to topple the non-Congress Governments 
in the States wherever non-Congress Gov
ernments have been formed and wherever 
they find anything unpleasant for them, they 
try to find an opportunity to dismiss the 
Government. The excuses given to dismiss 
the Government of Tamil Nadu are just lame 
excuses. The circumstances, which they 
claim, forced to impose President's Ruie 
there, prevail in Haryana and Uttar Pradesh 
too where Harijans are being killed the law 
and order situation is very bad and smuggling 
is going on at large scale. But they are least 
bothered about this. My submissk>n is that 
the Congress Party brought pressur on Shri 
Chandra Shekhar to take this step. It was the 
same Shri Chandra Shekhar who said that 
Shrimati Gandhi had committed a blunder by 
sending the troops into the Golden Temple, 
tt is this thing whfch makes me confident that 
in this case he did not act on his own. Today
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the Congress-I is leading him to a path which 
is grossly wrong. They wilt have to face the 
consequences of It when elections are held 
in Tamft Nadu.

Wherever President's Rule has t)een 
imposed«Hvhether it is Punjab, Assam or 
Jammu and Kashmir, the law and order 
situation has gone worse. If the present 
situation continues for a few more days, the 
situation will further deteriorate. Therefore, I 
am of the opinion that elections should be 
held there at the earliest. The Congress and 
AIDMK allowance which is having its sway 
tO'day is li)<ely to lose its hold in the days to 
come. There is great resentment among the 
people over the manner in which the Gov
ernment of Shri Karunanidhi was dismissed. 
Congress is optimistic about the ensuing 
Lok Sabha and Legislative Assembly elec< 
tions results which, it thinks, wtii go in its 
favour. However, I feel that with the passage 
of time, their number of seats will come 
down. Today the Congress is sadly mistaken 
about Its prospection elections to be held. As 
the situation exist today, I think that the sway 
of the Congress and AIDMK alliance has 
altogether disappeared. It was Congress 
^hich was instrumental in toppling the V.P. 
Singh’s Gk>vernment. The Govemment un
der V.P. Singh was functioning very smoothly 
but the Congress engineered the down fall of 
the V.P. Singh's Government. However, the 
people of the country will never forgive the 
Congress Party for that. With these words I 
conclude.

lE n g m j

SHRtO.PANDIAN (Madras North): Mr. 
Chairman, I rise to support the Proclamation 
of President’s rule in Tamil Nadu. At the 
outset, t would like to remind the Members 
from other parts of the State and from other 
parties to give at least the minimum oredenoe 
to our voice beoauseonly the wearer of shoe

knows where It pinches. You are an on
looker. You look at the polish and you go on 
talking about the value of the shoe. But we 
are groaning about the pinching toes. So, at 
least, give the minimum respect to the voice 
of people of Tamil Nadu. You speak in the 
name of democracy and you have accused 
the Government of stifling democracy for
getting that in the recently held Parliament 
electbns, the so-called popular party, the 
DMK party, was routed in Tamil Nadu and it 
was able to secure only thirty-three per cent 
of the polled votes. And when we are 
speaking, we speak with sIxty-two per cent 
of the polled votes behipd us. So, our voice 
is the votee of Tamil Nadu. Do not Ignore It 
even now.... ( Interruptions)

The whole thing started when our re
spected Fonvard Block leader, Shri Chitta 
Basu asked us; under which criteria we have 
dubbed them as anti-natk>nals. I am grateful 
to him having provoked such an idea. Just 
for refreshing their memory, I want to tell the 
Marxist Party that their State Committee had 
issued a pamphlet just immediately after the 
Indo-Sri Lanka Accord was signed and the 
IPKF was sent to Sri Lanka. It is your official 
document. Of course, it is in Tamil with a 
foreword by your States Secretary and it has 
listed not one or two charges, they have 
leveled very many charges. They have cat- 
egork»lly stated the name of the person, 
who is not in the House, but can find it in that 
document. The name of the person and the 
charges which have not been levelled by 
anyone here, or Shri Chidambaram, but by 
your own document include him as being a 
CIA agent. It is in black and white. You can 
refer to that statement. You have not only 
accused him as a CIA agent, but as anti- 
national* separatist, representative of such 
forces and had also taken up the cudgels 
and promised to fight against him tooth and 
mall. That was the declaration of CPtM when 
Indo-SrI Lanka Aocord was signed. You had 
a different criteria because, }ust to remind 
you, you were In alliance with Al ADMK then.
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You war# all praise for Shri M G  
Ramaehandrart. You had suppoftad tha 
Aooofd and I think, your Party’s stand avan 
today is tha sama. You do not go baxk on 
that. SimUar is tha stand of tha CPI also. Tha 
only party from Tamil Nadu which did not 
subscribe to tha Indo^Sri Lanlta Accord was 
the DMK. They described it as a saH-out, as 
a sun’ander to Sri Lani<a. They started 
accusing and ieveiting charges against the 
Government for betraying the Tamil interests 
and so on. But after the Assembly elections^ 
they were keeping quiet and lying low» be
cause they were not sure and there was a 
Government at the Centre not very friendly 
to them at that time, according to them.

However, at the advent and formation of 
the National Front Government at the Cen
tre, they were emboldened. Then, they sbwiy 
started, because the Nattonal Front Gov
ernment also wanted the return of the IPKF. 
The DMK Government also voiced that, the 
LTTE also voiced similarly. These three were 
In one voice demanding the withdrawal of 
the IPKF. Before that what happened? The 
Government at the Centre delegated the 
power to negotiate with the LTTE not to the 
Minister for Foreign Affairs, but to the Chief 
Minister of Tamil Nadu. The CPIM objected 
to that at that time. They saki, it cannot be 
albwed to be negotiated by Kamnanklhi. 
Then, what happened ultimately. There were 
elections in Sri Lanka, Jafna, part of Tamil* 
speaking area. With sixty-two per cent of the 
votes, a Government was formed and that 
State Government which had never existed 
In the history of Sri Lanka was born out of the 
Indo-Sri Lanka Aooord. For the first time, the 
Tamil-speaking popuiatton of Sri Lanka got 
an elected Government.

18.00 hra

Where Is that Government today? With 
the ratum of the IPKF that Govarr̂ ment 
vanished Into thin air. The people, whoapeak 
of TamH interest and dalendir^ of Tamil

interest and all that, what happened to that 
hard won state right in Sri Lanka? Now that 
is gone and after creating the State Gov
ernment and giving the protection, the Indian 
Peace keeping Force did not go there as the 
American-led Allied Forces which are just 
now entering into Kuwait in the name of 
releasing it with that passport of United Na- 
ttons Resolution. The IPKF was sent to Sri 
Lanka with the consent and agreement of Sn 
Lankan Government, with a view to imple
ment the stipulations and terms of agreement 
and everylx>dy welcomed it. excepting the 
DMK. It was waiting for an opportunity. That 
is why when the IPKF was. at the instance of 
Central Government, withdrawn, the Chief 
Minister did not care to go to receive it. And 
on the floor of the Assembly he said: "It was 
a mercenary army sent to Sri Lanka to an
nihilate the Tamil people*. And let me remind 
ait the Members here includinq our youngest 
comrade, joined us in condemning that m 
this House without mentioning the name of 
the Chief Minister. In one vokse, the whole 
House condemned the statement as “anti> 
national”. Our eminent leader, Shn Chitta 
Basu was on that day not questioning the 
criteria of duisbing him as *'anti-nationar. Let 
me ask Shri Chitta Basu as well as other 
Members from the other party: You are 
fighting all the time against the Congress 
party. The parties, CPM or the Fonvord Bloc, 
which have been fighting the Congress right 
from the time of Netaji Subhas Chandra 
Bose down to the time of Shri Chitta Basu, 
even after experiencing the pitterest op- 
pressbn from the Congress Government, 
have they ever saki in anger that West 
Bengal will not from part of India, and it will t>e 
removed from the map of India? But Mr. 
Karunanidhisaid: ‘*lf the CentralGovemment 
dared to attack the DMK Govemment, the 
mapof Tamil Nadu will be cut out of India”. If 
that Is not anti-national, let me know what is 
*anti-nationai’. What else, what other criteria 
do you want? You can fight against the party. 
You can fight against the abuse of power. 
But how can you, in the guise of fighting
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against the Party, say thatlam il Nadu wilt be 
cut, out of the map of India? It happened and 
tf that had been uttered from a platform by a 
normat person, it can be ignored. As a Chief 
Minister, having, talten a under the Consti
tution, he declares that Tamil Nadu will not 
form part of India and yet you want us to keep 
quiet and be a dumb witness of this tragic 
drama? [Interrijptions)

SHRI SA IFUDDIN  CHOUDHURY  
(Katwa): Thdlt is why we always counsel that 
this kind of undemoaatic acts are not to 
taken, his not a matter of whether Kanjnankihi 
wit! be saying something or not These kinds 
of acts actually provoke secessk>nist In dif> 
ferent parts of the country. So, must be 
careful in the Centre not to indulge in these 
kinds of undemocratic activities. That is how 
we also condemned and we did not support 
the imposition of President's rule in Assam 
though we are all fight ULFA. This is the 
precise point he made for me.

SHRI D. PANDIAN: I thank you for the 
ciarificatbn and in the net result he agrees 
with me that when something goes beyond 
the control of the State Govemment, that 
'Government which is responsible at the 
Centre look after the unity and the orderly 
improvement and orderly devetopment of 
the entire part of India because the Central 
Government is responsible for the whole of 
India and not for one particular part. Henoe, 
I think the Central Govemment has to dis- 
charge its duty, (interruptions). Some re
vered and senior leaders with much experi
ence for whom I have great regard, even had 
asked that whether there had been enough 
riots in Tamil Nadu, whether there had been 
enough murders in Tamil Nadu« whether 
there had been bk>odshed as it is happening 
in Assam, or Punjab and so on. I am really 
perturbed to share that argument because 
just to prevent such a thing to happen in 
Tamil Nadu we were fighting. Do you feel

that we shouM wait till Tamil Nadu is con
verted into another Punjab or Assam, and 
them come to the Lok Sabha to plead that 
now everything has gone beyond our control 
and people are being killed in milltons? Then 
you too will say that it is much delayed and 
that you too regret who delay. The wise 
people of Tamil Nadu have the wisdom to 
demand that prevention is better than cure 
and they have taken the correct step at the 
correct time.

MR. CHAIRMAN: I want to inform the 
House that there is no sitting of the House on 
28th February 1991. And tomorrow we have 
to take up to the Kashmir issue also. I have 
received many requests from hon. members 
who want to speak on this subject. If you all 
cooperate, we may extend the House upto 7
O 'Ck>ck so that we can finish the speeches. 
Tomont)wthe Minister can give the reply.

SHRI SAIFUDDIN CHOUDHURY: No 
Sir.....(Interruptions)

SHRI SRIKANT JENA (Cuttack): Sir. 
you are imposing your will on us.

MANY HON. MEMBERS: We do not 
want to sit iate.

MR. CHAIRMAN: Some members who 
attended the BAC meeting may kindty recall 
that they agreed to sit late in case some Bill 
has to be passed. Please try to cooperate.

SHRI SRIKANT JENA: Is this also 
some sort of imposition?

MR. CHAIRMAN: No. no. No impositk>n 
at all. It is the free will of the House. If you 
decide and cooperate then we can accom
modate all the members who want to speak 
on the subject.

SOME HON. MEMBERS: Okay Sir. You 
may extend the time.



MR. CHAtRMAN: We may sit upto 7 O’ 
Clock.

SHRIMATI MALINI BHATTACHARYA 
(Jadavpur): I want to put a questbn to the 
hon. member. The elected government was 
toppled in the Punjab also. Oo you think that 
it deterred the secessk>ni8ts?

SHRID.PANDIAN; Iris a very pertinent 
questk>n which deserves a proper reply. If 
you think that you can put a question which 
nobody can answer, you have a right to do 
so. But I am attempting to give a reply to 
you....{Interruptions) She has drawn a par
allel between the Punjab and Tamil Nadu. 
Even after the imposition of the President’s 
Rule, terrorism in Punjab has not been 
curbed. On the other hand, it has been giving 
an impetus to i t . If you go by principles and 
say whether an elected government can be 
removed or not, it is a debatable point. Every 
party has a right to say what it thinks on this. 
I think this has been duscussed at 
iength.,..(/nferrupf«ns). If the DMK Ministry 
had allowed the taw enforcing machinery to 
take proper steps as it was expected to, then 
things would not have come to this pass. The 
charge is that the DMK Government not only 
did not allow the law enforcing machinery to 
prevent smuggling of arms but also dki not 
take any steps to trace and attempt to in
vestigate into the murders that have taken 
place right in the capital c}lty.,{lnt9n^uptions) 
Every Member has a right to express his 
opinion. If you ask as to why the other 
Member has said it, then it is not for me to 
answer, you will have to go and ask him. The 
DMK Government have never exercised Its 
obligations and they dki not discharge their 
responsibilities of even protecting the lives 
and rights of the people. There was a charge 
not only by the political parties but t>y others 
also. You may say that we want dispose of 
the Government or you may say that we are 
clamouring for powar as soon as possible. 
But withoutthesupportofthe people, nobody 
can go and fight the electton. You remember
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that. So, for the final verdk:t, you have to go 
to the people. (Interruptions)

SHRI TA R IT  BARAN TO PDAR  
(Barrackpore): You are trying to smuggle 
into power just like Mr. Chandra Shekhar.

SHRI D. PANDIAN: If you want to visit 
Tamil Nadu now. I extend to you a warm 
welcome. You will receive our hospitality. 
You can meet the people. With ail your 
eloquence, you can put your arguments 
before them and try to get their verdict. I am 
not going <0 close the doors. (Intenruptions) 
Then, we brought to the notice of the former 
Natbnal Front Government, led by Shri V.P. 
Singh and also to the Lok Sabha to draw the 
attentfon about the activities of the LTTE and 
other militant divisive forces operating in 
Tamil Nadu as a market place for buying 
arms and all that. We gave the evidence 
also. The former Prime Minister promised to 
look into that but never folbwed it up with any 
actk>n. On the other hand, even the state
ments of the Chief Minister were not con
tradicted. But after that, much more thing 
had happened, i.e. regular smuggling. We 
are not talking about the smuggling, cor
ruption and all that in the ordinary sense 
because it has come to be seen everywhere. 
On that point, you cannot justify it. I am not 
saying simply because there have been 
smuggling, there have been con^uption and 
for that the DMK Government should go I am 
saying that the smuggling of arms had 
reached even the ordinary citizens of Tamil 
Nadu. We want to avert this. Supposing if 
there is any spurt in communal clashes, then 
both the skies will use sophisticated weap
ons and our polk^ force will not be able to 
curb It at all. Such thing is spreading in the 
whole of TamH Nadu. We wanted the Central 
Government to intervene and stop it.

AN HON. MEMBER: Even AK-47s.

SHRI D. PANDIAN: AK*47s and other 
sophlstteated weapons. Even mining of land
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\b  being taught to tha high school boys. Thay 
are baing treynad in that. Now, it has gona to 
almost to tha ramotast part of Tamil Nadu. 
Wa have gh/an enough evidence that from 
which factory tha spare parts are being 
produced and how they are being taken to 
Sri Lanina and all that. It is not that wa want 
to fight with LTTE. If they fight against their 
Government for their rights, let them do it. 
But on our soil, they will have to respect the 
rules of our countiy. {fnt0nrupttons)

SHRI TARIT BARAN TOPDAR: What 
about Mr. Chidambaram's and MGR's in
teraction with the LTTE?

Si-IRI D. PANDIAN: At that time, the 
LTTE were here. They were attempting to 
get the support of India because they were 
friendly to India at that point of time. Only 
after returning to Sri Lanina, they have turned 
against India and they have become anti- 
national and were indulging In alt these anti
national activities. Hence, action has to been 
taken against them, and correctly so. though 
belatedly. Any attempt to argue for such a 
bad case, even with a fine ek>quence of Mr. 
Jaswant Singh and Shri Somnath Chatlerjee, 
will not be able to help such a bad case. Do 
not waste your time or do not waste your 
ekx^uence. We welcome you to Tamil Nadu. 
Come to Tamil Nadu soon and then you will 
see that democracy is restored in letter and 
spirit and Tamil Nadu will give a lead to the 
whole of India. You will at least after that, 
respectthe verdict of Tamil Nadu people and 
realise what we have sakl Is true to be 
believed In this context.

Our positbn with regard to natbnal unity 
and secular character or about law and order 
situatbn do not change wKh alignments of 
political parties as it has happened with 
some other parties.

t am sorry at the end I have to reply to my

daarfriand Mr. Slevarajfrom Tamil Nadu. He 
threw a challenge and asked whether any 
Member of Parliament here wouki be able to 
contest against him in the Nagapattinam 
oonstituancy. The only thing is that it is a 
resented constituency, where I am forbidden 
to contest. I think he Is fully aware of it, and 
that Is why he has thrown that challenge. But 
he is not prohibited from contesting from my 
constituency. So, I Invite him, and I also 
invite any of his top leaders to come to that 
constituency. I am prepared to resign forth
with and contest again, any day. to seek the 
verdict of the people. Them he will know 
what is the mind of the people of Tamil Nadu, 
and what is the voice that they are repre
senting here.

You have Joined a bad company, and 
with the bad company you are moving. Ulti
mately. I can only say that I sympathize with 
you. Please come. {Intarruptions) The chal
lenge is accepted, including your 
Nagapattinam constituency.

18.15 hrs

BUSINESS ADVISORY COMMITTEE

Twentieth Report

[English]

DR. LAXINARAYAN PANDEYA  
(Mandsaur); t beg to present the Twentieth 
Report of the Business Advisory Committee.

18.151/2 hre

STATUTORY RESOLUTION RE. PROC- 
U M ATIO N OF PRESIDENTS RULE IN 

TAMIL NADU-CONTD.

[English]

SHRI SAM ARENDRA KUNDU  
(Batasore): I wilf be very brief, and will
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actually ]u it touch 1 or2pointt. lam appaal̂  
ingtoavarybody. fnduding my AlADMKand 
Conorass friandt. Suppoaa aftar 2 yaara or
11 /2 years anotharTamfl Nadu Govamment 
Is diamiasad undar Article 356, that obnox
ious provision "or otherwise,* I am asking 
them to ponder and ask thamaahws whether 
they yS  not oome up with the same speech 
which they are now making with the aame 
aocusatk)n and taunting against Govern* 
ment in poweni (htam jpthns)

MR. CHAIRMAN: Please doni disturb 
him, because the time available is very short

SHRISAMARENDRAKUNOU: Please 
remember that all of us are in a federal 
structure. The people of Tamil Nadu oonsti- 
tute the genius of India. Emotionally and 
culturaity, they are among the best in India. 
To sympathize and raapact their aentimenta 
and reoognisa their Wentity federalism must 
work. Otherwise, all the thinga that are 
happening in Kashmir* Punjab and Assam, 
similar things win be repeated. I do net want 
go into the diagnoals of the whole thing. But 
please analyze what has happened in Punjit), 
and how AK-47 and such other waapona 
have coma in there. Analyze what has hap
pened in Assam. The same thing will be 
repeated all over India, if we become Intol
erant. ifforourownpartiMnintereatwatryto 
use the Constitution to dismiss Government 
every week.

It is a great challenge to the fabric of 
federaNam. (tntmnpHons)

18.18 Iwm

[MR DEPUTY SPEAKER ki tha ChakH

1 want uf̂ Hy among all the people of 
India who must Hva together Hke tfowara fei 
the garland that is M ku  lknowthis:thisdir^ 
vvoik dismiaaal of tha Tamil Nadu Oovam- 
manthadlobedDnabyMrChandraSliekhBr 
^  my friend Mr Sahay. I know hie fm vt

vaiy wall. Ha had no desire to do it, but he 
has been compalled to do K. Look at Mr 
Chandra Shekhar's letter to the Chief Min 
istars in January 1d91. He had not mentioned 
the law and o^ar situatbn in Tamil Nadu 
them. He had mentioned only Punjab and 
Assam.

Ifntarwpthns)

SHRI ANBARASU ERA (Madras Cen> 
tra l): No; he had mentioned rt.

SHRI SAMARENORA KUNDU: In the 
Republic Day speech of January 2 6 ,1991 -  
why doni you out the facts? I also have got 
the facts-* the President not mentioned the 
law and order situatton in Tamil Nadu. He 
mentioned about Punjab, Kashmir and 
Assam. Tamil Nadu just dtd not crop up. I 
know Mr Sahay and Mr Chandra Shekhar 
weregiventhe ultimatum. Besklesthecharm 
of JayalaKtha, a magnificent lady was com
pelling happenings.

I have not seen such a lady in politics 
She is just like a sun shining and then some 
ckujds oome and she gets hWden.

SHRI R. MUTHIAH: She Is in politics 
How can you aay that?

SHRI SAMARENORA KUNDU: The 
charm of that lady, majestic lady is not only 
admired by Mr. R^jiv Gandhi t>ut also by Mr 
Chandra Shekhar and partly also our young 
friends* But Mr. Subodh Kant Sahay, you 
have done great Injuatica by putting your 
aignalureatothaoidarof diamissal. If I am to 
famambar one good Government, them 
There is one ha is she Punjabi gentleman, 
Mr. Barnala I hava woikad with him. He is a 
petfeol gantiaman. Ha ie pure like a shining 
^amond.

SHRI R  MUTHIAH: He %vas hand In 
giova wth Mr. Kkrtmanklhi. Doni defend
fnnii



475 FEBmiARY2e,1991
Ptoetomafon of PmskhnVs

whinHmtHNmki 476

SHRISAMAREDRA KUNDU: But ir has 
novor happened so far in any of the States 
where a gcvernment wasd^missed vifithout 
the report of the Governor. (//?fem|9fAc}f9s) I 
have information also. He stood like a rode 
Some peopte-l am not going to name them- 
had caught the feet of Barnala request^  
him to give a report. Some high ofTiciats* 
RAW and other people were involved. He 
said, "Nothing doing*, done. I know 
everything. There is absolutely no law and 
order. Problem causing the dismssat. It is a 
political vendetta "Does it lie in the mouthof 
Mr. P. Chklambaram to say that agovemment 
shouki be dismissed in a State because 
smuggling activities have been going on 
there? In that case, smuggling activities have 
t>een increasing in the States of Gujarat and 
Maharashtra. Does he want to suggest 
Gujarat and Maharashtra be dismissed? 
Some fibre boats have been seized after 
dismissal of the Government canceling them 
to smuggling and therefore I saw it on the 
T.V. One IG of police with a big moustache 
was shown having seined some currency 
notes and some transistors. You will find 
transistors everywhere. But today it has 
become causer for the dismissal of the 
government without a Governor’s report? 
What a silly thing to do. You are only digging 
up your graves as welt as ours too. It maybe 
your internal party affair. Please doni use 
your internal party squabbling to destroy the 
constltutk>n. As a Member of Parliament, I 
am conveying my feeling and feelings of the 
people to you.

When I was not a Member here, as a 
President of ''Friends of Neighbour * an 
organlsatton meant to promote friendship 
with heighbouring oountrles, I went to three 
countries—Pakistan, Male and Sri. Lanka. I 
had met Mr. Jayewardne in Sri Lanka. In Sri 
Lanka, In the streets and walls it was written 
"Indian dogs go back.* it was a shameful 
matter to show our face. Having sent troops 
to SH Lanka we were dubbed as aggressors. 
Sri Lanka people warned that Indian focoes

le dogs must from them, otherwise they wHI 
invite troops from other countries.

Today. LTTE Is bad; some time back. 
LTTE was good, beautiful, smiling with fullof 
fragrance when AX-47 guns were given and 
our army offioers trakwd them in thirty five 
camps in the soil of India we have spent 
croresandcroresof rupees. W ewerealso  
helping them. A Pakistan Joumallst showed 
me photographs of about eleven camps 
where we were training them. He saki, "you 
are training militants and you come here and 
tell methatwearesending militants toPunjab 
trained in Pakistan. I had protested but it did 
not carry much correctbn.”

As far as Centre is concemed, it can 
become strong if the States are strong. If our 
States are strong, Federalism will be stron
ger and such dismissal cannot take place so 
easily. So, kindly doni make this mistake.

I know Mr. Ramachandran former Chief 
Minister who is no more now. He was my 
good friend. As aformer Chief Minister, I had 
a personal friendship with him. When he was 
in New York, we spent some tkne together. 
1 know—^hen his Governmem was dis
missed by Indira Gandhi—what he told me 
about H. And Mr. Ramachandran and his 
party coukl not stand up against Shrlmati 
Indira Gandhi. And then their pany called 
this democracy as a bonded democracy- 
dismissal was injustied and an act of dic
tatorship. Look up the papers. A great in- 
justk» has been done. {Interruptions)

Therefore, the questbn is that there Is 
no short circuiting. {Interruptions)

SHRt ANBARASU ERA; The DMK 
Ministry was dismissed at the instanoe of Mr. 
KarunanidhL So, Mr. KarunanidhI has no 
right to protest.

SHRI SAMARENDRA KUNDU: If that
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Is so, I strongly oi^ect to that< {k^w npU oiui 
I sitofigly obiset to that.

I wilt bs committing •  mistiks ff I do not 
say one t^ing hare, In 1 9 ^  and 1977 whan 
thaantiraoountry was undarthaEmargandy. 
whan many of us wara in Jan for 1 •  months it 
was M r Karunanidhi and his Govammant 
that stood liita a rodt navar yialding to tha 
prassuia of Shrimati Indira QandhPs Con
gress (I) Government. And that is why ha 
had to pay tha price because he stood for 
freedom, for lit>erty. for strengthening fed
eralism. And again here in 1991, the same 
thing has happened to Mr. Karunanidhi 
cause he supported Natbnal Front. You 
have to settle your affairs in the AasemfcMy. 
You have given a State Assembly Constitu
tion. The Assembly is not there to breaic the 
nose of Mr. Karunanidhithere. {interruptions) 
You were encouraging them. You pull down 
the Government of Shrimati Janaki within 29 
days through violence and you hatched a 
conspiracy starting with hallaguna in the 
Assembly to bring down DMK Government. 
Thereby you disabused constitution what 
has been given to us, by thegreat patriot. Dr. 
Ambedkar, The, Article 356is an aobnoxk>us 
one. You know* he saki it must not be misuse 
It. It shouU be very springly used. I demand, 
that in the circumstances, that Artk l̂a 356 
shouki be throughly amended.

AN HON. MEMBER: (tshouM bede* 
leted.

SHBISAMARENORAKUNDU: Not to 
that extent that it should be deleted, but it 
^ust be amended so that the State Gov
ernments can feel their freedom and that 
they have been elected for five years and 
they must govern.

SHf^f R. MUTHIAH: What happened in 
1977-78?

SHRISAMARENORAKUNDU: I agree 
With my dear friend from AIAOMK. k\ 1977-

78 wa ahouki have amendedthe Artk l̂e 356. 
There was a move, but there was no time.

MROEPUTY^SPEAKER: If you do not 
addm sihe Chair, for every statement there 
win be a response,

SHRI SAMARENDRA KUNDU: There 
was a move that this Article 356 whteh was 
playing an fl̂ roctous role on the rights of 
States must be amended. Some work was 
done. Anytx)dywhowantstodogoodwork 
is short-K ^. Good people do not live for 
more than 40 or 50 years. We people, the 
papis are here tHI 59 or 60. Similarly J.D. 
Government wanted to do good. But it was 
dimised in 11 months. You had a tiatlai,

SHRI R. MUTHIAH; You dismissed 
yourself.

SHRISAMARENORAKUNDU; It is a 
good thing. The Congress and AlADMK 
went in for a Ijarta/ in support of Mandat 
Commission. Instead of only 27 per cent 
reservation the DMK Government wanted 
50 per cent reservation because they have 
50% reaervatk>n in Tamil Nadu. But after 
some time AlADMK and Congress (I) had 
organised hartal in Tamil Nadu demanding 
more than 50 per cent resen^atbns instead 
of only 27 percent. The DMK wanted 50 per 
cervt. The other hartal was for demanding 
more than 50 per cent. This was all done in 
full sympathy of the Mandal Commissbn 
which is a gift of JD Governments.

So, the questton Is whenever serious 
matters 13ce dismissal of a Government 
come, we ahoukl not be swayed by passtons. 
We should reflect ourselves and do it with 
out expediency. 1 am thoroughly disguised 
with what Mr. Chklambaram said. During 
this tkne it was some sort of a gestapo here 
running the Home Ministry. Police intelligence 
maehinery ware used. They tiled to break 
and divide people and Government and 
protected corrupt, dirty people those who
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competent to break the—State Governments, 
those State Governments which did not yield 
to the dictates the Prime Minister Indira 
Gandhi and Rajiv Gandhi. Therefore, I would 
again plead, before I sit down, that what has 
been done, it has been a hare-kiri of the 
Constitution and destruction of a democratic 
set up. We have to maintain the democratic 
set up. What has happened was very very 
unfortunate. It should not have happened. 
We all should see that in future it never 
happens again. You will fight elections; 
whether you win or r\oX...{Interruptions)

MR. DEPUTY SPEAKER: Mr. Kundu, 
there are many others to speak.

SHRI SAMARENDRA KUNDU: I bve 
to be wrong. Again the same gestapo system 
is beginning tofk)urish in the Home Ministry. 
Mr. Sahay, kindly bear with me. You are a 
young man. Please do not fail pray to that. 
They are going to rig the elections in a very
big way. I am told....{Interruptions) When I
get some information, I will come to the 
House. Mr. Sahay, it is better that you go for 
acleanelectksns. Youareayoungman. You 
have a k)ng future. Please do not agree to 
their suggestion. Never get into any ar
rangement where you may become their 
apparatus, instrument to completely murder 
democracy and the Constitution.

SHRI INDER JIT (Darjeeling): Mr. 
Deputy-Speaker, Sir, I am grateful to you for 
giving me some time and I shall try to be very 
brief at this late hour of the day.

There can be no two opinions that what 
has been done is in accordance with the 
letter of the Constitution. It was not necessary 
for the President to get the Governor’s report 
because the President is authorised on his 
own to act. Nevertheless,! wouki like to ex
press my great distress over the manner in 
which the whole operations put through. I

think, the manner in which the operations put 
through was not only ham-handed and 
clumsy but it went against the spirit of the 
Constitution. I venture to make this submis
sion on the basis of what the father of the 
Indian Constitution, Dr. Ambedkar had 
hopped and prayed for. Much has been 
quoted about what Dr. Ambedkar said. But I 
do hope that you will allow me to quote a few 
lines of what Dr. Ambedkar had said. As we 
ail know he said that the Presklent’s Rule 
should be imposed only as a matter of last 
resort. And then he said.

"—the proper thing we ought to expect 
is that such articles will never be called 
into operation and that they woukl remain 
a dead letter.”

What he subsequently said is even more 
important from my point of view. He went on 
to say:

’’If at ail they are brought into operation, 
! hope the Preskjent who is endowed 
with this power will take proper pre- 
cauttons before actually suspending the 
administration of the Province."

Mr. Deputy-Speaker, I get a feeling, a 
feeling of great distress, that the President 
dkJ not take all the proper precautk>ns which 
he ought to have taken. My first point in this 
context is that he dki not, as far as my 
knowledge goes, have a word separately 
with the Governor. The Governor did not 
send a report. He refused to be pressurised 
and the Prosklent was entitled to take his 
own decisk>n on that basis. But I do think that 
the President should have sent for the 
Govemor and talked to the Governor before 
taking this decisive, precipitate action which 
he took. This. I think, is the most unfortunate 
because the President, according to Dr. 
Ambedkar, was supposed to take all proper 
precautions before taking this precipitate 
step. Apart from this, I strongly feel that the 
actbn lacks conviction and credibility be



cause much has been said about what the 
LTTE did. Perhaps there is a good case; ail 
that perhaps what Mr. Chidamt>aram has 
said earlier today may be true. Infact I think, 
it will be a good idea to have a parliamentary 
probe into the kind of ailegatk>ns whbh have 
been made by him in the larger natk>nal 
interests. Perhaps that may be true. There
fore if this was the informatfon with the Centre 
that Mr. Karunanidhi was hand-in-gk)ve with 
the LTTE, th'in this informatfon ought to 
have been used in a better way. Mr. Deputy- 
Speaker, Sir, as you are aware, we have an 
Articte called the Artk:le 256. This artrcle 
empowers the Centre to give necessary 
directions. And if I may quote article 356 it 
states that the executive power of every 
State shall be so exercised as to ensure 
compliance with the laws made by Parliament 
and any existing law which applies to that 
State and the executive power of the union 
shall extend to the giving of such directbn to 
a state as may appear to the Government of 
India to be necessary for that purpose.

In my opinion directbn should have 
given by the Centre to the State Government 
of Tamil Nadu that the Government was 
functioning against the interest of the unity 
and integrity of the country. There wouM 
have been a much better case then. I think, 
such directions ought to have been issued. I 
was talking the other day to a colleague here 
in the House who told me that such directions' 
have never been issued. Surely a beginning 
could be made some day some time.

MR. D EPU TY S P EA K ER : That applies 
to law.

PRO F. N.G. RANGA (Guntur): Such 
advice was given by the Prime Minister as 
warning.

SH R IIN D ER  JIT: Prof. Ranga says that 
the Prime Minister had given ’dequ.ito 
warning. I would have liked that warnipcj 
be in the nature of a direction from
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Centre. The Centre could have said that the 
State Government was functbning in a way 
whk:h was undermining the unity and integrity 
of the country.

PROF. N.G. RANGA: The Prime Min
ister had given that warning...(/nfemipf/ons)

SHRI INDER JIT: 1 am happy to have 
the veteran and respected Prof. Ranga to 
repeat his point earlier. If such a direction or 
such a warning was sent by the centre to the 
Chief Minister of Tamil Nadu, then I would 
plead whh the Minister that such a document 
ought to be lakl on the table of the House. My 
information is that only certain things are 
said orally. If there was written direction, if 
there was written advk:e or a written warn
ing, I think that waming ought to be laid on 
the table of the House. That would give a 
much greater credibility to the actk>n taken 
by the Centre. The whole exercise ought to 
have been put through in accordance with 
the spirit of the Ck>nsX’ituX\on....{lnt0rruptions)

I think, the time has come as I pleaded 
earfier today, that this House ought to s'lt 
down and discuss the whole questbn of the 
appointment of Govemors, their powers, the 
power of the Centre and how the Centre 
shall conduct itself. Unless we do this and 
unless we can bring about some sanity in the 
relatk>ns and in appointment of Governors 
and their conduct, the Centre’s conduct vis- 
a-vis Governor, we are surely hurtling towards 
a great disaster. Therefore, I would plead, in 
concluston. that this step ought to be taken. 
The House should be clear in giving some 
guidelines to the Centre in regard to the 
functioning of the Governor.

In the morning the Speaker had ohjected 
10 certain expression which I madp 
quently I had the occasion to tnik to him and 
he said t-at what I said in tho . j wa? 
not expi M.i. d i he |:v u i - f-.-; wi; h3v>r 
roducpd t: > >̂f ' h o  G c 'f^rnfjr to ievs
than of --I, who i il- -̂ '
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tionary of the Qov»mm«nt because even a 
chaprasi has to be given some iKitioe bdore 
he is ftred. Today the Governor can be 
removed at win. Therefore, the big crisis 
which the Government at the Centre is fac
ing and I Icnow that for a fact is that good 
people are not willing to come forward. What 
is the kind of office of Governor that we 
want? Therefore, this is a basic issue and I 
do hope that as a result of the fan out of what 
has happened In Tamil Nadu, as a result fall 
out of what has happerted in the case of Mr. 
Bamala, in the case of Mr. Mohd. Yunus 
Saleem. this House will seriously consider 
the questions of the appointment of Gover
nors, their role and their ofTice.

[TranslaUon]

^SMRI R. JEEVARATHINAM  
(Arald«onam): Hon'ble Deputy Speaker, Sir, 
I wouM like to say a few words in support of 
the President’s rule in Tamil Nadu.

The first grave error Mr. V.P. Singh, 
after coming to power, committed was to 
allow Mr. Karunanklhi to hold talks with the 
LTTE. This encouraged a large number of 
LTTE militants to come to Tamil Nadu to 
destablise peace in that State. The enx>r of 
entrusting the responsibility of holding talks 
wHh the LTTE to Mr. Karunanklhi lad to the 
sudden use in the ar>ti-national activities k>y 
LTTE, in Tamil Nadu. When the IPKF, whteh 
sacrificed more than 2000 soMiers in Sri 
Lanka retumed to India, the Chief Minister 
Mr. Karunankihi dkJ not go to receive the 
returning army. This is the next serious 
mistake. I wouki like to reveal to the House 
Mr. Deputy. Speaker, Sir, certain serbus 
information of national concern. It is alleged 
that the LTTE demanded a hue amount of 
money for their anit*iiational activHies from 
Mr. Karunanidhi. Mr. Karunanidhi is reported

to have counselled them to demand the 
assistance ffbm Shrl V.P. Singh the then 
Prime Minister, who in turn sent the militants 
to Mr. George Fernandes. He is reported to 
have also telephoned Mr. Fernandes to as
sist; the militants with money. This is hundred 
per cent true. I can prove this.

Another inddent is also vvorth mentbn- 
ing. The Polk^e in Tamil Nadu arrested a 
TamN Tiger who was involved In a murder 
case. The police contacted the Chief Minis
ter as to what shouW be done in the case. 
The Chief Minister directed the police to 
produce the Tiger in a Court, and in the 
Court, it was manipulated in such a way that 
the murderer was let off with only a fine.

[engSaiH

SHRI PAUL R. MANTOSH: On a point 
of Older, Sir, The Hon. Member has said that 
Mr. George Fernandes assisted LTTE. This 
is a direct ailegatk>n against him.

{interruptions)

SHRI R. JEEVARATHINAM: The LTTE 
had asked Karunanidhi, Karunanidhi asked 
Shri V.P. Singh, Shri V.P. Singh tdd Shri 
George Fernandes and Shrl George 
Fernandes has given the money. I know 
that.

(Interruptions)

MR. DEPUTY SPEAKER: Well, again I 
wouki warn the Members that In the flow of 

' your speech, you may not say something 
whbh Is really not good and correct.

[Translation]

*SHRI a  JEEVARATHINAM: Let me 
also say something about Governor Barnala. 
Many have expressed their opinion about

^Translatbn of the speech originally defivered in Tamil.
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Acts. ButtonaOttittamMiiy, 1M< 
arrived in Delhi, In tfw morning. 1f>» dliCM* 
sbns about th« law and ordkr 
State was stiNundardiaouition.0iilat«ari)r 
as at 4 O’ Clodc in tfm  avanlfig, aittiidclar 
slemants hava takan control of Madras €%. 
Thara was wkla spraad vkrianos in my 
Constituency also. How did ttie news of 
possible dismissal reach KAadras at 4 0* 
Otock? Mr. Karunankihi who wasaddiess- 
ing a publb meeting In Madras tM  the 
gathering at around 4 O* Ctock Ihet he wouW 
be out of office within a few hours. The 
President as matter of fact sfngn<»d the 
proclamatk>n at 10.15 hrs. In the night Then 
who gave this advanced infomialkm to the 
general pubib in Madras, at40^ Clock which 
resulted in targe scale violenoe* ShriBernala 
may be a good man, tMit he could not keep 
official infomiatbn regarding possft>le dis
missal of Government as a seciet For this 
simple reason, hemust have been axed. But 
Hon. Mr. Chandra Shekhar, the Prime Mfn* 
ister, magnimousiy shifted him to another 
state. Mr. Bamaladid not agreetothlstransfer 
and resigned. Even after Ihis return to Ma
dras the Govemor M  not keep quite. He 
called the Journalist and toM that he acted as 
per his conscience. This is the greatest in
sinuations that the dismissal was against 
conscience. The Governor statement was 
therefore against the Constitution. Mr. V.P. 
Singh also did the same thing. In Madras, in 
the morning, he however declined to com
ment on the dismissal. In the evening, he 
vehemently criticised the office of the 
President. The President who appointed Mr. 
VP, Singh as Prime Minister came under 
severe attack by Shri V.P. Singh. The 
Presktent*soffk^ is sacrosanct. He is next to 
God. Nobody shouki indulge In the criticfsm 
of the President. Shri V. P. Singh, It must t»e

riOGmmmK/n or t ivpMWiii i

remembered, dkl not command mflyorlly in 
the House. Stm as per provistons of law the 
taw abiding Presklent appointment him as 
PHme Minister* But Mr. V.P. Singh ungrate
fully attacked hkn by harsh critteism. Even 
Mr. Karunanldhi and his DMK men dkinot 
aparethePraeldentfrom unjustified critksism.

\E n g m

MB. OEPUTY SPEAKER: Your party 
has been given much more time than albt- 
ted You must conclude.

SHRIR JEEVARATHINAM; Our party 
might have t)een given. But I am a Tamil
fvisn*

MR. OEPUTY SPEAKER: No, no. It is 
not Ilka that.

SHRI R. JEEVARATHINAM: Give me 
one or two minutes.

ITm alation]

*1 have lost continuity Sir. Let me pk:k up 
the thread.

Let me say something about the LTTE 
activities. Schools in my Constituency have 
been closed for a long time, to accom modate 
LTTE men. They are being fed and housed 
in these Schools at the cost of the educatk>n 
of young chiMren. Hon*ble Ministerfor Home 
must enquire Into this.

Sir, Mr. Karunanidhj is solely responsible 
for the influx of a large number of LTTE 
militants into Tamil Nadu. The goals of LTTE 
and the goals of Shri Karunanldhi are the 
same. I would li|se to know one thing. The 
money whtoh has been provided by Shri 
George Fernandes to the LTTE when Mr. 
V.P. Sjngh was the Prime Minister was for 
which purpose? Was it to be used against

^Translatbn of the speech originally delivered in Tamil.



PtoekuriMlpn oiPm skhntB  

[BK  R. Jtmurathlnafn]

the Stale Qovemment? Was ft to be ueed 
against the Centrel Govemmerd orthe Sri 
Lankan Qovemment? A Prime Minister who 
funded the mHitanis is no more In Office, A 
Chief Minister, who funded the militants and 
disturfcMd the peace of a State must also go. 
This proclamation made him to go and 
therefore, I welcome the P re s l^ fs  Rule in 
''amli Nadu.

\English]

DR. BIPLAB DASGUPTA (Calcutta 
South): Sir, Prof. Range is a very respected 
Member of this House and when he men
tioned at)out this warning, I thinly he was 
referring to the discussion in the Iasi Session 
of Pariiamern when some Meml)ers, both 
from the Congress (I) and the AIAOMK 
wanted the dismissal of the Tamil Nadu 
Qovemment. The Prime Minister atthattime 
made his reeponee in two parts. In the first 
part he said categoricaily that the Tamil 
Nadu Government would not l>e dsmiseed. 
He also expected the Tamil Nadu Govern
ment to talie account of the discussion and 
this might be taken as some sort of warning 
given. My point is that since he made this 
< âtegorical statement that the Tamil Nadu 
Government wouW not be dismissed, has 
thore been any new devetopment to wanrant 
ihe dismissal oftheTamU Nadu Qovemment?

The Congress (I) Members mantior>ad 
about various things which happened In the 
past. They have failed to showthat there had 

any deterioratbn in the situatbn, since 
thcj categorical aseurance had been given 
hv tHe Prime Minister in the last Sesskm, so 
m ijch so that President's rule was inevttefale. 
1 î ey have failed to do so. They woukS have 
mentioned about it I think it is a very important 
point.

SHRIQUMANMAlLODHA(Pali): Mr. 
Deputy Speaker, Sir, I am thankful to you for

giimingmeeometime. Afilmpoitaftt aeped 
of the entire diecueslon which has arisen is 
psQarding the federalism of our country and 
the Constitution. The proclamation of the 
Presktem under Article 366 ie to be Judged 
under the background that our Conetitutton 
maker Dr. Ambedkar dearly menttoned at 
the Ume Arttele 356 was enacted that it 
woukf remain a dead tetter. Now, we are 
really having 90 prodamaHone by now and It 
is going to be written in the Gunnless Book of 
Records; wherever there is a btow, fraud, 
tHilehery, rape and murder of federalism and 
democracy, unfortunately our steps which 
we are taking wouM far exceed the other 
countries in the worki. That is a very dark 
skfeof the picture. The whole problem is that 
even though have got various other 
pTDvistons, I was shocked and surprised 
whenMr.ChkJambarampleaded for invoking 
of the Article 356, he being an eminent 
lawyer knowing the GonstMutbn. We have 
got Artlctos352,353 and 354 in whk;h astate 
of emergency can bededared in a particular 
Sistoe in case of any imemal disturbance or 
aggreeskm and the Central Government gets 
power to issue directk>ns not only for the 
purpose of adminlstratk>n, but even for 
making the laws the Parliament go to the 
powers. Why has the Preskient and our 
Central Government not chosen that under 
Article 352 even if they era convinced that 
the activities of the LTTE are dangerous to 
ouroountry and its intagiity? 1 wfoukl tharefore 
submit that a stage has come when alt par- 
tiae crossing the party linas shouki think over 
the application cf Article 356. whether it has 
got any relevance, the abuse and misuse 
whkih has taken place right from the time of 
Pandit Jawaharial Nehru in 1959 when 
Namboodrepad's Government was dis- 
erased Kke this and after that one after the 
other. The judgement of the Assam K igh 
Courtcondemned, criticised and deprecated 
the dismissal of the N^^gatand Government 
and it was heid Justice Hansaria that time 
and again this power is Immg misused and 
the constitutional raptit wf̂ ich tsbetng created
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fiiqtiir#t •  WMnkino about th« 
of th« Afftidi 386, wti«th«r tt should bo 
M ondid, ivholhor it should tM dololod or 
whilhor s Hdor must bs put up. It is not tho 
point whottisrthsGovornmsntwasoonsullsd 
or not. Tho Qovsmor may consultsd. Ths 
Constitution givos ths powor, *or othsnnnss*. 
Thsrsfors, Article 356 can csrtainly bs 
brought into setbn without oonsuHstion of 
thsQovsmorthough it is asaiutary provision. 
But ths whole point Is whether the constitu
tional machineiy hasfailedtosuch an extent 
that the Stale Government cannot wofk at 
an, I am soriy to submit that in this respect, 
a partiMn attihJde has been taken a heavy 
vested interest in this matter and therefore, 
by any standard the prociamaiion of Presi
dential rule and the dissolution of the As
sembly cannot be justified. It is true that 
people there were certainly aggrieved by the 
KarunanidhiQovernment. I went there thrice 
and I found that the law and order slualion 
was t)ad. But the law and order is ImmI in so 
many States, not only in Tamil Nadu alone. 
Apart from the problem of LTTE, the other 
problems like smuggling are of very minor 
when we think of applicatbn of artk t̂e356of 
the Constitutton t>ecause smuggling is going 
on in all parts of the country, especially 
Bombay and Calcutta Airports and other 
places. That cannot be the valid ground. But 
even due to repression and suppression of 
civic nghls in Tamil Nadu which had gone to 
such an extent that Mr. KarunanidhI has 
become unpopular. When our Leader of the 
Opposition, Mr. L.K. Advani was anested in 
B^ar, several people in Tamil Nadu were 
an'ested without any reasons or rhyme and 
they were put t^ehind the bars. They were 
picked up from the shops, roads without any 
prosecution. There was resentment and 
therefore some of the people are very happy 
about his dismissal. But that canrK>t justify 
the proclamation of President's rule and 
dissolutK>n of the State Assembly.

I would, therefore*, submit that a sta^e 
has come when a ra-thinking should be

done and aH Parlies ehouid oonsidor appli
catbn of article 396, which in this particular 
case, ia a fraud on M eialism  and butchery 
of democracy.

I ia  DEPUTY SPEAKER: Itwasde- 
ckM  thst we wouki continue up to 7 O* 
Clock. As a matter of courtesy, since Dr. 
Thambi Druai and one ortwo other Members 
woukI speak now, I request the Members to 
albw the discussion to go on beyond 7 O’ 
CIOCK.

SHRI ANIL BASU (Arambagh): How 
long we should sit?

DR. THAMBI DURAI: If we are not 
going to sit beyond 7 O' Clock, please aHow 
me to continue tomorrow.

MR. DEPUTY SPEAKER: Tomorrow 
we haveother businessalso. The Resolutbn 
has to be replied and there is Jammu and 
Kashmir Proctamatbn Resokitbn also. So, 
let us sit up to 7-30 p.m.

OR. THAMBI DURAI (Karur): Mr. 
Deputy-Speaker, Sir. thank you very much 
for giving me time to say something about 
the proclamation of Preskient's rule in Tamil 
Nadu.

Some of the hon. Memt>ers spoke about 
article 356 and how the Central Government 
is using this article to impose President’s rule 
in certain States. I want to bring the notice of 
the hon. Members from the Oppositton Parties 
what they did in 1977 and what happened in 
1960. The same thing has happened now 
also. In 1977» they used article 356 to dissolve 
all the 9 States Assemblies and to impose 
President’s rule. At that time, the Congress- 
I was ruling in the States. The Opposition 
Parties which were in the Government then 
said, since the Congress State ̂ Governments 
lost the mandate of the people, they dis
missed allthe State Governments The same 
Ihing happened in 1980 also. When the
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CoriQrdss-l camo to pom r in 1980, they 
rdoomm^ndad and diasotvad 9 States. Our 
i>akivod leader MGR was ruling Tamil Nadu 
and he had not yet completed 21 /2  years but 
still that drastb actbn was taken at that time. 
The same House endorsed that action.

I want to bring certain points to the 
notice of the hon. Members from CPI. When 
1976 the Karunanidhi Government was 
dismissed, using articte 356, the same CPI 
party welcomed it. Why are they opposing it 
now? I cannot understand this. At that time, 
they advocated the dismissal of the 
Karunanidhi Government for the misrule 
and misusing the power. CPI also, along with 
us, levelled the con'uption charges made 
against him. The same thing happened this 
time also.

19.00 hra

BJP Members like Shri Jaswant Singh 
saki that the State Unit of their Party has also 
demanded the dismissal of DMKGovernment 
on the pretext that Karunanklhi Government 
was behaving in anti-democracies manner. 
It is a f act because tfm representatives of the 
people of Tamil Nadu know the exactfeelings 
of the Tamil Nadu people. We are repre
senting them here.

When the electk>n took place In No
vember, 1989 it was put t>efore the voters 
whether OMK Government can continue or 
not. That was the matter which was put 
before the voters in Tamil Nadu because 
Karunanidhi tried to destroy AOMK in Tamil 
Nadu. He highlighted it In the election many 
times whether his DMK Government can 
continue or not.

On 25th March, 1989 his DMK Party 
members assaulted our leader Miss 
JayatalHha in Tamil Nadu Assembly. That 
was the first instarice of murdering of de-

moeracy by DMK Ommment. raised 
ourvoice in thes^alf^ouse aboatthtbnrtid 
attack on our leader̂  

OR Brt»LAB DASGUPTA: lii kpossft)te 
to make this allegation ite u t Mr. 
Karunanklhi? Can tie say sot 

MR. DEPUTE SPEAKER: I think that 
we do not mention the names of thosa people 
who are not here to defend themselves.

OR. THAMBI DURA!; DMK Members 
in the Assembly assaulted Miss Jayalalitha 
in a brutal manner. They never bothered that 
she is a lady. After the bye-electk>n in Tamil 
Nadu, they k>st Marungapud and Madurai 
East. They felt that hereafterwards they 
cannot come to power in a democratic 
manner. That is why, they wanted to Ik^uMale 
our AIADMK and its leader Miss Jayalalitha 
and made many schemes in such a manner 
to see that our leader wHI k>e sent out from 
Tamil Nadu. Shri Somnath Chatteijee said 
she went into hkiing In Hyderabad. It is not a 
fact. She gave a detailed statement how the 
DMK Government gave k>t of problems to 
her. She couki not have even lived Tamil 
Nadu artd got the m edia l treatment. Her 
doctors were threatened not to give her 
medical treatment. That made hertogo and 
stay in Hyderid)ad and take certain medteal 
treatment there. That is what happened. Is it 
democracy to destroy tho 6pposttion Party 
and its leader? W e are taflting about equality 
of women. When a woman is coming forward 
to fight for sodat justice in Tamil Nadu and 
entered in politics, OMK wanted to see she 
must not be in politics. What can we expect 
In a democracy, especially from Mr. 
Karunanidhi? This is a what has happened.

MR. DEPUTY SPEAKER; Pleaseavoid 
names.

DR. THAMBI DURAl: I am giving the 
background. Many things have happened 
llkethat We hadputl>eforethe voters whetlier
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th« f)MK G6v0 m n »rt should oontlnu« In 
pom rQ rnci, That W|ti thi» qv#itioii w» pMt 
b a lm  th0 vo tm . WImi wa» the votofs* 
v9ftlkst?ARlhaOÎ M*mb#raiiMred«feâ  
miserobrV* Can you imanina in tha history of 
DM K,Havarhappanaclicalhii? ThaDMK  
Party could not got avon a slngfa aaat in tha 
Lol(Sabha.

DR. BIPUB DASGUPTA: Wara thay 
notablatogat?

DR. THAMBI DURAl: Thay wara not 
abla to gat avan ona saat in Tamil Nadu.

DR. BIPLAB DASGUPTA: What about 
tha Congraas in Bangat?

MR. DEPUTY SPEAKER: Doni try to 
oonvinoa him. Ha would not ba oonvinc^.

DR. THAMBI DURAl: In 1080. wa sant 
at laast two Mambars to tha Lok Sabha. 
What tha DMK paopla damandad? Thay 
m ntad to dismiss our Govarnmant. You 
also prasidad over the proceedings which 
took place in 1980. Your name is also hare. 
You toolc the Chair at that time. The DMK 
Leader in Lok Sabha spoke at that time and 
demanded to dismiss MGR Government as 
that Government lost popular mandate In 
1980 Lok Sabha electbns. He advocated to 
use Article356to dismiss MGR Government 
whteh did not complete full term and, at that 
time only completed two and half years. He 
wanted to use Article 356 to dismiss our 
Government on the pretext that we lost the 
mandate of the people of Tamil Nadu. Has 
tha taw and order situatbn deterbrated at 
that time? They said wa lost tha mandate 
and will of the people.

What happened in 1969 November? 
Has DMK got any reprasantatbn h^ra?Hils 
Government should have been dismissed 
long teck In Novaiiiber, 1969 Hsalf. V.P. 
Singh Government stK)ufd have taker) a 
}0Qiakxn and they should have seen that

DMK Government was dismissed. When 
Shri V.P. Singh came to power, instead pf 
dismissing the DMK Government, the then 
DMK Chief Minister got his brother-in-law 
inducted into theV.P. Singh Government as 
Cabinet Minister. Thethen Chief Ministergot 
the benefit in spite of the people’s mandate 
againat him in Lok Sabha electbns. The then 
Chief Minister couM not get even a single 
seat In the Lok Sabha electbns but, because 
of his aaaodatton with V.P. Singh Govern
ment. he tried to continue his Government In 
Tamil Nadu.

DR. BIPLAB DASGUPTA: Again the 
same thing has happened.

DR. THAMBI DURAl: I never mentioned 
any name.

SHRI PAUL R. MANTOSH: You men- 
tbned the name of Miss Jayalalitha.

DR. THAMBI DURAl: I never mention 
names.

DR. B IP U B  DASGUPTA: This kind of 
polarisatbn of politics should not be pennit- 
ted. (Int0rruptbn$)„,.

MR. DEPUTY SPEAKER: Dr. Thambi 
Durai, please address the Chair.

DR. THAMBI DURAl; I am addressing 
the Chair now. I am trying to say what hap
pened at that time, [fntenvpthns)

SHRI BHOGENDRA JHA (Madhubani): 
Mr. Deputy-Speaker Sir, even if it is not an 
allegatbn, it is vulgar. He should come to the 
i$!Ci,{fnterruptk)ns)

DR. THAMBI DURAl: When I said 
yesterday that the DMK Government was 
instrumental in dismissing our Govemment 
<n 1980, Shri V.P. Singh asked me: “Can you 
prove that?”. I say that I can prove that. This 
is the magazine called ThuglBk which is veiy
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poplar In Tamil Nadu. It oontainad Ifw  Raao- 
lutlon pastad by tha DMK*s Exacuttva 
Committaa as ft appaarad in Muraaoli, tha 
DMICa official magazina dalad 20.1.1980. 
Thia RaaoliHion was paasad aftar tha lo k  
Sabha alactbn was ovar. This Raaolution 
damandad tha diamiasal of Shri MGR*s 
Qovammant. That is thair Resolution. Aftar 
thapassing of that RasoUition only our MGR*s 
Oovammant was dismissed. What did it 
show? ftshowedthattheywere instrumental 
in the dismissal of our Qovemment because 
it was their 6mnmid,,,,{int0irupthns) This is 
what the DMK said at that time. At that time, 
they wanted to inflict some punishment on 
us. That was the punishment meted out to 
us. That very same punishment they le- 
cetveo now.

(kit^rrupltions)

MR.DEPUIYSPEAKER: Pleasedont 
interrupt him. He is now addressing the 
Chair.

DR. THAMBI DURAI: Yes. I am ad
dressing the Chair. Our leader, when he was 
speaking a little while ago. saki that he was 
^ot happy with what is happening now in 
Tamil Nadu. I am also feeling the same. How 
dkl the DMK behave in 1980? They behaved 
in a brutal manner, killed democracy at that 
time and thrown out our popular Government. 
But We went to the people and we won and 
came back to power again. Let Shri 
Karunanfdhi show his popularity now. There 
is no objection. That is why we are demarKiing 
earlier election in Tamil Nadu. If at at! they 
want to get the mandate of the people let 
them face the election. Recently, the then 
Chief Minister said that he was not interested 
in the earlier election. He is blaming Shri 
Chandra Shekhar. He quoted a letter written 
by Shri Chandra Shekhar to him stating that 
the time was not conducive for holding 
elections there because of the 1991 census.

That Is the fear for them. They are notable 
to face the vdera. Thai is the problem for 
them. What can we do for that?

Now I come to the next point. Many 
Members spoke of Article 356 of the Con- 
stilutkm. We are alao agalnat If. But let them 
amend It. The Janata Govemmem. when It 
was In power, had alao not anvended that 
Artide. They oould have done It during their 
regime. When somebody is suffering, then 
onlythey are criticising. Now, they are u ^  
thia in their favour. Theralore. It is high time 
you amended It. We have noobjectbn. Now, 
they are telling how the DMK Government 
was dismissed. Some people sakI that the 
DMK Government was dismissed without 
the Governor’s Report. It is not an excuse. 
Article 356 of the Constftutk>n comains the 
expressbn 'otherwise’. Pleaseconsklerwhat 
our former Minister Shri Murasoli Maran. 
now a Member of Rfî aya Sabha. saki at that 
time? in 1980. he agreed that Article 356 of 
the Conatitutbn couM t>e used to dismiss ou r 
Government without the Governor's Report. 
He saM that The record is there. He argued 
that way.

MR.DEPUTYSPEAKER; Don^dothat 
again.

{Irtt»nvpttorts)

DR. THAMBI DURAI: The other issue Is 
regarding the role of the Governor. A k>t has 
been said about that. Several Members 
pointed out how the Governors are behaving 
now. But we do not want to discuss any 
individual case now. The poim is that Gov
ernors have, more or less. t)ecomethepuppet 
of the Central Government. It Is a fact. What 
happened during the regime of Shri V.P. 
Singh? You have not opposed the dissolu
tion of Kashmir A ssem ^. Even some BJP 
Members also demanded the dismissal of 
the Farooq Abdullah's Government. Nobody 
objected to it at that time. What dkl the 
Nationat Front Government do? They had
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dlsaotvMdthcAsMfnbtytharcalao.Youhav* 
not Mid anything, (ntmuptlona)

on. BiPUB OASQUPTA: W* «imgly/ 
objMlad to 1h«L W* raiMd that isain.

0R.THAMBI1HJRAC WhaKttdyoudo? 
At that thiw, you HMT* mippoillna Shri V. I*. 
Sln(̂ .Youoo(ddhawawithdnMmthaauppoit 
in ORtor to M m  damooraey. (MwnfMfBn^

Ma DEPUTY SPEAKER: PiaaM ad> 
draM tha Chair.

DR.BIPLABOASGUPTA: lM«puttha 
laooKl stndgiit. Wa damandad tha raaiona* 
tion of ShriJagmohan. Shri Jagmohan WM 
teread to raaian on tha baaia of our damand 
only. Wa damandad thatltwMlMcauMof 
our damand only that ShriJagmohan had to
oo-

DR. THAiylBI DURAi: Our undaratand- 
ing ia that tha DMK Qovammant was d)s- 
mlstad not maraly on tha basla o( dataiio- 
rating law and ordar aUuaUon in TamU Nadu* 
that li not cortact cant par cant-butbacauM  
thayindulgadinanit-naiionalacllvlllaa. Many 
Mafflbara aatablahad that. Of courM, thara 
it taw and order problam in Andhra Piadash, 
Bihar or Uttar Pradaah. That la anUiaiy a 
dKfaram thing. It cannot ba oomparad with 
that of tha atuaUon obtaining In Tamil Nadu.

But wa cannot oompara tha aHuation 
ptavaHlnglnTaml Nadu with thaotharStatM 
Hka Andhra or U.P. that ia our oontantion. 
(MamfXtom) Thay atao aHagad that tha 
MQR Qovammant ft that tima halpad LTTE. 
Wa ara not danybig that Wa haipad in dH- 
iatantdieunmawca>.ThawholaHouMalao. 
at that tbna, paaaad naokiHon to halp tha 
TamH paopla In Sri Lanka. Thayoamato 
India M Sri Lankan TamI rafugaaa. At that 
tima. k WM tha paloy of our eountiy to halp 
tham. Tharatoia, Dr. MQR gawa monay to 
halp tham and not to purohaM amw md 
having tralnlngcawipaanddalnganti-natkwal

activitlM . k la not our intantkm to hava iinka 
wkh ULFA M atoo tha tanoritta of Punjab. At 
that tima, k wm tha policy atoo to sm  that 
Tamila gat aqual righta in Sri Lanka. Evan 
tHr. V.P.SbighhMMkl today that thay ara 
for Sri Lankan Tamls gatting thairdua righta 
in Sir Lanka, {fntmrwptiont)

DR. BIPLAB DASQUPTA: This is vary 
sarioua. Ha M ya that k is tha naHonai poiioy 
to support LTTE, and in this mamwr to go 
and flght in Sri Lanka to halp ttia Sri Lankan 
Qovammant IsthlsourGavammanfspolicy? 
Wanavar dadarad ft. W m  k tfseuasad tn 
Parilamant? Who dacklad thia m  national 
poflcy? I thbik, that statamant ahouM not ba 
mada. hi tha aftamoon Mr. Chidambaram 
mada a atalamant and I am aura ha will ba 
ragrattkig now. Ha shouU not hava mada 
such a stitamant. TMa is an faKilan Pariia- 
mant Wa ara tha rasponsMa paopia. Wa 
should raalisa that whatavar wa may say, 
this is gobig to ba quotad in Sri Lanka. This 
is a  vary M rioua thbig happening hara.

MR DEPUTY SPEAKER: Mr. Thambi 
Durai, what Mr. Qupta ia aaybig hM kM of 
aubatanoa hi tt. I wouM warn tha Mambars 
not to maka a atatamant which can ba 
mlauaad.

DR. THAMBI DURAI: I navarmaantin 
auoh a numnar. Tha LTTE paopia andavan 
othar mHttant groups cama to India m  
rafugaM . Wk haipad tham on human itarian 
grounda and not to hava any mHftary activl- 
tlM  in our Indian soil. That Is not our policy. 
Whan thay cama to India h  a mlMrabla 
oondWon, wa halpad tham only for thair 
Ovaiihood and ahattar. (tntmrupUonii Wa 
cannot compara tha akuaHw) pravalant at 
thatimaofDr.MGRtothatofpravalilngattha 
Umaof Shri Kaninanidhi. Wa had sant IPKF 
to ha^ tha Tam H paopia and to aM that all 
mHtantgraupainakidingLTlEoamatogalhar 
and saa that thaIr probiams ara aortad out in 
a damoctatic way and aiao to bring tham in
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thedemocratic mainstream. We warned them 
to get their rights m Sri Lanica with the unity 
for Sri Lanka. The IPKF rendered their 
servicee on the directions of the Indian 
Government. When they returned home, 
what happened to them? What d ld ^  Chief 
Minister say at that time? He said,^hey are 
squad of murderers since they killed LTTE 
people in the confrontation’’. Is this the way 
for a Chief Minister to act? When he is 
occupying such a positbn, he must not make 
such kind of a statement.

After the Lok Sabha elections in No> 
vember 1989, he knew very well that his 
paity could not succeed in any electk>ns in 
the near future. That is why in a clandestine 
manner, he had the connection with the 
LTTE group and the LTTE people trained 
Tamils in he DMK cadre to see that they 
ooukl create vtolence in the etedions. This 
was the whole motive of the then Chief 
Minister. Therefore, we cannot allow such 
kind of a situatton to come In Tamil Nadu. 
The democracy cannot be butchered in that 
manner. Recently, there were cooperative 
electk>ns held in Tamil Nadu. He misused his 
power. He used to say that he was having tot 
of support in urban areas but he had no guts 
to conduct even the corporation electk>ns in 
Madras, Madurai and Coimbatore. Why dki 
they postpone It? He knew very welt that his 
party ooukl not succeed in any electk>n. After 
March 25, 1989, when they felt that they 
coukl not succeed, they started using all the 
machinery for their own ends.

[Translatiofii
SHRI SHOPAT SINGH MAKKASAR: 

Areallofyou ready to resign if the DMK wins 
in the coming electtons.

[EngHaHi
DR. THAMBI DURAI: Okay. I take the 

challenge.

{kitarrupitions)

MR. DEPUTY SPEAKER: No baba, 
you are not going to enter into a contract on 
the Voor of the House.

DR. THAMBI DURAI: When many 
Members spoke, they saki that a lot of un
desirable activities were encouraged from 
1983 onwards. It is not a correct statement. 
When Members had raised this issue, even 
our Central Government and the State 
Government deniedihat charge. When the 
Sri Lankaaccused that we are having training 
camps, at that also we had emphatically 
denied it and sakJ that we are not having 
such kind of camps here. It came in the Press 
also. {Interruptions)

I doni want to take much of the time. 
Already many Merf^bers have exhaustively 
explained as to why the DMK Govemment 
was dismissed in Tamilnadu. It is t>ecause 
they allowed anti*national activities and also 
they tried to see that opposition parties tike 
ALADMK and Congress do not do any polittoal 
activities. That was their intentk>n. Even 
when we were taking some agitattons in a 
democratic manner they did not alk>w us to 
do it in a proper manner. They tried to arrest 
and put false cases against us.

Even though we are not very happy with 
the dismissal cl the DMK Government, yet 
we feel there was no attarnative except dis
missing them because of their anti-national 
activities. Therefore I suppose this Resolu
tion and requestthatthe CentralGovemment 
see to it that early electkxis are conducted in 
Tamilnadu.

[TrensMori\

•S H R I C. K. KUPPUSW AM Y  
(Coimbatore): Hon*ble Deputy Speaker, Sir, 
I woukt like to say a few words In support of 
Presktenfs rule m Tamil Nadu.

* Translatk>n of the speech originally delivered in TamU
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The members from the opposition 
who spoke on this resolutbn criticised the 
President's rule In Tamil Nadu. But they 
have forgottmi the fact that when the same 
opposition came to power In 1976, within 8 
months of coming to power, they toppled 
mercilessly several State Governments.

I would like to remind this august House 
that President's rule in the State has been 
imposed in a situation in which there was 
rampant con-uptton in all sectors of admin
istration, when there was disturbance of law 
and Older and peace in the State and when 
there were malpractices In the electtons to 
cooperative societies and in the recruitments 
made to the State Police.

In 1084, when DMK k>st the elections 
again, the DMK leader Shri Karunankihi 
warened that Tamil Nadu wouki be turned 
into a Punjab. When he came to power In 
1980. he set to task to turn the State Into a 
Punjab. That is why the DMK Government 
has been dismissed so thiS Tamil Nadu 
remains an integral part of India. Sir, only 
after Shri V.P. Singh came to power Tamil 
Nadu was turned into a den of arms and 
terrorists. But during the 11 years of MGR*s 
rule Tamil Nadu was peaceful.

They are now talking about the Mandal 
Commission. I woukt like to apprise this 
august House that decades b a ^  In Tamil 
Nadu reservatton for backward classes was 
pfOvUed by Shri Kamraj.

Hon. Communist members and Shri V. 
P. Singh spoke against the Preskianf s rule. 
How M  Shri V.P. Singh speak? There used 
to be a saying in Tamil Nadu. When a death 
occurs in afamHy. they used to hire people to 
beat the breasts and bemoan the death on 
payment. In the same way, Shri V.P. Singh, 
on hire, wailed and wept for a dead Gov
ernment of Shri KarunanMhi.

Hon. member Shri Chklambaram very 
gracefully made his points and given his 
reasons cogently in support of Preskients 
rule In Tamil Nadu. Simply to rebut him. 
these Hon. Members s ^ e  against the 
Preskient*s rule. Now, no Communist 
member is sitting. This shows what? You 
mustthink. These Communist members were 
with Shri Karunank^hl only to get some seats. 
Let me tell my communist friends that for two 
times I was pitted against a Communist 
cartdidate. Two times he tost and he has now 
determined to abandon the constituency.

We are the people who keenly watch 
the day to day activities In Tamil Nadu. I 
cannot describe the malpractice committed 
In the cooperative electtons. When I went to 
vote in the electtons, my vote has already 
been cast by somebody. This was condition. 
With the help of goondas, the electtons were 
rigged.

Essential commodities like rtoe, palm oil 
and other commodities distributed from ra
tion shops to the weaker secttons, Harijans 
andthose betow poverty line, were smuggled 
out for the use of DMK cadres. DMK cadres 
have not spared even the food meant for the 
chiktren in the Nutritious Meal Scheme.

Sir, in 1980, the same people who are 
shedding tears now pleaded that, since the 
AlADMKgotonly two seats in the Parliament 
electk)ns, the AIADMK Government In the 
State shouU be dismissed and it was dis
missed. In the same way. in the recent 
Pariiamentary electbnsthe DMK has drawn 
a blank and what is unjustified If the DMK 
Government in the State is dismissed?

[E ng^h]

MR. DEPUTY SPEAKER: Now, you 
may conclude.
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^SHRI C.K. KUPPUSWAMY: IT you 
wouid h«vi» allow«d tofiw  mom tim# lor th« 
DMK Qovommftfit ttm  trMSury benches 
would have boon omplM. thoy VMOuld not 
havo spared ovon tho raiiwty stations. 
Thoroloro. Sir. tho dismissal is aboolutoly 
nooossaiy.

Even the financial assistance provided 
to the State Government for Central Sdiemes 
does not percolate lo the poor. This is 
misappropriatedforthe welfareof DMK men.

During M6R*s time land pattas were 
given to the poor. He provided lighting in 
every hut. But, In DMICs time, huts have 
been removed. The poiioe in the Stsleisthe 
most competent force in the countiy. Its 
hands were bound by DMK. This, henoe, 
resulted in the increase of tenorism, cor
ruption and other anti-social activities, in 
QopichetUpalayam a police man was shot 
dead with AK 47 rifle. Ammunltton and ex
plosive factories arefrsely operating in Tamil 
Nadu. In this situation, doni you thinic. Sir. 
Presidents rule is necessary?

Let me conclude by appealing that 
elections to the Assembly should t>e con- 
d ucted oarly. L^t aH thoee spoke here come 
to TamH Nadu. Congress and AIADMK wW 
win atleast 225 sesis ou of 234 seats and 
that would really reflect on whose side people 
are.

With theee words. I conclude.

IBngMH

8HRI P.C. THOMAS (Muvattupuzha) 
Sir. at this late hour. I am not going to 
proceed with a long speech but would make 
only a tew points.

MR. DEPUTY SPEAKER: Make some 
new points.

SHRt P. C. THOMAS: OiHy new point 
whfeh I wouki tike to put Is that being a 
Member from a place which is very near to 
Tami Nadu, we are also actually put to great 
distress by some of the murders and some 
of criminal activities of undetected criminals 
wNch have taken place in the eastern parts 
of Kerala. (Interruptbns) But I wouW think 
that some of the political persons or leaders 
connected ck)sely with the Government of 
Kerala- maybe t>ecause such cases cannot 
be detected- are also tacHty giving publicity 
to these activities, may be by the LTTE, and 
thereby they are unable to detect such cases.

I was only trying to point out that the 
activltiesorthe atrocities of the LTTE militant 
oiganisatkMi has gone to that extent that 
thekacthritles are going even to the peaceful 
States where there is not much of militant 
atrodties, though we have other atrocities. I 
wouM think that this is something which was 
to be taken notebythe authorities concerned, 
l)y the Centra! Gwemment in a very serious 
manner. We were unfortunatetohaveeleven- 
month rule when, of course, Mr. V.P. Singh 
was the Prime Minister. Weoould not get any 
proper response from Mr. V.P. Slngh*s 
Government. But I remember to have heard 
once or twice in this House even from the 
skleof Mr. V.P. Singh as well asfiom the side 
of other parties, who were supporting him, 
thatsomeof the activities whtoh the DMK or 
theGovemmentledby Mr. Karunanklhi were 
mot approved by them aleo. I remember to 
have heard from one of my friends sitting on 
the other skle and who is sHI prssent here, 
wtien we were discussing some of the 
aHooilies ttiat he was Just teWng that: We are 
not supporting an the actlvllies of tfte DMK 
there. I remember to have heerd that they 
were also saying: We wW not support any

T̂ranslation of the speech originally delivered m TamH.
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anti-national activity which is undartakan by 
tha DMK Qovammant.*'

I am happy that ona of tha Mambars 
hi»ra has airaady ownad that. So. now wa ara 
at tha point as to whathar an anti-national 
activity conductad by a Stata Govarnmant 
should ba vary sariousty viawad by tha Cantra 
or not. If that ba so, what Is tha way In whicli 
tha Cantra has to tai<a it sarlously? Ona, It 
may ba by giving diractions. But wa vary wall 
know that diraction in tha form of spaachas 

' and in tha form of proclamations from tha 
sida of tha Prima Ministar as wall as from tha 
sida of political teadarsfrom Parliamant have 
gona in a vary baf Itting manner to the Stata 
of Tamil Nadu and to tha Chief Minister of 
that State.

But W9 were yet find a proper response 
from the side of the DMK Government. It was 
a time when anti-national activities, which 
have been described here, like smuggling 
not by some persons but by a militant 
organisation was going on. I am trying to 
straas that point because the allegation is 
that It had been sided by the Government 
and It had been in collusion with the Gov
ernment or abetted by the Government of 

^hat State. As the time is short and It la getting 
lata, lam not going todascrlbethosa activities 
at this stage. So, this was tha position. Article 
356, according to me. should be used very

sparingly and it should ba used only In acaaa 
where there is utter break of the Constitu
tional machinery, utter break of tha law and 
order situation which cannot be controlled by 
a Stata. Only in that case, the Center should 
Intervene to this extent. Here is a case where 
we find that tha DMK Government had gone 
to that axtent. It was not a mere case of 
failure of law and s order but a case of failure 
of law and order on tha basis of certain very 
serious international activities which were 
Indulged In by that Government. This was 
not only going on in the State of Tamil Nadu 
but it was going on abroad, going to other 
States like Assam and Punjab. There were 
llnka batweenthe militant organisations of 
these States and the Government Is alleged 
to have a hand In it. tf this is true, I feel that 
this was the proper time when the Centre 
should have inten/ened and I, therefore, 
supportthis Motion.

MR. DEPUTY SPEAKER: The hen. 
Minister may reply tomorrow. Now, the House 
stands adjourned to re-assembie tomorrow 
at 11AM.

19.31 hra

Th0 Lok Sabha tnan adjourned till Eleven 
of the Clock on Wednesday, February 27, 

1991/Phalguna 8, 1912 (Saka).
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